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 Friday,  April  3,  964/Chaitra  14,
 886  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr,  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Manufacture  of  Watches

 *884,  Shri  Yashpal  Singh:  Will  the
 Minister  of  Industry  be  pleased  to
 state:

 (a)  the  number  of  units  engaged  at
 present  in  the  manufacture  of  watch
 components  and  watch  assembling
 separately  in  the  country;

 (b)  the  total  number  of  watches
 imported  during  the  last  two  years;
 and

 (९)  when  India  will  be  self-suffi-
 cient  in  the  manufacture  of  watches
 indigenously?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  Two;  these  units  are
 engaged  both  in  the  manufacture  of
 watch  components  and  in  watch
 assembling.

 (b)  962—3,939  Nos.

 January-September,
 Nos,

 (c)  One  of  the  units  is  expected  to
 manufacture  watches  with  84  per  cent
 indigenous  content  by  1967-68.  The

 963—6,709

 manufacturing  programme  of  this
 unit  beyond  1967-68.  is  still  to  be
 worked  out,

 श्री  यशपाल  सिंह  :  क्‍या  सरकार  बतला
 सकती  है  कि  इसमें  फौरन  कोलैबरेशन  कितना
 लिया  गया  है  ?
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 Shri  Kanungo:  In  both  cases  there

 was  foreign  collaboration.

 Mr,  Speaker:  How  much?

 Shri  Kanungo:  It  is  only  foreign
 collaboration;  no  foreign  investment.

 श्री  यशपाल  सिंह  :  इस  मामले  में  कब
 तक  हम  सैल्फ  सर्फिशिएंट  हो  जायेंगे  ?

 श्री  कानूनगो  :  वह  समय  प्रभी  बहुत
 दूर  है  1

 Shri  Buta  Singh:  May  I  know  whe-
 ther  it  is  a  fact  that  some  time  ago
 Government  encouraged  a  Delhi  firm
 to  arrange  the  import  of  some  Russian
 watches?  If  so,  what  are  the  reasons
 for  keeping  this  proposal  in  cold
 storage?

 Shri  Kanungo:  Yes,  in  the  past
 trade  agreements,  import  of  watches
 from  USSR  was  one  of  the  items.
 Evidently,  the  price  and  the  quality
 did  not  suit,

 डा०  गोविन्द  वास्त  :  कभी  जो  घड़ियां
 हिन्दुस्तान  में  बनती  हैं  उनमें  कितने  प्रतिशत:
 हिस्से  बाहर  से  बाते  हैं  ौर  कितने  हिन्दुस्तान
 में  लगाये  जाते  हैं  ग्रोवर  प्रखर  बाहर  की  घड़ियों
 से  उनका  मिलान  किया  जाय  तो  पह  किस
 तरीक़े  की  हैं,  भ्रच्छी  हैं,  बुरी  हैं  या  कैसी  हैं  ?

 क्रि  कानूनगो  :  पब्लिक  भ्रंडरटेकिग्ज  में
 हमारी  जो  हड्डियां  बनती  हैं  वह  बहुत  अच्छी
 हैं  ।  उनके  कम्पोनेंट्स  इस  साल  ६०  परसेंट
 होंगे  बौर  सन्‌  ६७-६८  में  ८४  परसेंट  होंगे  ।

 Shri  Bhagwat  Jha  Azad:  With
 reference  to  the  reply''%  समय  श्रभीवहुत
 दर  है”.  may  I  know  what  percentage
 of  the  demand  is  now  being  met  and
 whether  Government  has  no  systema-
 tic  programme  in  this  regard  for
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 future  production  in  order  to  achieve
 self-sufficiency?

 Shri  Kanungo:  This  industry  has
 a  very  low  priority.  So,  other  indus-
 tries  are  given  prior  and  better  atten-
 tion.

 Shri  D,  J.  Naik:  May  I  know  whe-
 ther  any  technicians  are  to  be  sent  to
 Japan  or  Switzerland  for  further
 training  in  the  technique  of  watch-
 making?

 Shri  Kanungo:  Yes.  Hindustan
 Machine  Tools  is  manufacturing
 watches  in  collaboration  with  Citi-
 zen  Watch  Company  of  Japan.  Quite
 a@  jarge  number  of  technicians  of
 various  grades  had  been  there  and
 they  have  been  trained.

 Shri  Shree  Narayan  Das:  May  |
 know  whether  any  concerted  efforts
 are  being  made  to  have  all  the  com-
 ponents  made  in  India?  By  what
 time  would  it  be  possible  for  India  to
 have  all  the  components  made  here?

 Shri  Kanungo:  [I  do  not!  think  it
 will  be  economical  to  make  all  the
 component;  here.  Ag  I  said,  in  the
 ease  of  our  public  sector  undertaking,
 by  ‘1967-68  84  per  cent  will  be  indige-
 Nous  components;  further  programme
 is  being  worked  out.

 Alloy  Steel
 +

 eggs,  J  Shri  Vishram  Prasad:
 iy  Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No,  686  on  the  20th  Decem-
 ber,  963  regarding  special  alloy  steel
 and  state  the  steps  taken  to  bring  im-
 provement  and  to  fill  up  the  gap  bet-
 ween  the  licensed  capacity  of  4  lakh
 tons  and  actual  production  of  29
 thousand  tons  of  alloy  steel?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel,  Mines  and  Heavy  Engi-
 meering  (Shri  P.  C.  Sethi):  The  de-
 mand  for  alloy  and  special  steels  at
 the  end  of  the  Third  Five  Year  Plan  is
 estimated  by  National  Council  of  Ap-
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 plied  and  Economic  Research  to  be
 461,600  tons  inclusive  of  electrical
 sheets  amounting  to  approximately
 30i,000  tonnes.  Against  this  demand,
 a  capacity  of  about  600,000  tons  has
 been  licensed.  Of  this  capacity
 approximately  137,000  tonnes  is  in  the
 public  sector  and  in  addition  Rour-
 kela  is  due  to  produce  50,000  tonnes  of
 electrical  sheets  after  the  current  ex-
 pansion  there  is  completed.  With  a
 view  to  gtep  up  the  production  of  alloy
 and  special  steels,  priority  is  accord-
 ed  to  the  licensed  schemes  in  the
 allotment  of  foreign  exchange  and
 clearance  for  the  import  of  capital
 goods,  so  that  these  schemes  are  im-
 plemented  expeditiously.  Besides,,
 every  effort  ig  being  made  to  com-
 mence  early  production  in  the  2  Public
 Sector  Projects  for  the  production  of
 alloy  and  special  steels,  namely  Alloy
 Stee]  Project,  Durgapur  and  Mysore
 Iron  and  Steel  Ltd,  Bhadravati.  In
 addition  Bhilai  Steel  Plant  is  plan-
 ning  the  production  of  about  100,000"
 tonnes  of  Special  Steels  and  the  possi-
 bility  of  setting  up  a  Cogging  Mill  to
 Cog  any  special  or  alloy  steel  ingots
 which  it  may  be  possible  to  make  in
 existing  electric  furnaces  in  the  coun-
 try  is  also  being  considered.

 Shri  Vishram  Prasad:  The  hon
 Deputy  Minister  has  just  now  stated
 that  our  demand  is  more  than  4  lakh
 tons  but  we  are  producing  only  29,000
 tons  or  something  like  that.  May  I
 know  the  reason  for  that  and  how  we
 are  going  to  meet  our  demand  by  the
 end  of  the  Third  Plan?

 Shri  P.  C.  Sethi:  Besides  these
 29,000  tons,  Tatas  are  already  produc-
 ing  24,000  tons.  With  regard  to  meet-
 ing  the  demand  it  is  being  tried  that
 the  production  programme  of  Durga-
 pur  and  Mysore  may  be  expedited,

 Shri  Vishram  Prasad:  Our  demand
 for  electrical  sheets  is  more  than  1
 lakh  tonnes  and  Rourkela  is  producing
 only  50,000  tonnes.  I  just  want  to
 know  as  to  how  we  are  going  to  mect
 our  demand,

 Shri  P,  C.  Sethi:  Tatas  will  alse
 be  producing  electrical  sheets,
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 Shri  Vishram  Prasad:  So,  we  will
 be  able  to  meet  our  demand  of  |  lakh
 tonnes?

 Shri  P.  Cc.  Sethi:  If  all  the  schemes
 go  through,  we  will  be  able  to  meet
 the  demand  by  the  end  of  the  Third
 Plan  period,

 Shrimati  Savitri  Nigam:  What
 action  is  being  taken  to  regularise  the
 distribution  keeping  in  view  the  great
 scarcity  which  is  being  felt  by  all  the
 basic  industries  as  far  ag  alloy  steel
 and  sheets  are  concerned?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C,  Subrama-
 niam):  Special  steels  are  not  a  con-
 trolled  commodity.  But  with  regard
 to  imports,  because  mainly  the  de-
 mands  have  tio  be  met  by  imports  now,
 we  take  into  account  the  basic  needs
 of  the  industries  and  the  import
 licence  is  given  according  to  that.

 Shri  Ramachandra  Ulaka:  May  I
 know  whether  Government  have  any
 Proposal  to  expand  the  present  capa-
 city  for  special  alloy  steel  at  Durga-
 pur  and  Bhadravati;  if  so,  the  details
 thereof?

 Shri  C.  Subramaniam:  Yes,  Sir;
 there  is  a  programme  to  expand  the
 Production  of  Durgapur  during  the
 Fourth  Plan  period.  Bhadravati  will
 have  to  be  considered  after  the  pre- sent  programme  js  completed.

 डा०  गोविन्द  दास  :  मिश्रित  इस्पात  के
 सम्बन्ध  में  कभी  मन्त्री  महोदय  ने  कहा  कि
 वहां  भी  कुछ  उत्पादन  बढ़ाने  का  प्रबन्ध  किया
 जा  रहा  है  तो  क्या  कुछ  ऐसी  नि/श्चत  योजना
 बनाई  जा  रही  है  जिससे  कि  यह  उत्पादन  बढ़
 सके  शर  वह  उत्पादन  कितने  दिनों  में  बढ़
 जायेगा  ?

 Shri  C.  Subramaniam:  Even  now
 the  production  is  going  on  there  to  a
 certain  extent;  but  they  would  be  able
 to  produce  about  seven  categories  and
 as  the  demands  are  coming  up,  they
 are  producing.  Already  they  have  de-
 divereq  particularly  welding  electrode
 quality  steels  and  some  carbon  steels.
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 श्री  शिव  नारायण  :  मैं  यह  जानना
 चाहता  हूं  कि  इसके  लिए  जो  लाइसेंस  इश्यू
 हुए  हैं  वे खालो  दो,  तीन  भ्रांतियों  को  हो  हुए  हैं
 था  और  भी  ग्रीक  लोगों  को  यह  लाइसेंस
 दिये  जाने  वाले  हैं  ?

 इस्पात,  खान  शौर  भारी  इंजीनियरिंग
 मंत्रालय  में  उपमंत्री  (श्री  प्र०  च्०  सेठी)  :
 क़रीब  २३  लाइसेंस  ड्यू  किये  गये  हैं  ।

 116  शिव  नारायण  :  इसको  बढ़ाने  में
 क्‍या  दिक्‍कत  है  ?

 श्री  प्र०  चचा  सेठी  :  ६  लाख  टन  की  कैसे-
 सिटी  लाइसेंस  कर  दी  गई  है  ।

 श्री  कछवाय  :  दुर्गापुर,  रूरवेला  बौर
 भद्रवती  इन  तीन  कारखानों  में  कितना  उत्पा-
 दन  करने  की  क्षमता  है,  कितना  इस  समय
 उनमें  उत्पादन  होता  है  और  याद  अभी  कम

 होता  है  तो  उसका  मुख्य  कारण  क्‍या  है  ?

 श्री  प्र०  Wo  सेठी  :  एलौय  स्टील  का  जहां
 तक  सम्बन्ध  है  भद्रवती  में  ७७  हजार  टन

 प्रोड्यूस  करने  को  योजना  है,  रूरकेला  में  ५०
 हजार  टन  उत्पादन  करने  की  योजना  है  ।

 दुर्गापुर  में  भ्र भी  नहीं  है  ।  दुर्गापुर  में  भी  ६०
 हजार  टन  उत्पादन  करने  की  कैपेसिटी  होगी
 लेकिन  अभी  उसमें  हो  नहीं  रहा  है  ।

 Shri  Ss,  M,  Banerjee:  I  want  to
 know  whether  it  is  a  fact  that  a  spe-
 cial  alloy  stec]  plant  is  to  be  esiablish-
 ed  in  Kanpur  and  that  too  in  the  pri-
 vate  sector;  if  so,  the  reasons  for  giv-
 ing  this  particular  licence  to  a  per-
 son  who  is  unable  to  run  a  single
 factory  whatsoever  in  Kanpur.

 Shri  P.  C.  Sethi:  With  regard  to
 the  23  schemes  licensed,  only  four
 schomes  have  not  been  able  to  go
 ahead;  the  rest  of  the  schemes  are  go-
 ing  on  fairly  well.

 Shri  S.  M.  Banerjee:  My  question
 has  not  been  answered.

 Mr,  Speaker:  His  point  is  that
 licence  has  been  given  to  a  private
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 individual,  such  an  individual  who
 does  not  have  the  capacity  to  put  up
 any  factory.

 Shri  C.  Subramaniam:  My  informa-
 tion  is  that  they  are  taking  steps  and
 it  is  likely  to  be  implemented.

 Development  Council  for  Textile
 Machinery  Industry

 +
 (  Shri  P,  R.  Chakraverti:

 |  Shri  P,  C.  Boroeah:
 Shri  D.  C,  Sharma:
 Shri  Vishwa  Nath  Pandey:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No,  48  on  the  6th  Decem-
 ber,  963  and  state:

 (a)  whether  the  Development  Coun-
 cil  for  the  Textile  Machinery  Indus-
 try  hag  since  been  set  up;  and

 "B87,

 (b)  if  so,  its  composition?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel,  Mines  and  Heavy  Engi-
 neering  (Shri  P.  C.  Sethi):  (a)  Yes,
 Sir.

 (9)  A  Statement  is  laid  on  the
 table  of  the  House  [Placed  in  Lib-
 rary,  See  No,  LT-2632/64].

 Shri  P.  R,  Chakraverti:  May  I
 know  whether  the  representatives  of
 the  labour  will  be  recommended  hy
 the  unions  and,  if  so,  which  are  the
 unions  who  have  been  invited  to
 send  the  recommendations?

 Shri  P,  C,  Sethi:  With  regard  to
 the  representatives  of  the  labour,  we
 have  referred  the  matter  to  the
 Labour  Ministry  and  after  their  recom-
 mendation  we  wil]  be  appointing  them.

 Shri  P.  R.  Chakraverti:  May  I
 know  how  far  the  functions  of  this
 Council  differ  from  that  of  the  Ad-
 visory  Counci]  that  had  been  func-
 tioning  carlier  and  to  what  extent  the
 programme  has  been  drawn  up  by
 them  to  boost!  up  the  production  of
 the  textile  machinery?
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 Shri  C,  Subramaniam:  The  Deve-
 lopment  Council  is  appointed  under
 the  statutory  provision.  The  ad  hoc
 Committee  is  merely  advisory,  But
 the  funciions  of  a  Development  Coun-
 cil  are  properly  defined  and  under  the
 statute  they  are  entitled  to  make  many
 recommendations  to  the  Governinent.

 श्री  विश्वनाथ  पाण्डेय  :  डेवेलपमेंट  कॉलिज
 का  निर्माण  किस  आधार  पर  हुआ  है  ?

 श्री  ४०  ब०  सेठी  :  डेवलपमेंट  कौंसिल
 में  मशीन  मैतुफैक्टरज  और  टेक्सटाइल  इंडस्ट्री
 के  प्रतिनिधियों  और  एक्सपर्टस  को  रखा  गया
 है। दप्

 Shri  Ramachandra  Ulaka:  May  I
 know  the  value  of  the  textile
 machinery  that  India  is  importing  at
 present  and  by  what  time  our  country
 will  be  self-sufficient  in  this  matter?

 Shri  P.  C.  Sethi:  At  the  moment,
 we  are  importing  Rs,  30  crores  worth
 of  textile  machinery  and  we  hope
 that  by  the  end  of  the  Third  Plan
 period  we  will  be  able  to  meet  the
 local  demand,

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  for  future  manufacture  of
 textile  machinery  the  principle  of
 automation  wil]  be  kept  jn  view?

 Shri  C.  Subramaniam:  That  is
 also  kept  in  view.

 श्री  यडापाल  सिंह  :  क्‍या  सरकार  का
 विचार  है  कि  लोक  सभा  का  भी  कोई  रिप्ले-
 जेन्टेटिव  इसमें  रखा  जाये  ।

 श्री  प्र०  do  सेठी  :  जी  नहीं  ।

 श्री  तुलसीदास  जाधव  :  मैं  यह  जानना
 चाहता  हूं  कि  क्‍या  किसी  कारखाने दार  को
 बाहर  से  मशीनरी  मंगाने  की  परमिशन  न
 देने  से  कोई  कारखाना  बन्द  हुआ  है  1

 श्री  Wo  चे  सेठी :  किसी  खास  स्पेस-
 ठीक  कारखाने  के  बारे  में  तो इस  समय  जान-
 कारी  नहीं  है  ।
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 Shrimati  Sharda  Mukerjee:  The
 Minister  has  stated  that  Rs,  30  crores
 worth  of  textile  machinery  is  being
 imported.  In  view  of  the  fact  that  the
 textile  machinery  lasts  for  a  long
 lime,  would  the  Government  consider
 making  a  smaller  import  so  that  the
 indigenous  industry  gets  a  chance?

 Shri  C.  Subramaniam:  As  a  matter
 of  fact,  if  it  is  possible  to  get  any  par-
 ticular  machinery  by  indigenous
 manufacture,  we  do  not  allow  imports.
 It  is  only  in  specia]  cases  where  imme-
 diately  indigenous  manufactured
 goods  are  not  available  that  we  import.

 Lignite  Deposits  in  Rajasthan

 +
 Shri  P.  R,  Chakraverti:
 Shrimati  Savitri  Nigam:
 Shri  Kajrolkar:
 Shri  Ram  Sewak  Yadav:
 Shri  Bagri:
 Shri  Vishwa  Nath  Pandey:
 Shri  D,  C.  Sharma:
 Shri  Tan  Singh:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  a  large  amount  of  lig-
 nite  deposits  have  been  found  in  Khari
 village,  20  miles  from  Bikaner  in
 Rajasthan  State;

 (b)  the  estimate  of  the  deposits  in
 the  area  and  its  neighbourhood;

 (c)  whether  the  samples  of  ‘he  lig-
 nite  have  been  sent  to  the  Central  Fuel
 Research  Institute,  Dhanbad  for
 scientific  tests;  and

 (d)  if  so,  the  findings  thereof?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Heavy
 Engineering  (Shri  Thimmaiah):  (a)
 and  (b).  Some  deposits  of  jignite
 have  been  found  by  the  State  Govern-
 ment  in  village  Khari  in  Bikaner  Dis-
 trict,  Rajasthan.  The  State  Govern-
 Ment  are  conducting  investigations  to
 find  out  the  extent  of  the  reserves.
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 (९)  Yes,  Sir,
 (d)  The  results  are  awaited,

 Shri  P,  R,  Chakraverti:  May  I
 know  whether  there  is  another  pro-
 ject,  namely,  the  Palana  project  in  the
 same  district?

 Shri  Thimmaiah:  Yes,  Sir.
 Shri  P.  R,  Chakraverti:  Is  there

 any  esiimate  uptill  now  as  to  what
 will  be  the  deposits  there?

 Shri  Thimmaiah:  In  1958,  a  Com-
 mittee  was  appointed  to  prepare  a
 preliminary  project  about  this  mine
 and  they  submitted  certain  reports  and
 it  ig  found  that  .6  million  tons  of  ore
 can  be  exploited  through  this  mine.
 The  Government  of  India  approved
 of  this  scheme  and  advised  the  State
 Government  to  go  ahead  with  it,

 Shrimati  Savitri  Nigam:  Keeping
 in  view  the  great  importance  of  lig-
 nite,  may-I  know  why  it  has  been
 left  to  the  State  Governments  who
 have  not}  got  enough  machinery  to
 make  the  surveys  and  submit  the  re-
 ports  quickly?  Why  is  it  that  the
 Central  Government  is  not  taking  it
 up  or  giving  them  some  help  in  the
 matter?

 Shri  C,  Subramaniam:  In  _  these
 cases,  when  the  State  Governments
 express  their  intention  that  they
 should  do  the  work,  we  always  permit
 them.  It  is  only  when  they  express
 their  inability  that  the  Central  Gov-
 ernment  steps  in.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  there  are  any  indica-
 tions,  keeping  in  view  the  Palana
 project  which  has  been  passed  first
 and  the  second  the  Khari  project,  of
 any  large,  belt  connecting  the  two?

 Shri  Thimmaiah:  As  I  stated,  in
 Khari  area,  upto  200  to  300  depth  the
 ore  has  been  located  and  the  investi-
 gations  have  been  carried  out.  After
 the  investigation  is  completed,  we  can
 know  the  extent  of  deposits  available
 in  the  Khari  mine.  As  far  as  the
 Palana  mine  is  concerned,  we  have  al-
 ready  stated  that  that  is  being  ex-
 ploited  by  the  State  Government,
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 Export  of  Textiles

 +
 ०889.  J  Shri  S.  M.  Banerjee:

 "\  Shri  ए,  Cc.  Borooah:

 Will  the  Minister  of  Intermational
 Trade  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  export
 of  textiles  to  foreign  countries  has
 gone  up  in  ‘1963;  and

 (b)  if  so,  the  extent  thereof  and
 how  it  compares  with  19622

 The  Minister  of  Industry
 Kanungo):  (a)  Yes,  Sir.

 (9)  Exports  had  gone  up  in  963  by
 Rs,  7:97  crores  as  compared’  with
 those  of  1962.  The  total  earnings
 from  exports  of  textiles  during  962
 and  963  were  of  the  order  of  Rs.  59.80
 and  Rs.  67.50  crores  respectively.

 Shri  5.  M,  Banerjee:  We  are  told
 in  this  House  that  there  was  a  serious
 competition  from  China  and  other
 South-East  Asian  countries,  and  that
 was  why  our  exports  were  dwindling.
 May  I  know  what  steps  have  been
 taken  to  overcome  the  difficulty  due
 to  competition  and  to  what  extent  we
 have  succeeded?

 (Shri

 Shri  Kanungo:  The  figures  for  963
 show  that  we  have  succeeded  to  some
 extent.  The  competition  is  there  and
 will  always  be  there.  Apart  from
 the  competition,  in  South-East  Asia
 and  Africa  from  China,  all  the  coun-
 tries  which  have  become  independent
 now  are  setting  up  their  own  textile
 capacity  and  are  also  imposing  duties
 and  tariffs  to  prevent  imports.

 Shri  S,  M.  Banerjee:  May  I  know
 the  break-up  of  this  increase  of  ex-
 ports  of  textiles  to  foreign  countries
 in  terms  of  superfine,  fine,  medium  and
 coarse  cloth,  and  to  what  extent  we
 have  captured  the  market  on  medium
 and  coarse  cloth  in  the  foreign  mar-
 ket?

 Shri  Kanungo:  We  are  showing
 better  results  in  the  sophisticated
 varicties  which  mean  processed  goods.
 Formerly,  our  exports  were  largely
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 of  grey  goods.  A  new  factor  which
 has  come  in  ig  the  garment  industry,
 the  exports  of  the  products  of  which
 have  shown  better  results.

 Shri  S.  M.  Banerjee:  My  question
 has  not  been  answered.  I  wanted  to
 know  the  position  in  regard  to
 medium  and  coarse  cloth.

 Shri  Kanungo:  From  the  point  of
 view  of  coarse  and  medium  and  fine
 cloth,  I  would  say  that  the  medium
 varieties  have  shown  a  better  result.

 Shri  Kapur  Singh:  Has  our  textile
 export  gone  down  in  any  particular
 country  and  if  so,  to  what  extent  and
 for  what  reasons?

 Shri  Kanungo:  It  has  gone  down
 in  Several]  countries,  and  it  has  gone
 up  in  several  other  countries.  I  have
 not  got  the  figure  with  me  here  just
 now,  Moreover,  a  description  of  the
 Position  worldwide  will  take  a  long
 time.

 Shri  Ramachandra  Ulaka:  May  I
 know  whether  Government  are  think-
 ing  of  entering  into  a  barter  deal  with
 any  foreign  country  in  respect  of  our
 textiles,  in  exchange  for  the  rice  im-
 ported  from  there,  and  if  so,  the  de-
 tails  thereof?

 Shri  Kanungo:  No.
 Shri  Shashi  Ranjan:  May  I  know

 whether  this  export  is  done  by  the
 manufacturers  or  their  agents  or  also
 by  Government  or  through  Govern-
 ment  agencies?

 Shri  Kanungo:  It  is  mostly  done
 by  manufacturers,  exporters  and  ship-
 pers.

 Shrimati  Sharda  Mukerjee:  May  I
 know  how  the  import  of  raw  cotton
 compares  with  the  export  of  textiles
 in  terms  of  money?

 Shri  Kanungo:  Normally,  we  have
 to  import  about  Rs.  60  crores  worth
 of  cotton.  But  for  the  last  three
 years,  we  have  cut  it  down  to  roughly
 Rs.  45  crores.  These  are  very  rough
 figures.  Our  demand  for  long-staple
 cotton  is  of  the  order  of  6  lakhs  bales,
 which  would  come  to  approximately
 Rs,  60  crores.
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 Shrimati  Sharda  Mukerjee:
 about  the  exports?

 Shri  Kanungo:  In  one  of  the  good
 ‘years,  the  exports  were  of  the  order
 of  about  Rs,  67  crores.

 Shri  Ranga:  What  is  the  position
 im  regard  to  handloom  goods?  We
 fing  that)  heavy  stocks  have  been
 accumulating  for  the  past  one  year.

 Shri  Kanungo:  No,  there  is  not
 ‘much  accumulation  except  the  normal
 accumulation.

 What

 Shri  Ranga:  What  is  the  position
 ‘in  regard  to  handloom  goods  for
 expori8?  Are  the  exports  of  these
 also  looking  up?

 Shri  Kanungo:  I  think  that  thev
 are  showing  better  results.

 att  रतनलाल  :  विदेशों  को  जो  कपड़ा
 निर्यात  किया  आता  है,  उसमें  विदेशों  सम  कौन
 से  क्वालिटी  ब  कपड़े  की  ज्यादा  मांग  की  जा
 रही  है  ?

 Shri  Kanungo:  I  have  said  that  it
 जड़  mostly  the  medium  varieties,

 क्रि  रामेहवरानन्द  :  जिस  तरह  से  हम
 कपड़े  का  निर्यात  करते  हैं,  उसी  तरह  रो  क्या
 विदेशों  से  भी  भारत  में  वस्त्र  आता  है  और
 यदि  कराता  है  तो  १६६१  के  मुकाबले  में  १६६०
 और  १६६३  में  सय  ग्रा यात  में  कितनी
 बद्ध  हुई  है  या  कितनी  कर्मी  हुई  है  ?

 Shri  Kamungo:  We  do  not  have
 imports  except  for  specialised  goods,
 and  that  is  a  very  nominal  amount.

 श्री  रामेबवरानन्द  :  मैं  नहीं  समझ  पाया
 हूं ।

 अध्यक्ष  महोदय  :  उन्होंने  कहा  है  कि
 आम  तौर  पर  कपड़े  का  ग्रा यात  नहीं  करते  हैं  ।
 कोई  खास  किस्म  की  वैराइटी  का  ही  और
 वह  भी  बहुत  कम  मात्रा  में  आयात  होता  है  |

 Shri  Basumatari:  May  I  know
 whether  Government  is  aware  of  the
 fact  that  Assam  produces  moga  nad
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 yendi,  and  whether  Government  has
 examineg  the  possibility  of  their
 export  ag  they  are  durable  and  at  the
 same  time  attractive?

 Shri  Kanungo:  Moga  gues  into
 most  of  the  fancy  goods  in  handlooms.

 Import  of  Fertilisers  by  S.T.C.

 4
 Shri  Vishram  Prasad:
 |  Shri  D.  0.  Sharma:

 896  Shri  Ram  Harkh  Yadav:
 Shri  Sham  Lal  Saraf:

 |  Shri  D.  D.  Mantri:
 [  Shri  Basumatari:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  whether  an  agreement  has  been
 entered  into  with  the  German  Demo-
 cratic  Republic  for  supply  of  fertili-  .
 sers  through  the  State  Trading  Cor-."
 poration;  and  _

 (b)  if  so,  the  particulars  thereof?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  and  (b).  Contracts
 have  been  concluded  by  the  State
 Trading  Corporation  of  India  Ltd,
 with  M/s  Bergbau  Handel,  Berlin
 (GDR)  for  the  supply  to  India  during
 1964,  of  44,000  tonnes  of  ammonium
 sulphate  and  63,000  tonnes  of  muriate
 of  potash.

 श्री  विश्वास  प्रशाद  :  यह  जो  अमोनियम
 सल्फेट  और  दूसरी  एक  किस्म  का  फर्टिलाइजर
 जिसका  नाम  मैं  सूत्र  नहीं  सका  हूं  मंगाया  जा

 रहा  है  यह  किया  रेट  पर  प्रयोग!  ग्रौर  किस  हट
 पर  देश  के  इन्दर  दिया  जाएगा  ?

 Shri  Kanungo:  We  usually,  do  not
 disclose  the  rates,

 श्री  विश्वास  प्रसाद  :  रेट  प्रखर  नहीं  बता
 सकते  हैं  तो  इतना  बता  दो पिय  कि  सिर  में
 जो  फर्टिलाइजर  तैयार  हाता  है,  उसका  मुकाबले
 में  उसका  दाम  ज्यादा  है  या  कम  है  ?  कम  या
 ज्यादा  है,  तो  कितना  ?
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 प्रत्यक्ष  महोदय  :  फिर  पता  न  लग

 जाएगा  प्रखर  श्रमिकों  यह  बता  दया  जाएगा  ?
 कम  है  या  उससे  ज्यादा  है,  इतना  बता  दिया

 जाए  t  कितना  कम  है  या  कितना  ज्यादा  है,
 यह  न  बताया  जाए  1

 क्रि  कानूनगो  :  कम  है  |

 Mr.  Speaker:  Shri  Kapur  Singh.
 He  does  not  rise.  Then  I  am  calling
 another  Member.

 Shri  Kapur  Singh:  I  am
 much  here.  |  very

 श्री  राम  सेवक  यादव  :  किसानों  को  किस
 भाव  पर  यहां  पर  यह  खाद  मिलेगा  जो  खाने
 वाला  है  ?

 Shri  Kanungo:  All  the  fertilisers,
 from  whatever  sources,  are  pooled
 together,  and  they  are  sold  at  a  povl-
 ed  price.

 Mr.  Speaker:  Shri
 have  an  opportunity,
 present  when  I  calied.

 Shri  U.  M.  Trivedi:  Present,  but
 not  attentive.

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  the  quality  of  the  fertilisers
 being  imported  from  Germany  is
 other  than  what  we  manufacture  in
 this  country,  or  we  are  deficient  in
 those  qualities  that  we  are  importing
 from  them?

 Saraf  might
 He  was  not

 Shri  Kanungo:  Because  there  is
 shortage,  import  is  being  attempted,
 and  the  qualities  are  standard  speci-
 fication  qualities,  and  they  will  be
 tested.

 '

 Shri  Kapur  Singh:  May  I  know
 whether  any  curbs  are  contemplated
 in  this  case  on  the  profiteering  greed
 of  the  STC?

 Shri  Kanungo:  STC  it  not  involv-
 ed  except  in  import  of  it.  As  I  said,
 all  fertilisers  are  sold  under  a  pool
 system  where  all  prices  are  evened
 out.

 Shri  Kapur  Singh.
 fiteering  to  be  curbed?

 Is  that  pro-
 That  pool
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 system  involves  a  huge  amount  of
 profiteering.

 Mr.  Speaker:  Shri  Kashi  Ram
 Gupta.

 sit  काशी  राम  गुप्त:  माननीय  मन्त्री  जी
 ने  बताया  है  कि  दाम  जा  हैं,  वे  कम  हैं  ।  मैं
 जानना  चाहता  हूं  कि  दाम  ७ब  कम  हैं  T  उनको
 न  बताने  का  कारण  क्‍या  है  ?

 झव्यक्ष  महोदय
 लग  गये  |

 :  श्राप  तो  प्रांगण  करने

 ह. 16  काशी  राम  गुप्ते :  न  बताने  का
 कारण  क्‍या  है  ?

 भ्रध्यक्ष  महोदय  :  एक  ही  कारण  हैँ  जो
 श्राप  भी  जानते  हैं  और  मैं  भी  जानता  हूं  ।

 Shri  U.  M.  Trivedi:  STC  is  involv-
 ed  only  in  imports  but  it  is  believed.
 that  in  imports  the  STC  makes  oro-
 fits  extending  to  20  per  cent.  Will  it
 be  possible  to  have  the  same  amount
 of  profit  in  these  fertilisers  also  for
 the  STC?

 Shri  EKanungo:  This  is  not  a  ‘rad-
 ing  account.  As  I  said  it  will  be
 imported  and  submitted  to  the  pool
 at  the  imported  price  plus  commis-
 sion,

 Shri  Shashi  Ranjan:  The  import
 is  done  due  to  our  shortage.  Is  the
 shortage  due  to  the  raw  material  or
 due  to  our  incapability  to  manufac-
 ture  fertilisers?

 Shri  Kanungo:  Capacity  has  been
 set  up  but  most  of  it  had  not  come
 up  to  production  as  anticipated  and
 the  demand  has  gone  up  very  much.
 We  are  importing  for  this  year  only.

 Shri  Tyagi:  Is  it  a  fact  that  the
 fertiliser  pool  has  promised  to  von-
 tribute  out  of  the  profits  about  Rs.  40
 crores  to  the  present  Plan  and  provi-
 sion  has  also  been  made  for  Rs.  40
 crores?  What  will  be  the  profit  out.
 of  this  fertiliser  pool?



 8963  Oral  Answers

 Shri  Ranga:  Profiteering  at  the
 cost  of  peasants?

 Shri  Kanungo:  There  is  a  propo-
 sal  for  contribution  but  I  am  not
 aware  Of  the  exact  amount.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  the  imports  which  are
 being  made  from  various  countries
 are  at  the  same  price  or  the  prices
 from  other  countries  differ?

 Shri  Kanungo:  Every  lot
 different  price  depending
 time  when
 into.

 has  a
 upon  the

 the  contract  is  cntered

 श्री  शिव  नारायण  :  खाद  जो  ड्राप  जर्मनी
 से  मंगा  रहे  हैं,  उसके  एवज  में  श्राप  कुछ  रा
 मैटीरियल  देते  हैं?  यह  खाद  भिन्न  भिन्न  सूबों
 को  जो  अप  देंगे  एक  ही  भाव  से  देंगे  या  भिन्न
 भिन्न  भाव  से  देंगे  ?

 क्रि  कानूनों  :  मैंने  बताया  है  कि  हर
 सूबे  में  एक  भाव  में  बिकेगी  |  टोटल  1  ट्रेड
 एग्रोमेंट  है,  इसी  के  अन्दर  यह  जायेगी  |  इसके
 लिए  कोई  खास  चार्टर  नहीं  है  ।

 Shri  Ranga:  In  view  of  the  fact
 that  there  are  here  two  Ministers
 concerned  with  this  and  the  third
 Minister,  Dr.  Ram  Subhag  Singh  the
 other  day  told  us  that  they  would
 pursue  a  policy  of  no-profit-no-loss
 in  this  transaction,  may  we  know
 whether  Government  would  be  pre-
 Pared  to  give  up  that  proposal  of
 making  Rs  50  crores  profit  from  this
 transaction  in  fertilisers?

 Shri  Kanungo:  I  think  the  question
 should  be  put  to  the  Ministry  of  Food
 and  Agriculture.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  the  Government  has
 considered  the  recommendation  of  the
 Public  Accounts  Committee  in  this  re-
 gard  for  supplying  fertilisers  to  the
 farmer  at  a  lesser.  price  and  thereby
 having  a  little  less  profit?

 Shri  Kanungo:  As  I  have  said,  it  is
 under  consideration  of  the  Food  and
 Agriculture  Ministry,
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 Shri  Vishram  Prasad;  If  the  hon.
 Minister  does  not  want  to  tell  the
 price  of  fertilisers,  may  I  know  what
 will  be  the  percentage  of  nitrogen
 in  ammonium  sulphate  and  POs  in
 Phosphatic  fertilisers?

 Shri  Kanungo:  I  have  not  got  the
 information,

 श्री  रामेशवरानन्द  :  जो  खाद  मंगाई  जा
 रही  है  राज्य  सरकारों  की  चुंकि  मांग  थी
 इसलिए  मंगाई  जा  रही  है  था  भाप  अपनी  शोर
 से  मंगा  रहे  हैं  ?

 श्री  कानूनगो  :  राज्य  सरकारों  की  भी
 मांग  है  और  खास  करके  किसानों  की  भी  बहुत
 मांग  है  ।  इसमें  भी  पूरा  नहीं  पड़  सकता  है  ।

 Shri  Ss.  M.  Banerjee:  I  want  to
 know  whether  we  are  likely  to  reach
 the  stage  of  self-sufficiency  and  if  so,
 when  and  whether  the  target  is  likely
 to  be  achieved  during  the  Fourth
 Plan?

 Shri  Kanungo:  I  do  not  think  so.

 श्री  तुलसीदास  जाधव  :  देश  में  खाद  की

 कुल  मांग  कितनी  है,  कितनी  देश  में  तैयार
 होती  है  कौर  कितनी  बाहर  से  मंगानी  पड़ती
 2?

 Shri  Kanungo:  This  information  has
 been  given  several  times  but  I  have
 not  got  it  just  now  with  me.

 समय  प्रवेश  में  कोयला

 +
 श्री  कछवाय  :
 श्री  भ्रोंकारलाल  बैरवा
 श्री  बड़े  :

 कद  &9.

 क्या  इस्पात,  खान  और  भारी  इंजी-
 निरीक्षण  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश  में

 एक  करोड़  रुपये  के  मूल्य  का  कोयला  इकट्ठा
 हो  गया  है;  शौर
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 (a)  यदि  हां,  तो  इसकी  खपत  के  लिए
 खान  मालिकों  को  सरकार  द्वारा  दिये  गये
 आ्राइवासन  पर  क्या  कार्यवाही  की  गई  है  ?

 इस्पात,  खान  तथा  भारों  इंजोमिपरिंग
 मंत्रालय  में  उपमंत्री  (श्री  प्र०  ao  सेठी)
 (क)  जी,  हूं  ।  क्योंकि  कोयले  का  उत्पादन
 मांग  से  अधिक  बड़  गया  है  1

 (ख)  कोयले  को  खातों  के  समीप  संचित
 हुए  कोयले  के  थे  रों  का संचयन  (accumula-
 tion  of  pithead  stocks)  केवल  मध्य
 प्रदेश  में  ही  सहमत  नहीं  है  बल्कि  भारत  के
 सारे  कॉप्रला  क्षेत्रों  को  इस  समस्या  का  सामना
 करना  पड़  रहा  है।  सरकार  द्वारा  ऐसा  कोई
 आश्वासन  नहीं  दिया  गधा  है  कि  वह  कोयला
 खदानों  से  उत्सादित  कोयले  का  निपटान
 करायेगी  ।  तो  भी,  सरकार  कोयले  के
 आबंटन  बौर  वितरण  (allocation  and
 distribution)  के  मौजूदा  नियंत्रणों  में
 यथासम्भव  छूट  दे  कर  इस  बारे  में  सहायता
 कर  रही  है।  जनता  को  सूचित  किया  गया  है  कि
 श्रेणी  अनुसार  अधिकार  (gradewise
 entitlement)  को  ध्यान  में  रखते  हुए
 उपभोक्ता  अपने  कोट  (quota)  के  इलावा
 कोयले  की  अतीत  मात्रा  की  मांग  कर

 'कते  हैं  -  राज्य  सरकारों  को  कहा  गया  है  कि

 ईट-भ्वीं  (brick-kilns)  को  लाइसेंस
 देने  में  उदारता  को  मौत  अपनाये  ताकि  इस
 श्रेणी  के  उपभोक्ताओं  की  मांग  में  कुछ  सुधार
 हो  सके  ।

 (The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Heavy
 Engineering  (Shri  Thimmaiah):  (a)
 Yes,  Sir.  This  is  because  production
 has  outstripped  the  demand  for  coal.

 (b)  The  accumulation  of  pithead
 stocks  is  not  peculiar  to  Madhya
 Pradesh  alone  and  all  the  coalfields
 in  India  are  faced  with  this  problem.
 No  assurance  has  been  given  by  the
 Government  that  it  would  secure  dis-
 posal  of  coal  produced  by  any  colliery.
 However,  Government  is  assisting  in
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 the  matter  by  relaxing  the  existing
 controls  on  allocation  and  distribu-
 tion  of  coal  to  the  maximum  possible
 extent.  The  public  has  been  inform-
 ed  that,  subject  to  gradewise  entitle-
 ment,  consumers  can  ask  for  addi-
 tional  quantities  of  coal  irrespective
 of  their  quota.  The  State  Govern-
 ments  have  been  requested  to  libera-
 lise  their  policy  on  licensing  of  brick~-
 kilns,  so  that  there  may  be  some  im-
 Provement  in  demand  by  thia  cate-
 gory  of  consumers, ]

 श्री  कछवाय  :  में  जानना  चाहता  हुं  कि
 जो  इतना  कोयला  इकट्ठा  हो  गया  है  उसका

 प्रमख  कारण  क्या  है  |  क्या  कारखानों  ग्रादि
 में  उसकी  खपत  क्रम  हों  रहे!  है  या  कि  बिलों
 का  उपयोग  ज्यादा  होने  लगा  है  इसलिये
 इतना  कोयला  इकट्ठा  हो  गया  है  ?

 Shri  Thimmaiah:  The  main  reason
 is  that  the  important  consumers  re-
 duced  their  demand;  and  another
 Treason  is,  sOme  of  the  projects  were
 not  coming  up  as  per  schedule,  and
 some  of  the  existing  projects  could
 not  be  expanded  as  we  expected.  So,
 there  is  reduction  in  demand  for  cval,
 and  therefore,  there  are  these  pit-
 head  stocks.

 श्री  कछवाय  :  मेरा  प्रश्न  तॉँ  हिन्दी  में
 था,  इसलिये  उत्तर  हिन्दी  में  मिलना  चाहिये  ।

 अध्यक्ष  महोदय  :  श्राप  थोड़ी  देर  ग्रोवर

 इन्तजार  कर  लें,  अगले  सेशन  से  कुछ  प्रबन्ध
 हों  जायेगा  ।

 श्री  कछवाय  :  में  जानना  चाहता  हूं  कि
 क्यों  ऐसी  भी  शिकायत  है  कि  कोयला  खराब

 होता  है  |  ग्राम  ऐसा  हो  तो  कोयला  अच्छी

 तरह  से  साफ  किया  जाये,  ज्यादा  सप्लाई  किया
 जाये  और  कम  कीमत  में  बेचा  जाये  ताकि
 उसकी  ज्यादा  खपत  हो  सके  मार्केट  में,  क्‍या

 इस  पर  भी  सरकार  विचार  कर  रहीं  है  ?

 शौर  अगर  इतना  कोयला  इकट्ठा  हों  गया  है
 तो  क्‍या  कार्य  किया  जा  रहा  हैं  जिस  में  कि

 इतना  इकट्ठा  ने  हों  पाये  |
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 प्रत्यक्ष  महोदय:  ग्रुप  ने  इतने  सवाल
 इकट्ठे  कर  दिये  कि  न  का  जवाब  देना  भी

 मुश्किल  है  |

 Shri  Thimmaiah:  It  is  true  that  low-
 grade  coal  was  produced  in  large
 quantities,  and  the  recent  rise  in
 price  will  adjust  the  production  for
 its  real  demand.

 श्री  Wo  wo  शर्मा:  में  जानना  चाहता  हूं
 कि  बिहार  और  बंगाल  की  कोयला  फील्ड्स

 अध्यक्ष  महोदय  यह  मध्य  प्रदेश  से
 सम्बन्धित  प्रश्न  है  -  इस  को  मान तोय  सदस्य
 छोड़  दें  !

 Shri  A.  P,  Sharma:  The  hon.  Deputy
 Minister  has  said  that  this  is  not
 peculiar  to  Madhya  Pradesh  only’.

 भ्रध्यक्ष  महोदय  :  इस  समय  उन्होंने
 कहा  कि  इस  का  सवाल  नहीं  है  ।

 डा०  गोविन्द  दास:  में  कुछ  ऐसी  खदानें
 भी  हैं  जित  का  उत्पादन  इस  कोयले  के  संचय  के
 कारण  घट  रहा  है,  बौर  वे  जान  ब्र  कर  उत्पादन
 इसलिये  नहीं  कर  रही  हैं  कि  कोयले  का  संचय
 होता  जा  रहा  है  ?

 Shri  Thimmaiah:  The  production  is
 not  actually  slowed  down,  Produc-
 tion  is  going  on  almost  nearer  to  the
 target  fixed,  but  the  pithead  stocks
 are  not  much,  compared  to  the  pit-
 head  stocks  in  the  last  year.  There  i3
 only  one  month’s  pithead  stocks,  We
 have  taken  steps  to  see  that  the  pit-
 head  stocks  are  disposed  of  as  early
 as  possible.

 Shri  U.  M.  Trivedi:  Is  it  a  fact  that
 notwithstanding  such  huge  stocks  ly-
 ing  at  the  pitheads  the  supply  of
 this  coal  to  the  ginning  factories  in
 Madhya  Pradesh  has  been  as  restrict-
 ed  as  before  and  that  the  demand  is
 not  being  met?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  My  information  is  that  the
 entire  demand  is  being  met.  If  there

 +  is  any  particular  instance,  if  the  hon.
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 Member  brings  it  to  my  notice,  I
 shall  certainly  look  into  it.

 क्रि  काशी  राम  गीत  :  मध्य  प्रदेश  में
 जितने  कोयले  का  उत्पादन  होता  है  उस  में  से
 कितना  भाग  मध्य  प्रदेश  में  खर्च  होता  है  और
 कितना  बाहर  होता  है,  अर  क्‍या  मध्य  प्रदेश
 में  इसकी  खपत  बहुत  कम  हती  है  ?

 Shri  C.  Subramaniam:  It  is  accord-
 ing  to  the  railway  transport  pattern.
 The  Madhya  Pradesh  coal  is  being
 consumed  not  only  in  Madhya  Pra-
 desh  but  in  western  India  also,  und  to
 a  certain  extent,  in  th:  south  of
 Madhya  Pradesh.

 Shri  Kashi  Ram  Gupta:  Whether
 the  consumption  is  reduced  in  Madhya
 Pradesh  also?

 Shri  C.  Subramaniam:  Everywhere.

 Shrimati  Savitri  Nigam:  Is  it  not  a
 fact  that  one  of  the  reasons  for  this
 coal  accumulation  is  the  rise  in  price
 because  it  has  gone  beyond  the  reach
 of  the  common  people,  and  more  and
 more  people  are  switching  over  tu
 kereosene  oil  for  cooking  purposes?
 Is  the  hon.  Minister  aware  of  this
 and,  if  so,  what  steps  are  being  taken
 to  reduce  the  prices  for  home  con-
 sumption?

 Shri  0.  Subramaniam:  As  a  matter
 of  fact,  soft  coke  is  being  uscd  as
 domestic  fuel  and  whatever  is  ro-
 duced  is  being  consumed.  Now,  our
 attempt  should  be  to  produce  sume
 domestic  fuel  by  the  LTC  method,
 that  is,  low  temperature  carbonisa-
 tion  method.  We  have  no  doubt  that
 whatever  quantity  we  produce  would
 be  consumed.  The  price  is  quite
 attractive  when  compared  to  the  price
 of  kerosene.

 श्री  शिव  नारायण  क्‍या  यह  सही  है  कि
 कोयले  की  मांग  इसलिये  कम  हो  गई  है  कि

 अंकों  के  जलाने  में  लकड़ी  का  प्रयोग  भी  लोग
 कर  रहे  हैं  यानी  भटठी  जलाने  गें  बजाय  कोयले
 के  लकड़ी  का  इस्तेमाल  कर  रहे  हैं  इसलिये
 कोयले  की  मांग  कम  हो  गईं  है  ?
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 Shri  C.  Subramaniam;  No,  Sir;  as
 a  matter  of  fact,  more  and  more
 People  are  taking  to  coal  use  rather
 than  other  fuels.

 Shri  Ramachandra  Ulaka:  What  is
 the  target  in  the  Third  Five  Year
 Plan  for  production  of  coal  in  Madhya
 Pradesh,  and  what  is  the  present  pro-
 duction?

 Shri  Thimmaiah:  I  want
 notice  for  that.

 Shri  Ss.  0,  Samanta:  Is  there  any
 Proposal  to  set  up  some  washeries
 for  the  better  use  of  this  low-grade
 coal  in  that  part  of  the  country?

 Shri  C,  Subramaniam;  No,  Sir;
 washeries  would  not  serve  any  pur-
 pose  with  regard  to  utilisation  of
 lo-grade  coal.  It  will  have  to  be
 used  either  in  the  power  production
 Programme  or  it  should  be  converted
 into  domestic  fuel  by  carbonisation
 method,

 श्री  यशपाल  सिह  यह  ठीक  2  कि  मध्य
 प्रदेश  में  कोयले  का  ढेर  लगा  हुआ  है,  लेकिन

 यून  पी०  में  लाखों  दर्वाॉस्तें  ऐसी  हैं  जिन  पर
 आज  तक  अमल  नहीं  हुआ  शौर  सरकार  इसके
 लिये  क्‍या  कर  रही  है  कि  काफी  कोयला  लोगों
 को  मिल  सके  ?

 श्री  रामेशवरानन्द  :  जानना  चाहता  हूं
 कि  जब  पहले  की  अपेक्षा  वन  भी  ज्यादा  काटे
 जा  रहे  हैं  बौर  नये  लगाये  नहीं  जा  रहे  हैं,
 कोयला  भूमि  गर्भ  से  इतना  निकाला  जा  रहा
 है  जिसका  ठिकाना  नहीं,  तो  क्या  सरकार  को

 कुछ  भविष्य  का  भी  पता  है  कि  कैसे  काम
 चलेगा  |

 Mr,  Speaker:  Let  us  go  to  the  next
 question.

 separate

 Bokaro  Steel  Plant

 +
 +898  J  Shri  Jashvant  Mehta:

 ‘|  Shri  P.  C,  Borooah:
 Will  the  Minister  of  Steel,  Mines

 and  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  an  agreement  has
 been  reached  with  Messrs.  Dastur
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 and  Company  about  the  consultancy
 fee  and  the  scope  of  consultations.
 about  the  Bokaro  Steel  Project;  and

 (b)  if  so,  the  precise  terms  of  tie
 agreement?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel,  Mines  and  Heavy  Engi-
 neering  (Shri  P.  0,  Sethi):  (a)  and
 (b).  The  terms  and  conditions  of
 the  consultance  agreement  are  in  the
 final  stages  of  negotiation  with  Dastur
 &  Company.  They  are  expected  to
 be  finalised  very  shortly,

 Shri  Jashvant  Mehta:  May  I  know
 whether  the  Government  have  re-
 ceived  quotations  from  other  foreign
 countries;  if  so,  how  they  compare
 with  the  quotations  supplied  by
 Dastur  and  Company?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam);  We  have  not  received  any
 other  quotation  for  this,  but  the  sur-
 vey  team  which  came  from  the  Unit-
 ed  States  of  America  had  given  an
 idea  of  the  consultation  fees.  Com-
 pared  to  that,  this  would  be  about
 one-third  of  the  fees,

 Shri  Jashvant  Mehta:  Sir,  people
 are  anxious  to  know....

 Mr.  Speaker:  Is  he  anxious  to
 know  or  not?

 Shri  Jashvant  Mehta:  Yes.  Even
 I  am  anxious  to  know.

 Mr.  Speaker:  Then  he  should  put
 the  question.  '

 Shri  Jashvant  Mehta:  The  House
 is  also  anxious  to  know  at  what  stage
 the  financial  assistance  or  aid  from
 foreign  countries  for  the  implementa-
 tion  of  the  Bokaro  plant  stands  at
 present?

 Shri  C.  Subramaniam:  That  will
 have  to  be  taken  up  after  the  speci-
 fications  are  drawn  and  tenders  are
 floated  on  a  global  basis.  Therefore,
 that  will  have  to  be  considered  a  little
 later.

 Shri  Jashvant  Mehta:  We  are  inte-
 rested  to  know  whether  the  Govern=
 ment  is  negotiating  with  any  foreign
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 country  and  whether  there  is  any
 scope  for  that  foreign  aid  or  not?

 Shri  C.  Subramaniam:  This  ques-
 tion  is  with  regard  to  the  appoint-
 ment  of  consultancy.

 Shri  Nath  Pai:  Sir,  I  am  a  little
 disheartened  by  what  he  said,  but
 still  I  will  try  to  get  same  more
 information.  Has  his  attention  been
 drawn  to  a  report  originating  in
 Moscow—today  it  appeared  in  one  of
 the  dailies—that  the  Soviet  Union  is
 showing  keen  interest  with  a  view  to
 financing  the  Bokaro  plant  and  there
 were  talks  held  between  the  Indian
 Envoy  and  the  USSR  Minister  who
 looks  after  this  matter;  if  so,  may  I
 know  how  far  this  report  is  true  and
 at  what  stage  the  talks  are  at  pre-
 sent?

 Shri  C.  Subramaniam:
 received  any  information
 Moscow  about  these  talks.

 T  have  not
 from

 Shri  Hem  Barua:
 in  the  newspapers.

 Shri  Surendranath  Dwivedy:  He
 has  only  said  that  he  has  not  received
 any  report.  He  has  not  denied  the
 discussion.

 It  has  appeared

 Mr.  Speaker:  He  has  not  got  any
 Official  information.  He  might  have
 seen  what  has  appeared  in  the  papers.

 Shri  Sham  Lal  Saraf:  May  (  know
 whether  Government  have  taken  the
 necessary  precautions  to  ensure  that
 this  Company  will  work  the  project
 in  the  manner  in  which  we  want  it
 so  that  this  important  projert  may
 ome  to  fruition  within  the  stipulat-
 ed  time?

 Shri  C.  Subramaniam:  We  are
 quite  confident  that  Mls.  Dastur  &
 Company  would  be  able  to  deliver
 the  goods.

 Shri  S.  M.  Banerjee:  What  is  the
 attitude  of  United  States  towards
 ‘the  Bokaro  plant?  Have  they  made
 it  absolutely  clear  that  they  have

 ‘washed  off  their  hands,  so  far  as  this
 project  is  concerned?
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 Mr.  Speaker:  Here  we  are  con-
 cerned  with  the  consultancy  fee.

 Shri  8.  M.  Banerjee  Foreign  aid
 is  important  in  the  setting  up  of  this
 Plant.

 Mr.  Speaker:  That  may  come  inci-
 dentally  but  we  are  concerned  only
 with  this  limited  purpose.

 Shri  5S.  M.  Banerjee:  My  question
 was...,

 Mr.  Speaker:  .-whether  USA
 have  washed  off  their  hands.

 Shri  Nath  Pai:  The  plant  can  come
 into  existence  only  if  there  is  foreign
 aid.

 Mr.  Speaker:  That  point  we  have
 already  discussed  and  disposed  of.

 Shri  8.  M.  Banerjee:  Sir,  you  will
 remember,  this  question  has  come  up
 in  this  House  several  times.  The
 question  was  asked  because  both
 USA  and  USSR  are  in  the  field.

 Mr.  Speaker:  Answer  has  also  been
 given  to  that  question  so  many  times.

 Shri  S,  M.  Banerjee:  That  is  true,  I
 want  to  know  whether  we  are  getting
 any  aid  from  USA  or  they  have  com-
 pletely  washed  off  their  hands,  s0
 far  as  this  plant  is  concerned.  I
 want  a  clear  answer.

 Mr.  Speaker:  No,  please.

 Shri  Hem  Barna:  In  view  of  the
 fact  that  consultancy  fees  are  paid  to
 a  particular  company  with  a  view  to
 start  this  plant,  may  I  know  whether
 the  attention  of  this  Government  is
 drawn  to  the  headlines  news....

 Shri  S,  M.  Banerjee:  In  a  box.

 Shri  Hem  Barua:  yes,  box  to
 the  effect  that  both  Soviet  Russia,
 and  Japan  particularly,  are  interest-
 ed  in  setting  up  this  plant?

 Mr.  Speaker:  He  has  said  so  many
 times  that  this  relates  to  the  process-
 ing  of  consultancy  fees.  He  may
 answer  it  if  he  wants  to.  No?
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 Shri  Tyagi:  May  I  have  an  idea  of
 the  total  amount  of  fees  that  will
 have  to  be  paid  to  Messrs.  Dastur
 &  Company  for  the  job?  Has  uny
 estimate  been  made  of  the  total
 amount  which  will  be  required  to  be
 Paid?

 Shri  C.  Subramaniam:  An  estimate
 has  been  made,  but  it  is  under  nego-
 tiation.  As  soon  as  negotiations  are
 sver  and  the  agreement  is  finalised,

 i  will  be  able  to  give  it.
 Shri  Tyagi:  Is  it  a  few  crores?
 Shri  C.  Subramaniam;  Oh,  yes.
 Shrimati  Savitri  Nigam;  Has  the

 consultant  given  any  target  for  ini-
 tial  production?  By  what  time  will
 it  go  into  production?

 Shri  c.  Subramaniam:  According  to
 the  consultant's  report,  4.5  million
 tons  would  be  produced  by  1967-68.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  it  is  a  fact  that  there
 is  re-thinking  in  the  Government  to
 withdraw  from  the  purview  of  the
 consultants,  M/s.  Dastur  &  Company
 a  sufficient  portion  of  the  work  and
 to  give  it  to  others  because  a  large
 number  of  foreign  engineers  are  in-
 terested  in  participating  in  this
 venture?

 Shri  C.  Subramaniam:  No,  Sir.
 There  is  no  such  intention.  As  a
 Matter  of  fact,  as  much  work  as
 possible  is  being  given  to  the  con-
 sultants.

 Dr,  L.  M.  Singhvi:  On  what  basis
 are  the  consultants  given  their  esti-
 mated  consultation  fee?  On  what
 basis  is  the  Government  trying  to
 negotiate  it?  We  do  not  want  to  go
 into  the  details,  but  we  want  to  know
 the  criterion  on  the  basis  of  which
 the  consultation  fee  is  being  finalised.

 Shri  C.  Subramaniam;  Generally,  it
 is  a  percentage  of  the  total  cost  of
 the  plant.  We  have  some  experience
 of  the  consultancy  fee  paid  for  the
 million  ton  plants  of  Durgapur,
 Rourkela  and  Bhilai.  We  have  also
 g0Me  experience  of  what  the  private
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 sector  has  paid.  Taking  all  that  into
 account,  we  are  negotiating.

 Electrical  Goods  Industry
 +

 *900.  {  Shri  P.  C.  Borooah:
 ‘|  Shri  P.  RB.  Chakraverti:

 Will  the  Minister  of  Steel,  Mines  and.
 Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  full
 utilization  of  the  already  licensed:
 capacity  of  the  electrical  goods  indus-
 try  has  not  been  possible  because  of
 shortage  of  foregin  exchange;

 (b)  if  so,  to  what  extent;  ang
 (c)  the  steps  being  taken  by  Gov-

 ernment  to  improve  the  position?

 The  Deputy  Minister  in  the  Ministry
 of  Steel,  Mines  and  Heavy  Engineer-
 ing  (Shri  P.  C.  Sethi):  (a)  to  (c).  I
 presume  the  Question  relates  to  items
 of  electrical  equipment  under  the
 control  of  my  Ministry,  i.e.  heavy  elcc-
 trical  equipment  broadly  speaking,  In
 respect  of  such  equipment  in  the  pri-
 vate  sector,  the  installed  capacity  is
 being  more  or  less  fully  utilised  ex-
 cepting  for  switch-gear,  in  respect  of
 which  the  shortfall  is  due  partly  to
 inadequacy  of  foreign  exchange  and
 partly  to  the  fact  that  pruduction  in
 some  units  has  started  only  recently.
 As  regards  the  capacity  in  the  public
 sector,  the  production  is  picking  up
 in  respect  of  transformers,  motors,
 switchgears  etc.  in  accordance  with
 the  phaseq  programme  of  production.
 Both  in  respect  of  the  public  and  pri-
 vate  sectors,  every  effort  is  being  made
 to  make  available  as  much  foreign
 exchange  as  is  possible  in  the  present
 circumstances  to  reach  full  produc-
 tion.

 Shri  P.  R.  Chakraverti:  What  is  the
 amount  of  foreign  exchange  that  has
 already  been  released?

 Shri  P.  0,  Sethi:  The  foreign  ex-
 change  released  for  the  private  sector
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 industries  during  the  last  two  years
 has  been  Rs.  72  lakhg  during  April
 962  to  March  963  and  Rs.  22454
 lakhs  during  April  963  to  March  964
 for  transformers  grade  steel  and  Rs.
 20  lakhs  in  1962-63  and  Rs.  23°54  lakhs
 in  April  47963  to  March  964  for
 dynamo  grade  steel.

 Shri  P.  R.  Chakraverti:  What  is  the
 extent  of  the  demand  that  is  yet  to
 be  fulfilled?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  As  far  as  these  categories
 are  concerned,  we  have  given  them
 almost  to  the  full  extent.

 Shri  Bhagwat  Jha  Arad:  What  a-
 proximately  could  be  the  amount  of
 foreign  exchange  for  want  of  which,
 as  the  hon.  Deputy  Ministcr  his  said,
 the  capacity  in  the  private  scctor,  for
 example,  regarding  switchgear,  is  not
 being  utilised?

 Shri  C.  Subramaniam:  An  accurate
 estimate  cannot  be  made.

 Shri  Heda:  What  is  the  total
 amount  of  foreign  exchange  that  was
 tzken  into  consideration  at  the  ume  of
 setting  up  these  various  industries,
 how  much  of  it  is  being  relvaseq  and
 what  is  the  difficulty  in  releasing  the
 Test  of  it?

 Shri  0.  Subramaniam:  The  d  fficulty
 ig  the  total  scarcity  of  foreign  ex-
 change.  It  will  have  to  be  ailocated
 between  the  various  priority  items.
 That  is  the  real  difficulty.

 Dr.  L.  M.  Singhvi:  To  what  extent
 is  labour  unrest,  apart  from  the  pau-
 city  of  foreign  exchange,  rcsponsible
 for  holding  up  production  of  electri-
 cal  goods  in  the  country  and  what  is
 the  daily  loss  caused  by  the  ressalion
 of  work  of  the  Bhopal  Heavy  Electri-
 cals?

 Shri  C.  Subramaniam:  |  cannot
 immediately  give  an  estimate  but  (the
 production  target  fixeq  for  the  Buo-
 pal  Heavy  Electricals  factory  is  Hs.
 6  crores  during  1963-64  and  during
 the  next  year,  that  is,  ‘1964. 65,  it
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 would  be  round  about  Rs.  8  crores  or
 Rs.  9  crores.  So,  an  estimate  cau  be
 made.

 Dr.  L.  M.  Singhvi:
 4  lakhs.

 More  than  Rs

 Shri  O,  Subramaniam:  Round  about
 that.

 Shri  Ramachandra  Ulaka;  How
 does  the  cost  of  ‘the  Indiarr  compo
 nents  compare  with  the  cos:  of  im-
 ported  components?

 Shri  (0.  Subramaniam:  Roughly  in
 all  these  things  the  indigenous  con-
 tent  is  round  about  60  to  70  fer  cent.

 श्री  कछवाय  :  मैं  यह  जानना  चाहता
 हुँ  कि  बिजली  का  सामान  बनाने  के  सरकारी
 कारखाने  कितने  हैं  और  प्राइवेट  कारखाने
 कितने  हैं,  और  इन  दोनों  प्रकार  के  कारखानों
 में  प्रति  प्लग  कितना  उत्पादन  होता  है,
 प्राइवेट  किसानों  में  कितना  होता  है  और
 सरकारी  कारखानों  में  कितना  होता  है  ?

 सारे  देश  के  ?

 श्री  कछवाय  :  जी  हां  ।

 'अध्यक्ष  महोदय  :

 प्रत्यक्ष  महोदय  :  इसके  लिए  शाप
 एक  अलैहदा  सवाल  कीजिये  ।

 Shri  Vishram  Prasad:  So  far  as  I
 could  understand,  we  are  importing  8
 lot  of  electrical  goods,  lixe,  switch-
 gear  transmitter  etc.  involving  foreign
 exchange.  When  will  we  be  able  tu
 establish  that  type  of  a  factory  ju  the
 country  and  be  self-sufficient  in  pro-
 ducing  electrical  goods?

 Shri  C.  Subramaniam.  It  is  a  very
 difficult  item  of  production,  therefore.
 it  is  not  only  the  question  uf  puthing
 up  of  capacity  for  production,  but,  we
 have  to  gain  experience  alo,  But
 we  hope  to  meet  our  requirements  Ly
 the.eng  of  the  Fourth  Plan

 Mr.  Speaker:  Next  question,  Shri
 Maheswar  Naik.  Absent.  Shri  D.  C.
 Sharma..Absent.  Shri  P.  com  Borooah
 ..Absent.  Shri  P,  R,.  Chakraverti.
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 Shri  P.  R.  Chakraverti:  No  903.
 Shri  Kapur  Singh:  May  I  suggest

 ‘that  question  No.  893  be  taken  along
 with  this?  It  is  a  connected  question.

 Mr,  Speaker:  Noi  now.
 to  it,  if  I  have  time.

 I  wu!  come

 Fuel  Consumption

 +
 (  Shri  P.  R.  Chakraverti:

 *903.  4  Shri  P.  C.  Borooabr
 L  Shri  Heda:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 coal  industry  has  recently  suggested
 to  Government  that  the  pattern  of
 fuel  consumption  in  the  country
 should  be  reviewed  so  as  to  make  it
 conform  to  the  available  coal  resour-
 ces;  and

 (b)  if  so,  Government's
 thereto?

 reaction

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Heavy
 Engineering  (Shri  Thimmaiah):  (a)
 Yes,  Sir,

 (b)  The  allocation  of  different
 grades  of  coal  to  various  consumers
 is  made  on  the  basis  of  a  schedule
 which  has  been  drawn  up  by  the  Fuel
 Efficiency  Committee,  in  prescribing
 the  entitlement  of  various  consumers
 for  a  particular  grade  of  coal,  the
 said  Committee  has  taken  into  account
 the  quality  of  fuel  essentially  requir-

 ed  for  the  operation  of  a  plant,  equip-
 ment  or  appliance.  The  representa-
 tion  made  by  the  Coal  industry  is  be-
 ing  examined  in  that  context.

 Shri  P.  R.  Chakravertf;  May  I
 know  whether  it  is  a  fact  that  the
 additional  facilities,  which  were  made
 available  to  the  cement  factories  and
 power  houses  for  the  use  of  oil,  are
 voing  to  be  withdrawn  so  that  more
 voal  may  be  used?

 The  Minister  of  Steel,  Mines  and
 fleavy  Engineering  (Shri  C.  Subra-
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 manim):  Steps  which  have  already
 been  taken  cannot  be  undone  now.  If
 machinery  has  already  been  estab-
 lished  for  the  purpose  of  using  oil,
 we  cannot  now  take  away  that  machi-
 nery;  but  as  far  as  possible  we  are  not
 encouraging  installation  of  new  machi
 nery  for  the  use  of  oil.

 Shri  P.  R.  Chakraverti:  May  I
 know  whether  the  Government  has
 considered  the  question  of  giving  faci-
 lities  for  the  coal  to  be  widely  used
 for  domestic  purposes  by  giving  addi-
 tional  benefit  in  the  sape  of  reduced
 railway  freight?

 Shri  C.  Subramaniam:  The  coal
 for  domestic  fuel  depends  upon  the
 preparation  of  smokeless  fuel.  That
 has  to  be  done  by  carbonisation  me-
 thod.  We  are  taking  up  that  question
 and  we  hope  to  make  some  progress
 during  the  Third  Plan.

 Shri  Man  Singh  P.  Patel:  May  I
 know  whether  the  Government  has
 considered  the  preparation  of  a  chea-
 per  fuel  from  husk  dust  and  saw  dust?

 Shri  C.  Subramaniam:  We  are
 now  trying  tO  use  more  coal.  I  do
 not  thing  other  substitutes  will  im-
 prove  the  position  of  coal.

 Shrimati  Savitri  Nigam:  What  are
 the  steps  which  have  recently  been
 taken  by  the  Government  to  see  that
 more  and  more  soft  coke  for  domes-
 tic  consumption  is  produced.  The
 hon,  Minister  in  his  earlier  reply  has
 stated  that  whatever  we  produce  is
 being  consumed.  So,  I  want  to  know
 what  steps  have  been  taken  to  pro-
 duce  more.

 Shri  C.  Subramaniam:  As  far  as
 soft  coke  is  concerned,  we  wse  the
 low  grade  coking  coal.  But  the  cok-
 ing  coal]  js  very  much  limited.  There.
 fore,  we  cannot  allow  the  use  of  cok-
 ing  coal  for  this  purpose.  That  is
 why  other  ordinary  coal  should  be
 carbonised  and  used  as  domestic  fuel.
 This  is  engaging  our  attention.

 Shrimati  Savitri  Nigam:  I  wanted
 to  know  the  specific  steps  taken  by
 the  Government.

 Mr.  Speaker:  Some  time  next.
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 Shri  Bhagwat  Jha  Arad:  Before
 not  encouraging,  as  the  hon.  Minister
 stated,  any  such  machinery  which
 gives  the  alternative  fuel  to  the  consu-
 mer,  may  I  know  whether  the  Gov-
 ernment  have  considered  the  econo-
 my  of  the  fuel,  between  the  coal  and
 the  other  alternatives  which  are  avail-
 able  for  the  present  to  the  consumer?

 Shri  C.  Subramaniam:  It  depends
 upon  the  location  of  the  plant.  If  a
 Particular  plant  is  located  near  the
 fuel  oil  producing  centre,  then  it  may
 ‘be  economical  to  use  the  fuel  oil.  It
 should  be  left  to  each  plant  to  decide
 which  will  be  more  economical.

 श्री  काशीराम  गीत  :  देश  में  घटिया
 दर्जे  का  कोयला  ज्यादा  पौदा  हो  रहा  है,  मैं
 जानता  चाहता  हूं  कि  सरकार  क्‍या  ऐसे  इजंस
 बनाते  के  उपायों  पर  भी  विचार  कर  रही  है
 जिसमें  यह  कोयला  ज्यादा  खपाया  जा  सके  ?

 Shri  C.  Subramanium:  Yes,  Sir.
 We  are  now  taking  steps  to  see  that
 Particularly  in  the  power  plants,  the
 boilers  are  designed  in  such  a  way
 that  we  will  be  able  to  use  the  lowest
 rade  coal.

 Shri  N.  Sreekantan  Nair:  May  I
 know  whether  it  is  a  fact  that  the  long
 distance  transport  charges  of  coal
 have  been  revised  and  increased  to
 the  detriment  of  users  of  coal  in  dis-
 tant  areas?

 Shri  C.  Subramaniam:  I  thought
 that  this  matter  was  discussed  during
 the  Railway  debate  because  the  fre-
 ight  was  increased  in  the  Railway
 Budect.

 श्री  यशपाल  सिह  :  जैसा  कि  आज  तक
 एग्रीकल्चर  वे  मिनिस्टर  साहब  यह  कहते  जाये

 हैं  कि  खेती  की  पदावार  कम  होने  का!  सब  से
 बड़ा  कारण  यह  है  कि  ईंधन  की  जगह  काऊ डंग
 का  इस्तेमाल  क्रिया  जाता  है  तो  इसके  लिए
 सरकार  कोई  एसी  पाबन्दी  लगायेगी  कि
 गोबर  जिससे  कि  करोड़ों  टन  गेहूं  पैदा  हो  सकता
 हैं  उसका  जलाने  के  काम  में  उपयोग  करना
 76  (Ai)  LSD—2.
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 कानूनन  बन्द  कर  दिया  जाय  और  उसके  लिये
 कोयला  इस्तेमाल  किया  जाय  ?

 Shri  Cc.  Subramaniam:  First  of  all,
 we  should  give  them  the  substitute
 before  we  prevent  them  from  using
 cow  dung.  It  is  not  merely  the  ques-
 tion  of  making  available  the  substi-
 tute  to  them.  The  mentality  of  the
 people  should  also  change.

 Shri  A,  ए,  Sharma:  Is  it  a  fact  that
 the  restriction  on  movement  of  coal
 by  road  is  also  one  of  the  reasons  for
 accumulation  of  coal  in  certain  colli+
 eries?

 Shri  C.  Subramaniam:  Now  there
 is  absolutely  no  restriction  placed
 with  regard  to  the  mode  of  transport.
 But  it  would  be  more  costly  to  move
 by  road  and  if  the  people  are  prepar-
 ed  to  pay  higher  prices,  they  cam
 Move  it  by  road.

 Shri  Vishram  Prasad:  The  Agri-
 culture  Department  has  just  devised
 a  Gobar  gas  plant  which  is  the  cheap-
 est  source  of  fuel  suply  to  the  vil-
 lages.  May  I  know  whether  the  Min-
 istry  is  thinking  on  this  line?

 Shri  C.  Subramaniam:  I  am  not
 aware  of  this.  I  would  like  to  have
 notice.

 श्री  कछवाय  :  हमारे  देश  में  बहुत  से
 जंगल  काट  दिये  गये  हैं  और  उसके  कारण
 देहाती  लोगों  को  जलाने  के  लिए  लकड़ी  मिलने
 में  काफी  तंगी  जाती  है  तो  क्या  सरकार  इस
 सम्बन्ध  में  कोई  ऐसा  कदम  उठाने  वाली  है
 ताकि  आग  से  और  जंगल  न  काटे  जायें  और
 देहाती  लोगों  को  इसकी  तकलीफ  न  हो  ?

 भ्रध्यक्ष  महोदय  :  जंगलों  के  मिनिस्टर
 शर  हैं  ।

 Any  hon.  Member  who  might  nét
 have  been  present,  whose  name  was
 called?

 Shri  Hari  Vishnu  Kamath:  .Q.
 No.  899.
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 Heavy  Engineering  Corporation  Ltd,
 +

 Shri  Hari  Vishnu  Kamath:
 |  Shri  Mohammad  Elias:

 +899,  <  Shri  Yamuna  Prasad  Mandal:
 |  Shri  B.  P.  Yadava:
 |  Shri  9.  6,  Sharma:

 Will  the  Minister  of  Steel,  Mines
 amd  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  an  inquiry  has  been
 held  in  the  recent  fire  accident  at  the
 Heavy  Enginecring  Corporation,

 Ranchi;
 (b)  if  so,  by  whom  and  the  findings

 and  conclusions  of  the  inquiry;  and
 (c)  whether  a  copy  of  the  report

 will  be  laid  on  the  Table?
 The  Deputy  Minister  in  the  Minis-

 try  of  Steel,  Mines  and  Heavy  Engi-
 neering  (Shri  P.  C.  Sethi):  (a)  to
 (ce).  A  very  senior  officer  is  being
 appointed  shortly  to  hold  the  inquiry.

 Shri  Hari  Vishnu  Kamath:  Is  it  a
 fact  that  a  preliminary  inquiry  has
 been  held  in  the  matter  and,  if  so,  by
 what  agency  and  has  that  inquiry  dis-
 closed  some  sabotage  or  crypto  sabo-
 tage  in  the  plant?

 Shri  C.  Subramaniam:  Yes,  Sir.  A
 police  ‘inquiry  has  been  made  and  I
 am  sorry  to  say  that  it  has  not  been
 very  helpful  to  find  out  the  actual
 eause  for  this  accident.

 Shri  Hari  Vishnu  Kamath:  My
 question  was  whether  this  inquiry  re-
 vealed  some  sort  of  sabotage  in  the
 plant  due  to  which  the  fire  was  caus-
 ed.

 Mr,  Speaker:  That  is  what  he  has
 said,  that  it  is  not  so  revealing.

 Shri  Hari  Vishnu  Kamath:  Has  the
 han,  Minister's  attention  been  drawn
 to  press  reports  to  this  effect,  which
 appeared  only  three  or  four  days  ago,
 that  sabotage  is  suspected  as  the
 caus¢  of  the  fire  in  this  plant,  and  if
 so,  what  are  the  terms  of  ‘reference
 of  the  fuller  inquiry  that  is  being
 made  now?

 Shri  C.  Subramaniam:  There  is  the
 suspicion,  but  it  has  not  ben  estab-
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 lished  fully  that  it  was  caused  by
 sabotage  and  if  it  was  by  sabotage
 by  whom,

 This  inquiry  will  be  not  only  with
 reference  to  the  actual  accident  which
 happened  there  but  also  with  refer-
 ence  to  the  management  in  order  to
 find  out  how  far  the  management
 was  diligent  in  putting  out  the  fire
 and  how  far  the  security  measures
 were  effective.  All  these  questions
 also  would  be  gone  into.

 Shri  Hari  Vishnu  Kamath:  What
 are  the  terms  of  reference?

 Shri  C.  Subramaniam:  We
 not  yet  finalised.

 Dr.  L.  M.  Singhvi:  May  I  know
 what  has  been  done  in  consequence
 of  the  occurance  at  the  Heavy  Engi-
 neering  Corporation  at  Ranchi,  to
 streamline  our  intelligence  collection
 procedures  at  all  industrial  undertak-
 ings  of  national  importance,  and  whe-
 ther  any  comprehensive  move  has
 been  made  in  this  direction  in  conse-
 quence  of  this.

 Shri  C.  Subramaniam:  As  a  mat-
 ter  of  fact,  we  have  a  Director  of  In-
 telligence  to  look  after  the  security
 matters  in  the  public  sector  plan's.  He
 is  just  now  looking  into  the  whole
 matter.  Very  recently,  he  has  sub-
 mitted  a  report  about  it;  we  shall
 look  into  it  and  take  further  action.

 Shrimati  Sharda  Mukerjee:  May  I
 know  whether  in  the  preliminary  in-
 quiry  any  members  of  the  manage-
 ment  have  been  questioned?  Is  it  a
 fact  that  none  of  them  has  been
 questioned?

 have

 Shri  C.  Subramaniam:  Al]  persons
 who  have  to  be  questioned  with  re-
 gard  to  the  accident  have  been  ques-
 tioned  by  the  police.  But,  as  I  said,

 a  more  comprehensive  inquiry  is  to
 be  held  very  soon.

 Shri  A.  P.  Sharma:  From  whatever
 report  the  police  may  have  submit-
 ted  after  their  inquiry  by  this  time,
 is  there  anv  indication  that  the  slack-
 ness  of  the  management  was  also  res-
 ponsible  for  this  fire?
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 Shri  Cc.  Subramaniam:  That  is  the
 purpose  of  the  more  comprehensive
 inquiry  which  is  being  ordered.

 Independent  Candidate’s  Election
 Symbol

 #895,  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Law  be  pleased  to  state:

 (a)  whether  the  Election  Commis-
 sion  has  at  any  time  considered  the
 possibility  of  protecting  a  returned
 independent  candidate’s  symbol  at  a
 subsequent  election;  and

 (b)  if  so,  with  what  result?
 The  Deputy  Minister  in  the  Minis-

 try  of  Law  (Shri  Bibudhendra
 Misra):  (a)  Yes,  Sir.

 (b)  It  has  not  been  considered
 feasible  to  reserve  a  symbol  for  an.
 independent  candidate  returned  for
 subsequent  clections  also.

 Dr.  L.  M.  Singhvi:  May  I  know
 the  reasons  why  it  has  not  been  found
 feasible  to  reserve  and  protect  the
 symbol  of  a  returned  Independent
 candidate?  Is  it  because  of  any  pre-
 conceived  nations  as  to  what  pattern
 Politics  should  take?

 Shri  Bibudhendra  Misra:  The  pro-
 cedure  that  has  been  prescribed  for
 allotment  of  symbol  has  been  pres-
 cribed  after  consumption  with  the  lea-
 ders  of  the  political  parties  and
 groups  in  Lok  Sabha.

 Dr.  L.  M.  Singhvi.  This  does  not
 concern  the  political  parties.  That  is
 why  I  am  asking  this  question.

 Shri  Bibudhendra  Misra:  Let  me  be
 allowed  to  complete  my  answer.

 It  will  be  realised  “that  the  entire
 basis  for  reservation  of  symbols  is
 that  it  is  done  only  for  the  recognised
 Political  partics.  Recognition  to  a
 political  party  is  given  on  the  basis
 of  its  performance  in  a  State,  mean-
 ing  thereby  that  they  get  4  per  cent
 of  the  votes  and  so  on.  So  the  basis
 for  reserving  a  symbol  is  the  perfor-
 mance  in  the  State.  If  we  are  to
 adopt  the  basis  suggested  by  my  hon.
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 friend  Dr,  L.  M.  Singhvi,  it  will  be
 completely  different,  and  the  basis
 will  be  the  constituency;  that  is,  the
 basis  for  allotting  a  symbol  will  be
 the  constituency  and  not  the  State.

 The  difficulty  in  that  case  would  be
 that  we  have  to  reserve  symbols  not
 merely  for  the  returned  candidate
 but  for  all  the  candidates  who  had
 fought  the  elections.  There  would
 also  be  another  difficulty.  Supposing
 a  party  ‘A’  is  recognised  in  a  State
 and  the  returned  candidate  is  an  In-
 dependent  candidate,  if  we  reserve  a
 symbol  for  him,  there  would  be  no
 justification  also  to  reserve  a  sympol
 in  that  particular  constituency  for
 that  party.  So,  all  these  difficulties
 are  there.  And  practically  also,  there
 is  another  difficulty.
 2.00  hrs.

 It  is  also  not  known  whether  an
 independent  candidate  would  contest
 next  time  also.  So,  how  to  reserve  a
 symbol?

 Mr.  Speaker:  Short  Notice  Ques-
 tion.

 Shri  S.  M.  Banerjee:
 all  the  time.

 He  has  taken

 Snort  NotTicE  QUESTION
 Press  Party  to  Report  Re:  Refugees

 from  East  Pakistan

 S.N.Q.  16.  Shri  Hem  Barua:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  have  recently  sent  a
 Press  party  to  report  about  the  recent
 influx  of  refugees  into  our  country
 from  East  Pakistan;

 (b)  if  so,  whether  this  is  the  first
 party  to  be  sent;  and

 (c)  what  are  the  places  they  have
 been  asked  to  visit  and  what  is  the
 composition  of  the  party.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 (a)  Yes,  Sir.
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 (9)  No,  Sir,  a  few  parties  were
 also  sent  earlier  by  Government.

 (0०)  A  statement  showing  the  com-
 position  of  the  present  party  and  the
 places  they  have  visited  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library,  See  No.  LT-2633/64].

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  Government  ap-
 proached  Pakistan  for  permission  to
 allow  our  press  piane_  to  fly  over
 Pakistani  territory  from  Calcutta  to
 Gauhati,  and  that  permission  was
 refused;  if  so,  may  I  know  whether
 Government  have  tried  to  ascertain
 if  this  rcfvsal  on  the  part  of  Pakistan
 is  due  to  a  blatant  desire  on  their
 part  to  conceal  the  fact  of  the  exodus
 of  the  minority  community  people
 from  Pakistan  to  this  country?

 Shri  Satya  Narayan  Sinha:  I  have
 no  information  that  the  permission
 was  sought  and  also  refused.

 Shri  Hem  Barua:  That  is  our  in-
 formation.  On  this  I  want  a  clarifi-
 cation.  Then  I  will  put  my  second
 question.

 Mr.  Speaker:  This  is  the  second
 question.

 Shri  Hem  Barua:  May  I  draw  the
 attention  of  the  hon.  Minister  to  a  re-
 port  appearing  from  Shri  Kedar
 Ghosh  of  the  Statesman,  who  had

 been  with  the  party,  saying  that  per-
 mission  was  asked  and  permission
 was  refused  by  Pakistan,  and  there-
 fore  the  plane  had  to  fly  to  the  north
 and  then  to  the  southeast?

 Shri  Satya  Narayan  Sinha:  Maybe
 correct,  but  I  have  not  seen  it.

 Shri  Hem  Barua:  May  I  know..

 Mr.  Speaker:  There  cannot  be  a
 supplementary  to  a  supplementary.

 Shri  Hem  Barua:  That  was  ६४  corol-
 lary  to  my  first  supplementary.

 Mr.  Speaker:  Two  questions
 been  put.  I  will  see.

 have
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 Shri  Surendranath  Dwivedy:  From
 the  statement  it  appears  that  this
 party  was  sent  to  Madhya  Pradesh,
 Garo  Hills  and  West  Bengal.  May  I
 know  whether  this  party  will  also  be
 sent  to  Jamshedpur,  Rourkela  and
 other  areas  which  were  affected  re-
 cently?

 Shri  Satya  Narayan  Sinha:  The
 names  of  the  places  which  the  pre-
 sent  party  visited  are  given  there.

 I  cannot  say  definitely,  but  you
 want  this  kind  of  party  to  be  sent  to
 Jamshedpur  and  other  places?

 Shri  Surendranath  Dwivedy:  Are
 you  contemplating  to  send  a  party  to
 such  places?

 Mr.  Speaker:  He  is  not  contemplat-
 ing,  but  now  he  will  consider.

 Dr.  L.  M.  Singhvi:  He  asks  a  coun-
 ter  question.  This  is  not  proper.  He
 cannot  answer  a  question  by  putting
 a  question.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  the  press  party  which  visit-
 ed  Garo  Hills  area  have  given  any
 report  about  the  inconveniences  ex-
 perienced  by  the  displaced  persons
 there;  if  so,  what  are  those  inconve-
 niences  and  what  steps  have  been
 taken  to  remedy  them?

 Shri  Satya  Narayan  Sinha:  I  could
 not  foliow  the  question.

 Mr.  Speaker:  He  asks  whether  the
 party  that  was  sent  has  submitted  a
 report,  and  if  so,  whether  it  has  said
 anything  on  the  inconveniences  suff-
 ered  by  the  displaced  persons  there.

 Shri  Satya  Narayan  Sinha:  It  was
 the  first  flight.  They  have  not  sub-
 mitted  a  report,  so  far  as  I  am  con-
 cerned.

 Shri  S.  M.  Banerjee:  What  was  the
 purpose?

 Mr.  Speaker:  That
 question.

 Shri  S.  M.  Banerjee:  Kindly  allow
 me.  My  intention  is....

 is  a  different
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 Mr.  Speaker:  What  was  the  pur-
 pose?

 Shri  Satya  Narayan  Sinha:  As  I
 have  indicated,  the  purpose  is  that
 the  party  should  go  round  and  see  for
 themselves  on  the  spot  the  magnitude
 of  the  refugee  problem:  with  which
 we  are  faced.

 Shri  Hem  Barua:  Why  is  it  that,  al-
 though  this  party  was  scheduled  to
 visit  Garo  Hills,  Mana  camp  and  the
 West  Bengal  border,  representatives
 of  the  Assam  newspapers’  were  not
 taken  in?  Is  it  because  of  faulty
 planning  on  your  part,  or  is  it  be-
 bause....

 Mr.  Speaker:  Would  it  be  on  my
 part?

 Shri  Hem  Barua:  No,  Sir.
 part  of  the  Minister.

 On  the

 Mr.  Speaker:  Then  he  might  put  a
 proper  question.

 Shri  Hem  Barua:  Is  it  due  to  faulty
 planning  on  the  part  of  Government,
 or  due  to  certain  other  reasons  up
 their  sleeves?

 Shri  Satya  Narayan  Sinha:  The
 normal  practice  is  that  in  a  party
 like  this,  the  Indian  correspondents
 who  belong  to  the  area  that  the  party
 visits,  are  generally  not  taken  in.

 Shri  Hem  Barua:  I  have  said  that
 this  party  was  to  visit  the  West  Ben-
 gal  border  and  Mana  camp  _  apart
 from  the  Garo  Hills,  and  therefore,
 what  the  hon.  Minister  has  said  can-
 not  be  offered  as  a  plea  for  not  in-
 cluding  the  representatives  of  the
 Assam  press.

 Mr.  Speaker:  Dr.  Swell.

 Shri  Swell:  The  Minister  stated
 that  the  representatives  of  news-
 papers  of  places  that  are  being  visit-
 ed  are  not  generally  taken  in.  Am  I
 correct?

 Shri  Satya  Narayan  Sinha:  Yes.

 Shri  Swell:  May  I  know  whether
 the  representatives  of  some  Calcutta
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 newspapers  were  inciuded  in  this
 party  although  Hasanabad  and  Petra-
 pole,  places  in  West  Bengal  were  in
 the  schedule  of  visit?

 Shri  Satya  Narayan  Simha:  It  is
 true  that  the  Amrit  Bazar  Patrika’s
 representative  was  there;  I  do  admiu

 Shri  Hem  Barua:  How  does  that  fit
 in  with  the  Ministry’s  reply?

 Shri  Satya  Narayan  Sinha:  I  would
 like  to  give  the  information  that  I
 have  just  received.  The  IAC  applied
 for  permission  which  was  refused  by
 the  Pakistan  Government.

 Mr.  Speaker:  Jashvant  Mehta.
 Shri  Hem  Barua:  Sir,  on  a  point  of

 order.

 Mr.  Speaker:  He  will  sit  down  now;
 I  have  calied  Shri  Jashvant  Mehta.

 Shri  Jashvant  Mehta:  May  I  know
 whether  the  refusal  of  permission
 was  received  too  late  from  Pakistan,
 or  prior  to  the  planning  of  this  tour?
 Why  did  the  Government  not  plan  the
 tour  from  Delhi  to  Gauhati  directly,
 instead  of  via  Calcutta?

 Shri  Satya  Narayan  Sinha:  I  could
 not  follow  the  question  but  as  I  said,
 IAC  applied  for  permission.  I  would
 enquire  what  happened  and  how  ‘it
 was  refused.

 Shri  Jashvant  Mehta:  My  question
 was  why  the  tour  was  not  organised
 directly  from  Delhi  to  Gauhati  inst-
 ead  of  via  Calcutta?

 Shri  Satya  Narayan  Sinhi:  What
 does  it  matter,  I  do  not  know.

 Shri  Hem  Barua:  You  would  have
 saved  your  money.

 Mr.  Speaker:  Mr.  Hem  Barua
 wanted  to  raise  a  point  of  order.

 Shri  Nem  Barua:  You  arc  prover-
 bial  in  your  mental  alertness,  Sir.
 Whenever  Ministers  fail  to  come  pre-
 pared  with  the  necessary  informa-
 tion.  generally  you  come  down  heavi-
 ly  on  them  and  it  is  verv  good.  Here
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 is  a  specific  question  and  the  Minis-
 ter  does  not  know  whether  permis-
 sion  was  sought  from  Pakistan  of
 not.

 Mr,  Speaker:  Is  he  going  to  bring
 me  into  conflict  with  the  Ministers
 by  emphasising  it?

 Shri  Hem  Barua:  We  welcome  it.
 The  hon.  Minister  did  not  know  this
 elementary  information.  I  had  point-
 ed  out  the  report  appearing  in  the
 Statesman  today,  Would  you  direct
 the  hon.  Minister  to  come  prepared
 whenever  there  are  questions  like
 this  because  this  is  one  of  the  most
 elementar  questions  that  generally
 spring  from  this  question.

 Mr.  Speaker:  I  expect  it  from
 every  hon.  Minister;  I  need  not  say
 anything.

 WRITTEN  ANSWERS  TO
 QUESTIONS
 Iron  Ore  Mines

 *886.,  Shri  Maheswar  Naik:  Will
 the  Minister  of  Steel,  Mines  and
 Heavy  Engineering  be  pleased  to
 state:

 (a)  the  progress,  if  any,  made  in
 the  mechanization  of  iren  ore  mines
 in  India  both  in  the  public  and  pri-
 vate  sectors;

 (9)  whether  comparative  cost
 structure  of  mechanised  mining  and
 traditional  mining  systems  in  respect
 of  iron-ores  has  been  worked  out
 and  relative  advantages  assessed;
 and

 (c)  the  attitude  of  Government
 towards  progressive  mechanisation  of
 the  iron  ore  mines?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  Of  the  227  mines  in
 cperation  during  1962,  4  were
 mechanised.  Of  the  14,  3  were  in
 public  sector.  The  mechanization  of
 Dalli  mine  supplying  iron  ore  to
 Bhilai  and  of  the  mines  supplying
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 iron  ore  to  Mysore  Iron  &  Steel
 Works  is  now  under  consideration.
 The  new  mines  being  projected  at
 Kiriburu,  Bailadila  and  Daitari  im
 the  public  sector  will  be  fully  mecha-
 nised.

 In  Goa  several  mines  are  reported
 to  employ  mechanical  equipment  for
 mining,  loading  etc.

 (b)  Cost  structure  and  advantage
 of  both  systems  differ  from  case  to
 case  depending  on  the  nature  of  the
 deposit,  the  topography,  the  scale  of
 operations  etc.  Therefore,  relative
 advantages  have  to  be  assessed  im
 each  case  separately.  No  general
 conclusion  can  be  drawn.

 (c)  Government  encourage  mecha-
 nisation  wherever  desirable.

 Assisted  Industrial  Estates

 *890.,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (aj  whether  the  Life  Insurance
 Corporation  agreed  to  earmark  Rs,  72
 crores  for  financing  the  establish-
 ment  of  Assisted  Industrial  Estates
 during  the  Third  Plan  period;

 (b)  the  part  of  this  amount  which
 has  been  utilised  so  far  and  if  there
 is  any  shortfall  what  accounts  for  it;
 and

 (c)  the  steps  being  taken  to  achieve
 the  targets?

 The  Minister  of  Industry
 Kanungo):  (a)  Yes,  Sir.

 (9)  As  on  3-l-964,  6  Industrial
 Estates  have  been  offered  loans  total-
 ling  Rs.  25,35,487  by  the  Life  Insur-
 ance  Corporation,  subject  to  comple-
 tion  of  due  formalities.  Out  of  this,
 Rs.  1,14,000  have  been  disbursed  to
 the  applicants.  The  delay  in  speedier
 utilisation  is  due  to  the  formalities
 which  have  to  be  completed  by  the
 parties  including  amendments  of  the
 bye-laws  of  the  societies,  wherever
 necessary,  and  raising  of  the  balance
 of  the  funds.

 (Shri
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 (९)  State  Governments  have  been
 addressed  to  Accelerate  the  utilisa-
 tion  of  funds  available  from  Life  In-
 surance  Corporation  for  the  purpose
 of  establishment  of  industrial  estates
 by  Industrial  estates  by  Industrial
 Cooperatives  or  Joint-Stock  Com-
 panies.

 Surplus  Personnel  at  Rourkela,
 Durgapur  and  Ranchi

 *89l.  Shri  H.  C.  Soy:  Will  the  Min-
 ister  of  Steel,  Mines  and  Heavy  En-
 gineering  be  pleased  to  state:

 (a)  the  number  of  various  classes
 of  personnel  rendered  surplus  on
 completion  of  the  national  projects  at
 Rourkela,  Durgapur  and  Heavy  En-
 Zineering  projects  at  Ranchi;  and

 (9)  the  extent  to  which  these  sur-
 ‘plus  personnel  have  been  given  em-
 ployment  elsewhere?

 The  Minister  of  Steel,  Mines  and
 ‘Heavy  Engineering  (Shri  C.  Subra-
 Maniam):  (a)  and  (b).  The  one  mil-
 lion  ton  Steel  Plants  at  Rourkela
 and  Durgapur  are’  being  expanded
 and  the  construction  work  is  in  pro-
 gress.  The  construction  in  the  Heavy
 Engineering  Projects  at  Ranchi  is
 also  in  progress.  As  such  the  ques-
 tion  of  personnel  being  rendered  sur-
 plus  does  not  arise  at  this  stage.

 Houses  for  Handloom  Workers
 *892.  Shri  P.  Kunhan:  Will  the  Min-

 ister  of  Industry  be  pleased  to  state:
 (a)  whether  there  is  any  scheme

 tor  providing  housing  colonies  for
 ‘handloom  workers  during  the  Third
 Plan;

 (by  if  so,  the  broad  features  there-
 ‘of;  and

 (c)  the  total  amount  provided  for
 the  purpose?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  to  (c).  The  general
 principles  for  assistance  to  the  deve-
 lopment  of  handloom  industry  provide
 for  financial  assistance  for  the  con-
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 of  housing  colonies  by
 weavers  Cooperative  Societies.  The
 broad  features  of  the  scheme  are:—

 (i)  The  ceiling  for  a  house  ina
 Weaver's  Housing  Colony  is  Rs.

 fame
 ms.

 Rs.  2000/-  is  given  as  loan  to  the  Co-
 operative  Society  and  Rs.  250  as
 grant.  The  weaver  is  expected  to
 contribute  a  minimum  cf  Rs.  350  or
 NG  of  the  cost  whichever  is  higher,
 in  the  form  of  cash,  labour  or  cons-
 truction  materials.  The  loan  which
 carries  simple  interest  at  44%  is  re-
 payable  in  not  more  than  25  equated
 annual  instalments  commencing  from
 the  first  anniversary  of  the  date  of
 drawal  of  the  last  instalments  of  the
 loan.  The  loan  is  disbursed  in  3  ins-
 talments—one  third  along  with  the
 sanction  of  the  scheme,  one  third
 when  the  construction  reaches  ‘the
 plinth  level  and  the  balance  when
 construction  reaches  roof  level.

 (ii)  The  grant  of  Rs.  250  is  dis-
 bursed  in  two  instalments—Rs.  800
 when  construction  reaches  roof  level
 and  Rs.  450  after  submission  -of
 audited  accounts  of  cost  of  construc-
 tion.

 Financial  assistance  for  housing
 colonies  is  given  out  of  the  Plan  pro-
 vision  for  handloom  industry.  Separ-
 ate  schemewise  provisions  have  mot
 been  made.  It  is  left  to  each  State  to
 make  adequate  provision  for  this
 Scheme  out  of  the  Annual  Plan  Alloe-
 cations  under  Handloom  Industry.

 Coal  Fuel

 eggg,  {  Shri  Rameshwar  Tantia:
 |  Shri  Ram  Ratan  Gupta:

 Will  the  Minister  of  Steel,  Mimes
 and  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  encouraged  the  shift
 from  coal  fuel  to  imported  oil;  and

 (9)  if  so,  to  what  extent  it  has  re-
 sulted  in  the  replacement  of  coal?
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 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  In  view  of  the  diffi-
 culties  in  the  transport  of  coal  which
 Drevailed  in  96l  and  1962,  some  con-
 sumers  in  Southern  and  Western
 India  were  allowed  to  switch  over  to
 furnace  oil  in  place  of  coal  and
 certain  incentives  were  granted  for
 such  switch-over.

 (b)  So  far  only  two  cement  factor-
 ies  have  switched  over  completely  to
 furnace  oil.  Two  other  cement  fac-
 tories  had  programmed  to  =  switch
 over  to  furnace  oil  with  effect  from
 l-4-964.  When  this  change  over  is
 also  complete,  a  total  of  nearly  0.6
 miflion  tonnes  of  coal  would  have
 been  replaced  by  furnace  oil.  A
 couple  of  factories,  besides  these,  are
 sill  in  the  proress  of  switching  over.

 Textile  Mills

 (  Shri  M.  L.  Jadhav:
 +894,  <  Shri  Jedhe:

 |  Shri  Lonikar:
 Will  the  Minister  of  Industry  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  there

 is  huge  wastage  in  the  installed  capa-
 city  of  textile  mills;

 (b)  whether  the  wastage  of  install-
 ed  capacity  results  in  short  supply
 of  cloth;  and

 (९)  the  efforts  being  made  to  cor-
 rect  the  position?

 The  Minister  of  Industry
 Kanungo):  (a)  No,  Sir.

 (Shri

 (b)  and  (ey.  Do  not  arise.

 S.  T.  C.  Trade  Delegation  Abroad
 *90l.  Shri  Maheswar  Naik:  Will  the

 Minister  of  International  Trade  be
 pleased  to  state:

 (a)  whether  a  trade  delegation  of
 the  State  Trading  Corporation  head-
 ed  by  its  Chairman  is  visiting  Russia,
 East  Germany  and  Czechoslovakia;
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 (b)  if  so,  the  specific  purpose  of  the
 visit;  and

 (c)  to  what  extent,  if  any,  the  ex-
 penditure  incurred  on  the  delegation.
 is  likely  to  reflect  on  the  various.
 items  of  trade  the  team  is  expected  to.
 negotiate?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  A  Trade  Delegation  of
 the  State  Trading  Corporation,  head-
 ed  by  its  Chairman,  visited  G.D.R.,.
 Czechoslovakia  and  the  U.S.S.R.  dur-
 ing  March,  1964,

 (by  The  main  reasons  for  the  visits
 to  the  three  countries  were:—

 (i)  GDN  --to  negutute  prices
 and  programme  of  supply  of  ferti-
 lzers  as  also  to  co-ordinate  the
 activities  of  the  representatives  of
 STC  and  private  firms  who  partici-
 pated  in  the  Leipzig  Fair.

 (ii)  Czechoslovakia;  to  promote
 trade  in  chemicals.

 Gii)  USSR:  to  negotiate  supply
 of  fertilizers  and  to  settle  con-
 tracts  in  other  items  of  exports.
 and  imports.
 In  addition,  the  opportunity  was

 utilised  by  the  delegation  to  discuss.
 various  trade  matters  for  speedy  im-
 plementation  of  increased  exports  of
 diversified  items.

 (c)  The  total  expenditure  incurred:
 on  the  delegation  was  Rs,  26,300  ap-
 proximitely.  The  value  of  the  con-
 tracts  negotiated  by  the  delegation  is
 likely  to  be  about  Rs.  8.50  crores.

 Kiriburu  Iron  Ore  Project

 "902,  Shri  D.  C,  Sharma:  Wil]  the
 Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  state:

 (a)  whether  it  is  a  fuct  that  Kiri-
 buru  iron  ore  project  on  which  Rs,  43
 crores  has  been  invested  is  idle  be-
 cause  of  the  delay  in  the  provision  of
 facilities  at  Visakhapatnam  port:

 (b)  whether  it  is  also  a  fact
 Japanese  buyers  are

 that
 not  inclined  to.
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 lift  any  stocks  by  manual  loading,
 unless  prices  are  suitably  reduced;
 and

 (c)  if  so,  the  steps  proposed  to  be
 taken  in  the  matter?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  The  project  is  esti-
 mated  to  cost  Rs.  .22  crores.  Trial
 runs  of  the  plant  are  being  made,  in
 the  absence  of  mechanical  ore  handl-
 ing  facilities  at  Vishakhapatnam  Port.

 (9)  and  (c).  Sale  of  ore  to  Japan
 pending  commissioning  of  mechanical
 ore  handling  facilities  at  Vishakha-
 patnam  port'  is  being  negotiated.

 Khadi  Production  in  Orissa

 1824.  Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Industry  be
 pleaseq  to  state:

 (a)  the  quantity  of  khadi  produced
 in  Orissa  during  1963-64  so  far;  and

 (b)  the  target  fixed  for  the  pro-
 duciion  of  khadj  in  that  State  during
 1964-657,

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  and  (b).  The  requir-
 ed  information  is  being  collected  and
 it  will  be  laid  on  the  Table  of  the
 House  in  due  course.

 Small  Scale  Industries  Corporation
 Orissa

 1825.  Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Industry  be
 Pleased  to  state:

 (a)  the  total  amount  sanctioneg  to
 the  Small  Scale  Industries  Corpora-
 tion  of  Orissa  during  ‘1963-64;  and

 (9)  the  total]  amount  proposed  to
 be  given  to  the  said  Corporation  dur-
 ing  1964-65?

 The  Minister  of  Industry  (Spari
 Kanungo):  (a)  and  =  (b).  During
 1963-64,  the  total  amount  sanctioned
 and  invested  by  the  State  Govern-
 ment  in  the  Small  Scale  Industries
 Corporation  of  Orissa  was  Rs,  2°09
 lakhs.  For  1964-65,  the  State  Govern-
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 ment  propose  to  invest  a  further
 Rs,  2.00  lakhs.

 Rourkela  Stee]  Plant

 1826.  Shri  Ramachandra  Ulaka:  Will
 the  Minisver  of  Steel,  Mines  and.
 Heavy  Engineering  be  pleased  to  state
 the  amount  earned  by  Rourkela  Steel
 Plant  by  selling  its  products  to  the
 consumers  during  1963-647

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C,  Subra-
 maniam):  The  gross  earnings  during
 i963-64  are  estimated  at  Rs,  37°3l
 crores.

 Union  of  Khadi  Gramodyog  Workers

 1827.  Shri  E,  Madhusudan’  Rao:
 Will  the  Minister  of  Industry  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 ig  a  union  of  Khadi  Gramdyog
 workers  in  New  Delhi;

 (b)  if  so,  whether  the  union  has
 been  recognised  by  Government;  and

 (c)  the  number  of  employees  who
 are  members  of  the  union?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  The  Khadi  and  Village
 Industries  Commission  has  reported
 that  two  Unions  have  been  formed  by
 the  Khadi  Gramodyog  Workers  in
 New  Delhi.

 (b)  and  (c).  No.  The  Commission
 is  secking  detai!s  about  the  Unions
 with  a  view  to  consider  the  question
 of  their  recognition,

 Import  Licences  for  Radio  and
 Transistor  Sets

 828  Shri  Yashpal  Singh:  Will
 the  Minister  of  International  Trade
 be  pleased  to  state  the  total  number
 of  import  licences  issued  for  radios
 and  transistor  sets  during  1962-63  and
 I903-4  up-to-date?

 The  Minister  of  Industry  (Shri
 Kanungo):  Madios  and  Transisturs  yets
 ure  not  geparately  classified  but  fall
 under  the  composite  item,  Wireless
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 Instruments  and  Apparatus  covered
 by  Serial  No,  289  of  Part  IV  of  the
 Import  Trade  Control]  Schedule,  In-
 formation  about  the  number  of  licen-
 ces  issued  for  import  of  radios  and
 transistor  sets  separately  is,  therefore,
 not  available.  However,  the  total
 number  of  licences  issued  in  respect
 ‘of  items  covered  by  the  above  men-
 tioned  serial  No,  289  during  1962-63
 was  230  and  during  1963-64  (upto

 4th  January,  964)  was  195.

 Deposits  of  Lead  in  Kashmir

 {  Shri  Subodh  Hansda:
 929.2  Shri  S,  C.  Samanta:

 Shri  M,  L.  Dwivedi:

 Will  the  Minister  of  Steel,  Mines
 aad  Heavy  Engineering  be  pleased  to
 ‘state:

 (a)  whether  it  is  a  fact  that  a  huge
 ‘deposit  of  led  has  been  found  in
 Kashmir;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  and  (b),  No  work-
 able  deposits  have  been  located  so  far.
 Occurrences  of  lead  ore  in  the  form  of
 galena  are  however,  known  to  be  dis-
 tributed  sparsely  in  the  different  geo-
 logical  formations  in  the  districts  of
 Baramula,  Udhampur,  Doda  and
 Anantnag  in  Jammu  and  Kashmir.

 Tea  Plantation

 Shri  PB.  Cc  Borooah: I836  Shri  P|  R.  Chakraverti:

 Will  the  Minister  of  International
 Trade  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  364
 On  the  22nd  November,  963  and
 state:

 (a)  the  acreage  under  tea  planta-
 tion  in  each  sector  as  on  the  3lst
 March,  963  and  1964;  ang

 (b)  how  far  such  plantation  had
 ‘been  inundated  by  floods  during  1962-
 63  and  1964,  owing  to  floods  in  diffe-
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 rent  regions  and  the  extent  of  damage
 suffered  by  the  plantations  in  Assam
 and  other  regions  on  this  account  in
 each  of  these  vears?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  Area  under  Tea  in  the
 various  Tea  Growing  States  as  on  3lst
 March,  963  (provisional)  was  ag  fol-
 lows  :—

 (in  Hectares)

 Assam  163,873  98
 West  Ber  gal  $3,675°49
 Tripura  $5186,  08
 Bihar  §33°69
 Uttar  Pradesh  25009  80
 Punjab  (Kai  gra)  35763,  76
 Himachal  Pradesh  (Ma:  di)  4z0°C!
 Madras  32,928  89
 Mysore  I,78I  98
 Kerala  (39,919  58

 TOTAL  :  errr.  66

 The  figures  as  on  3lst  March,  964
 are  not  yet  available.

 (b)  The  jnformation  is  not  readily
 available,

 New  Coal  Mime  in  Garo  Hills  Area

 l  J  Shri  P,  है,  Chakraverti:
 ‘|  Shri  P|  C.  Borooah:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No,  202  on  the  6th  Decem-
 ber,  963  and  state:

 ‘183

 (a)  whether  the  question  of  setting
 up  of  a  new  coal  mining  unit  with  a
 minimum  capacity  of  O05  million  tons
 in  the  Garo  Hills  area  in  consultation
 with  the  State  Government  has  since
 been  decided;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam)  :  (a)  and  (b).  This  matter
 ds  still  under  examination  in  consul-
 tation  with  the  State  Government  and
 the  Planning  Commission,



 8999

 Small  Industries  in  Delhi

 1832.  J  Shri  P,  Kunhan:
 |  Shri  P.  ए,  Borooah:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 #rowth  of  more  than  4000  small  in-
 dustries  in  Delhi  including  those  in
 the  Okhla  Industrial  Estate  has  been
 obstructed  for  want  of  power;  and

 (b)  if  so,  the  steps  being  taken  by
 Government  to  meet  their  require-
 ment  and  for  enabling  the  projected
 industries  to  grow  without  such  hin-
 drance?

 The  Minister  of  Industry
 Kanungo):  (a)  No,  Sir.

 (Shri

 (b)  Does  not  arise.

 Jute  Price  Support  Policy

 1833,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 State  Trading  Corporation  has  failed
 to  play  a  positive  role  in  maintaining
 Government's  price  support  policy  for
 jute:  ang

 (b)  if  so,  the  steps  contemplated
 to  make  the  State  Trading  Corpora-
 tion  play  an  effective  role  in  the
 matter?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  No,  Sir,

 (b)  Does  not  arise.

 Yugoslav  Trade  Mission

 ig34.  /  Shri  Subodh  Hansda:
 me  Shri  P,  Cc  Borooah:

 Will  the  Minister  of  International
 ‘Trade  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Trade
 Mission  from  Yugoslavia  visited  India
 in  the  first  week  of  February  964  to

 ‘discuss  with  the  Government  of  India
 ways  and  means  for  promoting  trade
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 and  industrial  collaboration  between
 the  two  countries;

 (b)  if  so,  whether  it  has  been  able
 to  come  to  any  conclusion  with  regard
 to  trade  ang  collaboration;  and

 (c)  whether  any  has
 been  made?

 agreement

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  Yes,  Sir.
 An  Economic  Mission  of  the  Govern-
 ment  of  the  Socialist  Federal  Re-
 public  of  Yugoslavia  led  by  H.E,
 Dr.  Joze  Brilej,  Member  of  the  Fede-
 ral  Executive  Council  and  President
 of  the  Board  for  Economic  Relations
 with  Foreign  countries  visited  India
 on  2lst  February,  1964,  and  held  dis-
 cussions  with  the  Trade  and  Economic
 Delegation  of  the  Government  of
 India  led  by  Minister  of  International
 Trade  in  order  to  consider  prospects
 of  long  term  trade  arrangements  and
 industrial  collaboration  between  the~
 two  countries,  in  New  Delhi  from
 23rd  February,  964  to  26th  February,
 ‘1964.

 (b)  and  (c).  A  Protocol  setting  out
 the  conclusions  arrived,  was  signed
 on  26th  February,  1964,  a  copy  of
 which  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-2634

 Training  abroad  in  Cottage  and  Small
 Scale  Industries

 ‘1835,  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  the  tota]  number  of  persons
 from  Uttar  Pradesh  sent  abroad  by
 Government  for  training  in  the  cottage
 and  small  scale  industries  during  the
 last  three  years;  and

 (9)  the  names  of  the  countries  to
 which  they  were  sent?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  Four  persons.

 (b)  United  Kingdom.
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 Newspriat  Factory  in  Kuln

 i836,  Shri  Hem  Raj:  Will  the
 Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  a  Canadian  firm  has
 sought  permission  to  explore  the  pos-
 sibilities  of  setting  up  a  newsprint
 factory  in  Kulu;  and

 (b)  if  so,  whether  it  will  be  set  up
 in  the  public  or  private  sector?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  and  (b).  An  Indian
 private  firm,  which  has  been  issued
 a  licence  under  the  Industries  (Deve-
 lopment  and  Regulation)  Act,  1951,
 for  establishing  a  new  industrial  un-
 dertaking  in  the  Kangra  District,
 Punjab,  for  the  manufacture  of  News-
 Print,  are  contemplating  collaboration
 with  a  Canadian  Firm,

 sat  aa  भारतीय  भाषियों  में
 कार्यालयों  के  नाम

 fa
 कछवाय  :

 श्री  योगेन्द्र  झा  :

 [  स्वामी  रामेडवरानमद
 १८३७

 क्या  उद्योग  मंत्री  ण्  बताने  की  कृपा
 करेंगे  कि

 (क)  पिछले  एक  वर्ष  में  उनके  मंत्रालय
 के  अधीन  कितने  नये  कार्यालयों,  संगठनों
 तथा  संस्थापकों  की  स्थापना  हुई  ;  और

 (ख)  उनमें  से  क्रि तनों  के  नाम  अंग्रेजी
 में  तवा  कितनों  के  नाम  भारतीय  भाषाओं  में
 रखे  गये  ?

 उद्योग  मंत्री  (श्री  कानूनगो:  (क)
 पिछले  एक  वर्ष  में  स्थापित  ब्  गये  नये
 कार्यालयों,  संस्थानों  शौर  संगठनों  की
 संख्या--.

 (१)  सेंट्रल  टसर  रिसर्च  स्टेशन,
 रांची,
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 (2)  सेंट्रल  टसर  सिल्क वर्म  सीड

 स्टेशन,  लाखा  (अन्य  प्रदेश)  +

 (ख)  इन  में  से  उनकी  संख्या  जितेक
 aa

 (१)  पं ग्र जो  में  रखे  गये  हैं--.

 (२)  भारतीय  भाषाओं  में--एक  भी

 नहीं  1

 Sulphur  Deposits  in  Laccadive
 Islands

 1838,  Shri  Sonavane:  Will  the
 Minister  of  Steel,  Mines  amd  Beavy
 Engineering  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  sul-
 phur  deposits  have  been  found  in  the
 Union  Territory  of  Laccadive  Islands;
 and

 (b)  if  so.  the  steps  being  taken  to
 explore  them?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subrama-
 niam):  (a)  No,  Sir.

 (9)  Does  not  arise.

 Non-ferrous  Metals  Potential  in
 Aravallis

 1839.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Steel,  Mines  and
 Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  there  is  a  great  potential  of  non-
 ferrous  metals  in  Aravallis  in  Rajas-
 than;  and

 (b)  whether  any  electric  or  megna-
 tic  survey  of  the  area  has  been  ccn-
 ducted  or  is  proposed  to  be  conduct-
 ed?

 The  Ministter  of  Steel,  Mines  and
 Heavy  Enginecring  (Shri  Cc.  Subra-
 maniam):  (a)  and  (b).  Yes,  Sir.

 Geophysical  (electro-magnetic)  sur-
 veys  in  the  following  areas  in  Rajas-
 than  have  been  conducted  by  the



 9003

 Geological  Survey  of  India  in  differ-
 ent  sectors  as  below:—

 1953-54  Singhata-Makro  (Khetri) 53°54
 *  Dy  ariba-Khoh  (Dariba) as 1

 1954-55,  Singhana-Khetri  (Khetri)
 Khoh-Narayani-Baldeogarh
 (Dariba)

 1955-56  Singhana-Pacheri  (Khetri) ‘Paorona-Babhai  (Khetri)

 (1956-57.  Paprona-Babhai  (Khetri)

 1957-58  Paprona-Babhai  (Khetri)

 1959-60  Udaipur-Bharota  (Khetri)
 Singh  ana-Banw  as  (Khetri)}

 Dhasota-  Kishorepura  (Khetri) 1960-61

 Pratapgarl-Matasula  (Pratapgarh)
 Singhana  (Khetri)
 Goiza  ‘(Zawar)
 Balria  Magra  (Zewar)

 96I-62'.

 Udaipur-Dhanota-Kishorepura
 (Khetri)

 Babhai-  Kishorepura  (Khetri),
 Singhana-Pachcheri  (Khetri)
 Matasula-Datala  (Pratapgarh)
 Bairat  (Pratapgarh)
 Kotri-Vilota  (Udaipur  district)
 Pratapgarh-Matasula  (Pratapgarh)
 Hameta-Mogra  (Zawar)
 Lohakhan-Taragarh  (Taragarh

 hills).

 1962-63

 Coal  Transport

 7840  J  Shri  Dhuleshwar  Meena:
 ]  Shri  Ramachandra  Ulaka: .

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 state  the  total  tonnage  of  coal  hand!-
 ed  by  coastal  shipping  and  water-
 wavs  in  1963-64?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam).  On  the  basis  of  the  actual
 Performance  up  to  February  964  and
 the  provisional  estimates  for  the
 month  of  March  1964,  it  is  expecred
 that  the  movement  of  coal  during
 ‘1963-64  by  rail-cum-sea  route  (coas=

 tal  shipping)  and  by  water-ways  will
 ‘be  about  “82  million  tonnes.
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 Rajasthan  Khadi  and  Village  Indus-
 tries  Board

 ‘1841  J  Shri  Dhuleshwar  Meena:
 “\,  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Industry  be
 Pleased  to  state:

 (a)  the  amount  of  Central  grant
 given  to  Khadi  and  Village  Industries
 Board  in  Rajasthan  during  1993-64;
 and

 (b)  the  total  production  and  dis-
 bursement  of  traditional  Khadi  in
 that  State  during  the  same  period?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  Rs.  11-57,  lakhs  (upto
 29th  February  1964).

 (9)  The  information  is  being  col-
 i lected  and  will  be  placed  on  the  Table}; of  the  House  in  due  course.

 Ie OF Subsidies  given  for  Shipping  of
 Coal:  °

 1842,  {  Shri  Dhuleshwar  Meena:
 "  ‘|  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased
 to  state  the  amount  paid  by  way  of
 subsidies  on  transport  of  coal  by  ships
 in  1963-647,

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  According  to  the  latest  in-
 formation,  an  amount  of  Rs.  456  lakhs
 would  have  becn  paid  by  the  end  of
 March,  1964,

 Applications  for  Industrial  Licences
 from  Madras

 3  f  Shri  Dharmalingam:
 au  Shri  Muthu  Gounder:

 Will  the  Minister  of
 to  state:

 184

 Industry  be

 (a)  the  number  of  applications  for
 industrial  licences  received  from
 Madras  State  during  1962-63  and
 1963-64.  so  far;  and

 (b)  the  number  of  applications
 which  were  granted  licences  during
 the  same  periods?
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 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  and  (9).  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 छोते  ट्रैक्टर

 avy.  श्री  ब०  Mo  fag:  क्‍या  इस्पात,
 खान  शौर  भारी  इंजीनिर्यारण  मंत्री  यह  बताने
 को  कृपा  करेंगे  कि

 (क)  क्‍या  जापानियों  के  सहयोग  से
 बनाये  गये  छोटे  ट्रेक्टर  जिनका  मूल्य  करीब
 २३०००  रु०  है,  भारत  में  उपलब्ध  है  ;  और

 ख)  यदि  नहीं,  तो  वह  कितने  दिनों  में
 चंपलब्ध  हो  सकेगा  ?

 इस्पात,  खान  कौर  भारी  इंजीनियर रग
 मंत्री  (भी  चि०  सुब्रह्मण्यम)  :  (क)  और

 (ख).  जापानी  किस्म  के  कम  कीमत  के

 टैक्टर  भ्र भी  तक  देश  में  नहीं  बनाये  जा  *है  हैं  ।
 फिर  भी  एक  फर्म  को  उद्योग  (विकास  और
 विनियमन)  पश्रधिनियम,  १६५१  के  ग्रन्तगंत
 जापानियों  के  सहयोग  से  छोटे  ट्रैक्टरों  (पावर
 टिलर)  का  निर्माण  करने  के  लिए  लाइसेंस  दिया
 गया  है  ।  आशा  हैँ  कि  यह  फर्म  १६६४  के
 आरम्भ  में  उत्पादन  करने  लगेगी  |  जापानियों
 के  सहयोग  से  पावर  टिल सं  षा  निर्माण  करने
 के  लिए  दो  और  फर्मों  को  सिद्धान्त  अनु-
 मोदित  किया  गया  है  ।

 Coking  and  Non-Coking  Coal

 845  jhri  Rameshwar  Tantia:
 Shri  Bhagwat  Jha  Azad:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 refer  to  the  statement  regarding  pri-
 ces  of  coal  laid  on  the  Table  on  the
 4th  March,  964  ar  |  state:

 (a)  the  number  of  collieries  that
 will  benefit  from  the  rise  in  prices  of
 selected  A  &  B  Grades  of  coal,  both
 coking  and  non-coking,  and  Grade  I
 equivalent  of  coking  coal;

 (by  the  percentage  of  total  produc-
 tion  the  above  favoured  qualities  of
 coal  form;  and
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 (c)  the  action  taken  or  proposed  to
 be  taken  on  the  memoranda  submit-
 ted  by  the  producers  of  medium
 frades  of  coal?

 The  Minister  of  Steel.  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  About  200.

 (b)  About  35  per  cent.
 (c)  The  points  contained  in  the

 Memoranda  are  under  consideration.

 Grading  of  Coal  Seams

 1846.  Shri  Hem  Raj:  Will  the  Min-
 ister  of  Steel,  Mines  and  Heavy  Engi-
 neering  be  pleased  to  refer  to  the  re-
 ply  given  to  Starred  Question  No.  lll
 on  the  14th  February  964  and  state:

 (a)  the  total  number  of  coal  seams
 which  were  graded  upto  945  and  of
 those  graded  between  946  and  958
 (both  inclusive);

 (b)  whether  systematic  checking  of
 coal  seams  was  operative  between
 946  and  ‘1958;  and

 (c)  whether  the  34  seams  stated  to
 have  been  up-graded  are  from  384
 downgraded  seams?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  The  Coal  Board  took
 over  the  grading  work  in  July  ‘1955.
 The  required  information  from  that
 period  is  furnished  below:

 Coal  seams:
 1955-56,  20
 ‘1956-57,  25
 1957-58  93
 1958-59  03

 (b)  Prior  to  July  ‘1955,  checking
 was  mostly  restricted  to  collieries
 supplying  to  Railways.  After  July
 1955,  checking  was  extended  to  other
 collieries  also,  although  systematic
 checking  of  the  coal  seams  on  a  com-
 prehensive  basis  was  undertaken  from
 959  onwards.

 (९)  The  upgraded  cases  include  a
 few  of  the  cases  downgraded  earlier.
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 Stainless  Steel  Quotas  to  Firms  in  My-
 sore  State

 1847.  Shri  Sivamurthi  Syamy:  Will
 the  Minister  of  Steel,  Mines  and
 Heavy  Engineering  be  pleased  to
 state:

 (a)  the  number  of  firms  with  their
 names  in  Mysore  State  to  whom  stain-
 less  steel  quotas  have  been  given  with
 the  quantities  to  each  in  each  year
 1959-60,  960-6l,  ‘1961-62,  ‘1962-63;

 (b)  the  conditions
 sanctioning  the  quotas;

 laid  down  for

 (c)  whether  Government  are  satis-
 fied  with  the  quota  holders;

 (d)  if  not,  the  nature  of  the  viola-
 tion  of  the  conditions  in  each  year:
 and

 (e)  the  action  taken  against  those
 violations?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  The  names  of  the
 firms  and  quantities  of  Stainless  Steel
 allocated  for  utensil  making  during
 the  periods  April-Scptember,  96]
 and  October  96l-March  962  are  in-
 dicated  in  the  statement,  Laid  on  the
 table  of  the  House  [Placed  in  Lib-
 rary,  See  No.  LT-2635/64].  Informa-
 tion  in  respect  of  earlier  periods  is
 not  readily  available.  No  allotments
 of  S.S.  Sheets  have  been  made  after
 October  '6l-March,  '62  period,

 (b)  Since  Stainless  Stee]  Sheets  are
 not  yet  manufactured  in  the  country,
 the  demand  is  met  from  imports.
 Base  quotas  for  allotment  of  Stainless
 Steel  Sheets  for  utensil-making  were
 fixed  in  October  960—March  96]
 period  for  cach  State  on  the  basis  of
 the  demand  received  from  various
 States  and  Stee]  Controller’s  assess-
 ment  of  their  demand.  Bulk  allot-
 ments  are  made  by  the  Iron  and  Stcel
 Controller  to  the  States  keeping  in
 view  the  availability.  The  State
 authorities  recommend  issue  of  re-
 lease  orders  to  individual  units  from
 within  their  bulk  allotment.  No  spe-
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 cial  conditions  are  attached  by  the
 Iron  and  Steel  Controller  while  mak-
 ing  bulk  allotments  to  the  States.

 (c)  to  (e).  Releases  of  SS.
 Shects  were  made  on  the  basis  of  re-
 commendation  of  the  State  Govern-
 ments  who  are  required  to  verify  the
 genuineness  of  the  corsumers’  de-
 mands  before  making  recommenda-
 tions.  They  are  also  responsible  for
 watching  the  performance  of  the  al-
 lottees  and  for  detecting  and  taking
 necessary  action  against  misuse,  if
 any.

 Coal  Mime  at  Gotitoria,  Narsinghpur

 1848.  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Steel,  Mimes  and
 Heavy  Engineering  be  pleased  to.
 state:

 (a)  whether  it  is  a  fact  that  the
 Inspector  of  Mines  has  recently  sub-
 mitted  a  report  regarding  the  feasi-
 bility  or  desirability  of  working  the
 coal  mine  at  Gotitoria,  Narsinghpur
 District,  Madhya  Pradesh;

 (b)  if  so,  the  details  thereof:

 (c)  whether  the  said  coal  mine  is
 proposed  to  be  assigned  to  the  private:
 sector;

 (d)  whether  applications  from  pri-
 vate  parties  for  working  the  said  mine
 are  pending  before  the  Collector,  Nar-
 singhpur;  and

 (e)  if  so,  the  names,  addresses  and
 antecedents  of  the  applicants?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  0,  Subra-
 maniam):  (a)  No,  Sir.

 (9)  Does  not  arise.

 (c)  to  (e).  No  proposal  to  work
 this  particular  mine  has  come  up  from
 any  party.  The  Madhya  Pradesh
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 Government  have  informed  us  that
 the  following  applications  for  grant
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 of  mineral  concessions  are  pending
 with  the  Collector  of  Narasinghpur:—

 Name  ard
 «address  of  the  applicant

 Nature  of  Conces-
 sion  applied  for  Area  applied  for

 I.  Smt.  Saraladevi  Shukla,
 Pratibha  Press  Building.
 Wardha  Road,  Nagpur—t.

 2.  Motilal  Soni,
 Ju  nordeo,
 Chhi:  dwara  (M.P.)

 3.  Smt.  Saraladevi  Shukla,
 Pratipha  Press  Building, Wardha  Road,
 Nagpur—t.

 Prospectir  g  (एटा  ce.

 Mirirg  lease

 Mirirg  lease

 4  sq.  miles.

 378°  70  acres

 70-87  acres.

 Cotton  Yarn

 (  Shri  M.  L.  Jadhav:
 1849,  <  Shri  Jedhe:

 |  Shri  Lonikar:
 Wil  the  Minister  of

 pleased  to  state:
 (a)  the  total  requirements  of  bales

 of  cotton  yarn  of  the  mill  sector,
 powerloom  sector  and  handloom  sec-
 tor;

 (b)  how  the  requirement  is  satis-
 fied  from  the  Indian  cotton  and  im-
 ported  cotton;

 Industry  be

 (c)  upto  what  counts  yarn  can  be
 spun  from  Indian  cotton;  and

 (d)  how  much  yarn  in  bales  was
 spun  from  the  imported  cotton  dur-
 ing  ‘1962-63  and  1963-64?

 The  Minister  of  Industry  (Shri
 Kanungo)}:  (a)  4.2l  million  bales
 (of  200  Kgs,  each)  for  963-64,

 (by  Approximately  88  per  cent  from
 Indian  cotton  and  12,  per  cent  from

 ‘the  imported  cotton.

 (c)  Some  superior  grades  of  Indian
 cotton  the  production  of  which  is
 verv  limited.  can  spin  upto  52s  to  GAs
 (new  French  count)  corresponding  to
 60s  to  80s  (old  English  count).

 ad)  Wholly  from)  =  From  a  mixture
 imported  of  T-dian  ard

 cotton.  foreign  cotton.
 fin  thousa-d  bales  of  200  kgs.)

 400  vis
 370  400

 “1962-63
 1963-64

 Scooters

 1850.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 refer  to  the  reply  given  to  supplemen-
 taries  raised  on  Starred  Question  No.

 567  on  the  l3th  March,  964  and  state:

 (aj)  what  would  be  the  price  of  a
 scooter  when  the  production  in  a
 unit  reaches  thirty  thousand  and  fifty
 thousand  respectively:

 (b)  the  steps  being  taken  to  sclect
 a  unit  for  the  purpose;  and

 fey  the  foreign  exchange  require-
 ments?

 The  Minister  of  Steel.  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  Though  some  reduc-
 tion  in  the  prices  of  scooters  is  anti-
 cipated  when  the  production  is  in-
 ereased  to  30,000'50.000,  Nos.  per  an-
 num.  the  extent  of  such  reduction  has
 not  been  estimated.

 (b)  There  is  no  intention  to  select
 a  particular  unit  for  expansion.  All
 the  existing  units  will  be  allowed  to
 expand  in  due  course  to  meet  the  ex-
 pected  increase  in  demand  during  the
 Fourth  Five  Year  Plan.

 (c)  Does  not  arise.
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 Wocumentary  Films  on  Export  Publi-
 city

 Jf  Shri  A.  V.  Raghavan:
 ‘|  Shri  Pottekkatt:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 1851.

 (a)  whether  it  is  proposed  to  estab-
 lish  a  unit  to  produce  documentary
 films  for  export  publicity  abroad;

 (b)  the  place  where  the  unit  will
 be  established;  and

 (९)  the  number  of  documentary
 films  likely  to  be  produced  in  a  year?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  A  cell  is  being  set
 up  in  the  Directorate  of  Comercial
 Publicity  which  would  help  Export
 Promotion  Council,  Commodity
 Boards  etc,  in  the  production  of
 documentary  films  required  for  ex-
 port  publicity  abroad.

 (b)  Delhi.

 (c)  To  begin  with,  five  documen-
 tary  films  have  been  taken  up  for  pro-
 duction  during  1964-65.

 हीरे  की  खानों  का  विकास

 १८५२.  श्रीमती  चावड़ा  :  क्‍या  इस्पात,
 खान  और  भारी  इंजीनियरिंग  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  हीरे  की  खानों  के  विकास  पर
 राष्ट्रीय  खनिज  विकास  निगम  द्वारा  तीसरी
 'पंचवर्षीय  योजना  अवधि  में  कभी  तक  कुल
 कितनी  रकम  खर्च  की  जा  चुकी
 है  ;  श्र

 (ख)  जब  तक  कितने  रुपये  का  हीरा
 निकला  और  उनकी  बिक्री  से  यदि  कुछ  लाभ

 हुआ  2  तो  वह  कितना  है  ?

 इस्पात,  खान  तथा  भारी  इंजोनिर्यारिग
 मंत्री  (श्री  चि०  सुब्रह्मण्यम)  :  (क)  फरवरी
 १६६४  के  अन्त  तक  ६०.२७  लाख  रुपया  |

 (ख)  खानों  का  व्यापारिक  उपयोग
 (  commercial  exploitation  )  "4

 76  (Ai)  LSD—3.
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 प्रारम्भ  नहीं  हुआ  t  फरवरी,  १६६४
 के श्रन्त  तक  समायोजन  कार्य  (explo-
 ratory  work  )  के  दौरान  में  R500  करा
 हीरे  निकाले  गए  थे,  जिन  के  मूल्य  का  भ्रनुमान
 लगभग  ६.४७  लाख  रुपया  है  1  इस  मात्रा
 में  से  ६११  कौर  मार्च  १६६४  में  नीलामी
 के  द्वारा  बेचे  गये  जिससे  ३.६३  लाख  रुपया
 प्राप्त  हुआ,  जिसमें  से  राज्य  सरकार  को
 स्वामित्व  (  royalty  )  भी  दिया  जाना
 है  1

 फिरोजाबाद  का  कांच  कौर  चूड़ी  का
 उद्योग

 Sa  रामसेवक  यादव  :
 (८४३-  श्री  कलाकार  लाल  बैरवा  :

 क्या  उद्योग  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि

 (क)  फिरोजाबाद  के  कांच  व  चूड़ी
 उद्योग  को,  सोडा  ऐश  की  कीमत  पर  से  नियंत्रण
 हटने  के  बाद,  उचित  कीमत  पर  तथा  उचित
 मात्ना  में  देशी  ठंडा  एश  सप्लाई  किये  जाने
 के  बारे  में  क्‍या  प्रबन्ध  किया  गया  है  ;  और

 (ख)  फिरोजाबाद  के  ग्लास  इंडस्ट्रियल
 सिंडीकेट  की  और  से  १७  ब्रज,  १६६३
 को  दिये  गये  ज्ञापन  प२  क्‍या  कार्यवाही  की
 गई  ?

 उद्योग  मंत्री  (श्री  का तू नगों)  :  (क)
 सोडा  एश  के  मुल्य  पर  नियंत्रण  समाप्त  होने
 के  बाद  उपभोक्ता  अपनी  साडा  ऐश  की
 श्रावश्यकताग्रों  की  पूर्ति  उत्पादकों  और  उनके
 वितरकों  से  स्वयं  ही  प्रत्यक्ष  रूप  से  करते  हैं  ।

 (ख)  उत्तर  प्रदेश  सरकार  और  सोडा
 एश  के  उत्पादकों  से  परामर्श  करने  के  बाद
 फिरोजाबाद  के  चूड़ी  और  कांच  के  कारखानों
 के  लिए  ६००  टन  साडा  रश  की  सप्लाई  हर
 महीने  के  लिए  नियत  की  गईं  थी  ।
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 Paper  from  Coconut  Coir  screening  plants  of  Messrs.  Singareni
 Coilieries  Company  (Andhra  Pra-

 1854,  Shri  Basumatari:  Wi!l  the  desh);  and
 Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  Government  have
 sturted  manufacture  of  high  s.retch
 Pauper  from  cocunut  coir;  and

 (9)  if  co,  the  cost  of  production  Whe
 volved?

 Minister  of  Industry  (Shri
 Kanungo):  (a)  and  (b).  No,  Sir.
 Tne  Forest  Research  Institute  have,
 however,  taken  up  studies  on  ihe
 manufacture  of  high  stretch  paper
 from  covonut  coir  on  a  laboratory
 sculc.  The  cost  data  establishing  the
 feasibilily  of  manufacture  of  high
 stretch  paper  on  commercial  scale  has
 not  yet  been  worked  out  by  the  Forest
 Research  Institute,  Dehra  Dun,

 Tas

 Coal  Mining  Machinery  Project
 (  Shri  M,  Rampure:

 1855,
 t

 Shri  D.  D.  Mantri:
 Shri  R,  Barua:  2

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased
 to  state:

 (a)  whether  the  Coal  Mining
 Machinery  Project  has  starled  pro-
 duction;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Steel,  Mines  and

 Heavy  Engineering  (Shri  com  Subra-
 maniam):  (a)  Yes,  Sir;

 (b)  The  plant  has  so  far  taken  up
 the  manufacture  of  centrifugal  pumps,
 booster  fans  and  belt  conveyors.  Ap-
 proximaiely  74  tonnes  of  finished  pro-
 ducts  of  these  items  ie.  seven  pumps
 and  one  booster  fan  valued  at
 Rs.  98,000!  have  been  manufactured
 upto  the  end  of  February,  1964,

 Slack  Coal  at  Singareni  Collieries

 ‘1856,  Shri  Eswara  Reddy:  Will
 the  Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  huge  stock  of  slack  coal  at  the

 (b)  if  so,  the  steps  being  taken  to
 clear  the  same?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C,  Subrama-
 nium):  (a)  and  (b).  If  the  present
 pithead  stocks  in  all  the  coalfields  in
 the  country  are  taken  into  account,
 the  stocks  at  Singareni  Collieries
 Company  cannot  be  called  huge.  In
 this  Company  the  total  stocks  are
 abeut  34  per  cent  of  its  monthly  pro-
 duction,  whereas  in  Bengal  Bihar  fields
 the  corresponding  figure  is  98  per
 cent  and  in  other  fields  68  per  cent.

 lt  is  fur  the  collieries  to  arrange  for
 the  disposal  of  their  coal  through
 their  normal  trade  channels.  Gove
 ernment  have  assisteq  them  in  the
 matter  by  relaxing  quota  restrictions
 in  respect  of  consumers  asking  for
 supplies  of  coal.  The  availability  of
 rail  transport  also  has  been  made
 adequate.

 Distillery  and  Milk  Powder  Factory
 in  Himachal  Pradesh

 ‘1857,  Shri  Sham  Lal  Saraf:  Will
 the  Minister  af  Industry  be  pleased
 to  state:

 (a)  whether  a  distillery  and  a  milk
 powder  factory  are  being  set  up  in
 Himachal  Pradesh;  and

 (b)  if  so,  the  total  investment  and’
 the  production  capacity  of  the  two-
 factories  and  when  these  will  go  into:
 production?

 The  Minister  of  Industry Kanungo):  (a)  No,  Sir.
 (b)  Does  not  arise.

 (ShrF

 Iron  Ore  Fines

 1858.  f  Shri  Ramachandra  UWlaka:
 ]  Shri  Dhu'eshwar  Meena:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to:
 state:

 (a)  the  total  quantity  of  iron  ore:
 fines  at  present  available  in  India;  and!
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 (b)  the  manner  in  which  Govern-
 ment  propose  to  utilise  these  iron  ore
 fines?

 The  Minister  of  Steel,  Mines  and
 licuvy  Engineering  (Shri  C,  Subra-
 maniim):  (a)  Estimate  of  the  quan-
 tity  of  iron  ore  fines  is  not  available.
 A  survey  conducted  in  960  of  the
 large  mines  using  mechanical  equip-
 ment.  in  Bihar-Orissa  area  showed
 that  about  6  million  tons  of  iron  ore
 fines  haq  accumulated  in  dumps.

 (b)  Iron  ore  fines  can  be  utilised
 for  steel  production  after  suitable
 apslommeration.  For  the  utilisation
 of  iron  ore  fines  sintering  plants  have
 already  been  established  at  the  steel
 oleate  at  Jamshedpur,  Bhilai  and
 Bhadravati  (Mysore).  Similarly,
 sintering  Plants  are  also  being  instal-
 leq  at  Rourkela  and  Durgapur  stcel
 plants.  Sintering  of  iron  ore  fines  is
 also  contemplated  in  the  proposed
 Bokaro  Steel  Plant.  Government  have
 also  approved  a  scheme  of  a  private
 party  for  the  setting  up  of  a  plant  in
 Goa  for  making  pellets  from  iron  ore
 fines  for  export  purposes,

 Export  of  Tiles

 4859  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 export  of  tiles  has  considerably  gone
 down;

 (b)  if  so,  the  reasons  therefor;  and
 (ec)  the  steps  taken  or  proposed  to

 be  taken  by  Government  in  this  re-
 gard?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  There  was  a  decline
 in  the  export  of  tiles  during  1961-62
 and  1962-63  as  compareg  to  the  ex-
 Ports  of  960-6l  but  exports  have
 picked  up  in  the  year  ‘1963-64,

 (by  Increased  production,  changing
 fashions  in  house  construction  and
 higher  rates  of  jmport  duty  on  tiles
 in  the  countries  which  import  Indian
 tiles  are  the  more  important  reasons
 responsible  for  the  decline.
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 (c)  Shipping  freight  rates  for  ex-
 port  of  tiles  from  Madras  to  Malayal
 Singapore  have  been  reduced  from
 Rs,  88l_  for  000  tiles  to  Rs.  75|-  for
 000  tiles.

 मन  भट्ठियां

 Sal  dirt  लाल  बैरवा:
 Left  यशपाल  सिंह  :

 क्या  इस्पात,  खात  और  भ"री  इंजीनियरिंग
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 १८६०.

 (क)  क्‍या  यह  सच  डे  कि  लोहे  की  कमी
 को  पूरा  करने  के  लिये  इस  योजना  में  कई
 एक  जगह  सरकार  मन  भट्टियों  का  निर्माण
 कर  ने  पर  विचार  कर  रही  है  ;  और

 (ख)  यदि  हां,  तो  कहां-कहां  शौर
 उनकी  उत्पादन-क्षमता  क्या  होगी  ?

 इस्पात,  खान  तथा  भारी  इंजीनियरिंग
 मंत्री  (श्री  चि०  सुब्रह्मण्यम)  :  (क)  कौर

 (ख).  जी,  हां  :  करे  लोडे के  उत्पादन  को

 बढ़ाने  के  लिये  दो  मन  भट्टियां  लगाने  का
 विचार  है  ।  एक  मन  भट्टी  भिलाई  इस्पात
 कारखाने  शौर  एक  दुर्गापर  इस्पात  कारखाने
 में  लगाई  जायेगी  ये  भहद्ठिणं  इन  कारखानों
 के  चौथी  योजना  में  विकास  कार्यक्रम  को
 प्रत्याशा  में  तीसरी  योजना  प्रविधि  में  ही
 लगा  दी  जायेंगी  ।  भट्टियों  की  उत्पादन
 क्षमता  १७१६९  घन  मीटर  होगी  ।  चौथी
 योजना  में  और  भी  भट्ठियां  लगाई  जायेंगी
 लेकिन  वे  कहां-कहां  लगाई  जायेंगी  इस  बारे  में
 अभी  तक  अन्तिम  निर्णय  नहीं  किया  गया

 हैँ  1

 Indo-Australiam  Trade

 (  Shri  Vishram  Prasad:
 Shri  D.  D  Maatri:
 Shri  Rasumatari:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 1861.

 (a)  whether  it  is  a  fact  that  a  trade
 delegation  from  Australia  recently
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 held  negotiations  with  the  Govern-
 Ment  ta  explore  possibilities  of  ex-
 panding  Indo-Australian  trade:  and

 (b)  if  s0,  the  outcome  of  these
 negotiations?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  Yes,  Sir,

 (b)  The  recent  talks  held  in  New
 Delhi  constituted  the  second  round  of
 Consultations  on  matters  of  trade  and
 economic  cooperation  between  India
 and  Australia.  As  a  result  of  this
 series  of  talks  areas  of  economic  co-
 operation  have  been  identified  and
 possibilities  of  diversification  and
 expansion  of  trade  are  being  pursued.
 The  third  round  of  Consultations  is
 scheduleg  to  take  place  in  or  around
 September  ‘1964,

 2.69  hrs,

 NOTICE  FROM  SUPREME  COURT
 Mr.  Speaker:  I  have  received  this

 letter  from  the  Supreme  Court  signed
 by  the  Deputy  Registrur:

 “lam  enclosing  herewith  a
 notice  which  this  Court  has
 directed  to  be  issued  to  the  hon.
 Speaker  and  I  shall  be  grateful
 if  you  could  place  this  notice
 before  the  hon,  Speaker  for  such
 aciion  ag  hon.  Speaker  may
 deem  necessary.”

 = There  is  the  notice  and  at  the  end  i
 says:

 “Whereas  the  matter  was  acco-
 rdingly  called  on  for  directions
 before  the  Court  on  the  Ist  April,
 1964,  when  the  Court  upon  hear-
 ing  the  Attorney-General  for
 India,  was  pleased  to  make  the
 following  order:

 ‘Notices  by  telegram  indivi-
 dually  to  be  sent  to  all  the  part-
 ies  Mentioned  in  the  list  (annexed
 hereto)  and,  also  to  the  Lok
 Sabha,  Rajya  Sabha,  the  judicial
 commissioners  of  the  Union  Ter-
 ritories,  the  Attorney-General  for
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 India,  asking  them  to  be  present
 in  this  Court  on  Monday  the  6th
 April  ‘1964,  in  order  to  enable  this
 Court  to  fix  a  date  for  early  hear-
 ing  of  this  matter.’

 Notice  is  hereby  given  to  you
 that  the  Special  Reference  will  be
 listed  before  the  Court  on  Monday,
 the  6th  April,  4964  and  will  be
 taken  up  by  the  Court  on  that
 date  at  0.30  O'clock  or  so  soon
 thereafter  when  you  may  appear
 before  the  Court  through  counsel
 duly  instructed  by  you  and  take
 such  part  in  the  proceedings
 before  this  Court  as  you  may
 deem  fit.”

 I  have  received  notice  ang  I  have
 reuested  the  Leaders  of  Groups  as
 well  as  the  Minister  of  Parliamentary
 Affairs  to  meet  me  in  my  room  at
 4  O'clock,  and  then,  after  discussing
 with  them,  I  will  inform  the  House
 as  to  what  action  is  possible  or  what
 action  we  should  take,

 Shri  S.  M.  Banerjee  (Kanpur):  As
 I  had  suggested  already,  since  this
 matter  has  been  referred  to  the
 Supreme  Court,  We  cannot  possibly
 discuss  this  constitutiona]  aspect,  But
 it  was  suggested  by  me  and  some
 other  hon,  Members  that  in  this  par-
 ticular  case,  because  the  whole  mat-
 ter  was  referred  to  the  Attorney-
 General,  the  Attorney-General’s  ad-
 vice  shoulqd  be  communicated  to  us.
 I  welcome  your  suggestion,  but  if  it
 is  possible,  the  opinion  of  either  the
 Attorney-General  or  the  Solicitior-
 General  may  be  had—

 Mr,  Speaker:  We  should  get  the
 advice  first  and  then  te  should  go  to
 the  court?

 Shri  5.  M.  Banerjee:  No,  Sir.  I  am
 not  saying  that.  We  are  to  go  to  the
 court.  (Interruption).

 Mr.  Speaker:  It  would  not  be  ad.
 visable  to  have  the  advice  here  first,
 so  that  the  people  will  know  what
 he  has  to  argue  there.  It  would  not
 be  proper.

 Shri  S,  जा  Banerjee:
 point  is  this.

 No,  Sir.  My
 Unfortunately,  this
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 constitutional  aspect  was  not  discuss-
 ed  in  this  House;  for  various  reasons
 we  could  not  discuss  it  here.  If  we
 coulg  have  a  secret  session  to  discuss
 the  matter  that  may  be  possible,  be-
 cause  there  are  divergences  of  opinion,
 and  50,  at  Jeast  the  Attorney-General
 should  be  present.

 Mr.  Speaker:  It  is  for  the  Supreme
 Court.  It  is  no  use  discussing  it.
 (Interruption)

 Shri  8.  M_  Bamerjee:  The  advice
 should  be  sought.  Otherwise,  what
 they  are  going  to  discuss,  when  you

 have  called  a  meeting....

 Mr.  Speaker:  Order,  order.  I'  can-
 not  agree  with  Shri  Banerjee  in  this
 respect.

 at  रास  सेवक  यादव  (वाराबंकी)  :
 'यक्ष  महोदय,  मेरा  निवेदन  है  कि  सदन  की
 स्थिति  होंगी  एक  मुवक्किल  की  |  जब  हम
 कोई  वकील  देंगे  ते  जो  भी  निर्णय  हो  लेकिन
 इस  सदन  की  स्थिति  एक  मुश्किल  जैसी
 हो  जायगी  ।  कुछ  दल  हैं,  कुछ  स्वतन्त्र  सदस्य
 हैं  प्रौढ़  दलों  के  अलावा  और  भी  सदस्यों  की

 कुछ  राय  हो  सकती  है  |  यह  भी  हो  सकता
 है  कि  सदन  के  सदस्य  अपने  अधिकारों  की
 रक्षा  करना  चाहें  शोर  कुछ  माननीय  सदस्य
 यह  कहें  कि  जो  सदन  हैं  या  यह  जो  संसद  है
 यह  सर्वोपरि  है,  हाई  कोर्ट  या  सर्वोच्च  न्यायालय
 को  इस  में  हस्तक्षेप  का  कोई  भ्र धि कार
 नहीं  है  |  ऐसी  स्थिति  में  मेरा  निवेदन  है  कि
 इस  विषय  के  मेरी  पर  नहीं,  जो  केस  ह.ई
 कोर्ट  में  गया  है,  उस  पर  चर्चा  नहीं,  लेकिन
 संविधान  की  धारियों  पर  प्यार  सदन  की
 राय  ली  जाये  तो  ज्यादा  उत्तम  होगा

 प्रत्यक्ष  महोदय  :  शाप भी  मीटिंग  मेँ
 भा  सकते  हैं  शर  वहां  प्रिया  मत  व्यक्त  कर
 सकते  हैं
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 Shri  Hari  Vishsu  Kamath  (Hoshan-
 gabad):  On  a  point  of  information
 only.

 Shri  S.  M,  Banerjee:  I  may  be
 heard.  (Interruption).

 Mr,  Speaker:  I  will  invite  him,
 He  can  come.  Shri  Kapur  Singh.

 Shri  Kapur  Singh  (Ludhiana):  Ncw
 that  the  matter  is  before  the  Supreme
 Court,  and  the  Leaders  of  Groups  are
 going  to  consider  it,  whether  we
 should  be  represented  there  when  the
 case  is  listed  for  hearing,  I  wish  to
 say  fhat  in  case  the  Leaders  and  you
 decide  that  we  should  be  represented
 there  by  a  counsel,  it  would  be  only
 fair  and  proper  that  this  matter,  in
 some  form  or  other,  in  a  secret  ses-
 sion  or  otherwise, is  discussed  here,  #c
 that  our  counsel  is  made  aware  of  our
 general  reaction  and  sentiments,

 Mr.  Speaker:  [  do  not  think  it  is
 necessary  that  it  should  be  discussed
 here  and  we  should  go  into  the  argu-
 ments  which  can  be  given  on  the  one
 side  or  the  other.

 Shri  Kapur  Singh:  How  else  could
 it  be  done  then?

 Mr,  Speaker:  If  my  opinion  is
 wanted,  we  will  only  ask  him  just
 to  represent  that  case,  what  privi-
 leges  we  have  got  under  the  Consti-
 tution,  what  rights  we  enjoy;  the  law
 is  there;  the  Constitution  is  there;  and
 it  is  to  be  interpreted  by  the  Supreme
 Court.  That  is  all,

 Shri  Nath  Pai  (Rajapur):  The  mat-
 ter  jis  not  so  simple  as  that,  Sir.  (In-
 terruption),

 Mr.  Speaker:
 Kapur  Singh.

 Order,  order.  Shri

 Shri  Kapur  Simgh:  If  I  may  sub-
 mit  most  respectfully,  the  matter  Is
 not  so  simple.  It  is  not  a  matter  of
 mere  constitutional  privileges,  The
 matter  is  far  wider,  and  it  touches,
 ultimately,  upon  the  sovereign  status
 of  this  House.  The  Members  of  this
 House  have  a  right  to  be  consulted
 by  our  counsel  who  is  go‘ng  to  repre-
 sent  us  before  the  Supreme  Court.
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 Shri  Frank  Anthony  (Nominated-—
 Anglo-Indians):  May  I  with  great
 respect  submit  that  we  are  in  a  con-
 siderable  quandary.  I  do  not  know
 what  sort  of  opinion  the  Leaders  of
 Groups  will  arrive  ai,  but  assuming
 there  is  a  consensus  that  we  should
 be  represented  there,  the  matter  will
 hardly  rest  at  that,  because,  in  my
 own  case,  quite  frankly,  I  suffer  from
 dichotomy;  as  a  Member  of  this
 House,  I  am  all  in  favour  of  the
 greatest  amplitude  of  privileges,  just
 88  a  member  of  the  Bar  is  anxious
 that  the  rights  of  the  Bar  are  main-
 tained,  the  rights  of  the  judiciary  are
 maintained.  I  would  not  be  in  favour
 of  canvassing  our  privileges  to  such
 an  extent  that  we  must  send  a  per-
 son  to  the  jail  for  any  length  of  time.
 What  is  involved  is  the  quantum  and
 extent  of  our  privilege  (Interruption).

 It  is  not  only  whether  we  should  be
 represented,  but  what  attitude  the
 counsel  will  take,  After  all,  there  is
 no  doubt  about  it  that  each  one  will
 canvass  his  case  to  the  maximum
 extent.  The  case  on  behalf  of  the
 legislature  will  be  canvassed  to  the
 extent  of  asking  for  the  maximum  of
 privilege  and  the  case  on  behalf  of
 the  judiciary  will  be  canvassed  for  the
 maximum  of  exercise  of  power  by
 the  judiciary.  As  a  member  of  the
 Bar  J  cannot  merely  canvass  on
 behalf  of  the  petitioner.  How  will
 this  be  resolved  unless  we  have  some
 kind  of  a  discussion  here?

 _Mr.  Speaker:  After  consulting  the
 leaders,  I  will  refer  it  to  the  House.
 But  I  do  not  agree  that  there  should
 be  a  discussion  on  the  merits  of  the
 case.

 Shri  Hari  Vishnu  Kamath:  Sir,  I
 rise  on  a  point  of  clarification.  This,
 Sir,  is  an  issue  to  which  the  history
 of  Parliaments  elsewhere  or  of  the
 judiciary  hardly  affords  a  parallel.
 The  original  parties  to  the  dispute
 are  the  U.P.  Vidhan  Sabha  and  the
 Allahabad  High  Court.  Now,  Sir,  the
 Cinvernment  is  seized  of  the  matter,
 in  the  sense  that  they  have  got  the
 advise  of  the  Attorney-General.  The
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 Attorney-General  has  submitted  his
 opinion  to  the  President,  and  the
 President  made  a  reference  to  the
 Supreme  Court.  Has  Government
 made  arrangements  for  the  proper
 representation  of  the  U.P.  Vidhan
 Sabha,  which  is  a  party  to  the  dispute,
 before  the  Supreme  Court?  I  would
 like  to  know  whether  they  have  done
 so,  or  whether  they  are  going  to  make
 proper  arrangements  for  that?

 Mr.  Speaker:  That  is  not  my  con-
 cern  at  this  moment.  After  my  mee-
 ting  with  the  leaders  of  all  parties  I
 will  refer  tie  matter  to  the  House,

 2.8  hrs,
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 FLIGHT  OF  UNIDENTIFIED  PLANE
 OVER  JAMMU

 Shri  Swell  (Assam-Autonomous
 Districts}:  Sir,  I  call  the  attention  of
 the  Minister  of  Defence  to  the  fol-
 lowing  matter  of  urget  public  impor-
 tance  and  I  request  that  he  may
 make  a  statement  thereon:—

 “The  flight  of  an  unidentified
 plane  over  Jammu  on  the  27th
 March,  1964.”

 The  Minister  of  Defence  Produc-
 tion  in  the  Ministry  of  Defence  (Shri
 Raghuramaiah):  Mr,  Speaker,  Sir,  on
 the  27th  March,  1964,  at  0.5  hours,
 one  jet  aircraft  was  visually  observed
 flying  near  Chhamb,  30  nautical  miles
 west-north-west  of  Jammu:  It  few
 at  an  approximate  speed  of  400  miles
 per  hour  and  at  a  height  of  about
 3,000  feet.  The  aircraft  came  from
 north-north-east  direction  and  went
 towards  the  south-west  direction.  The
 aircraft  penetrated  5  nautical  miles
 into  the  Indian  territory.  It  was  also
 observed  that  Pakistan  Forces  on  the
 other  side  of  the  ceasefire  line  had  put
 up  flags  to  help  the  aircraft  to  foto  the
 Pakistan  territory.  Since  there  was
 no  Indian  aircraft  flying  in  the  vicinity
 at  that  time,  and  in  view  of  the  above



 9023  Calling

 circumstances  it  appears  that  it  was
 a  Pukistan  aircraft.

 On  the  same  day,  at  0.20  hours,
 trails  of  one  aircraft  were  observed
 about  0  miles  west  of  Jammu,  at  a
 height  of  about  35,000  feet.  The  di-
 rection  of  the  flight  was  from  east  to
 west.  The  penetration  into  the
 Indian  territory  was  2  to  3  nautical
 miles.  The  identity  of  this  aircraft
 could  not  be  established  as  it  was
 flying  at  a  great  height.  It  was  ap-
 parently  a  Pakistani  aircraft  as  no
 Indian  aircraft  was  flying  in  the  vic-
 inity  at  that  time.

 In  accordance  with  the  normal  pro-
 cedure,  border  violation  complaint
 has  been  lodged  with  the  United  na-
 tions  Military  Observer  in  Jammu
 and  Kashmir.

 Shri  Swell:  Sir,  only  yesterday  the
 Minister  of  Defence  in  reply  to  one
 of  our  questions  stated  that  the  Gov-
 ernment  has  no  arrangements  for  the
 ‘patrolling  our  air  space  over  Tripura.
 Here  is  a  case  of  a  Pakistani  plane
 flying  with  impunity  over  our  western
 vulnerable  sector.  Will  the  House  be
 right  to  deduce  from  this  that  Pakistan
 is  superior  to  us  in  air  power  that  we
 can  only  stand  and  gape  at  their
 planes?

 Shri  RNaghuramaiah:  [  have  already
 mentioned  some  of  the  facts.  From
 that  it  is  clearly  seen  that  the  penet-
 ration  was  only  two  or  three  miles
 in  one  case,

 Shri  Hem  Barua  (Gauhati):  Why
 “only”?

 Shri  Raghuramaiah:  [I  am  men-
 tioning  the  technical  difficulties,

 Shri  Hari  Vishnu  Kamath:  Even
 ‘one  inch  is  bad  enough.

 Shri  Hem  Barua:  Sir,  you  are  the
 custodian  of  the  rights  of  this  House.
 The  Minister  has  used  the  word
 “only.  It  is  an  enouragement  to
 Pakistan,
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 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  It  minimises  the  whole  thing.

 Shri  Raghuramaiah:  I  used  the  word
 “only”  to  qualify  the  distance;  not
 the  violation..  (Interruptions),  When

 the  penetration  is  of  that  nature  and
 the  speed  of  the  aircraft  is  of  the
 range  of  400  to  500  miles—and  in  one
 case  at  least  it  was  at  a  high  altitude—
 the  House  will  appreciate  that  in
 such  cases  all  that  we  could  do  is
 immediately  to  report  the  violation  to
 the  military  observers.

 Shri  Nath  Pai  (Rajapur):  We  can-
 not  appreciate  that,

 Mr.  Speaker:  Their  complaint  or
 erievance  is,  why  should  we  emp-
 hasize  the  word  “only”.  It  is  a
 serious  matter,  because  it  is  a  viola-
 tion  all  right.  Now,  papers  to  be
 laid  on  the  Table.

 Shri  Hari  Vishnu  Kamath:  Sir,  on
 a  point  of  order.  It  looks  as  if  the
 Defence  Minister  does  not  remember
 what  the  Prime  Minister  said  some
 time  ago,  that  we  will  not  yield  an
 inch  to  the  enemy.  He  said  that  some
 time  ago.

 Mr.  Speaker:  Is  that  the  point  of
 order?

 Shri  Tyagi  (Dehra  Dun):  Flying  a
 few  miles  will  take  half  a  minute,

 Shri  Hem  Barua:  But  he  has  said
 “a  few  nautical  miles”,  So,  he  should
 say  that....  (Interruptions).

 Mr.  Speaker:  Order,  order.

 How
 Let  us

 Shri  Hari  Vishnu  Kamath:
 many  miles  make  an  inch?
 know  it.

 Shri  Swell:  The  Minister  has  evad-
 ed  my  question.  My  question  was
 whether  from  all  this,  this  House
 would  be  right  to  deduce  that  Pakis-
 tan  is  superior  to  us  in  air  power.

 Shri  Raghuramaiah:  I  do  not  think
 from  this  incident  it  can  be  inferred
 that  way.
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 Shri  Nath  Pai:  This  is  not  the  only
 incident.  It  is  an  everyday  occur-
 rence.  So,  why  does  he  say  “from
 this  incident"?  (Interruptions).

 Shri  Hem  Barua:  Sir,  it  is  an  attempt
 to  hoodwink  the  House  to  say  “from
 this  incident”.  This  is  not  the  only
 incident.  (Interruptions).

 Mr.  Speaker:  Order,  order.  In  spite
 of  my  calling  again  and  again,  hon.
 Members,  I  regret  to  say,  do  not
 resume  their  seats.

 Shri  Hem  Barua:  This  reply  of  the
 Minister  is  insulting.

 Mr.  Speaker:  That  can  be  raised  in
 many  other  manners,  but  not  in  this
 manner.

 Shri  Hem  Barua:  Our  claim  is  that
 this  is  not  the  only  incident.

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  I  am  getting  up  merely
 because  hon.  Members  opposite  refer-
 red  to  me  and  said  “not  an  inch”  or
 something.

 Shri  Ranga  (Chittoor):  He  need  not
 get  up.  He  can  reply  sitting.

 Shri  Jawaharlal  Nehru:  I  do  not
 know  how  he  considera  an  air  flight,
 which  apparently  covers  two  or
 three  miles  of  our  territory,  as  an
 inch.  That  is  only  in  ground  attack,
 because  the  point  is

 Shri  Hem  Barua:  There  is  no  dis-
 tinction  like  that  between  air  and
 fround.

 Shri  Jawaharlal  Nehru:  Why  not?
 Hon.  Members  opposite  do  not  seem
 to  understand  how  these  flights  take
 place.

 Shri  Hari  Vishnu)  Kamath:  You
 understand  them  very  well?  All  right.

 Shri  Jawaharlal  Nehru:  |  do.  It  is
 my  misfortune  that  the  hon.  Mem-
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 bers’  understanding  is  very  limited  im
 this  matter.

 Shri  Hari  Vishnu  Kamath:  You
 have  learnt  from  us  quite  a  lot.

 Mr.  Speaker:  Order,  order.

 Shri  Hari  Vishnu  Kamath:  Sir,  this
 is  not  the  way  to  answer  questions.

 Mr.  Speaker:
 I  give?

 What  direction  should

 Shri  Hari  Vishnu  Kamath:  “You  do
 not  understand,  I  understand”,  is
 this  the  way  to  answer  questions  in
 Parliament?

 Mr.  Speaker:  Every  party  does  it
 Members  from.  both  sides  say  that  so
 many  times.  So  many  members  say
 that  the  Minister  has  not  understood
 it  or  he  does  not  try  to  understand  it.
 Where  is  the  harm?

 Shri  Hari  Vishnu  Kamath:  But  not
 in  this  way,  Sir.  We  can  also  fling  it,
 throw  it  at  his  face,  if  he  wants.  It
 is  a  double-edged  weapon.

 Shri  Tyagi:  We  will  not  take  it.

 Shri  Nari  Vishnu  Kamath:  We  will
 see,  We  will  do  it  all  right.

 Shri  Jawaharlal  Nehru:  The  hom
 Member  has  every  right  to  throw  it  at
 my  face,  but  at  the  appropriate  time,
 not  when  I  am  speaking.

 Shri  Hari  Vishnu  Kamath:  Our
 country  is  being  invaded  by  Pakistan
 and  China,  but  here.

 Shri  Jawaharlal  Nehru:  When  I  am
 speaking,  he  should  not  interrupt  me.

 Shri  Wari  Vishnu  Kamath:  Sir,  may
 I  point  out.

 Mr.  Speaker:  Order,  order,  Is  this
 the  manner  in  which  we  should  pro-
 ceed?

 Shri  Hari  Vishnu  Kamath:  Sir,  I  do
 not  understand  this  attitude.
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 Shri  Jawaharlal  Nehru:  Mr.
 Speaker,  Sir....  (Interruptions)

 Shri  Hari  Vishnu  Kamath:  The
 Speaker  is  here  to  regulate  the  pro-
 ceedings;  it  is  not  for  him  to  say  that.

 Mr.  Speaker:  He  should  not  throw
 this  challenge  to  everybody.  I  am
 requesting  the  hon.  Member  again
 and  again  to  resume  his  seat.  Is  this
 the  way  in  which  the  proceedings  of
 this  House  are  to  be  conducted?

 Shri  Hari  Vishnu  Kamath:  He  is
 the  leader  of  the  House.  He  should
 behave

 Mr.  Speaker:  When  he  is  the
 leader,  he  has  to  be  shown  the  respect
 that  he  deserves.

 Shri  Hari  Vishnu  Kamath:  But  he
 should  not  mislead.

 Shri  Jawaharlal  Nehru:  The  hon.
 Member  is  needlessly  getting  excited.
 I  do  not  know  what  he  is  excited
 about.

 Shri  Hari  Vishnu  Kamath:  You  were
 never  excited  about  the  Chinese  inva-
 sion  at  all.

 Shri  Jawaharlal  Nehru:  He  can
 contradict  me.  He  can  do  whatever
 he  likes,  but  at  the  appropriate  time;
 not  interrupting  me  in  the  middle  of
 the  sentence,  not  even  hearing  the
 whole  sentence  previously.

 Shri  Tyagi:  Don't  you
 he  is  a  bachelor?

 know  that

 Shri  Hari  Vishnu  Kamath:  And  he
 is  a  widower....  (Interruptions).

 Mr.  Speaker:  Order,  order.  When
 we  are  in  the  midst  of  such  serious
 discussion,  such  remarks  should  not
 be  made.  Let  us  hear  the  Prime
 Minister.  He  should  contain  himself.

 Shri  Hari  Vishnu  Kamath:  Sir,  I
 was  keeping  quiet.  Shri  Tyagi  inter-
 rupted.

 Mr.  Speaker:  Will  he  please  resume
 his  seat?

 CHAITRA  14,  886  (SAKA)  Attention  to  Matter  of  go28.
 Urgent  Public  Importance

 Shri  Hari  Vishnu  Kamath:  I  am  sit-
 ting  down.  Let  him  interrupt.  This.
 is  not  the  proper  thing  to  do.

 Shri  Jawaharlal  Nehru:  A  plane
 travelling  at  the  rate  of  400  to  500.
 miles  is  entering,  supposed  to  enter
 our  territory  by  2  or  3  miles—I  say
 supposed  to  enter—because  it  is  not
 easy  to  determine  whether  it  is  viola-
 ting;  you  can  see  a_  thing  right  on.
 the  top  but  it  may  be  98  visual
 error,  whether  it  is  this  side  or  not;
 it  is  a  doubtful  thing....

 Shri  Hem  Barua:  After  the  Defence-
 Minister  has  stated

 Shri  Jawaharlal  Nehru:  Mr:
 Speaker,  may  I  finish  my  sentence?

 Shri  Hem  Barua:  After  that  state-
 ment  by  the  Defence  Minister,  for
 the  Prime  Minister  to  say  it  is  doubt-
 ful.

 Mr.  Speaker:  Order,  order.  Should
 he  not  be  allowed  to  proceed,  Mem-
 bers  can  differ  from  him  but  he  must
 be  allowed  to  speak.

 Shri  Jawaharlal  Nehru:  |  should
 like  hon.  Members  to  calculate  how
 long  it  takes  for  a  plane  travelling

 400  miles  an  hour  to  come  or  travel
 two  or  three  miles;  how  many  seconds
 it  takes.  It  is  a  matter  of  calcula-
 tion.  And  it  is  exceedingly  difficult
 in  such  cases  to  take  any  action  then
 and  there.  You  cannot  do  it  unless
 you  have  planes  all  the  time  in  the
 air;  and  then  too,  it  is  doubtful
 whether  you  will  be  able  to  assert
 they  have  come  within  our  territory,
 because  2  or  3  miles,  even  6  or  8
 miles,  you  cannot  be  certain  where
 the  place  is,  if  you  see  it  from  the
 ground,  So,  there  is  no  question  of
 our  air  force  being  less  powerful  or
 weaker  than  Pakistan  Air  Force.

 Shri  Hari  Vishnu  Kamath:  It  is  an
 illusion.

 Shri  Jawaharlal  Nehru:  The  whole
 question  is,  in  this  particular  case,  it
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 (Shri  Jawaharlal  Nehru]
 ‘may  very  well  be—we  cannot  say—
 slight  error  on  their  part—of  course,

 din  the  air,  there  are  no  markings—of
 a  few  miles,  or  it  may  be  deliberate,
 Two  or  three  miles  will  be  covered
 in  a  few  seconds  before  going  back.
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 Shri  N.  Sreekantan  Nair  (Quilon):
 Have  you  not  got  anti-aircraf{  guns?

 Shri  Jawaharlal  Nehru:  Anti-air-
 craft  guns  are  not  used  on  such  occa-
 sions.  They  are  not  set  there  to  be
 used  just  then  and  there.  They  are
 not  spread  out  all  over  the  face  of
 the  country.  There  are  various  instal-
 lations  in  other  places  and  to  protect
 them  anti-aircraft  guns  are  set.
 Therefore,  if  I  may  say  with  all
 humility,  there  is  nothing  to  get
 excited  about  here.

 Shri  Hem  Barua:  Sir,  on  a  point  of
 order.

 Mr.  Speaker:  There  is  no  point  of
 order.  Now,  papers  to  be  laid  on  the
 “Table.

 Shri  Hem  Barua:  Sir,  on  a  point  of
 order.  May  I  say...

 Mr.  Speaker:  Order,  order.  I  am
 not  allowing  it.

 Shri  Hem  Barua:  Here  is  a  Defence
 Minister  who  has  made  a  categorical
 statement  that  Pakistan  aircraft  has
 violated  our  territory.  Now  the
 Prime  Minister  says...

 Mr.  Speaker:  Order,  order.  He  should
 Tesume  his  seat,

 2.28  hrs,
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 श्री  बटा  सिह  (मोगा):  भ्रध्यक्ष  महोदय,
 राजघाट  के  सामने  करीब  ५०  हरिजन  भूखे
 मर  रहे  हें  कई  दिन  से  उन  की  नौकरी  का
 कोई  इन्तजाम  नहीं  क्रिया  गया  है,  न  उन
 के  बारे  में  श्रखवारों  में  कुछ  श्री  रहा  है।
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 (Interruptions  )  मैंने  कालिंग  प्रवेंशन  भी
 दिया  है  उसका  कोई  (Inserruptions  )

 झष्यक्ष  महोदय  :  मैं  यहां  नहीं  बतला
 सकता  कि  कालिंग  टेंशन  नोटिस  का  क्‍या

 हुआ  ।

 श्री  बूटा  सिह  :  उन  में  बच्चे  हैं,  प्रौढ़ों

 हैं,  बढ़े  हैं।  उन  की  हालत  बहुत  खराब  है  1
 उन  के  लिये  डाक्टर  का  कोई  इन्तजाम  नहीं
 किया  गया  है  |  (Interruptions  )

 एक  साधनों  सदस्य  :  उन  की  डिमांड
 क्या  है

 प्रध्यक्ष  महोदय  :  भ्रम  प्राय  बैठ  जायें  ।

 श्री  बूटा  सिह  :  मंत्री  उन  की  तरफ
 कोई  ध्यान  नहीं  दे  रहे  हैं  ।

 PAPERS  LAID  ON  THE  TABLE
 ARMED  Forces  (SPECIAL  POWERS)

 CONTINUANCE  ORDINANCE,

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  I  beg  to  Jay  on  the  Table  a  copy
 each  of  the  following  papers:

 (l)  The  Armed  Forces  (Special
 Powers)  Continuance  Ordi-
 nance,  964  (No,  of  964)
 Promulgated  by  the  Presi-
 dent  on  the  2nq  April,  1964,
 under  provisions  of  article
 23(2)(a)  of  the  Constitu-
 tion,

 (2)  Explanatory  statement  giving
 reasons  for  immediate  legis-
 Jation  by  the  Armed  Forces
 (Special  Powers)  Continu-
 ance  ordinance,  1964,  as  re-
 quired  under  rule  712)  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  Lok  Sabha,
 [Placed  in  Library,  See  No.

 LT-2630

 —
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 Shri  Hari  Vishnu  Kamath  (Hoshan-
 .abad):  On  a  point  of  order  and  clari-
 fication,

 Mr.  Speaker:  On  this  istatemant?

 Shri  Hari  Vishau  Kamath:  Yes,  on
 this  statement.

 I  am  going  to  raise  a  triune,  three
 in  one;  question,  First  of  all,  2  in-
 vite  your  attention  and  the  attention
 Qf  the  House  to  the  fact  that  this  Act
 which  is  being  renewed  by  an  Ordi-
 hance  on  he  2nd  April,  that  is,  yester-
 day,  is  an  Act  of  1958,  This  Ordi-
 nance  promulgated  unfortunately
 when  the  Lok  Sabha  is  in  session  is
 Ordinance  No,  .  of  ‘1964.  This  is  the
 first  Ordinance  to  be  promulgated  this
 year.  May  I  ask  the  Government
 first  whether  they  were  not  awake
 to  the  fact  that  the  Act  of  1958,  a
 six-year  old  Act—it  is  not  an  Act
 which  was  passed  a  few  months  ago
 or  last  vear—was  due  to  expire  some
 time  this  month  on  a  particular  date
 and  why  they  were  so  somnolent  as
 not  to  take  notice  of  the  fact  that  it
 would  expire  soon  and  take  action
 well  in  time?  The  Parliament  met
 in  February.  Both  Houses  of  Parlia-
 ment  were  in  session  in  February.
 Certainly,  unless  the  Secretariat

 ‘which  was  concerned,  the  Law
 Ministry  or  whoever  was  concerned,

 ‘was  somnolent,  if  not  fast  asleep,  they
 would  have  known  that  this  was  to
 expire  some  time  in  April.  They
 should  have  brought  forward  legis-
 lation  early  in  February.

 Secondly,  I  would  like  to  know
 why  it  is  that  the  hon,  Minister  of
 Parlinmentary  Affairs  is  laying  this  on
 the  Table  today.  The  hon,  Minister
 of  Defence  or  the  hon.  Minister  of
 Law  would  be  more  appropriate  or
 competent  Minister  perhaps  to  take
 notice  of  this  matter  and  lay  it  on  the
 Table  of  the  House.

 Lastly,  if  they  had  taken  notice  of
 ‘this  matter  and  if  thev  had  been  seiz-

 ed  of  this  matter  earlier  when  both
 the  Houses  of  Parliament  were  in

 ‘session,  the  business  of  the  House
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 could  have  been  interrupted  at  that
 time  and  this  could  have  been  easily
 passed.  I  know  that  under  the  Pro-
 visional  Recovery  of  Taxes  Act  some
 deadline  is  fixed  for  the  Finance
 Bill  and  all  that,  but  the  Rajya  Sabha
 adjourned,  I  think,  on  the  70  March,
 That  means,  till  the  ith:  March  they
 were  absolutely  unalive  ang  not  at
 all  awake  to  the  fact  that  this  would
 expire.

 I  would,  therefore,  like  to  have  a
 categorical  explanation  from  the  Gov-
 ernment  as  to  why  they  did  not  take
 action  in  the  matter  earlier  when  both
 the  Houses  were  in  session  because
 the  Ordinance-making  power  is  a
 very  extraordinary  power  and  we
 woulg  like  it  to  be  avoided  it  as  far
 as  possible,  It  is  an  abnoxious  power
 that  we  have  vested  in  the  President.
 We  would  like  to  do  away  with  it  as
 soon  as  possible  and  therefore  Gov-
 ernment  should  be  alive  to  the  fact
 that  this  power  should  be  used  as
 little  as  possible,  They  should  have
 come  before  the  House  with  a  Bill  in
 this  regard  well  before  the  Rajya
 Sabha  adjourned.  Let  the  Govern-
 ment  explain  why  they  did  not  do  so.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  I  would  also  like  to  join
 my  hon,  colleague  in  this  particular
 point.  I  think,  this  will  be  the  first
 time  that  we  shall  be  passing  an  Or-
 dinance  when  Parliament  is  in  ses-
 sion.  Actually  because  the  Rajya
 Sabha  is  not  in  session,  the  explan-
 ation  wil]  be  that  we  have  to  pass  an
 Ordinance.  But  this  is  no  explan-
 ation  at  all  because  the  Rajya  Sabha
 was  prorogued  only  a  few  days  ago.
 As  my  hon.  friend  has  pointed  out,
 this  was  due  and  they  should  have
 known  this  well  in  advance.  There-
 fore,  lest  this  may  become  a  verv
 dangerous  precedent,  we  should  not
 allow  this  to  go  unopposed,  unchal-
 lengeq  and  unnoticed  and  Govern-
 ment  has  to  rive  us  adequate  exe
 planation  why  it  is  that  when  Parlia-
 ment  is  in  session  an  Ordinance  is
 necessary  to  be  passed  in  this  man-
 ner,
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 Shri  Ranga  (Chittoor):  Explan-
 ation  or  no  explanation  from  their
 side,  so  far  as  we  are  concerned,  we
 do  condemn  the  step  taken  by  the
 Government.  Apart  from  this  phoney
 emergency  that  we  are  supposed  to
 be  in,  except  in  a  natiaonal  crisis,  in
 which,  of  course,  they  have  got  to
 resort  to  such  things,  it  is  inexcus-
 able  on  the  part  of  Government  to
 resort  to  this  procedure  and  to  give
 this  wrong  advice  to  the  President  so
 as  to  bring  the  President’s  authority
 into  contempt  ang  this  House’s  au-
 thority  into  derogation,

 Shri  U.  M.  Trivedi:  (Mandsaur):
 The  preamble  of  this  Ordinance  says
 that  the  Bill  to  this  effect  has  been
 introduced.  If  the  Bill  has  been  in-
 troduced,  I  see  no  reason  why:  it
 could  not  have  been  passed.  When
 the  Bill  was  introduced,  why  did  the
 delay  in  passing  the  Bill  take  place?
 If  a  Bill  has  been  introduced  and  is
 before  the  House,  I  cay  that  this
 is  most  unparliamentary  and  most
 undemocratic  that  an  Ordinance  is
 being  put  before  the  House.  What
 is  this?  We  ought  to  have  a  proper
 explanation  in  this  matter.

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  I  should  like  to  express  my
 regret  at  the  fact  that  this  has  been.
 brought  in  this  particular  way  al-
 though  it  is  perfectly  legal  and  this
 is  not  the  first  time  that  this  has
 been  done.  In  1958,  I  think,  twice
 Ordinances  were  promulgated.  These
 are  formal  Ordinances  for  extension
 of  period  when  the  period  is  ex-
 viring.  But,  unfortunately,  it  is  not
 tealiced  by  various  Ministries  con-
 cerned  that  the  other  House  was  not
 in  session  and  they  thought  8  Bill
 woula  be  brought  in.  They  brought
 in  the  Bill  but  the  other  House  was
 not  going  to  be  in  session  and  time
 wae  expiring.  So,  we  were  forced  in
 the  circumstances  to  bring  in  an
 Ordinance  strictly  under  the  rules
 oortaining  to  this.  T  realise  and  aP-
 preciate  that  normally  this  would  not
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 be  done  and  I  hope  it  will  not  be
 done.  But  in  a  formal  matter  of  this

 Shri  Ranga:  How  could  it  be  for-
 mal?

 Shri  Jawaharlal  Nehru:  It  is  formal
 in  the  sense  of  extending  this  date.

 Shrimati  Remu  Chakravartty:  It  is
 only  because  of  the  nature  of  the  Bill
 thau  we  are  not  making  a  fuss;  other-
 wise,  We  would  have  done  so.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayam  Sinha):
 lt  is  expiring  on  the  4th.

 Shri  Ranga:  Some  other  hon.
 Minister  should  answer  it  so  that  we
 would  be  in  a  proper  position....

 Shri  Jawaharlal  Nehru:  Really  the
 difficulty  was—I  would  be  quite  frank
 with  the  House—that  there  has  been
 some  confusion  as  to  which  Ministry
 had  to  deal  with  this,  whether  the
 Ministry  of  Defence,  the  Ministry  of
 External  Affairs  or  the  Ministry  of
 Law  or  any  other  Ministry.  Some
 time  wag  lost  in  that.

 Shri  Hari  Vishnu  Kamath:  With
 the  statement  that  he  has  made  my
 impression  is  confirmed  that  the
 Government  has  committed  violation
 of  the  spirit  of  article  23  of  the  Con-
 stitution.  If  you  will  kindly  read
 article  23  of  the  Constitution....

 Shri  Ranga:  There  is  no  need  for  @
 Minister  of  Parliamentary  Affairs,
 if  these  things  were  to  continue.  He
 should  resign.

 Shri  Hari  Vishnu  Kamath:  The
 Ordinance,  of  which  I  have  got  a
 copy  here,  clearly  implies  that  the
 President  has  taken  notice  of  the  fact
 that  both  the  Houses  were  in  session
 when  the  Bill  was  introduced.  It
 must  have  been  introduced  when  both
 the  Houses  were  in  session;  other-
 wise,  it  will  not  be  mentioned  in  the
 preamble.  Let  us  have  the  date
 when  it  was  introduced.
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 The  Minister  of  State  in  the  Minis-
 dry  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  Last  week.

 Mr.  Speaker:  Rajya  Sabha  was  in
 recess?

 Shri  Jawaharlal  Nehru:  Yes,  Sir;
 it  Was  in  recess,

 Mr.  Speaker:  It  was  introduced  on
 the  25th  March.

 Shrimati  Lakshmi  Menon:  May  I
 explain  this?  This  was  a  regulation
 which  used  to  be  applicd  to  Naga-
 Jand.  It  was  not  a  lega)]  enactment.
 it  used  to  be  extended  from  year  to
 year.  But  on  the  lst  December
 Nagaland  became  a  State  and  after
 its  attaining  siatehood,  the  Law  Min-
 istry  pointed  out  to  us,  this  regul-
 ation  could  not  be  extended  and  a
 legal  enactment  must  be  enacted  in
 order  vo  apply  the  Armed  Forces  (Ex-
 tension  of  Power)  Act  or  whatever
 it  is,  So,  the  legislation  was  initiat-
 ed  by  the  Defence  Ministry.  It  came
 to  us.  We  had  referred  it  to  the
 Governor  of  Assam.  Al]  this  took
 time  and  we  could  not  introduce  the
 Bill  in  time  so  that  it  could  be  passed
 before  the  Demands  for  Grants  were
 taken  up  by  this  House.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  It  is  a  lame  excuse.

 Shrimati  Lakshmi  Menon:  Now,
 the  House  is  adjourned  and  the  re-
 gulation  expires  tomorrow,  that  is,  on
 the  4th.  So,  the  only  alternative  for
 Us  Was  to  promulgate  the  Ordinance
 because  even  if  the  Bil)  was  enacted
 in  this  House  it  cannot  become  a  law
 unless  it  is  passed  by  the  other
 House.  So,  under  the  circumstances
 the  only  alternative  was  to  pass  an
 Ordinance  for  the  rest  of  the  period
 so  that  when  the  Rajya  Sabha  assem-
 bles  again,  the  Bill  can  be  passed.

 Shri  Hari  Vishnu  Kamath:  I  sub-
 mit  in  all  humility....

 Shrimati  Renu  Chakravartty:  Does
 it  take  three  months?
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 Mr.  Speaker:  So  far  as  today  is
 concerned,  there  is  justification,
 namely,  because  the  other  House  is
 Not  in  session,  this  Ordinance  was
 necessary.  But  hon.  Members’  com-
 plaint  is  that  when  both  Houses  pad
 remained  in  session  for  more  than  a
 month,  the  Government  ought  to
 have  planned  it  beforehand,  known
 it  and  brought  the  Bill  for  passing.

 Shri  Jawaharlal  Nehru:  That  is  so
 for  which  I  express  my  regret.  But
 I  would  jike  to  point  out  that  this  was
 a  very  unusual  occurrence  because,
 as  my  colleague  has  said,  the  Regula-
 tion  was  applicable  to  the  Nagaland.
 The  fact  that  the  Nagaland  became  a
 State  in  between  was  not  adequately
 appreciated  which  necessitated  our
 coming  to  this  House.  That  is  the
 difficulty,

 Shrimati  Renu  Chakravartty:  That
 it  should  take  2}  months  is  a  very
 serious  thing.  Something  is  brought
 to  the  notice  of  the  Government  in
 the  month  of  December.  December
 gots,  January  goes,  February  gues,
 half  of  March  goes  and  yet  we  cannot
 get  the  necessary  advice  from  the
 Law  Ministry,  the  External  Affairs
 Mimistry  and  the  Governor  of  Assam.
 If  this  is  the  rate  at  which  our  Gov-
 ernment  functions  in  a  very  import-
 ant  strategic  sector,  then  what  may
 happen  in  other  matters  is  well  un-
 derstood.

 Shri  Hari  Vishnu  Kamath:  I  submit
 in  all  humility  and  with  all  respect
 to  the  Prime  Minister—I  appreciate
 the  sense  of  regret  that  he  has  ten-
 dered  to  the  House—is  he  not  con-
 scious  that  the  emergency  is  still  on?
 If  this  is  the  attitude  of  the  Gov-
 ernment  and  the  mind  of  the  Gov-
 ernment  during  emergency,  I  shud-
 der  to  think  what  will  happen  when
 there  is  no  emergency.  Therefore,  I
 wanted  to  impress  upon  him  and  _in-
 vite  your  attention  to  the  fact  that
 article  123,  the  spirit  of  it  if  not  the
 letter  also,  clearly  says  that  the
 President  shall  not  pass  an  Ordinance
 when  the  Parliament  is  in  session.
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 The  Minisler  of  State  said  that  the
 Bill  was  introduced  on  the  25th
 March—it  means  hardly  4  days  after
 tha  Rajya  Sabha  adjourned.  That
 mukes  the  confusion  worse  confound-
 ec.  I  do  not  know  why  the  Govern-
 ment  is  working  like  this  without  a
 mind,  without  a  rudder,  without  any
 plan  or  programme.  It  is  8  very
 sud  state  of  uffairs  for  the  country.
 The  Government  is  just  drifting....

 Mr,  Speaker:  That  is  enough,

 Shri  Hari  Vishnu  Kamath:  You
 should  kindly  advise  the  Govern-
 ment.

 Mr.  Speaker:  The  Prime  Minister
 has  expressed  ‘his  regret.  That  is
 enough.  There  is  nothing  more  than
 that,

 2.42  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE

 TWENTY-FIFTH  REPORT

 Shri  Tyagi  (Dehra  Dun):  I  beg  to
 present  the  Twenty-fifth  Report  of
 the  Public  Accounts  Committee  on
 Appropriation  Accounts  (Civil),
 ‘1961-62  and  Audit  Report  (Civil)
 963  relating  to  the  Ministries  of
 Finance  and  Steel,  Mines  and  Heavy
 Engineering  and  the  Financial  Re-
 sulis  (Civil  Grants)  and  Grants-in-
 Aid.

 ESTIMATES  COMMITTEE

 Firty-rirst  Report

 Shri  A.  C.  Guha  (Barasat):  I  beg  to
 present  the  Fifty-first  Report  of  the
 Estimates  Committee  on  the  Ministry
 of  Steel,  Mines  and  Heavy  Engineer-
 ing—Heavy  Engineering  Corporation
 Limited,  Ranchi.
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 2.43  hrs,  B.

 DEMANDS  FOR  GRANTS—Cortd,
 Ministry  or  Inpustry—Covid.

 Mr,  Speaker:  Shri  V,  B,  Gandh
 may  continue  his  speech.

 shir  V.  &  Gandhi  (Bumbay  Cen-
 tral  South):  Mr,  Speaker,  Sir,  yester-
 day  |  was  saying  that  3  would  like
 tu  suy  a  few  words  about  an  industry
 Which  has  the  largest  number  of  selt-
 employed  people  in  the  country.
 That  indusiry  is  the  powerloom  in-
 dustry.  That  industry  today  is  in  a
 bad  plighi  and  this  plight  has  been
 brougi:t  about  by  the  imposition  of
 new  excise  duty  under  the  Budget
 propocals  and  also  by  the  revocation
 of  certuin)  excmptions  from  duty
 which  were  enjoyed  by  the  smaller
 units  of  the  industry  under  certain
 circumstances.  Before  I  sit  down,  I
 propose  {o  make  an  earnest  appeal  to
 the  Ministry  to  take  timely  and
 appropriate  measures  to  save  an
 important  industry  with  such  a  large
 content  of  self-employed  element,

 Let  us  now  look  at  the  background’
 of  the  subject,  The  powerloom  in-
 dustry.  as  we  all  know,  is  a  cottage
 industry,  The  average  unit  of
 ownership  consists  of  2  to  4  looms.
 Usually.  the  weaver  and  his  family
 all  work  occasionally  employing  out-
 side  help.  Although  it  is  a  cottage  in-
 dustry  and  a  small-scale  industry,  the
 aperega'e  size  of  this  industry  is
 rather  larger.  There  are  one  lakh
 powerlooms  in  the  country  and  this
 compares  with  only  2  lakhs  of  power-.
 looms  in  the  composite  mills  sector.
 Now,  this  industry,  az  I  said,  is  facing
 a  crisis.  And  what  is  the  reason  for
 this  situation?  It  is  certainly  not
 that  the  industry  ig  lacking  in  effici-
 ency  because  it  is  a  very  competitive
 industry  and  that  competitiveness
 has  been  proved  under  severe  condi-
 tions.  Then,  it  is  not  that  the  in-
 dustry  is  lacking  in  skill  and  experi-
 ence  for  skill  and  experience  in  this
 industry  is  traditional  because  the
 workers  and  the  owners  of  this  indus—
 try  are  the  people  who  were  formerly
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 handloom  weavers,  These  handlooms
 were  converted  to  powerlooms  in  ac-
 cordance  with  the  recommenadtions  of
 the  Kanungo  Committee,  a  Committee
 whose  Chairmanship  was  filled  with
 distinction  by  our  present  Minister
 of  Industry,

 Now,  a  number  of  new  excise  duties
 have  been  levied  under  the  Budget
 proposals.  There  was  a  duty  levied
 on  cotton  yarn  and  the  cloth.  manu-
 factured  on  powerlooms.  There  is  a
 special  duty  levied  on  unsized  yarn
 used  by  powerlooms,  Lastly,  by  a
 recent  notification,  the  Government
 has  taken  away  the  exemptions  en-
 joyed  by  owners  of  small  units  upto
 4  looms  under  certain  circumstances.
 This  excmption  is  taken  away  from
 those  licensed  after  31.3.61,  We  ail
 know  that  the  Finance  Ministry  usu-
 ally  looks  on  most  of  its  problems
 pricipally  from  ihe  tax  angle.  from
 the  revenue  angle.  It  is  not  very
 usual  with  the  Finance  Ministry  to
 consider  questions  from  the  growth
 angle,  that  is  the  growth  of  the  in-
 dustry  angle  or  from  the  survival  of
 the  industry  angle.  But  it  is  the
 Ministry  of  Industry  which  should  be
 principally  interested  in  this  growth
 angle.  In  my  opinion,  the  position
 to  day  is  nothing  short  of  tragedy  and
 we  shall  put  this  great  industry  in
 jeopardy  if  we  do  not  act  immedi-
 ately,  It  is  quite  a  legitimate  func-
 tion  and  even  the  duty  of  the  Indus-
 try  Ministry  to  put  the  case  from  this
 angle  before  the  Finance  Ministry.  I
 can  quite  grant  that  there  is  no  in-
 tention  on  the  part  of  the  Finance
 Ministry  to  do  anything  that  would
 hurt  any  industry.  And  yet,  the  re-
 sult  is  just  the  same.  The  industry
 is  being  hurt.  Powerlooms  will  be
 out  of  business  unles  timely  action  is
 taken  to  save  them,  The  Sizing
 Association  of  Bhiwandi,  which  is  the
 largest  poweloom  centre  in
 the  country  today  have  decided  to
 close  down  from  16th  Mach.
 Really  speakig,  we  have  to  be
 considering  more  activly  the
 future  of  this  industry,  We  have  re-
 ceived  all  kinds  of  proposals,  For
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 instance,  there  is  a  proposal  that  in
 future  iicences  for  spinning  mills
 should  be  granted  to  co-operatives.
 But  then  what  we  find  today  is  that
 instead  of  jooking  to  the  future  we
 are  now  worried  as  to  how  to  save  the
 present,  Now,  mostly  these  powerloom
 units  are  small  units  owned  by  peopl:
 of  small  means.  Normally,  —  their
 averuge  capital  outiay  docs  not  ex-
 eced  Rs.  800,  and  their  working  capi-
 tal  hardly  exceeds  Rs,  5000  on  the

 whole,  and  usually  even  this  is  bor-
 rowed-capital.

 Now,  what  is  going  to  be  the  re-
 sult  of  these  new  levies  under  the  bud-
 get  proposals?  There  is  an  estimate
 here  with  me  according  to  which  the
 monthly  earnings,  om  ihe  basis  of  a
 tor  whose  monthly  earnings  come  to
 Rs.  2I2.  Now,  with  these  levies,
 the  powerloom  owner  will  have  to
 pay  something  like  Rs,  236.88.  Now,
 imagine  the  position  where  an  opera-
 tor  whose  monihly  earnings  come  to
 Rs,  22  and  is  going  to  be  called  upon
 to  pay  enhanced  duties  to  the  extent
 of  Rs,  236.88.  That  will  nct  only  wipe
 out  his  entire  income  but  would  leave
 him  with  a  loss  of  about  Rs,  24  as  a
 result  of  a  month’:  werking,  The
 figures  that  I  have  given  here  are,  of
 course,  indicative.  It  is  difficult  to
 understand  why  there  is  this  hurry  in
 levying  these  new  duties  and  taking
 action  on  them.  Actually,  we  know
 that  there  is  a  high-ranking  com-
 mittee,  namely  the  Ashoka  Mehta
 Committee  that  has  considered  this
 whole  question.  It  was  charged
 with  the  task  of  considering  the
 sphere,  and  role  of  powerloom
 industry  vis-a-vis  the  mill  indus-
 try  and  the  handloom  industry.
 I  am  quite  sure  that  we  expect  g  good
 deal  from  the  work  of  this  committec.
 The  report.  I  am  told,  is  going  to  be
 presented  in  about  two  months.  The
 least,  therefore,  that  the  Government
 and  the  Finance  Ministry  could  do
 would  have  been  to  wait  until  the
 Ashoka  Mehta  Committee's  report  was
 considered  ‘by  Government  and  also
 by  this  House.  After  all  that  report
 is  expected  to  contain  very  valuable
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 recommendations  and  very  useful  con-
 clusions,  and  those  conclusions  are
 going  to  be  of  vital  interest  and  of
 great  consequence  >  this  industry,
 namely  the  powerloom  industry  and
 ‘its  future.

 We,  therefore,  now  wish  that  the
 ‘Ministry  of  Industry  taxe  up  this
 question  vigorously  and  with  deter-
 mination.  It  is  the  legitimate  func-
 tion  of  this  Ministry  to  see  that  an
 important  established  industry  of  this
 size  is  saved  from  disaster,

 Then,  it  must  be  so  arranged  that
 the  new  levies  will  be  suspended  and
 that  the  notification  in  respect  of  ex-
 emptions  from  duty  of  certain  small
 units  should  also  be  withdrawn.  No
 further  action  should  be  taken  in  this
 respect  also  until  we  have  had  the
 opportunity  to  consider  in  this  House
 and  also  Government  have  had  the
 opportunity  to  consider  fully  the  re-
 port  of  the  Ashoka  Mehta  Committee.
 Finaily,  I  would  plead  with  the  Minis-
 try  of  Industry  to  bring  to  bear  this
 larger  consideration  cf  employment,
 of  production  and  of  industrial  pro-
 gress  in  this  country,  before  the
 Finance  Ministry,

 I  would  like  to  say  a  word  now
 about  the  long-awaited  committee  on
 public  undertakings.  I  see  that  so
 far  as  the  Ministry  js  concerned.  it
 has  done  its  part.  The  motion  has
 been  considered  and  adopted  by  both
 the  Houses,  and  now  actually  the
 €lection  of  the  committee  and  the  con-
 stitution  of  the  committee  remain,  I
 hope  that  something  will  be  done  to
 expedite  this  last  part  of  the  task
 connected  with  ‘this  committee,

 I  should  also  like  to  say  a  word
 about  the  relaxation  and  simplification

 ‘that  have  been  brought  about  in  the
 procedure  of  licensing  cf  industries.
 I  am  glad  to  see  that  the  exemption
 limit  given  to  all  industries  in  regard
 to  licensing  has  now  been  raised  to

 “Rs  25  lakhs  of  flixed  capital.  That
 again  is  a  good  thing  and  that  would

 ‘help  very  much,

 APRIL  3,  964  for  Grants  90०42

 Also,  the  work  of  the  Swaminathan
 Committee  represents  another  big
 step  forward  taken  in  this  direction.
 I  welcome  all  that  has  been  done  to
 expedite  the  decisions.  I  also  wel-
 come  the  new  step  taken  of  issuing
 letters  of  intent.  A  lot  of  heart-
 burning  that  we  used  to  hear  about  in
 the  sector  of  foreign  collaborations
 will  now  be  taken  care  of  by  this.

 I  also  welcome  the  issuing  of  g  list
 of  key  industries,

 3.00  hrs.

 Shri  Krisinapal  Singh  (Jalesar):
 The  other  day  when  we  were  discus-
 sing  the  Demands  for  Grants  relating
 to  the  Department  of  Supply,  I  was
 interested  to  hear  the  hon,  Minister
 reading  out  a  catalogue  of  the  achieve-
 ments  of  the  present  Government  in
 regard  to  devlopment  of  industry,  Jt
 was  very  encouraging  to  hear  him.
 But  when  I  went  back  and  consulted
 some  of  the  speeches  made  by  a  pro-
 minent  industrialist,  I  was  rather
 disappointed,

 We  all  know  that  before  the  last
 war  most  of  the  major  industries  had
 been  established  in  the  country-—I
 mean  textiles,  jute,  iron,  sugar,  cement
 coal,  and  quite  a  number  of  others.
 During  the  war,  out  of  sheer  necessity
 when  goods  could  not  be  imported  fcr
 the  emergency,  Government  WAS
 compelled  to  establish  and  cncourige
 a  few  more  industries.  So,  the  credit
 which  the  present  Government  can
 claim  js  for  what  has  happened  after
 the  war.

 What  has  happened  after  the  war
 and  during  the  last  few  years?
 There  is  no  doubt  that  there  has  been
 some  expansion  of  industry,  in  some
 ways  there  has  been  even  rapid  ex-
 pansion,  but  the  question  is:  is  it  due
 to  Government's  policy  or  in  spite  of
 it?  What  I  want  to  say  is  that  most
 of  the  expansion  and  most  of  the  new
 industries  which  have  been  set  up
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 has  taken  place  in  spite  of  Govern-
 ment’s  policy.

 While  saying  this,  I  would  like  to
 bring  to  the  notice  of  this  Hovse,  some
 pertinent  words  which  have  been  ut-
 tered,  not  by  politicians,  but  by  some
 of  the  leading  industrialists  of  the
 country,  I  mean  men  like  Shri  B,  M.
 Birla  and  Sir  Biren  Mukerjee.

 This  is  what  Shri  Birla  thinks  about
 our  policy  and  ubout  our  organisation
 in  the  Industries  Ministry.  This
 speech  which  he  delivered  at  the  360
 Annual  Session  of  the  Federation  of
 Indian  Chamberg  of  Commerce  and
 Industry  on  77  March,  1963.  This  is
 what  he  says:

 “Our  planning  has  been  for
 poverty  and  not  for  prosperity.
 The  Planning  Commission  them-
 selves  admit  that  even  by  the
 year  2000  A.D.  one  third  of  the
 population  will  remain  poor.”

 The  industrial  development  which
 they  are  planning  will  not  affect  them
 much,

 Let  us  compare  for  a  moment  what
 has  been  achieved  by  countries  like
 Japan,  Germany  and  the  United
 Kingdom  during  the  last  few  years,
 after  most  of  their  industries  were
 smashed  during  the  war,  Japan  and
 Germany  also  remained  under  the
 occupation  of  foreign  armies  and  their
 industries  were  not  allowed  to  expand
 in  the  manner  in  which  the  people
 wanted.  But  their  achievements
 have  been  so  great  that  we  ourselves
 are  receiving  aid  for  the  iadustrial
 deveiopment  of  our  country  from  these
 three  countries,

 This  is  what  Sir  Biren  Mukerjee
 say:

 “The  restricted  approach  of  the
 Governnent  is  such  that  it  in-
 hibits  growth  of  industry.”

 He  also  ways  that  due  to  the
 number  wf  officials  and  the
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 large
 large
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 number  of  officers  through  whom  the
 files  have  to  travel,  it  takes  months,
 and  sometimes  years,  to  get  a  case
 through.  According  to  Shri  Birla,
 between  50  and  60  people  have  to  deal
 with  a  single  case,  and  sometimes  the
 files  are  held  up,  and  it  is  not  un-
 usual  that  they  are  lost  during  this
 process.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  The  files  have  to  travel  some
 miles.

 Shri  Krishnapal  Singh:  This  is  what
 is  happening.

 I  would  like  to  bring  to  the  notice
 of  the  House  the  sort  of  top-heavy
 administration  which  we  have  got  in
 this  Ministry.  On  page  3  of  the  De-
 mands  which  have  been  supplied  to
 us,  there  is  a  list  in  which  the  pay  of
 officers  and  establishment  is  given  for
 1964-65.  The  total  comes  to  about
 Rs,  ‘15,01,700,  We  are  going  to  have
 one  Secretary—this  is  so  badly  prin-
 ted,  I  cannot  clearly  read  it—3  Joint
 Secretaries,  7  Deputy  Secretaries  9
 Under  Scretaries,  5  additional  officers
 56  section  officers,  ?  private  secreta-
 ries  and  600-odd  Superintendents  and
 Assistant  Superintendents,

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad);  On  a  point  of  order,  My  hen
 colleague  is  making  an  _  interesting
 and  useful  contribution  to  the  discus-
 sion.  He  must  have  a  quorum  in  the
 House,

 Shri  0.  K.  Bhattacharyya
 ganj):  I  wonder  how  Shri
 forgot  it  till  now,

 (Rai-
 Kamath

 Shri  Hari  Vishnu  Kamath:  You  re-
 minded  me.  When  I  looked  at  you,

 I  was  reminded  of  it,  There  are
 only  40  or  4]  Members,

 Mr.  Speaker:  The  bell  13°  oeing
 rung.  Now,  there  is  quorum.
 The  hon.  Member  may  continue.
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 Shri  Krishnapal  Singh:  I  have  read
 one  Hst  at  page  3.  Now  I  will  read
 out  a  list  at  page  2l.  Here  we  have
 49  Directors,  BL  Development  Officers.
 459  Deputy  Directors  and  Assistant
 Directors  and  quite  a  number  of  other
 people,  and  the  total’  amount  comes
 to  Rs,  99,47,000.

 Then,  at  page  4],  there  is  a  third
 list,  and  the  total  cost  comes  to
 Rs.  29,29,62,080.

 So,  I  have  no  doubt  that  what  Shri
 Birla  and  Sir  Biren  Mukerjee  have
 been  complaining  about  is  correct.

 I  made  a  mistake  when  I  said  that
 the  second  quotation  was  from  Sir
 Biren  Mukerjee.  It  was  from  Shri
 Birla,

 This  is  what  Sir  Biren  Mukerjee
 says:

 “In  this  organisation,  large
 bureaucracy  has  een  created,
 regulation  has  bordered  on  regi-
 mentation,  and  control,  instead
 of  helping  the  rapid  economic
 growth,  has  effectively  hindered
 it”.

 Shri  Joachim  Alva  (Kanara):  Even
 after  the  enormous  licences  that  they
 have  carried  away,  to  the  vaule  of
 over  Rs.  50  lakhs  each,  should  they
 complain  like  this.

 Shri  Krishnapal  Singh:  You  and
 they  alone  know;  I  am  not  aware  of
 who  has  got  which  licence.  Some  peo-
 ple  get  licences  and  I  will  be  referring
 to  it  later  on.  This  is  the  opinion  of
 the  two  leading  industrialists  of  the
 country  who  are  not  politicians  and
 who  are  very  well  known  in  the  in-
 dustrial  world  in  India  and  even  out-
 side.  I  doubt  whether  the  Minister
 was  absolutely  justified  in  claiming
 the  credit  to  himself.  My  hon,  friend
 just  now  mentioned  that  these  people
 had  received  some  licences  and  per-
 mit.  I  am  net  uware  of  that  nor  am
 I  so  ciusely  acquainted  with  the
 affairs  of  this  Ministry  or  any  other
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 Ministry  to:  be  able  to  know  who  ob-
 tained  permits  and  who  did  not.  My
 hon.  friend  is  certainly  in  a  better
 position  than  myself.  I  know  that
 this  system  of  penmits-licence-quota
 had  been  described  by  very  promi-
 nent  people  in  the  country  as  the  per-
 mit-quota  raj  and  it  has  led  to  a
 number  of  abuses  and  wide  spread
 corruption  and  the  sooner  it  is  ended.
 the  better.  If  it  cannot  be  ended—we
 cannot  hope  for  it  as  long  as  the
 present  Government  lasts—I  would
 suggest  that  we  should  have  an  inde-
 pendent  body  like  the  UPSC  in  the
 Centre  and  the  Siate  Public  Service
 Commissions  in  the  various  States  to
 sanction  these  licences  and  permits,
 It  should  not  be  left  to  the  Ministry
 or  its  officers  to  issue  these  licences
 and  permits.  Either  this  system
 should  end  or  if  it  has  got  to  be  con-
 tinued,  we  must  have  an  independent
 body  which  would  not  be  influenced
 by  politicians  or  be  accessible  to  fav-
 ourites.

 I  am  now  coming  to  the  small  scale
 industries.  I  still  feel  and  that  is  a
 widespread  feeling  that  the  Govern-
 ment  should  have  done  more  here
 than  anywhere  else,  The  bigger  in-
 dustrialists  are  in  a  position  to  set
 up  new  industrics  or  to  expand  the
 existing  ones  without  much  of  Gov-
 ernment  help.  They  can  obtain  the
 finances  from  the  various  banks,  even
 from  the  World  Bank  and  _  other
 organisations  which  lave  been  set
 up  for  their  benefit  by  the  Govern-
 ment.  Those  who  want  to  set  up
 small  industries,  especially  in  rural
 areas,  have  no  such  facilities.  At
 one  time  the  rural  areas  of  this  coun-
 try  were  throbbing  with  industrial
 activity—not  mechanised’  industrial
 activity  but  the  old  type  of  industry,
 such  as  the  indigo  industry.  In  North-
 ern  India,  it  was  run  on  a  very  large
 scale;  even  today  we  can  find  the
 remaing  of  indigo  factories  practically
 in  every  big  village  of  U.  PL  ana,
 Bihar.  If  I  am  not  wrong,  in  U.P,
 alone  this  industry  used  to  get  am
 income  of  about  Rs.  17  crores  a  year
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 in  those  days,  which  will  mean,  if
 we  take  into  account  the  reduced
 value  of  money  these  days,  over  Rs,
 50  crores.  We  should  have  some
 other  industry  in  its  place  in  the
 villages.  Instead  of  the  rural  popu-
 lation  running  after  industry  and
 migrating  to  cities,  we  should  send
 the  small  scale  industry  to  the  villa-
 ges.  I  consider,  for  instance,  khand-
 sari  industry,  rice  mills  and  coarse
 cloth  weaving  and  a  few  others  suit-
 able  for  being  developed.  People  in
 rural  India  are  not  acquainted  with
 modern  machines  and  other  things
 and  special  efforts  should  be  made
 to  train  them.  No  credit  facilities  ex-
 ist  there.  All  the  banks  are  located  in
 cities.  I  myself  went  and  enquired
 in  one  bank,  Mathra  Bank,  whether
 they  had  sufficient  staff  for  being  sent
 to  the  villages  to  make  enquiries
 about  applications  which  they  re-
 ceived  for  financial  assistance.  The
 agent  told  me  that  they  did  not  have
 enough  staf*  and  therefore,  their  acti-
 vities  were  confined  to  the  neighbour-
 hood  of  the  city.  The  result  is  that
 most  villagers  who  could  not  find  em-
 ployment  in  the  villages  migrate  to
 cities  or  live  in  villages  a  hand-to-
 mouth  existence,

 About  the  Khadi  and  handloom  and
 other  villas:  industries,  I  am  sorry  to
 say  that  this  organisation  is  in  a
 scandalous  state  of  affairs,  Some-
 thing  ought  to  be  done  to  sect  things
 Tight  there.  Time  and  again,  the
 Public  Accounts  Committee  has
 Pointed  out  this;  in  its  last  report,
 the  Public  Accounts  Committee  savs
 that  in  adclition  to  other  irregulari-
 ties  such  as  non-payment  of  loans
 and  other  kinds  of  grant,  1  cases  of
 theft  were  detected  and  ten  cases  cf
 defalcation  and  misappropriation  were
 also.  detected  There  were  other
 cases  of  irregularitics;  for  seven  years
 arrears  have  not  been  paid.  This  has
 been  stated  in  the  report.  The  amount
 of  money  that  we  are  squandering
 ever  this  organisation  is  unimagin-
 able  and  the  worst  thing  is  that  we
 have  placed  a  very  important  politi-
 cian  belong’ng  to  a  party  as  the  head
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 of  this  organisation.  One  wonders
 what  is  the  motive  behind  the  Govern-
 ment‘s  policy.  Why  should  one  have
 a  prominent  politician  to  guide  the
 affairs  of  an  organisation  which  is
 suppesed  to  be  of  industrial  and
 commercial  importance?  It  is  a
 matter  which  should  be  noted  by
 this  House,  and  this  state  of  affairs
 should  be  remedied.

 Now,  under  the  very  nose  of  this
 Ministry,  there  wags  so  Much  dissatis-
 faction  in  respect  of  the  Khadi  Gram
 Udyog  Bhavan  in  Connaught  Circus;
 their  employees  have  been  making
 repeated  representations  to  the  Go-
 vernment  without  any  effect.  There
 are  no  proper  rules  in  respect  of  the
 service;  their  salaries  are  very  low;
 no  arrangements  have  been  made  for
 their  housing;  no  bonus,  no  gratuity;
 no  provident  fund.  And  yet,  this  is
 a  semi-Government  organisation  ard
 one  which  is  considered  very  impor-
 tant  by  the  present  Government.

 There  is  q  newly-started  centre
 about  five  miles  from  Mathura  for
 the  development  of  khadi  and  allied
 industries.  What  do  the  people  think
 of  it?  It  has  now  been  supplied  with
 a  special  telephone  Jine  from  Mathura.
 When  people  from  neighbouring  vil-
 lages  crying  for  a  little  electric  power
 to  pump  water  it  has  been  denied  to
 them  but  this  centre  has  been  sup-
 plied  electricity,  What  is  happening
 there  is  that  it  is  visited  by  some
 VIP  or  other  every  month  and  a
 function  is  held  in  his  honour  the
 people  of  the  neighbouring  villages
 call  it  a  halwa  puri  centre,  they
 do  not  call  it  by  any  other  name.
 Some  of  the  people  who  saw  it  with
 their  own  eyes  told  me  that  on  one
 occasion,  tins  and  ting  of  ghee  went
 there  and  bags  and  bags  of  sugar
 also  went  there;  that  a  dawat  was
 held.  and  as  usual  there  was  some
 Udghatan,  something  or  the  other,
 and  the  Minister  went  there;  several
 motor-cars  went  there,  That  is  the
 condition.  That  is  not  being  run  on
 4  commercial  line.  It  appears  that  the
 Government  have  no  intention  of
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 (Shri  Krishnapal  Singh]
 developing  these  industries.  They  facture  sporting  weapons  and  am-
 have  no  sef.  programme;  all  that  they
 are  interested  in  is  to  do  some  pru-
 Ppaganda  and  put  some  of  their  men
 in  key  postions  so  that  on  some  fu-
 ture  occasion  they  can  render  them
 help,  I  therefore  would  like  to  em-
 phasise  thst  a  special  Commission
 should  be  appointed  to  enquire  into
 the  affairs  of  this  organisation  and
 to  report  t»  this  House.  After  all,
 I  think  sonte  Rs.  00  crores  of  money
 has  been  spent  on  it  to  keep  it  alive
 and  to  get  it  going.  There  is  no
 reason  why,  when  the  Public  Ac-
 counts  Committee  has  pointed  out,
 not  once  Fut  several  times,  the  ir-
 regularities,  defalcations,  theft  and
 other  mattcrs  which  need  the  atten-
 tion  of  thi;  House,  the  Government
 should  not  appoint  a  Commission  to
 enquire  into  the  working  of  this
 organisation,  If  they  want  to  con-
 tinue  it,  they  should  have  some  other
 man  than  a  prominent  member  of  a
 Political  party  at  the  head  of  this
 organisation.

 What  I  would  like  to  say  in  the  end
 about  this  khadi  business  is  that  the
 Governmen!  should  also  consider  whe-
 ther  it  is  possible,  without  giving
 subsidy,  to  continue  this  industry.
 The  Goveriment  should  set  up  small
 industries,  tome  small  units  which
 work  by  puwer,  and  which  can  com-
 pele  with  the  articles  produced  by
 other  industries.

 In  the  end,  I  would  like  to  say  that
 although  s0  many  industries  have  been
 established  in  the  country,  one  parti-
 cular  industry  has  been  mostly  neg-
 lected,  and  that  industry  is  of  parti-
 cular  imoitance  [0  us  at  the  present
 time.  I  mvan  the  industry  for  the
 manufacture  of  sporting  weapons  and
 ammunition,  After  the  last  war,  some
 of  the  ordnance  factories  started  the
 manufacture  of  one  or  two  types  of
 weapons.  Now  they  have  begun  with
 the  manufacture  of  weapons  for  the
 armed  forces,  We  have  no  place  in
 the  country,  no  factory,  Government
 or  private  factory,  which  can  manu-

 .some  other  factory  should  be

 munition  for  them.  It  is  absolutely
 necessary  not  only  for  sport  and  the
 protection  of  the  individual  but  in
 times  of  emergency,  these  weapons
 and  the  ammunition  produced  in
 those  factories  will  be  found  extre-
 mely  useful.  During  the  last  war,
 I  was  told  by  an  officer  who  served
 in  the  coastal  defence  of  England  who
 afterwards  came  to  India,  that  for
 several  months,  the  entire  coast
 was  defended  by  sporting  weapons.
 This  is  what  happened  after  the  with-
 drawal  of  Dunkirk:  most  of  the
 ammunition  and  weapons  of  the  armed
 forces  had  been  lost.  There  were
 not  enough  weapons  left  to  equip
 their  forces  guarding  the  coast.  So,
 they  had  to  rely  upon  private  wea-
 pons  and  private  ammunition,  and
 they  were  the  weapons  employed  for
 guarding  the  entire  coast  of  Great
 Britain  during  the  war.  This  is  an
 industry  which  will  not  be  useful  in
 peacetime  but  will  be  very  useful  in
 times  of  war.  I  think  a  firm  like  the
 Birmingham  Small  Arms  Company  or

 esta-
 blished  in  India.  As  we  know  the
 prices  of  weapons  and  the  prices  of
 ammunition  are  prohibitive  the  days.
 I  hope  the  Government  will  consider
 these  suggestions  of  mine.

 थी  विश्वनाथ  राय  (देवरिया)  :
 माननीय  अध्यक्ष  जी,  अभी  अभी  विरोधी  दल  के
 एक  माननीय  सदस्य  ने  बोलते  हुए  ऐसी  बातें
 कहीं  हैं  जिन  से  जान  पड़ता  है  कि  भारत  इस
 बीसवीं  शताब्दी  में  नहीं  है,  बल्कि  राज  से
 सोया  दो  सौ  वर्ष  पहले  की  प्रति  व्यवस्था
 में घ्राज  भारत  विद्यमान  है।  एक  तरफ  तो
 उनकी  बतों  से  यह  आभास  मिलत  है
 कि  फ्री  एंटरप्राइज़  का  जो  नोरा  देश  मे  कुछ
 लोगों  की  तरफ  से  दिया  गया  है,  उस  के
 लिये  पूरी  स्वतन्त्रता  हो।  जैसा  चाहें  वैसो
 व्यवस्था  रे,  वैसी  सुविधा  से  वे  अपने  उद्योग
 धन्धों  को  बढ़ायें,  कौर  दूसरी  तरफ  सरकार
 से  यह  राणा  करते  हैं  कि  उन  उद्योग  धन्धों
 के  बढ़ाने  के  लिये  सरकार  की  सहानुभूति
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 ही  नहीं  बल्कि  विशेष  कृपा  शौर  सहायता
 भी  हो  ।  ये  दोनों  परस्पर  विरोधी  बातें  हैं  ।
 जरगर  सरकार  कदम  उठाएगी  तो  किसी  प्लान
 पर,  किसी  योजना  पर  या  किस  स्कीम  के

 मुताबिक  चलेगी  या  बिलकुल  छोड़  देगा  तट
 उद्योग-पतियों  को  भ्र पने  उस  ढंग  स  चलने
 के  लिये,  जिस  के  बारे  में  राज  से  कई  सौ
 साल  पहले  मिल्स  जैसे  प्रथ॑  शात्र  के  ज्ञाताओं
 ने  कही  था  t

 लेकिन  राज  दुनिया  दो  सौ  साल  पहले
 की  नहीं  है,  भागे  बढ़  चुकी  है,  चह  राज  बैल-
 गाड़ी  और  पैदल  के  यग  में  नहीं  है,  बल्कि
 हवाई  जहाज,  कौर  उस  से  भी  आगे  बढ़  कर

 दुनिया  राज  अणु  शक्ति  के  युग  में  चल  रही
 है  1  भ्रम  तो  ये  बातें  चाहें  सार्वजनिक  अर्थ
 व्यवस्था  की  हों,  या  प्राय  प्रकार  कीं  हों,
 सम  ज  का  नेतृत्व  करने  वाली  सरकार  की
 योजना  पर  ही  चलेंगी  |  किस  वक्‍त  इस  सर-
 कार  ने  अपनी  ग्रौद्योगिक  होती  निर्धारित
 की  थी  उस  वक्‍त  उसने  यह  तथ  किया
 था  कि  कुछ  बेंसिवा  इंडस्ट्री  होंगी  तथा  उसे
 लिये  सरकार  सुविधा  देगा  और  साथ  हां  बहू  अन्य
 बड़े  उद्योगों  के  लिये  भी  भ्रमणी  तरह  सहयोग
 देगी  ।  उस  उद्योग  नीति  के  अनसार  ही  जहां
 प्राइवेट  सेक्टर  को  सहायता  मिलती  है  वहां
 पब्लिक  सेक्टर  में  भी  बड़े  बड़े  उद्योग  शूरू
 हो  रहे  हैं  बौर  सफलतापूर्वक  चल  रहे  हैं  ।
 देश  के  भ्रन्दर  जब  अपने  विचारों  के  मुताबिक
 उत्पादन  बढ़ाने  की  योजना  देने  वाले  लोग
 यह  कहते  हैं  कि  हम  लोग  सावर्जनिक  क्षेत्र
 को  उद्योगों  में  उतना  उत्पादन  नहीं  कर  रहे
 है,  उतनी  सफलता  प्राप्त  नहीं  कर  रहे  हैं,
 जितनी  प्राइवेट  सेक्टर  में  हुई  है,  उस  समय
 वे  यह  भूल  जाते  हैं  कि  प्राइवेट  सेक्टर  को
 कई  सौ  साल  का  प्रभुत्व  है  ।  उन  उद्योग-
 पतियों  को  जो  बहुत  सालों  से  उद्योग  चलाते
 चलाते  भ्रनुभव  हुआ  है  बौर  जो  उन  का
 साधन  रहा  है  वहां  उन  के  साथ  है  :  समाज  का

 अनुभव  उन  के  साथ  है  1  हमारे  देश  में  पब्लिक
 सैक्टर  या  सार्वजनिक  क्षेत्र  के  उद्योग  के
 लिये  तो  यह  पहला  प्रचार  है  लेकिन  तब
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 भी  उस  में  चाहे  बहू  बंगलौर  की  एयर  फैक्टरी
 हो  या  दूसरी  सार्वजनिक  क्षेत्र  की  जो  फैक्टरी
 चल  रही  हैं,  वे  तो  रेलवे  को  छोड़  दीजिए
 तब  भी  श्राप  देखेंगे  कि  सार्वजनिक  क्षेत्र
 के  उद्योग  धंधे  बढ़  रहे  हैं शौर  तरक़्की  कर  रहे
 हैं  7  सही  यह  बात  कि  फुछग़लतियां  हुई  हैं  तो
 थोड़ी  बहुत  गलतियां  तो  होंगीं  ही  t  भ्रमर  यह
 मान  भी  लिया  जाये  कि  सार्वजनिक  क्षेत्र
 के  उद्योग  धंधे  उतनी  तेज़ी  से,  उतनी  गति  से
 कौर  उतनी  क्षमता  से  नहीं  चल  रहे  हैं  कितने
 प्राइवेट  सैक्टर  के  उद्योग  चल  रहे  हैं  तब
 विरोधी  दल  के  उन  सदस्यों  को  जो  कराई-
 वेट  सैक्टर  के  हिमायती  हैं  उनको  भ्राखिर  यह
 तो  मानना  ही  पड़ेगा  कि  प्राइवेट  सैक्टर  के
 उद्योग  धंधे  भी  बहुत  जगह  प्र सफल  होते  हैं.  ।
 ऐसी  दशा  में  जब  उन  के  पास  का  अ्रनुभव
 बौर  पहले  की  पूंजी  थी  और  उस  के  साथ
 ही  सरकार  भी  उन  को  सहायता  दे  रही  है
 तो  भी  कई  गह  वे  सफल  नहीं  हो  पाये  ।

 जैसा  सरकार  का  लक्ष्य  हैं,  और  विरोधी
 पार्टियों  के  लोगों  का  भी  वही  लक्ष्य  है,  कि  पूरे
 देश  व  समाज  का  हित  हों,  यदि  सचमुच
 भी  सरकार  के  साथ  इस  में  सहमत  हैं  कि
 पूरे  राष्ट्र  का  हित  हो  तो  उस  का  मतबल
 यह  है  कि  इस  औद्योगिक  उत्पादन  से  शत-
 प्रतिशत  लोगों  को  लाभ  हो  और  यह  लाभ
 केवल  ५  या  ६  प्रतिशत  लोगों  तक  ही  जो
 प्राइवेट  उद्योगपति  हैं  सीमित  न  रह  जाये  ny
 हांलाकि  पब्लिक  सेक्टर  के  विरुद्ध  हमारे
 विरोधी  भाई  बहुत  शोर  मचाते  हैं।  लेकिन
 मैं  देख  रहा  हूं  कि  जो  पूंजी  है  हमारी  ग्रौद्यो  'गीत
 नीति  की  घोषणा  होने  के  बाद  भी  उसमें
 पब्लिक  सैक्टर  की  पूंजी  बढ़  रही  है  ।  पब्लिक
 सेक्टर  की  पूंजी  बढ़ाना  इस  माने  में  नहीं  कही
 जा  सकती  कि  जहां  तक  उनका  उत्पादन  बढ़ा  हैं
 बल्कि  उनके  उत्पादन  बढ़ने  का  जो  प्रतिशत  रहा
 है  उस  के  मुकाबले  में  प्राइवेट  सैक्टर  के  उद्योगों
 में  लगी  हुई  पूंजी  या  उससे  जो  मुनाफा
 हुआ  हैं  वह  बहुत  झ्र धिक  बढ़ा  है,  इसका  प्रति
 शत  बहुत  अधिक  है  |  इस  से  बिल्कुल  प्रत्यक्ष
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 [at  विश्व  नथ  राय]
 प्रमाण  मिलता  है  कि  देश  की  पूजी  जो  कि
 सामाजिक  है  जिस  में  सरकार  का  भी  सहयोग
 है  वह  पूंजी  सार्वजनिक  हित  की  तरफ  न  जाकर
 उस  का  जो  साधन  हैं  वह  केवल  कुछ  मुख्य
 थोड़े  से  लोगों  के  हाथों  में  जा  कर  रहा  हैं  ।

 इस  लिये  इस  माने  में  मैं  सरकार  को  इस  समय
 सात  करना  चाहता  हूं  कि  तृतीय  पंचवर्षीय
 योजना  की  सफलता  हो  या  कुछ  ब्यूटियश  हों
 लेकिन  चौथी  पंचवर्षीय  योजना  में  जो  उद्योग
 लंबे  चलाने  की  बात  है,  गये  उद्योग  चलाने
 की  बात  हो  उस  में  इस  बात  पर  विशेष  ध्यान
 रहे  कि  ऐसे  mat’  परिवार  जो  कि  देश
 के  प्रकार  हैं  जिनके  कि  पास  कई  सौ  या  कई
 हजार  करोड़  स्प्रे  की  लागत  पहले  थी  और
 इन  तीन  योजनाओं  में  भी  जिनकी  पूंजी  बढ़ती
 जा  रही  है  उन्हीं  को  नये  लाइसेंस,  नये  नये
 उद्योगों  की  सुविधायें  न  हों  चल्टी  सहकारिता
 के  आधार  पर  एसी  संस्थाएं  भी  चलाई  जांच
 अर्थात  संगठन  भी  चलाये  जायें  और  कोप-
 नेटिव  नन  हों  तो  सरकार  ्य  भी  उनको
 चलाने  जिससे  वह  पूंजी  थोड़  से  लोगों  के

 हाथों  में  न  जाकर  सार्वजनिक  हिल  और  समग्र

 राष्ट्र  ते  हित  में  जाये  '  इसी  कारण  मझे  यह
 कहने  के  लिये  विवश  होना  पड़  राहा  है  मैंने
 अपने  प्रदेश  उत्तर  प्रदेश  में  कहीं  कहीं  देखा
 है  कि  क  तरफ  ते  सरकार  से  यह  आराशी
 की  जाती  है  कि  जब  उन  की  व्यक्तिगत
 सम्पत्ति  है,  पूंजी  भी  है  तब  भी  उस  के  साथ

 ही  सरकार  कौर  रुपया  दे  जैसा  वह  प्लान  में
 दे  सही  है  लेकिन  दूसरी  तरफ  जो  वादे  थे
 पब्लिक  सकता  के,  कि  उन  क्षत्र  में  जो  सर-
 कारी  पैसा  लगा  हुआ  है  वह  समय  पर  वापिस
 मिले  वह  वासि  नहीं  मिल  रहा  है  और  वह
 पूंजी  जिस  समय  पर  फिर  सरकार  के  पास
 वापिस  पानी  चाहिये  वह  वापिस  नहीं  आई
 है  इस  से  कि  सार्वजनिक  क्षेत्र  को  हानि  हो
 रही  हैं  और  हानि  सरकार,  समाज  तथा

 पूरे  देश  की  हो  रही  है  |  इसी  कारण  इस  समय
 जो  भ्रनुभव  हमारे  सामने  है  तीन  योजनाकारों
 का,  उस  के  बाद  चौथी  योजना  के  सम्बन्ध  में  ॥
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 तिरी  करते  समय  यह  भी  ध्यान  रहे  कि  जितनी

 पूंजी  प्रत्युत  प्रावश्यक  हो  उतनी  प्राइवेट
 सेक्टर  में  जाय  ।  खास  तौर  से  जो  लोग  राज
 समय  पर  अपने  वादे  और  कंट्रैक्ट  के  पशु-
 सार  सरकारी  पूंजी  वापिस  नहीं  दे  जे  हैं
 उन  को  तो  इन  सुविचारों  से  वंचित  होना
 ही  चाहिये  ।

 बड़ी  इंडस्ट्रीज  के  प्रति रिक्त'  छोटी  दंड-
 स्ट्रीट  ककी  भी  चर्चा  हुई  है।  तो  हमारी  जुट
 इंडस्ट्री  सब  से  भागे  थी,  जूट  का  व्यवसाय

 हमारा  सव  से  चरागे  था  लेकिन  शब  पाकिस्तान
 से  जो  इस  समय  कम्पटीशन  हा  रण  है,  प्रति-
 योगति  हो  रही  है  उस  क  देखते  हुए  इस  जूट
 इंडस्ट्री  में  विशेष  सुधार  की  इग्प्रवर्मेंट  की
 सौर  रिसर्च  की  आवश्यकता  है  ।  इस  बारे
 में  मैं  सदन  के:  बतलाना  चाहता  हूं  कि  इस
 में  कुछ  सफलता  भी  मिली  है  लेकिन  जहां
 तक  रिसर्च  का  काम  है  उस  को  कार्य  कप  नें
 बिस्तार  के  साथ  पूरा  नहीं  किया  जा  रहा
 है  1  उसमें  सवार  करके  ग्राम  तुरन्त  ही  कदम
 नहीं  उठाये  गये  तो  ह_म  पाकिस्तान  के  प्याले
 में  इस  जूट  के  उद्योग  को  लेकर  जो  हग  विदेशों
 में  निर्यात  के  लिपे  बहुत  सफल  रहे  हें  उस  में

 बड़ी  कठिनाई  पड़  सकती  है  ।

 जहां  तक  कपड़े  की,  टेक्सटाइल  की  बात

 हैं,  हम  उस  में  सफल  हुए  हैं  इसके  लिये  हमें
 यहां  पर  आंकड़ों  को  पर  करने  की  ग्रावश्यकता
 नहीं  है  ।  उसमें  निश्चित  रूप  से  हम  बहुत
 आगे  गये  है  उसके  बारे  में  याद  दिला  दूं  कि

 चाहे  स्वतन्त्र  पार्टी  रही  या  न  रही  उस  के  पहले
 भी  जब  तृतीय  पंचवर्षीय  योजना  के  मस्जिदे
 पर  विचार  हो  रहा  था  तो  उस  समय  विरोधी
 पार्टियों  ने  और  प्रजा  समाजवादी  पार्टी  के
 नेता  ने  यह  माना  था  कि  टेक्सटाइल  इंडस्ट्रीज
 लगभग  १००  प्रतिशत  बढ़ी  है  ।  उन्होंने
 खास  कर  इस  को  स्वीकार  किया  कि  हेंडलूम
 की  पैदावार  एक  हज़ार  गनी  बढ़ी  है  ।  जहां  तक
 उत्पादन  बढ़ने  का  सवाल  है  मैं  समझता  हूं
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 सभी  इस  बात  को  मानेंगे  कि  पैदावार  बढ़ी
 है  ।  देखने  का  सवाल  यह  है  कि  वह  पूंजी

 किस  के  पास  जा  रही  हैं  !  यह  व्यवस्था
 'करनी  ज़रूरी  है  कि  वह  थोड़े  से  लोगों  में
 शासन  न  होकर  ज्यादा  लोगों  के  हाथ  में  जाये  ।
 इस  विचार  के  साथ  यह  जे  हें  उलूम  या  कौटेज
 इंडस्ट्रीज  या  स्माल  सकल  इंडस्ट्रीज  को
 प्रोत्साहन  देने  की  होती  रही  है  उस  को  प्रौढ़
 नमी  बढ़ावा  देने  की  प्रावश्यकता  है  ।

 मैं  उस  गरीब  इलाक़े  उत्तर  प्रदेश  से
 आता  हूं  जहां  कि  जनसंख्या  बहुत  अधिक
 है,  राजनीति  भी  बहुत  चलती  है  लेकिन
 उद्योग  चों  की  दृष्टि  से  वह  बहुत  पिछड़ा
 हुआ  प्रदेश  है  ।  इस  दृष्टि  से  वह  हिन्दुस्तान
 में  सब  से  गरीब  इलाका  है  ।  अब  पंचवर्षीय
 योजना  जो  चौथी  चलेगा  उसमें  कुछ  करने
 के  लिए  सरकार  का  भी  ध्यान  गया  है  लेकिन
 अभी  तक  मैं  यह  देखता  2  कि  पूर्वी  उत्तर
 प्रदेश  सबसे  पिछड़ा  हुमा  है,  उसमें  उद्योग
 आरम्भ  करने  के  लिए  काई  आवश्यक  कदम
 नहीं  उठाये  जा  रहे  हैं  जिन  से  हम  इस  राजना
 में  कुछ  आगे  बढ़  सकें  और  उधर  गरीबी
 भी  कम  हों  ।  इस  के  लिए  सरकार  से  यह
 अनुरोध  है  कि  ग्राम  उद्योग  का  जे  एक
 सट्गभलाइजशन  हो  गया  है,  खास  खास  सेंटर
 पर  नये  नये  उद्योगों  को  चलाने  की  नीति
 रही  है  उसके  लिए  सरकार  इस  बात  पर
 विचार  कर  सकती  हैं  कि  उनको  संद्रलाइज़न
 किया  जाये  बल्कि  उनका  विकेन्द्रीकरण
 किया  जाये  ।  विकेन्द्रीकरण  से  भी  देश
 का  लाभ  ज़रूर  होगा  ।  इन  उद्योगों  को  बढाने
 के  लिए  जो  सुविधायें  भ्रावश्यक  हैं,  जो  बातें
 आवश्यक  हैं  उनको  ध्यान  में  रखते  हुये
 सरकार  इस  बात  पर  विचार  करे  कि  कानपुर,
 अहमदाबाद,  बम्बई,  कलकता  या  मद्रास
 ऐसे  केवल  ७-८  बड़े  बड़े  केन्द्रों  में  ही  उद्योग
 घंटे  न  बढ़ाये  जायें  बल्कि  अन्य  स्थानों  पर
 भी  इन  उद्योगों  को  लगाया  जाये  ताकि
 बहुत  से  लोगों  को  रोज़गार  देने  के साथ  साथ
 उत्पादन  भी  ज्यादा  हो  सके  |  इसलिए  डि सद्र-
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 लाइजेशन  की  नीति  को  प्रपनाने  के  लिए
 सरक र.  को  चौथी  योजना  में  विचार  करना

 चाहिए  ।

 मैं  स्मॉल  स्केल  इंडस्ट्रीज  को  बात  को
 छोड़  कर  अपने  पूर्वी  उत्तर  प्रदेश  की  कुछ
 बातें  कहुंगा  |  लीडिग  मद्रास  का  कपड़ा
 तो  हमारे  हिन्दुस्तान  के  बाहर  बहुत  जाने
 लगा  है|  पहले  इस  सदन  के  एक  मुख्य  सदस्य
 ने  और  जो  कि  राज  भी  इसके  सदस्य  हैं  वे
 बनारस  के  रेशमी  कपड़े  की  बात  कहा  करते
 थे  ।  उसकी  तरफ़  पूरा  ध्यान  नहीं  दिया
 गया  |  हो  सकता  हैँ  कि  वहां  के  बनाकर,
 या  वहां  की  जो  कौटज  इंडस्ट्री  है  वह  उसकों
 संगठित  न  कर  सके  हों  ।  लेकिन  भारत  में  काशी
 क.  रेशम  विख्यात  है  ौर  विदेशों  में  उसको
 मांग  भी  थी  ।  उसका  निर्यात  उस  गति  से
 नहीं  बढ  रहा  है  जैसे  यह  लीडिग  मद्रास  या
 उधर  के  करघे  का  कपड़ा  बाहर  के  देशों  में
 जा  रहा  है  |  इसलिए  सरकार  को  इस  और
 भी  ध्यान  देने  की  आवश्यकता  दें  क्योंकि
 पिछड़  इलाकों  में  पूरी  योग्यता  नहीं  है,  उनमें

 पूरी  जागृति  नहीं  है  ।  ऐसे  एरिया  में  जैसे
 मऊ  है  or  gag

 है
 जहां  कि  सिल्क  बहुत

 मशहूर  है.  हर  बष्टि  से  वहू  इच्छा  हैं  लेकिन
 उसको  पैदावार  उतनी  नहीं  हो  यही  हैँ  कि
 उसे  हम  विदेशों  में  भेज  कर  बाहर  से  कुछ
 पूंजी  प्राप्त  कर  सकें

 रूरल  इंडस्ट्री  के  बारे  में  जहां  तक
 शहर  की  बात  है,  “हैंडलूम  की  बात  हैं  उसमें
 प्रगति  हुई  हैं  लेकिन  रूरल  इंडस्ट्रीज  बौर
 छोटे  धंधों  में  और  भी  चीजें  जाती  हैं  जसे
 फलों  को  सुरक्षित  रख  कर  रखना  और
 बाहर  के  देशों  को  उनका  निर्यात  करना  1

 हमारे  देश  में  सीज़न  के  अनुसार  काफ़ी  फल
 पदा  होदेते  हैं  ।  अगर  फलों  को  सुरक्षित
 करने  के  धंधे  को  ठीक  से  चलाया  जाये  तो

 हम  अपने  देश  के  लिए  काफ़ी  मुद्रा  विदेशों  करे
 प्राप्त  कर  सकते  हैं  ।  लेकिन  हमारे  देश  में

 सही  तरीक़े  से  यह  फ़ट  प्री्षस्वेशन  का  वह
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 [श्री  बिदा  नाथ  राय]
 काम  भीतर  नहों  किया  गया  है  जिससे  कि
 छोटे  मोटे  प्राप्ति  भी  इस  तरह  के  घंटों  में
 लग  सके  |  उनके  घर  में  यह  फल  इरादी  चीजें
 पैदा  होती  हें  ओर  उनकों  सुरक्षित  रख  कर

 वह  अच्छा  ख़ासा  घन्टा  कर  सकते  हैं  झोर
 झपना  पेट  पालने  के  प्र लावा  देश  की  राय
 को  भी  बढ़ा  सकते  हैं  लेकिन  उनके  पास
 ज़रूरी  साधन  न  होने  के  कारण  वह  उसका
 उचित  प्रयोग  नहीं  कर  पाते  हैं  ।

 हमारे  देश  में  जहां  ट्रेक्टर  बनाने  को
 बात  की  जाती  2,  हवाई  जहाज़  बन  रहे  हैं,
 वहां  देश  के  अस्सी  प्रतिशत  निवासियों
 के  लिए  आवश्यक  खती  के  ग्रौज्ारों  के
 उत्पादन  के  लिए  राज  तक  सरकार  ने
 बड़े  पैमाने  पर  काई  उद्योग  नहीं  चलाया  है  ।
 यह  एक  छोटी  सी  बात  है,  लेकिन  देश  के
 अधिकांश  लोगों  को,  देश  की  अस्सी  प्रतिशत
 नागरिकों  को,  जिन  औजारों  की  प्रावन्‍्यकता

 है,  उनके  उत्पादन  के  लिए  व्यवस्था  की
 जानी  चाहिये  ।  चाहे  सरकार  अपनी  शोर  से
 शर  चाहे  जं।  छोटे  मोटे  रोजगार  चल  ग्
 हैं  उनका  सहायता  दे  कर  खेती  के  औजारों
 के  उत्पादन  के  लिए  उद्योग  चलाए  ।  मेरा

 अनुभव  यह  है  कि  जिस  उत्तर  प्रदेश  और
 विशेषतः  उत्तर  प्रदेश  के  जिस  हिस्से  की  बात
 मैं  कह  रहा  हूं,  वहां  से  अगर  छोटे  मोटे  ग्रामीण
 कृषक  औजार  बनाने  का  काम  करना  चाहते
 हैं,  तो  उतकों  उचित  रूप  से  सहायता  नहीं
 मिलती  हैं  -  माननीय  मन्नी  जी  को  मालम
 होगा  कि  राज  से  साल  दो  साल  पहले  हम
 लोगों  ने  इस  बारे  में  प्रयास  किया  था,  लेकिन
 ग्राम  तक  उसमें  सफलता  नहीं  मिली  है  ।

 जहां  तक  सरकार  का  संग्रह  है,  बड़ी
 कार  खरीदने  की  क्षमता  या  पैसा  सब  के  पास
 नहीं  है  ।  इसलिए  हमारे  देश  में  छोटी  कार
 के  निर्माण  की  बात  वर्षों  से  चल  रही  है  1
 सब  गांवों  में  भी  पढ़ें  लिखे  लोगों  में  ये  बातें
 खर  रही  हैं  कि  सरकार  छोटी  कारों  को
 निर्माण  की  व्यवस्था  करने  जा  रही  है  1
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 छोटी  कार  के  निर्माण  की  बात  बीच  में  ही
 क्यों  रूक  गई,  इस  बारे  में  कई  तरह  के  भ्रम

 फैलाए  जा  रह  हैं  -  हाल  ही  में,  इसी  सेशन  में,
 कहा  गया  था  कि  कारों  की  जो  बड़ी  पुरानी
 फ़र्म  हैं,  बड़ी  कारों  के  मिली  में  उनको  जी
 मनाफ़ा  मिलता  है,  छोटी  कारों  के  उत्पादन
 से  उसमें  कहीं  कमी  न  ह्,  शायद  इसलिए
 वें  इस  दिशा  में  उदासीन  हैं  ।

 श्री  योगेन्द्र  झा  (मधुबनी)  :  बिड़ला.
 जी  चाहेंगे,  तों  हो  जयेगा  ।

 श्री  'विश्वनाथ  राय  :  माननीय  मंत्री  जी

 सुन  रहे  हैं  कि  विरोधी  बैज  की  तरफ़  से
 बया  ग्रोथ  हो  रहे  है  ।  में  इलिमद  से  यह

 प्रतिरोध  करना  चाहता  हूं  कि  बिड़ला  जी  हों,
 या  कोई  और  हो,  उनकी  ओर  से  हरी  झंडी

 दिखाए  जाने  की  प्रतिक्षा  नहीं  करनी  चाहिए
 बल्कि  देश  की  आवश्यकता  और  लोगों  की

 मांग  को  आयत  में  रखो  हुए  इंग  संचार  में.

 कदम  न  चाहिए  |

 Shri  Man  Sinh  P.  Patel:  Mr.
 Deputy-Speaker,  Sir,  after  going
 through  the  Report,  I  would  like  to
 congratulate  the  Ministry  for  efficient
 functioning  and  looking  after  the  in-
 dustries  so  well,  as  a  result  of  which
 they  have  made  rapid  progress.  But
 I  do  not  know  whether  there  is  any
 co-ordination  between  the  Industries
 Ministry  and  the  other  department,  at
 least  so  far  as  the  licensing  policy  of
 this  department  is  concerned.  It  is
 well-known  that  we  have  accepted  in.
 principle  mixed  economy,  where  both
 the  public  sector  undertakings  and  the
 industries  in  the  private  sector  have
 got  their  say.  At  the  same  time,  I
 would  like  to  say  that  nowadays  cer-
 tain  types  of  industries  are  being
 licensed’  in  the  co-operative  sector.
 Aliso,  there  is  definite  thinking  in  the
 country  that  the  co-operative  sector
 is  going  to  play  a  very  important
 part;  I  will  go  to  the  extent  of  saying:
 that  it  is  going  to  play  a  better  part
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 than  the  public  sector  undertakings.
 I  want  to  get  a  clear  explanation  from
 the  hon.  Minister  as  to  whether  my
 view  is  correct  or  not,  when  I  say
 that  the  co-operative  sector  will  func-
 tion  as  the  third  sector,  together  with
 public  and  private  sectors,

 I  am  saying  so  because  on  page  l7
 of  the  report  there  is  a  reference
 to  food  products.  I  am  referring  to
 our  co-operative  union  which,  accord-
 ing  to  me,  is  the  second  largest  union
 in  the  co-operative  sector,  especially
 so  far  as  milk  products  are  concern-
 ed.  At  present,  the  target  accepted
 by  the  Planning  Commission  for  baby
 food  in  this  country  is  6,000  tons.
 Many  indegenious  devices  and  methods
 are  resorted  to  by  the  private  sector
 industries  to  see  that  they  also  get
 licences  for  milk  products.  So,  indir-
 ectly,  a  suggestion  is  made  that  India
 is  so  short  milk  products  that  the
 licensing  capacity  should  be  increased
 to  12,000  tons.  Why?  So  that  the
 remaining  6,000  tons  capacity  may  be
 distributed  to  the  private  industry.
 This  proposal  was  mooted  twice  ar
 thrice  and,  to  our  misfortune,  the
 Planning  Commission  has  accepted  it
 and  said:  If  at  all  there  is  any  need
 to  revise  the  target,  it  need  be  raised
 only  up  to  9,000  tons.  Even  to  that
 increase,  we  have  our  own  doubts.
 The  sentence  used  in  the  report  is:

 “The  production  of  baby  foods
 has  recorded  a  phenomenal  rise.”

 The  Kaira  Milk  Co-operative  Union,
 which  is  producing  Amul  products,  has
 international  reputation.  It  wanted  a
 licensing  capaciiy  of  extra  1,590  tons.
 Our  union  has  been  very  recently
 granted  a  licence  for  skimmed  milk
 powder  plant  of  2400  tons  a  year.  We
 wanted  a  licence  capacity  of  1,000  tons
 for  baby  food  per  year.  Our  appli-
 cation,  in  the  initial  stage,  before  any
 enquiry  whether  the  rise  contemplat-
 ed  was  justified  or  not,  was  straight-
 way  rejected.  At  the  same  time,  the
 proposal  of  the  private  sector  for  an
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 additional  capacity  of  3,000  tons  was
 recommended,  and  that  too  in  colla-
 boration  with  foreign  concerns;  one  of
 them,  to  my  misfortune,  was  Hindustan
 Levers,  which  has  already  a  capacity
 of  1,500  tons  per  year.  Am  I  to  under-
 stand  that  this  wing  of  the  Industrics
 Ministry,  in  spite  of  the  repeated  sug-
 gestions  of  the  Ministries  of  Food  and
 Agriculture  and  Co-operation  and  the:
 Planning  Commission,  recommends
 licence  for  additional  targets  in  the
 Third  Plan  only  to  private  industries?

 Some  three  months  back  I  nad  to-
 move  about  each  Ministry  ang  see
 hon.  Ministers  of  different  Ministries
 to  see  the  high  personnel  of  different
 Ministries  are  being  asked  to  appoint
 a  particular  liaison  committee  ia  order
 to  see  that  the  view  of  the  Industries
 Ministry  does  not  prevail  over  them.
 The  policy  of  the  Government  is  to  see
 that  the  future  licenecs  for  milk  pro-
 ducts,  in  fact  al]  food  products,  are  in
 the  co-operative  sector.

 A  Stud;  Growp  is  baing  appointed
 by  the  Ministry  of  Co-operation—
 where  I  happen  to  be  a  member  to  re-
 present  this  House  with  Shri  Pandit,
 Additional  "Special  Secretary  of  the
 Ministry  of  Food  and  Agriculture  as
 Chairman.  This  Study  Group  had
 occasion  to  make  a  submission  to  the
 Minister  of  State,  Shri  Dey,  that  since
 a  policy  decision  has  been  taken  and
 the  Study  Group  has  duly  recommend-
 ed  the  policy  decision,  in  future  no
 licences  for  any  food  products,  espe-
 cially  milk  products,  should  ever  be
 allowed  to  the  private  industries.  Even
 then,  my  latest  information  a  week
 back  was  that  some  of  the  Chief  Min-
 isters  of  different  States,  in  the  nsme
 of  backwardness  of  the  area,  milk  pro-
 duction  or  otherwise,  have  again  re-
 commended  application:  of  the  private
 sector,  when  our  applications  have
 been  rejected,  even  though  we  stand
 on  much  better  footing.  Is  it  the
 duty  only  for  this  Ministry  to  initiate
 licences  for  different  products  with-
 out  their  initiation  by  the  diifcrent
 ministries  which  are  directly  concern-
 ed  with  those  products?
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 [Shri  Man  Sinh  P.  Patel]
 When  I  met  the  Minister  of  Food  and

 Agriculture,  I  was  told,  “We  are  not
 doing  it,  do  not  worry  yourself,  Mr.
 Patel.”  But  I]  am  always  surprised
 that  when  a  proposal  is  being  scruti-
 nised  at  the  highest  secretariat  level
 three  or  four  times,  by  some  accident
 licences  are  being  sanctioned.  If  that
 happens,  we  will  be  in  wilderness  and
 this  Ministry,  either  in  an  earnest  de-
 sire  to  hasten  up  meeting  the  targets
 of  the  Third  Five  Year  Pian  or  to
 hasten  up  production,  is  going  to  harm
 in  some  way  the  principles  of  the
 country  if  efficient,  well-reputed  and
 internationally  well-known  co-opera-
 tive  sectors  are  neglected.  The  Kaira
 Co-operative  Union  is  helping  to  two
 or  three  units  in  Gujarat  with  the  same
 type  of  collaboration  and  guidance.  It
 has  been  accepted  that  Gujarat  is  also
 a  dairy  State  and  there  the  co-opera-
 tive  unions  are  prepared  for  this.
 There  is  a  way  that  may  be  suggested.
 Let  us  increase  the  target  a  little,  say,
 by  3,000  or  4,000  tons  and  grant  the
 licences  only  to  co-operative  unions.

 Very  recently  in  the  !ast  Congress
 session  in  Bhubaneswar  we  decided  to
 take  over  rice  milling  industry.  When
 we  want  to  take  over  uneconomic  rice
 mills  and  other  rice  mills,  any  new  in-
 dustry,  that  is  to  be  propounded,  sup-
 ported,  suggested,  initiated  for  private
 industry  when  the  co-opcrative  sector
 is  ready  to  take  in  hand  the  work...

 Shri  Vishram  Prasad  (Lalganj):
 Sir,  there  is  no  hon.  Minister  to  re-
 present  the  Industries  Ministry.

 Mr.  Deputy-Speaker:  There  is.

 Shri  Vishram  Prasad:  But  he  is  not
 in  the  Ministry  of  Industry.

 Shri  Man  Siah  P.  Patel:  My  whole
 desire  was  to  bring  this  tc  the  natice
 of  the  concerned  Minister,  but  I,  as
 8  co-operater  have  the  same  isfor-
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 tune  that  it  is  only  being  heard  by
 the  stenotypist  and  it  may  or  may  not
 be  read  by  the  hon,  Minister  unless
 some  Secretary  over  there  suggests  it.

 Shri  Dinen  Bhattacharya  (Seram-
 pore):  The  Deputy  Minister  of  Health
 is  there.

 Shri  Man  Sinh  P.  Patel:  I  shall
 submit  to  the  Ministry  and  the  Min-
 ister  concerned  to  see  tha!  if  the  new
 target  of  3,000  tons  is  at  all  accepted
 by  the  Planning  Commission  for  baby
 food  products,  there  should  be  no
 rationalisation  and  no  additional  licen-
 sing  to  the  private  industry

 Shri  Yogendra  Jha  (Madhubani):
 There  is  no  quorum  in  the  House.

 Shri  Dinen  Bhattacharya:  The  hon.
 Minister  ig  not  there.

 Shri  Man  Sinh  P.  Patel:  Again,  it
 is  the  same  misfortune  fo,  me.

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung.  Now  thecy  ak  quorum.

 Shri  Man  Sinh  P.  Patel:  I  was
 saying  that  in  case  the  Food  Ministry
 is  satisfied  and  recom-nends  te  addi-
 tional  target  of  3,000  isns  for  baby
 food  products  to  be  liconsed  in  future
 or  even  at  the  present  moment,  there
 should  be  no  rational:sation  policy  to
 distribute  these  licence  quotas  so  that
 the  private  sector  is  given  an  addi-
 tional]  advantage,  if  the  co-operative
 sector  is  willing  to  hava  it.  As  I  said
 in  the  beginning,  at  present  one  co-
 operative  society  has  been  leensed
 2,500  tons  out  of  the  6e7  tons  capacity
 per  year.  If  there  is  an  additional  in-
 crease,  is  Government  very  keen  to
 see  that  it  should  be  given  to  the
 co-operative  societies  if  the  co-opera-
 tive  society  is  willing?  Even  these
 3,500  tons  capacity  is  too  much  for  the
 private  industry  and  th»  co  operative
 industry  cannot  compete  Br!  every
 me  they  are  suggesting  rationalisa-
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 tion.  Then,  a  doubt  will  be  created
 -whether  we  are  very  keen  to  see  that
 the  co-operative  sector’s  interest  is
 safeguarded  by  this  Ministry.

 As  regards  co-ordination,  whenever
 the  question  of  additional  production
 of  different  products  is  there,  it
 ‘should  not  be  the  Industries  Ministry
 ‘which  should  initiate  the  additional
 ‘production  for  submission  to  the  Plan-
 ning  Commission  but  the  concerned
 Ministry  should  have  a  say  in  that  830
 that  they  recommend  it  according  to
 ‘the  policy.  I  would  like  to  have  a  defi-
 nite  statement  from  the  hon.  Minis-
 ter  as  to  what  is  going  to  be  the  future
 policy  of  this  Government  when  such
 study  groups  with  ICS  Secretaries  as
 Chairman  are  appoionted  to  give
 reports  and  when  in  those  reports  a
 definite  finding  is  given  that  ncrmally
 wherever  it  is  possible  and  feasible
 and  if  the  co-operative  instiutions
 are  willing  to  take  over  production
 of  good  products,  they  should  neces-
 sarily  be  given  preference,  Till  then
 IT  will  not  rest  content.

 Shri  Alvares  (Panjim):  Mr.  Deputy-
 Speaker,  may  I,  at  tie  cutset,  lodge
 a  protest  at  the  absence  of  the  hon.
 Minister  of  Industry  for  a  considerable
 time  in  this  House?

 Mr.  Deputy-Speaker:  He  was  here
 in  the  beginning.  He  has  probably
 gone  to  take  his  food.

 Shri  Alvares;  There  is  not  a  single
 Cabinet  Minister.

 Shri  Muthyal  Rao  (Mahbubnagar):
 He  is  having  his  Junch,  The  Deputy
 Minister  of  Health  is  taking  notes.

 Shri  Hari  Vishnu  Kamath:  We  are
 entitled  to  raise  a  serious  objection.
 There  is  not  a  single  hon.  Minister  of
 Cabinet  rank  here.  The  hon.  Deputy
 Minister  of  Health  is  here;  but  it  has
 been  held  by  your  predecessor  here
 that  when  Demands  are  being  discuss-
 at  least  one  Cabinet  Minister  should
 be  present.  There  are  5  of  them.  I
 do  not  know  whether  they  are  com-
 placent,  somnolent  or  moribund.
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 Mr.  Deputy-Speaker:  Everything
 that  the  hon,  Member  gays  will  be
 considered.

 Shri  Hari  Vishnu  Kamath:  We
 know,  no  word  will  be  recorded  there.
 Your  assurance  will  not  be  of  any
 avail.  Nothing  will  be  recorded  there;
 nothing  will  be  recorded  in  their  heads
 also.  They  take  everything  lightly  be-
 cause  they  have  a  majority.  They  de
 not  care  for  the  House.  We  do  not
 have  a  parliamentary  democracy  in
 this  country.  There  is  no  quorum
 here;  twice  there  was  no  quorum  in
 less  than  one  hour.

 Shri  Muthyal  Rao:  All  hon.  Mem-
 bers  should  sit,

 Shri  Hari  Vishnu  Kamath:  It  is
 Government  business;  it  is  your  busi-
 ness  that  is  being  transacted,

 Mr.  Deputy-Speaker:  Order,  order,
 this  cannot  go  on.

 Shri  Alvares:  One  comes  across  an
 initial  difficulty  in  trying  to  relate
 what  this  Ministry  has  been  able  to  do
 in  implementing  the  Industrial  Policy
 Resolution  of  Government.  I  have
 been  trying  to  find  out  in  the  Report
 whether  it  is  possible  to  get  a  picture
 of  what  the  hon.  Minister  has  been
 able  to  do  in  demarcating  different
 sectors  among  the  three  most  compe-
 titive  areas,  that  is,  the  public  sector
 industry,  the  private  sector  and  the  co-
 operative  sector.  It  would  be  advis-
 able  for  the  Ministry  if  they  would
 place  a  comparative  statement  on  the
 Table  of  the  House  showing  the  pro-
 gress  in  which  direction  the  Industrial
 Policy  Resolution  has  been  implement-
 ed.

 The  Report  of  the  Ministry  of  Indus-
 try  is  a  truncated  affair,  During  the
 last  year  or  50  Many  departments  of
 this  Ministry  have  been  transferred
 to  other  Ministries  that  the  result  is
 that  this  Ministry  has  been  left  with
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 {Shri  Alvares]
 practically  very  little  to  do,  or  what-
 ever  it  has  is  insignificant  from  the
 Point  of  view  of  implementation  of  the
 Industria]  Policy  Resolution.  Govern-
 ment  should,  therefore,  tell  us  which
 is  the  Ministry  or  the  coordinating
 agency  that  would  place  a  picture  of
 the  progress  of  the  Industrial  Policy
 Resolution  so  that  it  will  be  possible
 for  us  to  make  a  comparative  study  of
 the  progress  in  each  direction.

 4.00  brs.

 Sir,  the  main  expenditure  of  this
 Ministry,  almost  two-thirds  of  it,  is  in
 the  khadi  and  village  industries  sec-
 tion  which  takes  away  almost  Rs.  6
 crores  aS  against  the  total  grant  of
 Rs.  23  crores.  I  am  one  of  those  who has  always  justified  the  expenditure  on
 khadi  and  village  industries  on  the
 analogy  that  a  developing  economy must  provide  for  the  weaker  sections
 of  the  economy  relief  in  the  form  of
 some  subsidy.  In  modern  times,  we
 have  instances  where  in  case  of  a  cer-
 tain  calamity,  the  Government  has
 been  forced  to  undertake  or  is  willing to  undertake  responsibility  for  pro-
 viding  employment  through  public works  carried  on  which  otherwise
 would  not  be  so  necessary.  It  is  this
 analogy,  stretched  a  little  further, which  provides  justification  in  their
 expenditure  on  the  khadi  and  village industries  section  of  our  economy.

 Dr.  M.  S.  Aney  (Nagpur):  For  how
 many  years?

 Shri  Alvares:  |  am  coming  to  that. It  would  be  proper  to  look  at  it  in its  proper  perspective.  We  have  a
 direction  of  the  Planning  Commission
 that  not  more  than  40  per  cent  of  the
 present  population  should  be  retained
 in  the  villages  and  this  can  only  take
 Place  if  there  is  an  horizontal  move-
 ment  of  population  to  newly  establish-
 ed  urban  centres.  This  direction  can-
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 not  be  implemented  unless  the  Min-
 istry  is  able  to  create  new  urban  cen-
 tres  where  the  surplus  population  can
 move  and  whereby  the  standard  of
 living  in  the  village  centres  could  be
 increased,  The  hon.  Member,  Dr.
 Aney,  asked  me,  “But  for  how  long?”.
 That  is  precisely  the  question.  The
 Ministry  must  work  out  these  perspec-
 tives  as  to  how  long  these  subsidies
 to  the  village  industries  can  continue.
 Mahatma  Gandhi,  as  far  as  4  remem-
 ber,  visualised  that  the  khadi  pro-
 gramme  was  not  a  complete  industria-
 lised  programme  in  itself  but  was  a
 complementary  programme  to  the
 other  industries  that  existed  there.
 The  village  industries,  I  understand,
 are  a  complete  programme  by  them-
 selves.  But  the  programme  of  khadi
 is  complementary  so  that  when  the
 village  population  moves  out  to  the
 urban  areas,  those  who  remain  will
 have  khadi  as  a  complementary  indus-
 try  and  not  as  complcte  one.  This  will
 not  be  achieved  if  the  present  rate  of
 investment  of  subsidy  in  khadi  poes
 on  and  if  the  Government  dors  not
 take  other  correlated  measures  in
 building  up  other  sectors.  I,  there-
 fore,  hope  in  his  reply  the  Minister  for
 Industry  will  tell  us  how  many  new
 urban  centres  have  been  created,  how
 many  new  cooperative  centres  have
 been  started  and  particularly  in  view
 of  the  fact  that  they  have  a  large
 number  of  refugee  population  coming
 in  from  East  Pakistan  and  for  whom
 there  is  a  need  to  find  employment
 according  to  their  own  skill  and  apti-
 tude,  whether  the  cooperative  sectors,
 whether  the  industrial  estates,  whe-
 ther  the  working  sheds  have  been  re-
 oriented,  whether  the  whole  pro-
 Programme  has  been  re-oriented,  in
 order  that  they  may  provide  useful
 employment  to  these  people.  In  the
 khadi  and  village  industries  section
 almost’  8  lakhs  of  people  find  full  em-
 ployment  and  about  64  lakhs  of  peo-
 ple  find  part-time  employment.  In
 order  that  this  situation  should  not  be
 perpetuated  for  all  time,  the  progress
 of  bringing  people  into  the  urban  sec-
 tors  should  be  worked  out  so  that  the
 criticism  against  this  village  industries
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 section  May  not  continue  unabated,  I
 understand,  and  I  realise,  that  the
 Public  Account  Committee  has  made
 some  very  serious  allegations,  and
 some  of  them  are  very  justified.  As
 far  as  the  utilisation  certificates  are
 concerned—I  have  been  examining  the
 position—I  may  say  that  all  the  grants
 given  are  locked  up  or  invested;  and
 if  the  utilisation  certificates  have  not
 come  back,  that  is  primarily  because
 the  State  Governments  have  not  been
 able  to  send  them  to  the  Khadi  Com-
 mission.  Some  via  media,  some  modus
 operandi,  must  be  found  out  whereby
 these  utilisation  certificates  are  easily
 available  because  I  am  sure  that  the
 grants  given  for  this  purpose  are  suit-
 ably  utilised.

 Before  I  pass  on  to  the  next  subject,
 there  is  one  issue  and  that  is  the  ques-
 tion  of  the  wages  of  those  employed  in
 the  Khadi  Bhavans.  My  hon.  friend
 from  the  Swatantra  Party  has  made  a
 reference  to  it.  Only  yesterday,  we
 heard  that  the  staff  of  the  Khadi  Com-
 mission  will  be  given  the  Central  Pay
 Commission’s  scale  of  pay.  J  do  not
 see  any  reason  why  those  working  in
 the  Bhavans  are  not  similarly  treated
 and  get  the  advantage  of  the  Central
 Pay  Commission's  scale  of  grades.

 Now,  there  is  a  very  important  sec-
 tion  of  a  very  major  industry  to  be
 taken  into  consideration.  We  have  the
 textile  industry  which  is  bifurcated
 into  the  composite  mills  section,  the
 power-loom  section  and  the  handloom

 ‘section,  All  these  three  sections  are
 necessary  for  the  economy  and,  unfor-
 tunately,  they  are  competitive.  It  is
 the  vssence  of  planning,  it  is  the  res-
 ponsibility  of  the  planners,  that  these
 three  sections  do  not  compete  to  elimi-
 nate  one  another  but  rather  work  to-
 gether  in  their  own  special  and  demar-
 sated  spheres  for  the  proper  economy
 vf  the  country.  I  do  not  think  the

 ‘Government  has  made  up  its  mind  to
 demarcate,  either  in  what  tyne  of

 cloth  or  quality  of  cloth  or  to  what
 quantity,  each  separate  section  should
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 engage  itself  in.  There  appears  to  be
 a  great  confusion  between  the  power- loom  and  the  mills  section.  This  com-
 petition  is  so  disastrous  that  we  find
 that  as  far  as  the  powerloom  section
 is  concerned,  many  more  units  are
 closing  down—the  unit  is  not  a  very
 correct  term  because  it  is  a  very  diver-
 sified  industry  nevertheless.  I  have  to
 bring  to  the  notice  of  the  Minister  that
 the  powerloom  units  all  over  the  coun-
 try  have  been  closing  down  because
 of  this  policy  of  the  Government,  In
 the  recent  Budget  propusals  before  the
 country,  the  excise  duty  has  been  more
 than  doubled  and  further  those  units
 in  the  powerloom  industry  that  were
 exempted  from  the  excise  duty—units
 having  ]  to  4  looms—have  been
 brought  into  the  purview  if  these  units
 are  transferred  to  a  new  operator.  The
 result  will  be  that  the  intention  of  the
 Government  to  exempt  those  small
 operators  possessing  l  to  4  looms  will
 be  withdrawn  and  they  will  be  sub-
 jected  to  the  same  excise  duty  hitherto
 fixed  for  the  bigger  units,  if  there  is
 a  transfer  of  property.  Therefore,  the
 protection  for  the  small  cottage  indus-
 try,  as  such,  will  vanish  if  a  transfer
 takes  place  and  the  Government  does
 not  review  its  position.

 Then,  as  regards  the  excise  duty  on
 yarn,  the  new  excise  duty  has  been
 imposed  both  upon  yarn  and  upon  the
 processing  of  cloth.  It  is  cbvious  that
 the  powcrlooms  section  of  our  textile
 industry  is  weaker  when  compared  to
 the  mill  or  the  composite  mil]  section
 Therefore,  it  requires  all  the  protec-
 tion  that  the  Government  can  give  it
 not  merely  because  it  is  an  industry
 that  needs  encouragement  but  princi-
 pally  because  it  is  a  weaker  section  of
 the  two.  Both  from  the  point  of  view
 of  employment,  ang  from  the  point  of
 view  of  production,  this  needs  all  the
 protection  that  the  Government  can
 give.

 After  all,  taking  into  consideration
 the  total  production  in  all  these  three
 sectors,  the  handloom,  the  powerloom
 and  the  mills,  we  still  find  that  we  are
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 much  below  our  production  target  and
 we  could,  if  we  need,  increase  our
 production  in  order  to  have  more  ex-
 ports.  The  mills  section  of  our  tex-
 tile  industry,  even  while  running
 three  shifts,  is  still  running  short  of
 not  merely  the  installed  capacity  but
 of  the  production  target  that  the  Plan-
 ning  Commission  had  set  before  it.
 So  is  the  casc  with  handlooms  and
 powerlooms  also.

 In  a  situation  like  this  where  there
 is  a  shortfall  in  production  both  from
 the  point  of  view  of  installed  capacity
 and  from  the  point  of  view  of  produc-
 tion  targets,  there  is  no  reason  why
 there  should  arise  any  difficulty  in  the
 demarcation  of  responsibilities  of
 these  three  sectors.  If  the  exports
 are  madc  preperly  and  if  the  export
 quota  is  encouraged,  I  am  sure  that
 there  will  be  no  competition  between
 the  powerlooms  and  the  mills  sec-
 tion.  Obviously,  the  mills  section  has
 a  greater  advantage  over  the  power-
 loom  section,  and,  therefore,  if  this
 diversification  can  take  place  by  pro-
 per  planning,  I  am  sure  that  this  ap-
 parent  conflict  that  is  now  visible
 will  vanish.  Therefore,  there  is  a
 very  great  and  urgent  necessity  that
 Government  should  give  consideration
 to  these  matters.

 It  is  also  equally  surprising  how
 when  the  powerloom  committee  is
 still  to  make  its  report.—I  do  not
 know  when  it  is  going  to  come—Gov-
 ernment  have  imposed  this  new  excise
 duty  without  consultation  apparently.
 The  result  of  this  levy  will  be  that
 even  if  the  recommendations  come  in
 respect  of  giving  some  relief  to  the
 powerloom  sector,  Government  will
 find  themselves  in  a  difficulty.  After
 all,  when  Government  had  appointed
 a  powerloom  committee  to  enquire
 into  the  whole  matter,  it  would  have
 been  in  the  fitness  of  things  and  quite
 proper  also  for  Government  to  see
 what  recommendations  this  power-
 loom  committee  is  going  to  make  for
 the  rehabilitation  of  this  industry.
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 Therefore,  |  would  make  an  earnest
 appeal  not  merely  to  the  Minister  of
 Industry;  but  to  the  Minister  of  Fin-
 ance  also,  that  there  should  be  the
 withdrawal  of  this  new  excise  duty
 impost  and  in  any  case,  they  should
 wait  till  the  powerloom  committee  has.
 made  its  recommendation  which  will
 take  into  consideration  all  aspects  of
 this  section  of  the  textile  industry.

 As  far  as  the  handicrafts
 is  concerned,  the  report  states  that
 the  handicraft  industry  has  made
 considerable  progress  and  it  has  earn-
 ed  much  foreign  exchange.  The
 handicraft  industry  must  be  inter-
 twineg  and  juxtaposed  with  the  village
 handicraft  industry  must  be  inter-
 ‘twined  and  juxtaposed  with  the  village
 crafts  Board  have  been  able  to  make
 such  a  phenomenal  and  welcome  pro-:
 gress  in  the  matter  of  not  only  reviv-
 ing  the  old  arts  that  India  was  famous
 for,  they  should  also  be  able  to  apply
 their  own  initiative  and  genius  to  the
 development  of  other  industries  in  the
 country.  I  am  referring  to  the  vari-
 ous  other  forms  in  which  the  Handi-
 crafts  Board  can  apply  their  own  ini-
 tiative.  I  would,  therefore,  plead
 that  the  Handicrafts  Board  may  be
 fiven  wider  scope  in  order  that  more
 and  more  of  the  old  and  artistic  indus-
 tries  in  this  country  may  find  shelter
 under  them.

 industry

 With  these  words,  I
 Demands  of  this  Ministry.

 support  the

 श्री  रामेश्वर  टाटिया  (सीकर)  £
 उपाध्यक्ष,  उद्योग  मंत्रालय  के  बारे  में  बोलते

 दए मुझे  थोड़ा  दुख  होता  है  |  मरी  समझ
 में  नहीं  जाता  नि  दस  मंत्रालय  में  सरकार
 ने  इतनी  seer  पलटी  क्‍यों  की  i

 देश  को  बनाने  में  उद्योग  का  बहुत  बड़ा
 हाथ  रहता  है।  अर्थ  मंत्रालय  या  गह  मंत्रालय
 के  बाद  ही  उद्योग  मंत्रालय  का  नम्बर  पाता
 है  ।  पिछले  एक  बरस  बाद  में

 श्री  कछवाय  (देवास)  ज्याध्यक्ष
 महोदय,  हाउस  में  कोरम  नहीं  है  ।
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 Mr.  Deputy-Speaker:  The  bell  is
 being  rung—

 Now,  there  is  quorum.

 speech.

 श्री  रामेश्वर  टाटिया  :  पिछले  जुलाई
 में  उद्योग  मंत्रालय  के  दो  भ्र लग  प्रति  विभाग
 कर  दिए  गए,  एक  का  नाम  रखा  गया  इंटर-
 नेशनल  ट्रेंड  और  दूसरे  का  नाम  रखा  गया
 इंडस् ट्रों  मंत्रालय  |  उसके  बाद  भ्रवतूबर  में
 कम्पनी  ला  एडमिनिस्ट्रेशन  को  इससे  अलग  कर
 दिया  गया,  उसके  ब!द  नवम्बर  में  पेट्रो-कैमीकल्ज़
 को  कैमिकल्स  इंडस्ट्री  मंत्रालय  में  दे  दिया  गया
 कौर  नान  फैरस  मैटल  हैवी  इंडस्ट्री  मंत्रालय
 को  दे  दिया  गया  1  फिर  जनवरी  में  टेक्सटाइल,
 जूट  श्र  सीमेंट  के;  दे  दिया  गया  1  समझ  में  नहीं
 कराता  है  कि  इतनी  जल्दी  जल्दी  बदला  बदली
 से  सरकार  क  क्‍या  मतलब  है।  जरगर  जज  कोई
 आदमी  इंडस्ट्री  के  लिए  इंडस्ट्री  मंत्रालय  में
 प्रगति  देता  है,  तो  दो  महीने  बाद  उसे  पता
 नहीं  कि  शग,  उस  किस  मिनिस्ट्री  के  पास
 जाना  होंगा  ।  यह  तो  इंडस्ट्री  के  साथ  एक
 प्रकार  का  खिलवाड़  करना  है  बि  इतने
 महत्व  और  अहमियत  के  विभाग  में  इतनी
 जल्दी  जल्दी  अदला  बंद ली  की  जा  रही  है  ।
 तीन  वर्ष  पहले  इंडस्ट्री  मंत्रालय  गें  हैवी  इंडस्ट्री
 भी  शामिल  थी  और  दूसरे  उद्योग  भी  इसी
 में  थे  श्र  कमसे  भी  उसी  में  था और  जब
 कोई  लाइसेंस  के  लिए  अर्जी  देता  था  तो
 इंडस्ट्री  मंत्रालय  को  सोचने  का  मौका  मिलता
 था  कि  किस  इंडस्ट्री  को  पहले  लाइसेंस  दिया
 जाए,  किन  के  लिए  बेट  किया  जाए,  किसको
 प्राइवेट  सेक्टर  में  रखा  जाए,  किस  को
 पब्लिक  सेक्टर  में  रखा  जाए  |  आज  लाइसेंसिंग
 की  वही  हालत  है  जो  कुछ  मानवीय  सदस्यों
 ने  बतायी  है  ।  इतने  मंत्रालय  इनवाल्व  हों
 गए  हैं  कि  पता  नहीं  बि  एक  इंडस्ट्री  के  लिए
 कित  कि  मंत्नालय  के  पास  जाना  पड़ेगा,
 प्रौढ़  फिर  फाइनेंस  मंत्रालय  तो  सब  के  साथ
 है  ही  ।  इससे  लाइसेंस  मिलने  में  बहुत  देरी
 हो  जाती  है  t  स्वामीनाथन  कमेटी  ने  कहा  था
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 कि  लाइसेंसिंग  मैथड  ईजी  हो,  लेकिन  इस
 प्रक/र  लाइसेंसिंग  मैथड  कैसे  ईजी  हो  सकता
 है  मेरी  समझ  में  नहीं  प्राता  a

 मैं  बहुत जार  क ेसाथ  वाह  सकता  हूं  कि
 एन०  ग्राम  डी०  सी०  ने  देश  के  उद्योगों  को

 बनाने  में  बड़ा  काम  किया  था  ।  इस  संस्था
 ने  २८  करोड़  रुपया  टेक्सटाइल  और  जुट
 इंडस्ट्ूं।  पर  खर्च  किया  जिनकी  वजह  से
 ग्राम  टेक्सटाइल  कौर  जूट  इंडस्ट्री  पाकिस्तान
 से  भ्र ौर  दूसरे  देशों  से  कम् पीट  कर  सकती

 है  ।  लेकिन  झ्रफपोस  है  कि  उस  संस्था  को
 बगले  भ्रक्तूवर  से  सरक,र  लोन  देना  बन्द  कर

 रही  है  |  जो  इंडस्ट्री  खराब  हालत  में  होती
 थी  उसको  यह  संस्था  मदद  करती  थी,  लेकिन
 शब  पता  नहीं  किः  आगे  यह  मदद  उनको  कोई
 एफ०  सी०  से  मिलेगी  या  झाई०  सी०  ग्राम
 सी०  से  मिलेगी  ।  एन०  ग्राम  डी०  सी०
 को  प्रचारक  लोन  देना  बन्द  किया  जा  रहा
 है  ।  में  फिर  एक  बार  उद्योग  मंत्री  साहब  से

 कहुंगा  कि  एन०  भाई  डी०  सी०  प्रच्छा
 काम  कर  रही  थी,  उनको  चालू  रखा  जाए  और
 उनकों  लोन  दिया  जाए।  उद्योग  मंत्री  साहब
 ने  २७  नवम्बर  को  कहा  था  कि  हमें  दनिया
 में  कम्पीटीशन  में  चीजें  जे।  दाम  वह  देश

 चाहते  हैं  उन  दामों  पर  देनी  होंगी  ।  लेकिन
 अगर  हमारे  उद्योग  नई  नई  मशीनरी  से

 सु  अप  न  हुए  तो  हम  ने  'उन  दामों  दर
 चीज  दे  सकेंगे  और  न  उतनी  प्रगति  क्वालिटी
 की  चीज  दे  सकेंगे  ।  में  फिर  निवेदन  करूंगा

 कि  जो  सहायता  और  सुविधा  एन०  'कराई
 डी०  सी०  ने  टेक्सटाइल  कौर  जूट  इंडस्ट्री
 को  दी  है  वैसी  सुविधा  अन्य  उद्योगों  को
 भी  दी  जाए  जिससे  देश  का  ग्रौद्योगीकरण
 गौर  आगे  बढ़े  ।

 मंत्री  महोदय  ने  चीजों  कीं  प्राइसेज  के
 बारे  में  कहा  कि  हमें  जो  कंपीटिटिव  प्राइस

 है  दूसरे  मुल्कों  में  उत्  पर  अपनी  चींजें  देनी

 होंगी  ।  इस  सम्बंध  में  उन्होंने  चीप  लेबर  का
 भी  जिक्र  किया  है  |  पहले  चीप  लेबर  रही
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 होगी,  लेकिन  राज  तो  हमारे  देश  में  चीप
 लेबर  नहीं  रह  गयी  है,  और  चीजों  के  बढ़ते
 हुए  दामों  को  देखते  हुए  रहनी  भी  नहीं  चाहिए  ।
 लेविन  जो  लेबर  लाज  हैँ उनके  कारण  इंडस्ट्री
 को  बड़ी  कंठे ताई  का  सामना  करना  पड़
 रहा  है  1  पता  नहीं  कि  ई इस् ट्री  मंत्रालय  का
 इनको  सुलाने  4  हाथ  है  या  नहीं,  लेकिन
 इन  से  आए  दिन  उद्योग  को  कठिनाई  का
 सामना  वरना  पड़  रहा  है  |  मैं  एक  उदाहरण
 देना  च.हता  हूं  ।  कल काय  में  ज  इंजिनियरिंग
 का  एक  कारखाना  है  t  यह  हिन्दुस्तान  में
 सब  से  ज्यादा  तनख्वाह  अपने  लेबर  को  देता

 है  a  लेकिन  आज  साढ़े  तीन  महीने  से  वह
 कारखाना  नद  पड़ा  है।  ग्राधी  लेबर  जाना
 चाहती  है  लेकिन  बान वन  उनको  रोकती  है  गौर
 मारपीट  करने  पर  उतारू  होती  हैं।  इस  तरह
 से  साढ़े  तीन  God  से  यह  कारखाना  बन्द  है  1
 फौरन  एक्सचेंज  उस  कारखाने  से  बहुत
 मिलता  था  |  वह  उषा  पंखे  और  उषा  की
 सिलाई  की  मशीनें  बनाता  था  |  राज  वह
 कारखाना  साढ़े  तीन  महीने  से  बन्द  है  ।
 कारखाना  ठप्प  पड़ा  हे  |  इसी  तरीके  से  ज
 इंजीनियरिंग  का  इतना  बड़ा  कारखाना  जोकि
 -इतनी  कीमती  चीजें  बनाता  था  वह  भी  आज
 बन्द  पड़ा  हैं  यहं  जब  लेबर  की  हालत  हो
 तो  उद्योग  यहां  पर  बढ़ने  वाले  नहीं  हैं  ऐसा
 मेरा  सवाल  हैं  1

 एक  ज़रूरी  बात  मैं  टैक्सेशन  के  बारे
 में  कहना  चाहूंगा  ।  आज  काफ़ी  भारी  टेक्सेशन
 इंडस्ट्रीज  पर  लगा  दिया  गया  है  चाहे  वह
 प्राइवट  सेक्टर  की  हों  या  पब्लिक  सेक्टर
 की  हों  |  थ  फ़ाइव  ईयर  प्लान  में  नई  इंडस्ट्रीज
 लगाने  का  जो  हमारा  टैलेंट  है  वह  इस  डेवी

 :टैक्सेशन  को  देखते  हुए  शायद  ही  पूरा  हो
 सकेगा  ।  पिछले  साल  जितने  लाइसेंस  लोगों
 को  मिले  हैं  उससे  १६६२  में  १००  लाइसेंस
 बेशी  मिले  हैं  ।  हो  सकता  हूँ  कि  लाइसेंस  मिलने
 में  कुछ  देरी  हुई  हो  या  लाइसेंस  की  एप्लीकेशंस

 APRIL  3,  964  for  Grants  9074

 ही  कम  हुई  हैं  परन्तु  यह  बात  बिल्कुल  ठीक

 है  कि  इस  हबी  टैक्सेशन  का  नई  इंडस्ट्रीज
 लगाने  पर  प्रतिकूल  प्रभाव  पड़ा  हैं  और  लोग
 इससे  डिसकरेज  हुए  हैं  जब  श्राप  अपनी
 चाय  की  ही  इंडस् ट्रों  को  ले  लीजिये  ।  वहां  की
 प्रान्तीय  सरकार  ने  उस  पर  टैक्स  बढ़ा  कर
 प्रथम  में  ७  परसेंट  कर  दिया  ।  कोई  भी

 इंडस्ट्री  चाहे  वह  प्राइवेट  सैक्टर  में  हो  भ्रमणा
 पब्लिक  सैक्टर  में  हों,  किसी  में  हो,  उस  पर

 हमें  कुछ  नहीं  कहना  है  परन्तु  जहां  इस  तरह
 से  इंडस्ट्रीज  पर  हैवी  टैक्सेशन  लगाया  जायेगा
 तो  नई  इंडस्ट्रीज़  खुलने  की  संभावना  जोकि
 प्लान  टैलेंट  में  हैँ  वह  मुझे  पूरी  होती  नज़र

 नहीं  मालूम  देती  हैं  ।

 इंडस्ट्रीज  को  पावर  की  बड़ी  दिक्कत

 महसूस  हो  रही  है  |  उनको  पावर  मिलती

 नहीं  है,  कम  मिलती  है  और  पावर  का  जो

 हमारा  टार्गेट  हैं  वह  पूरा  नहीं  हो  रहा  है  1
 इस  कारण  से  भी  इंडस्ट्री  में  कमी  श्र  रही
 हैं  और  जो  इंडस्ट्री  बढ़ाना  चाहते  हैं  वह
 बढ़ा  नहीं  पाते  हैं  |  कहने  का  मतलब  यह  है
 कि  जब  तक  एक  कोंग्रारडिनेशन  सब  मिनी-
 अटारियों  मं  नहीं  होगा  या  तो  इंडस्ट्रीज  मिनिस्टरी
 को  यह  पावर  होनी  चाहिए,  यह  उनके
 अधिकार  में  देता  चाहिये  कि  जिन  इंडस्ट्रीज
 को  शुरू  करने  के  लिये  वह  लाइसेंस  देना  जरूरी
 समझते  हैं  उन्हें  वह  लाइसेंस  दे  सकें  -  आज
 लैक  प्राण  कॉ-प्रारडिनेशन  है  और  इरीगेशन
 ब्रोकर  फड़  मिनिस्टरी  ही  नहीं  बल्कि  एक,
 एक  लाइसेंस  के  लिए  ५,  ५  मिनिस्टरी  में
 फ़ाइलें  जाती  हैं  और  जैता  कि  कभी  एक
 मेम्बर  भहोंदय  ने  कहा  कि  उसमें  २०,  २०
 ग्रादमियों  के  हाथ  में  से फ़ाइल  निकलती  है  तो
 १२  महीने  इस  लाइसेंस  के  लेने  में  ही  लग  जाते

 हैं  ।  ऐसी  हालत  में  साधारण  आदमियों  को
 जिनके  लिए  कि  सरकार  कहती  है  कि  वह
 ऐसे  लगों  को  लाइसेंस  देना  चाहती  है,  उन  लोगों
 में  इनकी  हिम्मत  नहीं  हैं  कि  वह  महीनों
 दिल्‍ली  में  घूमते  रहें  |  उन  में  इतनी  हिम्मत  कहां
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 हैं  कि  वह  १२  महीने  तक  'दिल्ली'  में  इधर  से
 उधर  घूमते  रहें  और  उसके  बाद  भी  यह
 यकीन  के  साथ  नहीं  कहा  जा  सकता  हूँ  कि
 उसको  वह  लाइसेंस  मिलेगा  या  नहीं  मिलेगा  ।
 अलबत्ता  जैसा  मैंने  पहने  भी  कहा
 कि  जो  बड़ी  बड़ी  फंसे  हैं  जिनके  यहां
 झपने  दफ्तर  हैं  वे  यहां  महीनों  बने  रह  सकते
 हैं  प्रौर  उनको  २०  लाइसेंसों  में  से  ec  न
 भी  मिलें  और  दो,  तीन  ही  मिल  गये  तो  भी

 बह  अपना  धंधा  चला  सकते  हैं  ।  लेकिन
 र"धघारण  प्राप्ति  के  लिए  ऐसा  करना  संभव
 नहीं  हैं  कि  वह  यहां  दिल्‍ली  में  एक  लाइसेंस
 के  लिए  १२  महीने  बैठा  रहे  और  इधर
 से  उधर  उसके  लिए  क्षमता  रहे  1  अगर
 लाइसेंस  ग्रांट  करने  के  बारे  में  सरकार  की
 पही  मौजूदा  पालिसी  जारी  रही  तो  सरकार
 साधारण  'प्रार्थियों  को  नई  इंडस्ट्रीज़  स्टार्ट  करने
 के  लिए  जो  बढ़ावा  देन  चाहती  हैं  उसमें  उसे
 कदाचित  ही  सफलता  मिल  सकेंगी  ।

 a यह  कहा  जाता  हैं  कि  उद्योगों  में  जो
 एक  मंवोपली  बढ़  रही  है  वह  एक  खतरनाक
 चीज़ है  और  सरकार  भी  कहती  2  कि  देश
 में  यह  मोनोपली  नहीं  बढ़ती  चाहिए  लेकिन
 लाइसेंसिंग  सिस्टम  की  मोटा  हालत  को
 देखते  हुए  यह  मोनोपली  बढ़ने  ही  वाली  हैं  ।
 इसलिए  मेरा  निवेदन  है  कि  इस  बारे  में
 सरकार  को  गम्भीरतापूर्वक  सोचना  चाहिए
 पधार  लोगों  को  ऐसी  सहूलियतें  देनी  चाहियें
 ताकि  साधारण  आदमी  भी  लाइसेंस  प्रात
 कर  सकें  और  वह  भी  कुछ  उद्योग  धंधों  में
 झाग  बढ़  सक  I

 लोन  के  बारे  में  कहा  गया  कि  एन०
 झाई०  डी०  सी०  के  लोत  बन्द  कर  दिये
 ये  मैं  फिर  एक  बार  निवेदन  करना  चाहूंगा
 कि  मंत्री  महोदय  इस  पर  दूबारा  सौचें  ौर
 ह  जो  एक  बहुत  छी  संस्था  थी  कौर
 देश  में  प्रौद्योगिकी  को  बढ़ावा  देने  के  लिए
 इच्छा  काम  कर  रही  थी  उसके  बारे  में  फिर
 मै  मंत्री  महोदय  सोचें  |  उन्होंने  जो  २८  करोड़
 पये  का  लोन  दिया  है  मेरी  समझ  में  उसमें

 ‘8(Ai)—5.
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 से  एक  परसेंट  भी  बैंड  डेट  होने  वाला  नहीं
 है।  यह  संस्था  जब  इतना  बरच्छा  काम  कर
 रही  थी  तो  फिर  उसको  क्‍यों  बन्द  किया  गया  ?
 मैं  मंत्री  महोदय  से  इस  बारे  में  विनम्रता-
 पूर्वक  जबाब  चाहुंगा  कि  ऐसा  उन्होंने  किस
 कारण  से  किया  ¢  उस  में  क्‍या  डिफकल्टीफ
 झाई  जोकि  उसको  बन्द  किया  गया  कौर  शब
 उसमें  क्या  ऐंडी  दिक्कत  है  जोकि  उसको

 चाल  नहीं  कर  सकते  ?  मैं  चाहूंगा  कि  उसे
 फिर  से  चालू  किया  जाय  ?  खालो  जूट  और
 टेक्सटाइल  की  ही  नहीं  बल्कि  दूसरी  इ  इस् ट्रीज
 भी  पनपें  और  इसके  लिए  जरूरी  हें  कि
 साधारण  आदमियों  को  बगैर  दिक्कत  के
 लोन  मिल  सके  ।  आज  उनको  लोन  मिलने
 में  बड़ी  कठिनाई  है  ।  जिनको  कि  बैंकों  ग्रे
 भी  लोन  भिलने  में  दिक्कत  होती  ज  उनको

 इससे  सहूलियत  होगी  बौर  ऐसा  होने  से

 वहू  अ्रपनी  इंडस्ट्रीज  को  बढ़ा  सकेंगे  ।

 Shri  Subbaraman  (Madurai):  I
 thank  you  for  the  opportunity  you
 have  given  me  to  speak  on  the  De-
 mands  of  the  Ministry  of  Industry.

 I  congratulate  the  Ministry  on  hav-
 ing  published  a  very  good  Report.
 We  find  that  many  industries  have
 been  started,  developed  and  expanded.
 Production  has  a'so  increased  in  many
 industries,  but  there  is  room  for  fur-
 ther  improvement.  The  quality  of  the
 articles  has  to  be  further  improved.
 We  shoulg  not  be  satisfied  with  the
 products  we  manufacture.  They
 should  be  equal  in  quality  to  foreign
 manufacture.  Till  we  attain  that
 stage,  we  should  go  on  improving.
 In  that  connection,  we  may  get  techni-
 cal  help  and  know-how  from  foreign-
 ers  where  it  is  necessary.  Rescarch
 shoulg  also  be  continuously  carried  om.

 We  find  that  steps  are  benig  taken
 to  standardise  goods.  This  is  absola-
 tely  necessary.  Unless  articles  are
 standardised,  there  will  not  be  much
 demand.  The  quality  should  also  be
 controlled.  I  am  glad  to  note  that
 steps  have  also  been  taken  in  that
 regard.
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 {Shri  Subbaraman]
 I  find  that  encouragement  is  being

 given  to  those  who  invent  new  articles
 and  improve  articles.  It  is  better
 now  and  then  that  the  inventions  are
 published,  so  that  the  general  public
 may  take  advantage  of  them.

 IT  am  also  glagq  that  we  are  getting
 foreign  participation  in  many  of  our
 industries.  In  that  way,  we  save
 some  foreign  exchange.  But,  at  the
 same  time,  we  should  be  careful  to
 see  that  foreign  participation  does  not
 affect  our  economy  in  any  way.

 The  handloom  industry  is  a  very
 important  sector  in  our  economy.
 Some  friends  have  spoken  about  that
 previous  to  me.  It  gives  employment
 to  several  lakhs  of  people,  and  even
 millions.  So,  we  should  see  that  the
 industry  is  protected  in  all  respects.
 In  view  of  the  levy  of  excise  duty  and
 increase  of  duty  on  certain  finer
 counts,  we  are  afraid  the  handloom
 industry  will  be  affected.  So,  I  re-
 quest  the  Industry  Ministry  to  take
 some  steps,  so  that  the  industry  is  not
 affected  by  the  excise  duty  or  increase
 of  excise  duty  on  yarn.

 We  should  have  very  good  designs
 fo  improve  the  quality  of  our  hand-
 loom  fabrics.  I  learn  from  some  re-
 port  that  they  have  sent  for  some
 gentlemen  or  ladies  who  are  experts
 in  fashions  and  designs.  That  advice
 should  be  made  available  for  the
 handloom  industry  also.  Though  we
 produce  very  good  cloth,  it  should
 also  be  made  attractive.  More  and
 more  handloom  cloth  is  now  being
 exported  to  foreign  countriss.  but  I
 feel  that  if  we  only  improve  our  de-
 ggns  and  manufacturing  patterns
 there  will  be  further  room  for  these
 exports.

 Next,  I  want  to  say  something  about
 khaodi,  Khadi  occupies  a  very  im-
 portant  place  in  our  economy.  Some
 speakers  before  me  have  attacked  the
 Khadi  Boarg  and  mentioned  that  the
 Khadi  Board  did  not  return  the  loan
 which  they  got.  I  think  it  was  only
 a  technical  mistake  that  they  did  not
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 return  it,  They  should  have  got  the
 certificate  of  utilisation  of  funds.
 Another  thing  is,  the  loan  had  to  be
 renewed.  With  that  idea  perhaps
 they  did  not  return  the  loan  which
 they  got.  So  there  was  nothing
 wrong  as  such,  except  that  there  was.
 some  technical  mistake.

 Khadi  will  be  there  as  long  as  we
 have  to  solve  unemployment.  ‘Though
 it  may  look  costly  and  crude,  there
 is  no  other  better  way  of  getting  em-
 ploynient  to  millions  of  our  people.

 I  agree  that  khadi  production  should
 not  be  like  this,  as  it  is  now.  Even
 when  Mahatma  Gandhi  was  there  he
 took  steps  to  improve  the  manufac-
 ture  of  khadi,  so  that  there  might  be
 less  of  exertion  or  strain  on  the  spin-
 ner.

 Shri  Bade  (Khargone):  Khadi  of
 Mahatma  Gandhi  has  gone,  now  Nehru
 khadi  is  here.

 Shri  Subbaraman:  As  long  as  un-
 employment  is  there  I  think  khadi
 production  will  help  to  a  great  ex-
 tent.  Now  there  has  been  a  little
 change  in  the  policy  of  khadi  produc-
 tion.  It  is  like  this.  If  only  one  spins
 yarn  and  gives  it  to  the  khadi  bhan-
 dar,  he  will  get  cloth  of  that  quantity
 of  yarn;  there  are  no  weaving  charg-
 es.  I  feel  that  the  production  of  khadi
 will  be  further  increased  by  this.  In
 all  the  countries  we  can  see  that  cer-
 tain  articles  are  costlier.  They  have
 to  be  like  that.

 श्री  कछवाय  :  कोरम  नहीं  है  ।

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung—Now  there  is  quorum.

 For  the  last  one  hour  the  quorum
 bell  has  had  to  be  rung  so  many  times,
 I  appeal  to  the  Members,  to  their
 sense  of  duty  to  maintain  quorum
 and  not  leave  the  House  without
 quorum.

 The  hon.  Member
 tinue.

 may  now  con-



 9079  Demands

 Shri  Tyagi  (Dehra  Dun):  Last  time
 a  convention  was  established  that  dur-
 ing  lunch  time  the  question  of  quorum
 is  not  raised.

 Mr.  Deputy-Speaker:  That  conven-
 tion  is  not  being  observed,  now;  that
 has  been  given  a  go-by.

 Shri  Subbaraman:  It  is  said  that
 khadi  is  costly  and  that  no  subsidy  or
 grant  should  be  given  for  the  produc-
 tion  of  khadi.  If  we  look  into  the
 affairs  of  other  countries  we  find  that
 certain  articles  are  costly.  For  ins-
 tance,  footwear  or  shoes  in  Russia  are
 three,  four  or  five  times  costlier  than
 in  India.  So,  if  we  are  particular  that
 everybody  should  have  employment,
 and  have  full  employment,  then  such
 industries  have  to  be  there.

 I  am  glad  that  there  is  iniprove-
 ment  in  Ambar  Charkha  and  to  know
 about  Sunder  charkha.  As  far  as
 Amber  charkha  is  concerned  there  is
 not  much  difficulty  in  spinning,  but
 there  is  difficulty  in  carding.  The
 bencfit  of  technical  improvement  and
 advancement  in  textile  machineries
 should  be  brought  in  and  applied  in
 making  the  carding  portion  of  the
 Amber  charkha  also  easier.  I  request
 the  hon.  Minister  to  pay  special  atten-
 tion  in  this  regard.

 Shri  C.  K.  Bhattacharyya  (Rai-
 ganj):  Sir,  I  had  to  go  to  the  Library
 for  a  book.  I  was  there  in  the  Lib-
 rary  and  I  came  here  running  when
 the  bell  rang.

 Mr.  Deputy-Speaker:
 not  there.

 Shri  C.  K.  Bhattacharyya:  May  I
 have  your  permission  to  go  to  the
 Library?

 Quorum  was

 Mr.  Deputy-Speaker:  Quorum  has
 also  to  be  maintained,  It  is  the  duty
 of  every  Member  to  maintain  quorum
 in  the  House.

 Shri  Subbaraman:  Village  industry
 also  occupies  the  same  place  as  khadi.
 Research  in  that  direction  should  also
 be  carried  on.  But  research  should
 be  done  in  such  a  way  that  it  can  be
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 adopted,  is  easily  acceptable  and  i
 less  costly.

 We  hear  that  all  our  rural  indus-
 tries  should  be  mechanised.  |  on  my
 part  do  not  want  to  stand  in  the  way
 or  object  to  that.  But  mechanisa-
 tion  should  be  carried  out  in  such  a
 way  that  it  does  not  effect  employ-
 ment  at  all.

 With  these  words,  Sir,  I  thank  you
 for  the  opportunity  you  have  given
 me  and  I  support  the  Demands  of  the
 Ministry.

 श्री  बड़े  :  माननीय  उपाध्यक्ष  महोदय,
 मैंने  एक  फिल्‍म  का  एडवर्टाइजमेंट  देखा,
 जिसका  नाम  था  “ब्लफ़  मास्टर”  1  मैंने

 मिनिस्ट्री  आफ़  इंडस्ट्रीज  की  रिपोर्ट  को  देखा
 है  ग्रोवर  वह  मुझे  पूरी  “ब्लफ़  मास्टर  मालूम
 होती  है  |  इसमें  लिखा  गया  है  कि  १६६१-
 ६२  में  औद्योगिक  उत्पादन  में  ६'  ६  प्रतिशत
 की  वृद्धि  हुई  शौर  ce  प्रतिशत  बढ़  गई  है,
 लेकिन  हमारा  लक्ष्य  था  ११  प्रतिशत  और
 वास्तव  में  उतनी  वृद्धि  होनी  चाहिए  थी  ।
 इसलिए  जो  वृद्धि  हुई,  वह  बराबर  नहीं  हुई  ।

 इस  रिपोर्ट  को  देखने  से  मालूम  हुआ  है
 कि  एक  साल  में  इस  मिनिस्ट्री  का  तीन  चार
 दफ़ा  नाइफ़रकेशन  हुआ  |  कभी  कोई  रिपार्ट-
 मेंट  लग  कर  दिया  गया  और  कभी  किसी

 दूसरे  मिनिस्टर  को  दे  दिया  गया  ।  इसमें
 लिखा  है  :

 “On  9th  July,  963  the  Ministry
 of  Commerce  and  Industry  was
 bifurcated  into  two  Ministries  viz.,
 Ministry  of  International  Trade
 and  Ministry  of  Industry.  Fur-
 ther  reorganisation  took  place  on
 the  20th  October.  1963”.

 दो  मिनिस्ट्री  हो  गईं  ।

 “when  the  Department  of  Com-
 pany  Law  Administration  was
 transferred  from  the  Ministry  of
 Industry  to  the  Ministry  of  Fin-
 ance  (Department  of  Revenue).”
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 [at  बड़े

 यह  चीज़  तीन  महीने  के  अन्दर  हुई  ।
 वास्तव  में  कम्पनी  ला  को  इसमें  कराना  चाहिये
 था,  इण्डस्ट्री  के  प्रकार  जाना  चाहिये  था
 लेकिन  उसकों  फाइनेंस  में  दे  दिया  गया  ।
 क्यों  दे  दिया  गया,  पता  नहीं  ।  क्या  पालिसी  है
 इसका  कुछ  पता  नहीं  चलता  हें  1

 फिर

 ‘On  28  November,  l963  the
 chemical  industries  were  transfer-
 red  to  the  Ministry  of  Petroleum
 and  Chemicals  and  the  subject
 “Not-ferrous  Metals”  was  trans-
 ferred  to  the  Ministry  of  Steel....’

 वास्तव  में  तान-फेरस  मेटल  का  पूरा  विभाग

 इण्डस्ट्री  के  अन्तरगत  होना  चाहिये  था  ।

 भागे  लिखा  है  :

 ‘On  January  8,  ‘1964,  the  sub-
 jects  “Textiles  and  Jute”  and
 “Cowicri”  were  transferred  from
 the  Ministry  of  International
 Trade  and  the  Ministry  of  Steel,
 Mines  and  Heavy  Engineering
 respectively  to  the  Ministry  of  In-
 dustry,’

 इसे  मालूम  होता  है  कि  शासन  के  पास  डेफी-
 निट  कोई  चीज  नहीं  है।  एक  साल  में  तीन
 तीन  और  चार  चार  चेंजिज्ञ  क्यों  किये  गये,
 इसका  कुछ  पता  नहीं  ।  इन  चेंजिज़  का  लोगों
 पर  अच्छा  प्रभाव  नहीं  पड़ता  हैं  -  जो  चेंज
 करनी  हों,  वे  एक  ही  बार  में  कर  देती  चाहियें,
 रोज़  रोज़  चेंजिज़  नहीं  करते  रहना  चाहिये  ।
 जो  इए्डस्ट्रियलिस्ट्स  होते  हैं,  जो  दूसरे  लोग
 होते  हैं,  उनको  इस  गड़बड़ी  के  कारण,  इस
 कनफ्यूजन  के  कारण  बहुत  तकलीफ  होती  है  ।
 उन  को  मालूम  नहीं  पड़ता  है  कि  कौनसी
 मिनिस्ट्री  के  पास  किस  चीज़  वे  लिए  जाना

 चाहिये  t

 श्री  त्यागी  :  पालिसी  तो  कॉससस्‍्टेंट  रही  ।
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 श्री  बड़े  :  पालिसी  भी  तो  कंसलटेंट  नहीं
 रह  पाती  है,  हर  मनुष्य  की  प्रकृति  भिन्न-भिन्न
 प्रकार  की  होती  है।  एक  मस्ती  की  एक  पालिसी
 होती  है  तो  दूसरे  की  दूसरी  हो  सकती  है,
 पालिसी  बदल  सकती  हैं  ।

 सरकार  को  देखना  चाहिये  कि  फारेन
 कैपिटल  कितना  लेता  चाहिये,  किस  हद  तक
 कोलेबोरेशन  होनी  चाहिये  ।  मैंने  देखा  है  कि
 रायलटी  के  रूप  में,  प्रा फिट्स  के  रूप  में  बहुत
 सा  पैसा  विदेशों  को  चला  जाता  &  t  कितना
 कॉलैबो रेश  होना  चाहिये,  फीस  हद  तक
 उसको  क्रिया  जाना  चाहिये,  कितना  पैसा
 राना  चाहिये,  इसकें  बारे  में  पी०  ए०  सी०
 ने  अपनी  २२  वीं  रिपोर्ट  में  बहुत  अच्छे  रिमार्क
 दिये  हैं  -  त्यागी  जो  उसके  चेयरमैन  हैं  ।  कमेटी
 ने  कहा  है:

 “In  para  45  of  their  Ninth  Re-
 port,  the  Committee  had  discussed
 the  question  of  fixing  a  limit  on
 borrowing  by  Government  by  a
 law  passed  by  Parliament  under
 Article  292  of  the  Constitution.
 It  was  urged  before  the  Committee
 that  Parliament  had  ample  oppor-
 tunity  to  cxamine  the  plan  and
 the  targcts  of  borrowing  at  two
 stages  viz.  once  when  the  Plan
 was  discussed  and  approved,  and
 secondly  when  the  annual  budget
 proposals  were  discussed  wherein
 the  entire  requirements  of  funds
 including  the  borrowing  program-
 me  were  included.  The  Com-
 mittee  felt  that  the  existing  man-
 ner  of  getting  Parliamentary  ap-
 proval  to  the  borrowing  program-
 me  of  Government  did  not  pro-
 vide  a  satisfactory  opportunity  for
 an  intelligent  appraisal  in  Parlia-
 ment  of  the  issues  involved,
 which  would  be  afforded  if  there
 were  a  specific  debate  thereon.”

 भागे  जाकर  कहा  है  :

 “The  size  of  the  dcbt  as  on  ‘S1st
 March,  963  was  stated  by  the
 Comptroller  ang  Auditor  General
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 to  be  Rs.  1621  crores  out  of  which
 the  market  borrowing  amounted
 to  Rs.  287l  crores.  The  Com-
 mittee  note  that  although  a  year
 hag  elapsed  since  they  suggested
 that  a  study  should  be  made  of
 the  procedures  followed  in  various
 democratic  countries  for  obtaining
 parliamentary  approval  to  Gov-
 ernment  borrowing,  not  much
 headway  had  been  made  in  this
 regard.”

 कहां  तक  यह  बारोइंग  होना  चाहिये,  इसके
 बारे  में  शासन  ने  कुछ  भी  अभी  तक  निर्णय
 नहीं  किया  है  1  शासन  जितना  चाहे  बारोइंग
 कर  सकता  है।  इसमें  पालिमेंट  को  भी  अधिकार

 नहीं  है,  वह  भी  कोई  लिमिट  नहीं  लगा  सकी

 हे

 मैं  कुछ  फिगर  लाया  हूं  जिनके  अनुसार
 में  बतलाना  चाहता  हूं  ।

 Figures  of  remittances  on  account  of
 royalty  payments  to  foreign  concerns
 are  not  separately  available  but  they
 are  merged  with  the  figures  of  pay-
 ments  for  the  usc  of  trade  marks,
 copyrights  and  rentals  payable  for
 foreign  machinery....  The  following
 amounts  were  remitted  abroad  to  for-
 eign  concerns....

 955  48  Jakns;
 956  ;  0  lakhs;
 957  92  lakhs;
 958  27  lakhs;
 959  56  lakhs;
 960  226  lakhs;
 96  252  lakhs;
 962  339  lakhs;
 963  not  yet  available.

 The  Minister  of  Industry  (Shri
 Kanungo):  What  is  the  document  the
 hon.  Member  is  quoting  from?

 Shri  Bade:  Lok  Sabha  Secretariat,
 Parliament  library:

 Subject:  Royalty,  profits,  ete.  paid
 to  foreign  concerns.  This  is  from  the
 Parliament  Library.
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 प्रगर  श्राप  चाहें  तो  मैं  प्रांतों  दे

 हूं

 अकेले  इंग्लैण्ड  की  गोरी  पूंजी  जो
 १६४७  में  दो  सौ  करोड़  की  थी  अब  ४१५
 करोड़  की  हो  गई  है  tT  जो  प्राफिट  था,  जो  राय-
 लटी  थी,  वह  ऊपर  की  फिगर्स  देकर  मेंने
 श्रापकों  बताई  हैं  1  जो  पैसा  बाहर  जाता  है,
 उस  पर  कुछ  तो  पालिमेंटरी  कण्ट्रोल  होना
 चाहिये,  कितना  बारोइंग,  कितना  कोलंबो-
 रोशन  हो,  उस  पर  भी  तो  कुछ  पालिमेंट  का

 कण्ट्रोल  होना  चाहिये  t  इण्डस्ट्रियल  पालिसी
 का  निर्णय  होना  चाहिये,  कि  कितना  कोलंबो-
 रोशन  फारेन  का  होना  चाहिये  |  यह  अगर

 नहीं  होता  है  तो  कर्जा  बढ़ता  ही  जाएगा  और
 शौर  बढ़ता  ही  जा  रहा  है  शौर  कोल बोरे शन
 के  रूप  में,  रायल्टी  के  रूप  में  बहुत  पैसा  विदेशों
 में  जा  रहा  है|  स्वदेशी  रुपये  को  लगाने  की
 जो  मवमेंट  है  गौर  जो  यह  मूवमेंट  चली  है  कि
 सभी  चीज़ें  इंडिया  में  बनें  फारेन  कोजेबोरेशन
 के  साथ,  उन  पर  मेड  इन  इंडिया  लिखा  जाए,
 इसका  कुछ  तो  शासन  को  निर्णय  करना
 चाहिये  ।

 श्व  मैं  प्राइसिंग  पालिसी  के  बारे  में  कुछ
 कहना  चाहता  हुं  ।  प्राइसिंग  पालिसी  की  पी०
 qo  सी०  में  बहुत  चर्चा  हुई  थी  2  पी०  To  सी  ०.
 की  रिपोर्ट  में  भी  इसका  ज़िक्र  किया  गया  है  1
 जो  स्टडी  टूर  था  उसमें  गया  था  और  मैंने
 देखा  है  कि  जितनी  इण्डस्ट्रीज़  हैं  सब  की
 प्राइसिंग  पालिसी  फिक्स्ड  नहीं  है,  कहीं  तो
 कम  डेप्रिसिएशन  लिया  जाता  ?  और  कहीं
 ज्यादा,  कहीं  पांच  परसेंट  होता  है,  कहीं  दस
 परसेंट  होता  है  पिम्परी  में  मैं  गया  था  और

 वहां  पर  मैंने  पूछा  कि  किस  प्रकार  से  प्राइसिंग
 पालिसी  होती  है  |  वहां  पर  भी  हमारा  और
 उनका  बहुत  डिफेंस  श्राफ  झोपड़िया  था  ।
 पी०  To  सी०  ने श्रपनी  २३वीं  रिपोर्ट  में
 कहा  है  ?

 “The  Committee  have  also  ex-
 pressed  the  hope,  in  para  09  of
 this  Report  that  efforts  would  be

 सकता
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 [Shri  Bade]
 continued  to  bring  down  the  cost
 of  production  in  NEPA  Mills  Ltd
 In  regard  to  the  pricing  policy  in
 general,  while  the  Committee
 agree  in  principle  that  all  indus-
 trial  and  commercial  transactions
 in  the  public  sector  should  earn
 enough  profits  to  be  able  to  give
 a  good  dividend  to  the  exchequer
 and  to  build  up  reserves  to  finan-
 ce  their  own  future  expansion,
 the  Committee  feel  that  some
 principles  should  be  laid  down  as
 to  see  that  the  pricing  policies  do
 not  become  an  instrument  of  in-
 direct  taxation  as  the  power  of
 taxation  is  the  prerogative  of  Par-
 Tiament  only.”

 उसने  कहा  है  कि  इंडस्ट्रीज  में  कोई  कंसिस्टेंट
 प्राइसिंग  पालिसी  नहीं  है  ।

 सबमें  इंडस्ट्रीज  डिपार्टमेंट  को  तरफ
 प्राता  हुं  ।  जो  इंडस्ट्रीज  हमारे  देश  में  हैं,
 उनकी  दरअसल  में  डिफिकल्टीज़  क्या  हैं,
 इसको  ग्राहकों  देखना  हैं  1  पहली  डिफिकल्टी
 तो  यह  हूँ  कि  उनक'  कच्चा  माल  नहीं  मिलता
 है  ।  उनकी  रा  मोटी  रियल  नहों  मिलता  है  और
 प्यार  मिलता  है  तो  उनको  पाने  में  उनको  बड़ी
 डिफिकल्टी  होती  है  1  बिना  कच्चे  माल  के
 विभिन्न  प्रदेशों  में  जो  लधु  उद्योग  हैं,  जो  छोटी
 छोटी  इंडस्ट्रीज  हैं,  वे  कैसे  पनप  सकती  हैं,

 वें  कैसे  तरक्की  कर  सकती  हैं।  केन्द्रीय  सरकार
 ने  राज्यों  को  उचित  मात्रा  में  लोहे,  इस्पात,
 कच्चे  लोहे,  शीशे  आदि  vr  कोटा  दिया  ही
 नहीं  है  ।  में  प्रतीकों  उत्तर  प्रदेश  को  बात
 बतलाता  हूं  ।  उस  प्रदेश  के  उद्योग  उप मन्त्री
 ने  गत  १८  मार्च  को  स्पष्ट  शब्दों  में  यह  बात
 कही  है  कि  कच्चे  माल  की  कमी  से  राज्य  के

 लघु  उद्योगों  पर  प्रतिकूल  प्रभाव  पड़ा  है  ।
 साफ  शब्दों  में  यह  कहते  हुए  उन्होंने  बताया

 है  कि  केन्द्रीय  सरकार  ने  राज्य  को  उचित
 मात्रा  में  लोहे,  इस्पात,  कच्चे  लोहे,  शीशे  का
 कोटा  दिया  ही  नहीं  ।  इसका  एक  ही  उदा-

 हरण  पर्याप्त  होगा  ।  राज्य  को  जब  २  लाख
 चक  हज़ार  टन  कच्चा  लोहा  चाहिये  तो  उसे
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 केवल  २७  हजार  टन  कच्चे  लोहे  का  कोटा
 दिया  गया  ।  इस  प्रकार  जिस  संख्या  में  राज्यों
 में  भ्राप  चाहते  हैं  कि  स्माल  स्केल  इण्डस्ट्री
 बढ़ें,  वह  केसी  बढ़  सकती  है  ।  यह  चीज़  बनारस
 के  पत्र  “राज”  में  निकली  है,  जो  मैंने  प्राकार
 पढ़  कर  सुनाई  है  ।

 इसी  प्रकार  से  शब  मैं  भ्रामक  सामने
 मध्य  प्रदेश  के  बारे  में  कुछ  कहना  चाहता  हूं  ।
 वहां  पर  जितनी  इंडस्ट्रीज  को  लाइसेंस
 मिले  हैं  १६६०  में  या  १९६२  में  वे  श्रमी  तक
 स्टार्ट  नहीं  हुई  हैं।  जब  इसका  कारण

 पूछा  गया  तो  बताया  गया  कि  कच्चा  लोहा
 नहीं  मिलता  है  बौर  बिना  उसके  इन  इंडस्ट्रीज
 को  कैसे  स्टार्ट  किया  जाए  tT  मशीनरी  के  वास्ते
 लाइसेंस  तो  होता  है  लेकिन  फारेन  एक्सचेंज
 नहीं  मिलता  है  |  ये  जो  बाधा यें  हैं,  इनको  कैसे

 दूर  किया  जा  सकता  है,  इसको  भी  आपको
 देखना  चाहिये  |  मध्य  प्रदेश  की  तरफ  मन्त्री

 महोदय  का  न्यायिक  दृष्टिकोण  है.  ऐसा  मुझे
 प्रतीत  नहीं  होता  है  -  उसका  क्‍या  कारण  है
 मैं  नहीं  जानता  हूं  -  हो  सकता  है  कि  मध्य  प्रदेश
 के  जो  मन्त्री  हे,  उनका  जोर  बाप  पर  न

 पड़ता  हो  या  आप  मध्य  प्रदेश  के  लिए  कुछ
 करना  न  चाहते  हों  |  यहां  पर  मध्य  प्रदेश  की
 सरकार  ने  लाइजन  आफिसर  भी  रखा  हुमा
 है  जो  विभिन्न  मंत्रालयों  में  जाकर  पूछताछ
 करता  है,  मध्य  प्रदेश  को  जिस  जिस  चीज
 की  ज़रूरत  होती  है,  उसको  देखता  है,  मामलों
 को  परसु  करता  हैं  ।  लेकिन  उन्होंने  भी  कहा
 है:

 “A  major  hurdle  in  the  indus-
 trial  development  of  Madhya  Pra-
 desh,  particularly,  in  the  small-
 scale  sector,  is  the  inadequacy  of
 controlled  and  imported  materlals
 allotted  to  the  State.  It  is  true
 that  industrial  development  in  any
 State  should  be  largely  on  the
 basis  of  local  resources  for  pro-
 duction  of  consumer  goods  ig  es-
 sentially  dependent  on  controlled
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 and  imported  raw  materials,  and
 this  production  is  equally  impor-
 tant  for  the  balanced  industrial
 growth,  Shortage  of  raw-mate-

 Tials  has  not  only  affected  the
 future  development  but  has  also
 affected  the  existing  industries
 particularly,  traditional  type  of
 industries  which  form  the  main-
 stay  of  artisans  in  the  State.
 These  are  hardly  able  to  get  0
 per  cent  of  their  requirements.”

 यह  पत्र  लाइजन  ग्राफिक्स  ने  इंडस्ट्रीज
 डिपार्टमेंट  को  लिखा  था  ब्रोकर  उन्होंने  कहा  है
 कि  मध्य  प्रदेश  में  कम  इंडस्ट्रीज  होने  के कारण
 कया  हैं  |  उन्होंने  बताया  है  कि  इंडस्ट्रीज  जो
 स्टार्ट  नहीं  हुई  हैं,  उसका  कारण  यह  है  कि
 कच्चा  माल  नहीं  मिलता  है  यह  पूरी  की  पूरी

 रिपोर्ट  उनकी  शाई  है  और  उन्होंने  बताया
 है  कि  क़सम  में,  बिहार  में,  गुजरात  में,  सब
 स्टेट्स  में  क्या  स्थिति  है,  इसके  आंकड़े  कराये

 हैं  ।  बतलाया  गया  है  कि  वहां  पर  किस  प्रकार
 रा  मैटीरियल  मिलता  है  और  इमरजेंसी  की

 वजह  से  किस  प्रकार  उसकी  कमी  हुई  है  ।
 लेकिन  लोगों  का  कहना  है  कि  हमारे  ऊपर
 ज्यादा  ऊंची  लगाई  गई  है  ।

 इसके  बाद  मैं  एक  रिपोर्ट  लाया  हुं  जिसमें
 सै  बतलाना  चाहता  हूं  कि  स्वरूप चन्द  हुक्म चन्द
 घायल  मिल्स  खंडवा  में  स्टार्ट  होने  वाली  थी  ।
 उसको  सन्‌  १६६२  वें  लाइसेंस  मिला  लेकिन
 वह  कभी  तक  स्टार्ट  नहीं  हुई  ।  जब  उनसे  पूछा
 लाता  है  तो  कहते  हैं  :

 “There  are  facilities  of  land  and
 water  in  Khandwa.  Import
 licence  application  is  pending
 with  the  Chief  Controller  of  Im-
 ports  and  Exports.”

 यहां  जब  मैं  भ्राता  हूं  तो  ध्यान  जाता  है  बैरल
 एण्ड  ड्रम  इण्डस्ट्री  के  बारे  में  ।  मैं  आपको
 बनाना  चाहता  हूं  कि  छः  रोज  तक  हमारा
 इंटरप्लेनर  यहां  रोज  चक्‍कर  लगाता  रहा
 लेकिन  उसको  पता  नहीं  चल  पाया  कि  किधर
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 जाये  |  यह  मन्ता लय  इस  प्रकार  का  घूल-
 भुलया  हो  गया  है  |  पहले  जब  वहां  पहुंचा  तो

 कहा  कि  पास  दिखलाओ ों  ।  पास  दिखलाने  के
 बाद  कहा  कि  इस  सेक्रेटरी  के  पास  जाओ,
 फिर  कहा  उस  सैक्रेटरी  के  पास  नागों  |  । फिर

 उन्होंने  कहा  कि  पी०  To  के  पास  जाओ,
 पी०  ए०  के  पास  जानो  तो  कहते  हैं  कि  कल
 भाना  |  इस  तरह  से  छः  रोज  हो  गये  |  एम०
 पी०  भी  उनके  साथ  जाते  हैं।  मैं  कहना  चाहता
 हूं  कि  ग्रुप  सारे  दफ्तर  दिल्ली“में  ही  क्यों
 रखते  हैं  7  हर  एक  स्टेट  में  एक  एक  प्राफिट
 रख  दीजिये  ताकि  जिसकी  जो  डिमाण्ड  हो

 बह  वहीं  पूरी  हो  जाये  ।  न  तो  उनकी  बात

 सुनी  जाती  है  और  न  जवाब  दिया  जाता  है  |

 इस  कारण  जो  इण्डस्ट्री  वाले  हैं,  पैसे  वाले  हैं
 वे  लोग  सोचते  है  कि  कौन  कहां  कहां  कट  कट
 कर  दिल्‍ली  में  घूमता  रहे  अगर  वह  दूसरा
 घंटा  करेंगे  तो  ज्यादा  फायदे  में  रहेंगे  ।  इतने
 त्रस्त  वे  हो  गये  हैं  ;  वें  कहते  हें  कि  इंडस्ट्रीज
 डिपार्टमेंट  में  इतना  रेंडटेपिज्म  हैँ  कि  न  तो

 लोगों  को  कोटा  मिलता  है  न  मशीनरी  मिलती

 है  ।  जब  वह  मशीनरी  के  हायर  पर्चेज  के  लिये

 कराते  हैं  तो  उनके  कागज  दो  दो  साल  तक  रुके

 रहते  हैं  |  मैं  समझता  हूं  कि  अगर  मिनिस्टर

 साहब  हर  एक  टेबल  पर  जाकर  देखें  कि

 कौन  कौन  में  प्रकरण  वहां  पड़े  हें  तो  उनकी
 पता  चल  जायेगा  |  प्रखर  ऐसा  नहीं  होगा  तो

 जो  भी  पूंजी  लगाने  वाले  लोग  होंगे  वें  कहेंगे
 कि  हस  काम  को  करने  से  क्या  फायदा  ।
 वे  राज  पूंजी  लगाने  के  लिये  तैयार  नहीं  हैं  t

 घरहानपुर  ताप्ती  मिल्स  एसे  ही  है,  चिल्ला
 टोका  एस्टेट  इंडस्ट्रीज  लिमिटेड  ऐसे  ही  हूँ,
 हेमचन्द  राजकुमार  मोहाटा  ऐसे  ही  है  ।  उस
 को  सन्‌  १६६२  में  लाइसेंस  मिला  था  |  एक
 फर्म  को  १६६०  में  लाइसेंस  मिला  था  ।
 लेकिन  सब  मामले  प्राण  तक  पेंडिंग  पड़े  हैं  t
 ar  उन  प्रकरणों  को  निकाल  कर  देखें  कि
 उनका  जवाब  मिलता  है  या  नहीं,  फारेन

 एक्सचेंज  उन  को  मिलता  है  या  नहीं  |  मगर
 इसके  लिये  उनको  बक्का  न  काटना  पड़े  तो
 हीक  होगा  i
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 [Shri  Bade}

 इसके  बाद  मैं  नेपा  मिल्स  के  बारे  में

 कहना  चाहता  हूं  ।  वह  मध्य  प्रदेश  में  है  ।  उसके
 सम्बन्ध  में  पो०  to  सी०  ने  काफी  लम्बी
 रिपोर्ट  दी  है  |  वहां  पर  रा  मैटीरियल  मिलने
 का  बड़ा  भारी  सवाल  हैं  -  उस  मिल  में  केवल

 ३०,०००  टन  कागज  निकलने  वाला  हैं  जबकि

 हमको  चाहिये  Xo,000  टन  |  इतने  कागज
 के  लिये  जो  रा  मैटीरियल  चाहिये  वह  भाप  कहां
 से  लायेंगे  ।  सतपुडा  हिल्स  में  सलाई  की  झाड़
 इतनी  नहीं  है  गौर  रा  मटीरियल  नहीं  मिलेगा  ।
 इसके  सम्बन्ध  में  श्रमिकों  ध्यान  देना  चाहिये
 कि  वहां  पर  बम्बू  काफी  है।  बिम्बू  और  सलाई
 दोनों  को  मिला  कर  आप  कागज  तयार  कर
 सकते  हैं  ।  भ्रमर  बिम्ब  का  इस्तेमाल  नेपा  मिल्स
 में  नहीं  किया  जायेगा  तो  धीरे  धीरे  सलाई

 बुद  की  शार्ट  होने  वाली  है  ।

 इसी  तरह  सीमेंट  का  मामला  है  ।  हमने
 देखा  है  कि  हर  एक  गांव  में  लोग  चिल्लाते  हैं
 कि  सीमेंट  नहीं  मिलता  t  सीमेंट  की  जरूरत
 जितनी  शहरों  में  है  उतनी  गांवों  में  नहीं  ॥
 करो  में  बड़े  बड़े  लोगों  के  बंगले  शौर  हवे  लिया
 बनाई  जाती  हैं  ।  वें  लोग  सीमेंट  को  ब्लैक
 मार्केट  से  लेते  हैं  ।  काश्तकारों  को  एक  थैला
 सीमेंट  नहीं  मिलता  हे  ।  भ्राखिर  सीमेंट  के
 इन्दर  यह  पोल  क्‍यों  है  ।  भ्रमर  आप  दूसरे
 देशों  से  मुकाबला  करेंगे  तो  देखेंगे  कि  वैसे  ही
 हिन्दुस्तान  में  सीमेंट  का  कंजम्शन  बहुत  कम
 है  t  सीमेंट  इण्डस्ट्री  इन  फ्रांस,  यू०  एस०  To
 wee  ब्रिटन  की  जो  रिपोर्ट  है  उसमें  लिखा
 गया  हूँ  L

 “The  progress  of  the  industry
 in  various  countries  abroad,  and
 the  rising  standard  of  living  of
 the  people  can  best  be  gauged  by
 the  per  capita  consumption  of
 cement.  While  the  per  capita
 consumption  of  cement  is  285
 kgs.  in  France,  it  is  30  kgs.  in  the
 USA,  and  220  kgs.  in  Britain.
 The  highest  known  figure  is  500

 Kgs.  in  Switzerland.  As  against
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 these  the  per  capita  consumption
 of  cement  in  India  is  as  low  as.
 20  kgs.”

 जब  यहां  पर  केवल  २०  कीलों
 ग्राम  सीमेंट  लगता  है  और  वह  भी  आप  दे  नहीं
 पाते  तो  फिर  सीमेंट  इण्डस्ट्री  के  चलाने  से
 क्या  फायदा  ।  जनता  चिल्लाती  रहती  है  घ्रौर
 सीमेंट  नहीं  मिलता  हैँ  ।  इण्डस्ट्रीज  पर  इतना
 खर्च  होता  है,  जनता  टैक्स  देती  है  इसलिये
 कि  वह  चाहती  है  कि  उसे  सीमेंट  मिले  ।  लेकिन
 राज  उसको  एक  थैली  सीमेंट  मिलना  भी

 मुश्किल  है  ।  भगर  श्राप  उसको  देखेंगे  तो  श्राप
 को  प्रतीत  होगा  कि  सीमेंट  के  अन्दर  कितना
 घोटाला  &  शर  लोगों  को  सीमेंट  क्‍यों  नहीं
 मिलता  है  ।  हमारे  यहां  तीन  लाइसेंस  सीमेंट
 के  लिये  दिये  गये  हैं  लेकिन  अभी  तक  वह
 इंडस्ट्री  शुरू  नहीं  हुई  है  क्योंकि  फारेन  एक्सचेंज
 इंडिजिनस  मशीनरी,  हायर  पर्चेज  मशीनरी
 प्राणी  की  जो  बाते  हैं  वह  कंबल  एक  जगलरी  है  1
 इसी  रास्ते  मैं  कहता  हूं  कि  यह  मिसाल
 तो  एक  ब्लड  मास्टर  है  1

 इसके  बाद  मैं  खादी  के  ऊपर  जाता  हूं
 मैंने  अपने  भाषण  में  कहा  था  कि  खादी
 ग्रामोद्योग  या  खादी  डिपार्टमंट  तो  केवल  एक
 प्रनाथालय  है  कांग्रेसी  लोगों  के  लिये  |  चुनाव
 के  वक्‍त  में  जिसने  कुछ  काम  किया  था  भ्रमर
 बहू  मिनिस्टर  नहीं  हो  सका,  या  चुनाव  में
 हार  गया  तो  उसको  इस  अनाथालय  में  भेज
 दिया  ।  गर  आप  इस  घोटाले  को  देखेंगे  तो

 वहां  जो  खर्च  किया  जाता  है  उसका  सर्टिफिकेट
 जाने  में  दिक्कत  होती  है  कि  हमने  इतने  पैसे
 लगा  दिये  |  वह  सर्टिफिकेट्स  भी  to  To  सी०
 के  पास  नहीं  आते  ।  जब  उनसे  पूछा  जाता  हैं
 तो  कहते  हैं  कि  हमने  आदमी  भेजा  था  लेकिन
 भ्र भी  तक  सर्टिफिकेट्स  बनकर  नहीं  शाये  हैं  ।
 दिल्‍ली  में  जो  चीज  होती  है  वह  बिल्कुल  दिया
 तले  अन्धेरे  जैसा  है  उसे  देख  कर  तो  मूझे
 ताज्जुब  हुआ  :  कहते  हैं  कि  खादी  ग्रामोद्योग
 तो  नो  प्राफिट  नो  लास  बेसिस  पर  चलता  है  ।
 लेकिन  वहां  पर  एक  दरी  ५००  Go  की  बेची
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 गई  ।  इसके  बाद  श्राप  देखिये  मेमों  ण  ४४  पर
 दो  दरियां  ३२८  Go  ६०  ऋण  पण  की  थीं  कौर

 बह  बिकीं  ५६०  रु०  की  |  इसमें  २३१  स०
 ४०  न०  To  प्राफिट  लिया  |  इसी  प्रकार  से

 दूसरी  दो  दरियां  थीं  ३७४  रु०  की  वह
 ५१०  Go  की  बिकीं  |  इस  पर  १३६  Fo
 प्राफिट  लिया  गया  t  इसके  बाद  एक  दरी
 २२३  To  Fo  Fo  प०  की  थी  n  इसको  ३०४
 Yo  Yo  नतम  पण  पर  बचा  गया  और  ८१  रु०
 २०  न०  प०  का  प्राफिट  लिया  गया  t  इसी  तरह
 से  आप  देखिये  कि एक  दरी  ३६८  eo  ४०  न०
 प०  की  थी,  इसको  ५४३  रु०  में  बेचा  गया
 और  १४४  Go  ८५  न०  To  का  प्राफिट  लिया
 गया  ।  इस  में  मेमों  नम्बर  के  साथ  सब  कुछ
 दया  गया  है  दिल्ली  से  एक  पेपर  छपता  है
 “हिन्दी  टाइम्स”  उसमें  २०  श्रवतूवर  के  अंक

 में  खादी  ग्रामोद्योग  भवन  का  घोटाला  के  नाम
 से  छपा  है  खादी  ग्रामोद्योग  भवन  के  जो  मैनेजर
 हैं  उनकी  फोटो  छपी  है  I  उसमें  बतलाया
 गया  है  कि  अपनी  पत्नी  को  जो  साड़ी  उन्होंने
 बेची  उसमें  कितना  रिबेट  दिया  है  और  कंसेशन
 दिया  है  ।  दूसरे  लोगों  को  इस  पर  कितना
 कंसेशन  दिया  जाता  है  यह  भी  बतलाया
 गया  हैँ  1

 शी  उ०  मू  त्रिवेदी  :  बोलो  न  कितना
 कंसेशन  दिया  1

 थी  बड़े  :  बतलाता  हूं  ।  यहाँ  पर  दिया
 हुभा है :

 “श्री  टण्डन  खादी  ग्रामोद्योग  भवन
 के  सर्वेसर्वा  हैं  इसलिए  अपनी  भर्ती  से
 कपड़ों  के  दाम  जब  चाहें  घटा  लेते  हैं  प्रौर
 जब  चाहें  बढ़ा  लेते  हैं  7  प्र पने  लिए  कार्य-
 कर्ता  शौर  दूसरे  कमीशन  के  अलावा
 पचास  प्रतिशत  की  विशेष  छूट  ले  लेते  हैं  ।
 ६  नवम्बर,  १६६२  को  उन्होंने  तीन
 साड़ियां  खरीदीं  जिन्हें  उनकी  पत्नी
 श्रीमती  श्याम  टण्डन  ने  लिया  |  इस  पर
 दूसरे  कमीशनों  के  ग्र लावा  पचास  प्रतिशत

 CHAITRA  14,  886  (SAKA)  for  Grants  gog2:

 की  स्पेशल  छुट  ली  जिसका  प्रमाण  यह
 रसीद  है  i”

 इस  प्रकार  के  घोटाले  चलते  हैं  जिनसे  खादी
 बदनाम  होती  है  t  क्योंकि  वहां  पर
 बड़े  खरीदारी  लोग  रहते  हैं  जिनको  नीचे  के
 लोग  नाराज  नहीं  करना  चाहते  ।  इसलिये
 जितनी  मोटी  खादी  कई  पहने  उतना  ही  वह
 देशभक्त  है  यह  इसकी  डेफिनिशन  हो  गई  है  t
 इसलिये  इसकी  तरफ  श्रमिकों  देखना  चाहिये  ।
 राज  खादी  बणमोद्योग  भवन  के  लोगों  में  बड़ा
 सन्तोष  है  क्योंकि  उनकी  कोई  रिकर्नाइज्ड

 यूनियन  नहीं  है  ।  भवन  के  एम्प्लायीज  के
 ग्रह  भ्रच्छे  नहीं  हैं,  डी ०ए०  नहीं  मिलता  है उनको
 ए  क्लास  सिटी  के  श्रलाउन्सेज़  नहीं  मिलते  ।
 जी०  पी०  फण्ड  की  सुविधा  उनको  नहीं  हैँ।

 “Bonus  and  gratuity  should  also
 be  given  to  all  workers”.

 एसा  उन्होंने  कहा  था  लेकिन  वह  भी  उनको

 नहीं  दिया  जाता  है।  यह  जो  खादी  ग्रामोद्योग
 भवन  का  घोटाला  हैँ  उसको  साथ  ही  श्राप
 मध्य  प्रदेश  के  खादी  ग्रामोद्योग  को  देखिये  a
 ora  भ्राखिर  लोग  खादी  के  विरोधी  क्‍यों  हो
 रहे  हैं  a इसका  केवल  यही  कारण  हैँ  कि  इसमें
 जो  लोग  रहते  हैं  वे  चुनाव  के  वक्‍त  कांग्रस
 का  प्रचार  करते  हैं  ।  जो  महात्मा  गांधी
 की  खादी  थी  उसको  हटा  कर  शीराज़

 नेहरू  जी  की  खादी  प्रा  गई  हैँ  ।  नेहरू  खादी
 का  मतलब  यह  हैं  कि  यहां  यन्त्र  यग  प्रा
 गया  है  -  नेहरू  युग  में  शब  टक् स्टाइल  मिल  में
 खादी  तयार  होती  हूँ  7  उस  कपड़  को  पहनने
 से  राज  देशभक्ति  मालूम  होती  है  शादी
 ग्रामोद्योग  के  कपड़े  पहनने  से  देशभक्ति

 होती  हो  एसा  नहीं  हे  ।  दिल्ली  के  इंडस्ट्रीज
 डिपार्टमेंट  के  तले  यह  खादी  ग्रामोद्योग  भवन
 का  घोटाला  चल  रहा  हैं  |  यह  दिया  तले
 अन्धेरा  वाली.  बात  है  जो  अखबार  मेरे
 पास  हैं  उस  के  तीन  तीन  इश्यूज़  में  दिया  गया  है
 कि  किस  तरह  से  खादी  दौर  ग्रामोद्योग  भवन
 में  घपला  चल  रहा  है  1  इस  घोटाले  को  श्राप
 देखिये  ।  कितने  पैसे  का  घोटाला  है  |  वहाँ
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 ्र  जो  स्टाफ  होता  है  वह  वस्तु ग्न ों  के  स्टाक
 है  ऊपर  नहीं  है,  कीमतों  के  प्रनुसार  वहाँ  पर
 टाफ  रखा  जाता  है  |  मतलब  कि  यह
 बतलाया  जाता  है  कि  वहाँ  पर  इतने  का  माल

 :है।  जैसे  मान  लिया  जाये कि  वहां पर  १०,०००
 Wo  का  माल  हुं  तो  यह  नहीं  बतलाया  जाता  कि

 वहाँ  इतनी  दरियां  हैं,  इतने  कम्बल  हैं,  इतनी
 दूसरी  चीजें  हैं।  इस  तरह  के  घोटाले  चल  रहे
 हैं  कि  जेसे  कोई  माल  Yo  Fo  का  है.  उसके
 २४५  Bo  वाला  दिये  ।  इसी  तरह  से.  मैं
 समझता  हूं  कि  ३०  रु०  के  माल  के  ५०  Fo
 बता  दिये  जाते  होंगे  और  इस  तरह  से  हिसाब
 बराबर  कर  के  बतला  दिया  जाता  होगा  ।
 तो  मैं  समझता  हूं  कि  जहां  जहां  खादी  और

 नब्ामोद्योग  भवन  हैं  वहां  वहां  कम  से  कम  इस
 का  ध्यान  रखता  चाहिए  in  इंडस्ट्री  मंत्री
 इस  काम  में  जनता  की  गाढ़ी  कमाई  का  पैसा
 यों  लगाते  हैं  ।  मेरा  खयाल  है  कि  इस  काम
 में  १३  करोड़  गा  १७  करोड़--मुझे  ठोक
 याद  नहीं--गया  लगाया  गया  हे  1  जब
 टेक्सटाइल  मिल्स  से,  पावर  लम्स  से  और
 हैंड  लम्स  से  काफी  कपड़ा  निकल  रहा  है,
 तो  स्वतंत्रता  संग्राम  के  इस  अवशेष  को  क्यों
 कायम  रखा  जाता  हैं  -  ग्रोवर  नगर  इसको
 कायम  रखा  ही  जाता  है  तो  इसमें  सब  को
 लिया  जाये,  केवल  उन  लोगों  को  इसमें  न
 लिया  जाये  जो  कि  चुनाव  शादी  में  आप  का
 काम  करते  हैं  ।

 प्त  में  मेरा  यह  निवेदन  है  कि  आपको
 अपनी  प्रोसेसिंग  पालिसी  को  ठीक  से  निश्चित
 करना  चाहिए  और  इस  बात  का  ध्यान  रखना
 चाहिए  कि  भ्रमरी कन  भर  ब्रिटिश  कपीटल
 से  कितना  कोलेबोरेशन  किया  जाये  t  कहीं
 ऐसा  न  हो  कि  जिस  प्रकार  से  ईस्ट  इंडिया
 कम्पनी  तराजू  ले  कर  पायी  थी  और  हमारे
 कपूर  हावी  हो  गयी,  उसी  तरह  फिर  यह
 ब्रिटिश  बौर  प्रमेरिकन  कैपिटल  हमारे  उपर

 हावी  हो  जाये  ।  हम  को  प्रिया  निजी  कैपिटल
 पावा  से  ज्यादा  बनाना  चाहिए  1

 45.00  hrs.
 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 THIRTY-NINTH  REPORT

 Shri  Hem  Eaj  (Kangra):  Sir,  I  bag
 to  move:

 “That  this  House  agrees  with
 the  Thirty-ninth  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to
 the  House  on  the  Ist  April,  1964."

 श्री  सिद्धइवर  प्रसाद  (नालंदा)
 उपाध्यक्ष  महोदय,  मेरा  प्रस्ताव  हैं  कि  हान
 सिंघवी  के  प्रस्ताव  में  एक  घंटा  शौर  बढ़ा
 दिया  जाये  !

 Mr.  Deputy-Speaker:  We  will  frst
 adopt  this  report  and  when  we  take  up
 that  resolution  we  will  see,

 Shri  U.  M,  Trivedi  (Mandsaur):
 Sir,  I  have  one  suggestion  to  make
 about  this  report.  I  do  not  know  how
 this  thing  gets  manipulated.  Bills
 which  have  been  moved  in  the  beginn-
 ing  of  962  sometimes  reach  a  higher
 leve]  and  sometimes  they  come  down.
 I  have  moved  a  Constitution  (Amend-
 ment)  Bill.  That  was  eighth  in  num-
 ber  and  then  it  came  down  to  thirty-
 seventh.  How  this  number  comes  to
 be  changed,  I  am  not  able  to  under-
 stand.  I  would  like  to  know  what  is
 the  procedure  that  is  followed.

 Mr,  Deputy-Speaker:  In  the  first
 place,  this  report  refers  to  resolutions.

 Shri  U.  M.  Trivedi:  I  thought  you
 said  that  it  refers  to  Bills.

 Mr.  Deputy-Speaker;  I  am  sorry,  it
 refers  to  resolutions.  As  regards
 Bills,  I  have  already  requested  the
 hon.  Member  to  bring  it  to  my  notice.
 I  do  not  know  what  Bill  he  is  refer-
 ring  to.  If  he  brings  it  to  my  notice
 T  will  look  into  it,  as  Chairman  of  the
 Committee.
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 Mow,  the  question  is:

 “That  this  House  agrees  with
 the  Thirty-ninth  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented
 to  the  House  on  the  Ist  April,
 1964.”

 The  motion  was  adopted.

 1583  brs.
 RESOLUTION  Re:  MINORITIES  IN

 EAST  PAKISTAN—Contd.
 Mr.  Deputy-Speaker:  The  House

 ‘will  now  take  up  further  discussion
 of  the  following  resolution  moved  by
 Shri  Tridib  Kumar  Chaudhuri  on  the
 ‘20th  March,  964:—

 “This  Elouse  is  of  opinion  that
 in  view  of  the  continuing  insecu-
 rity  of  the  life,  property  and
 honour  of  the  minority  communi-
 ties  living  in  the  castern  wing  of
 Pakistan  and  general  denial  of  all
 democratic  rights  of  the  people  in
 that  part  of  Pakistan,  the  Govern-
 ment  of  India  should,  in  addition
 to  removing  all  restrictions  on
 the  migration  of  people  belonging
 to  the  minority  communities  from
 East  Pakistan  to  the  Indian
 Union,  also  take  steps  to  raise
 the  issue  of  the  democratic  and
 human  rights  of  the  minorities  in
 the  forum  of  the  United  Nations
 under  appropriate  articles  of  the
 U.N.  Charter.”

 One  hour  and  six  minutes  are  left.
 How  long  will  the  hon.  Minister  take
 for  his  reply?

 The  Minister  without  portfolio  (Shri
 Lal  Bahadur  Shastri):  Not  more  than
 half  an  hour.

 Shri  N,  C.  Chatterjee  (Burdwan):
 Mr.  Deputy-Speaker,  Sir,  it
 time  that  the  Government  of  India
 should  change  its  policy  of  hesitation
 or  vacillation.  We  should  take  up  the
 cause  of  our  propaganda  machinery
 being  strengthened  _  seriously.  It
 should  give  up  its  defensive  attitude.
 [  was  with  the  hon.  Minister  without
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 portfolio  the  other  day  discussing
 certain  affairs  in  connection  with  Ben-
 gal,  and  I  told  him  that  I  was  very
 happy  to  inform  him  that  the  Indian
 branch  of  the  International  Commis-
 sion  of  Jurists  has  passed  a  resolution
 and  they  have  agreed  to  appoint  an
 international  commission  or  to  app-
 roach  the  International  Commission  of
 Jurists  at  Geneva  for  the  purpose  o:
 appointing  a  commission  of  inter-
 national  jurists  in  order  to  probe  the
 extent  of  casualties  and  other  torture
 and  persecution  of  the  minorities—
 Hindus,  Buddhists  and  Christians—in
 East  Pakistan.

 9996

 I  am  very  happy  that  Shri  Setalwad
 and  my  colleagues  have  accepted  it.
 I  hope  the  International  Commission
 of  Jurists  will  accede  to  our  request
 and  the  commission  will  be  working
 in  the  near  future.

 That  day  Shri  Shastri  told  me  that
 President  Aref  was  taken  by  the  Pak-
 istan  Government  to  Jhikargacha
 camp  and  he  was  shown  the  miserable
 condition  of  the  Indian  Muslim  refu-
 fees  who,  they  said,  were  driven  oui
 from  India,  snd  he  was  so  moved,  so
 much  perturbed  that  he  almost  came
 to  tears  and  made  a  donation  of  Rs.
 50,000  out  of  his  own  pocket  for  the
 purpose  of  helping  the  poor  refugees
 driven  out  from  India  owing  to  India's
 cruel  policy  towards  the  minorities.
 I  am  very  happy  to  inform  you  and
 this  House  that  this  is  a  Pakistani
 game.  They  have  played  a  hoax  on
 President  Aref.  I  have  been  to  the
 Jhikargacha.  I  was  touring  the  Indo-
 Pakistan  border  for  some  days  last
 week.  I  was  there  on  Monday  and
 Tuesday.  The  people  from  Jhikargacha
 came  and  told  me  that  they  have  play-
 ed  a  fraud  on  President  Aref.  What
 happened  was  this.  Some  Muslims  had
 been  brought  from  Chittagong  after
 Chittagong  had  been  badly  affected  by
 cyclone,  floods  and  epidemics.  There
 was  no  place  for  them  and  therefore
 they  had  been  brought  from  Chitta-
 gong  to  Jhikargacha.  President  Aref
 was  taken  there  and  he  was  shown  the
 Chittagong  Muslims  as  the  persecuted,
 tortured  minorities  from  India  who
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 had  been  driven  out  from  there  due
 to  cruel  persecution.  The  whole  thing
 was  a  fraud.  It  is  high  time  that  our
 Government  should  give  up  its  vacil-
 lation  and  expose  this  kind  of  chica-
 nery.

 Shri  U.  M.  Trivedi  (Mandsaur):  The
 Government  should  open  its  eyes.

 Shri  N.  C.  Chatterjee:  I  ought  to
 tell  you,  Sir,  that  today  the  papers
 have  announced—possibly  your  atten-
 tion  has  been  drawn  to  it—that  a
 Dakota  chartered  by  the  Union
 Government  carrying  22  American,
 British,  Russian  and  Indian  journalists
 an  a  Visit  to  the  Garo  Hills  of  Assam
 to  find  out  the  facts  about  the  mass
 exodus  of  Christians,  Hindus  and
 members  of  other  minority  communit-
 jes  from  East  Pakistan  was  refused
 permission  to  fly  from  Calcutta  to
 Gauhati  by  the  Government  of  East
 Pakistan.  You  can  easily  realise
 why  this  was  done,  It  is  because,
 the  papers  announced,  the  Pakistan
 Government’s  calculated  policy  is  to
 conceal  from  the  rest  of  the  world
 the  facts  about  the  migration  of  non-
 Muslims  from  East  Pakistan  and
 about  the  disturbances  that  had  led
 to  it.  The  papers  also  say  that  it  has
 been  definitely  announced  there  by
 responsible  people  that  in  the  Islamic
 Republic  of  Pakistan  No  religion
 except  one  can  exist  or  shall  exist.
 As  a  matter  of  fact,  they  are  thriv-
 ing  on  hatred  tewards  India.  And,
 what  is  worse  is  this.  The  two  wings
 of  Pakistan  are  so  different  that
 East  Pakistan  5  heing  exploited  by
 West  Pakistan.  There  was  a  strong
 democratic  movement  which  had
 come  into  being,  which  was  paining
 impetus
 In  order  to  sunnress  it  this  communal
 carnage  Wa:  deliberately  enacted.

 Sir,  what  is  depressing  is  this.  We

 were  told  when  we  reached  the

 border  that  on  Mondav—that  is  on

 30th  March—about  700  refugees  who

 were  coming  over  to  India  were  made
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 to  get  down  at  Baniapole  station  and
 they  were  not  allowed  to  come  over
 to  India,  They  were  all  huddled
 together.  Of  course,  they  were  not
 butchered  or  massacred,  but  they
 were  kept  in  that  state  possibly  for
 the  purpose  of  getting  some  money
 or  something  else  out  of  them,  They
 were  to  be  detained  for  24  hours  and
 then  allowed  to  come  over  to  India.  We
 expecteg  that  these  people  would  be
 coming  over  to  Petrapole  which  is
 the  first  Indian  station  on  the  Indian
 side.  We  waited  there  and  the  train
 was  to  come  at  about  3.5  or  3.20  p.m.
 We  waiteg  for  two  hours;  not  a  sign
 of  the  train,  Ultimately,  the  train
 came.  And  when  the  train  came,
 along  with  me  were  Shri  Apurbahal
 Majumdar,  a  Sanyal  Member  of  the
 Bengal  Legislative  Assembly,  Shri,
 Sasanka  Sekhar,  a  Member  of  the
 Bengal  Legislative  Council,  Shri
 Shiv  Nath  Bamgir,  a  well4known
 patriot  and  other  Jeader,  were  there.
 We  were  amazed  to  find  that  instead
 of  1,200  people  only  30  were  allow-
 ed  to  come,  All  the  rest,  about  1,000,
 were  not  allowed  to  come,  and
 you  will  be  amazed  to  know  that
 most  of  them  were  young  women  and
 children.  They  were  not  allowed  to
 come.  The  worst  thing  is,  some  of
 these  young  girls  and  some  of  the
 women  said  “We  will  not  get  down.”
 At  the  point  of  lathis  or  swords  they
 were  made  to  get  down,  Some  of
 them  were  huddleq  on  the  railway
 platform.  When  the  girls  refused  to
 come  down,  you  will  he  amazed  to
 know  that,  first  of  all,  there  was  an
 iNegal  levy  of  Rs.  45  each.  Then
 that  group  of  police  officers  went
 away.  Then  came  another  batch,
 and  that  made  the  poor  penple  pay
 cach  Rs.  25  more.  After  that,  they
 thoueht  there  was  the  end  of  the
 trouble  ang  the  train  would  move.
 When  the  train  was  ahout  to  move,
 a  thira  batch  of  police  officers  came
 and  said  “you  shall  not  he  allowed
 to  go.”  T  sent  a  telegrom  immediately
 from  the  railway  station  to  Shri
 Shastri  and  the  Home  Minister.  Shri
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 Nanda,  explaining  the  facts,  as  I
 could  not  meet  them  and  give  all  the
 details.  But  the  truth  is  this.  One
 bogie  was  full  of  yiris  and  they  said
 “we  will  not  get  down,  do  whatever
 you  like,  kill  us  if  you  want”.  Then
 the  officer  ordered  that  this  bogie
 shall  be  detached  and  the  bogie  was
 taken  out  of  the  train  ang  then  only
 the  train  was  allowed  to  move,

 I  can  understand  Pakistan  pursu-
 ing  a  deliberate  policy  that  no  Hindu
 or  no  minority  community  member
 shall  be  allowed  to  go  to  India  if
 he  has  not  got  a  passport  or  migra-
 tion  certificate.  But  if  a  mother,
 old  lady,  is  allowed  to  go  without  any
 papers,  her  daughter  is  not  allowed
 to  go.  I  have  got  here  a  statement
 signed  by  a  lady,  I  think  she  has
 given  her  name  as  Kaliswari  Bala.
 She  comes  from  Khulna,  She  says  here

 “T  was  allowed  to  come  with  no  mig-
 ration  certificate  or  passport,  but  my
 daughter  aged  40r5,  Madhuri  Bala,
 was  drageed  out  from  the  train  and
 was  not  allowed  to  come.”  <A  father
 was  allowed  to  come,  an  old  man,

 but  his  daughter  aged  4  or  5  was
 dragged  out  from  the  train  and  she
 was  not  allowed  to  come.  This  is  what
 is  happening  there,  and  it  is  high  time
 that  our  Government  sheuld  loudly
 Proclaim  this  to  the  outside  world.
 It  is  not  so  much  a  question  of  Kill-
 ing,  mass  killing,  as  happened  there
 earlier,  What  is  happening  is.  res-
 Ponsible  people  who  have  been  in
 charge  of  these  relief  camps,  in
 charge  of  these  transit  camps......

 Shri  Bade  (Khargone):  Why  should
 the  Pakistan  Home  Minister  come
 here  for  discussion  when  this  is  the
 position  there?

 Shri  N.  C.  Chatterjee:  flere  I  can
 give  you  the  figures  which  they  have
 given  me.  What  is  troubling  my
 people,  and  what  is  troubling  the
 whole  race,  is  a  national  problem;  it
 ie  a  humanitarian  problem.  When  I
 gave  the  total  number  of  people  kill-

 ¢d  बड  10,000,  Shri  Tyagi  gtoog  up
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 and  asked  “are  you  serious?”  I
 said  that  on  that  day  with  all  serious-
 ness,  that  that  was  only  for  Dacca
 and  Narayanganj.  A  senior  Congress
 Member,  Shri  Guha,  gave  the  figure of  20,000  for  East  Pakistan.  It  does
 not  matter  even  if  it  is  30,000  or
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 40,000.  But  what  js  happening  in
 Khulna?  700  girls  have  been
 kidnapped  there,  in  Jessore  350,
 in  Barisa]  39,  in  Khustia  200  and
 Rajshahi  250.  In  all,  about  5,000
 girls  have  been  taken  away  in  Dacca
 and  Narayanganj  and  contiguous
 villages.  The  total  number  is  prob-
 ably  more  than  6,500  and  not  a  trace
 of  them.  I  repratediy  appealed  to
 Shri  Nanda;  kindly  do  something.
 He  said:  “Very  well,  I  will  consider
 your  suggestion  of  approaching  the
 International  Red  Cross".  That  has
 not  been  gone.

 Then  he  said  that  he  would
 approach  some  of  the  Muslim  leaders
 for  re-vus  work,  There  were  some
 Muslims  who  told  me  that  they  are
 perfect'y  willing  and  if  the  Gov-
 ernment  permitted  them,  they  weuld
 go  and  find  out  whether  some  of
 these  girls  have  not  been  married
 forcibly  and  rescue  them  if  they
 are  available.  Anyhow,  this  thing
 requires  exposure  before  the  world
 forum,  and  I  appeal  to  all  sections  of
 the  House  to  accept  this  resolution
 of  Shri  Chaudhuri,

 It  is  not  a  question  of  party  politics.
 it  is  not  a  question  of  one  minority
 community;  it  is  a  question  of
 supreme  national  importance.  Our
 nation  is  in  danger.  As  you  know,
 80,000  people  have  come  over  this
 side  from  Mymensingh  and  about
 250.000  of  them  are  standing  at  the
 border  outposts.  You  will  be  amaz-
 ed  to  know  that  girls  who  are  want-
 ing  to  come  here  are  put  to  all  sorts
 of  indignities.  They  are  coming  on
 foot  because  they  cannot  afford  to
 have  any  other  means  of  transport-
 ation.  What  is  happening  in  the
 way?  They  are  regularly  molested
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 and  raped  before  they  are  allowed  Mr.  Deputy-Speaker:  Yes.  |  would
 to  come  over.  There  are  young  girls
 who  cannot  even  stand,  and  when
 these  poor  people  go  to  our  local,
 Officers,  some  of  our  officers  are  so
 heartless)  I  am  ashamed  to  say,
 they  say  “when  they  can  walk  on  foot
 for  three  days,  they  can  walk  for  a
 couple  of  days  more  and  reach  Bon-
 gang"  and  our  border  is  17  miles
 away  from  there.  I  have  appealed
 both  to  Shri  Shastri  and  Shri  Nanda
 by  telegrams  that  the  border  out-
 post  at  Boyra  and  other  places  should
 be  strengthened,  there  should  be  pro-
 vision  of  some  jeeps  and  some  cars,
 some  means  of  transport  and  that  the
 border  force  should  be  strengthen-
 ed  because  it  is  inadequate.

 I  think  it  is  high  time,  in  the
 interest  of  India,  this  fact  is  broad-
 cast  to  the  world  outside;  I  do  not
 mind,  whether  it  is  the  machinery  of
 the  United  Nations  or  any  other
 machinery,  but  it  is  high  time  that
 the  enormity  of  the  crime  of  genocide
 is  brought  home  to  the  outside
 world.  Our  present  publicity  is  very
 inadequate  and  poor,  In  some
 countries,  like  America,  today  it  is
 being  said  that  India  is  practising
 genocide.  It  ig  because  our  Embass-
 ies  ate  doing  nothing.  Our  propag-
 anda  machine  is  weak.  We  are  de-
 feated,  because  we  are  always  on
 the  defensive  with  the  result  that
 this  king  of  propaganda  is  being
 carried  on  against  us,  This  should
 be  boldly  countered  and  the  truth
 should  be  told.

 Mr.  Deputy-Speaker:
 only  56  minutes  left.

 Shri  Hem  Barua  (Gauhati):  No
 member  hag  spoken  from  our  party.

 Mr.  Deputy-Speaker:

 There  are

 “hat  may  be
 true.  The  Minister  requires  half  an
 hour.

 Shri  Tridib  Kumar  Chandhori
 (Berhampur):  Then,  7  hope  I  have  a
 right  of  reply.

 request  hon.  Memberg  not  to  take
 more  than  five  minutes  each.

 Shri  Hem  Barva:  It  is  very  difficult.
 to  express  our  view,  within  fiye
 minutes,

 Mr.  Deputy-Speaker:  The  original
 time  allotted  was  only  1-15,  hours.
 Then  it  was  increaseq  by  1-30  hours
 Now,  is  it  the  sense  of  the  House
 that  the  time  should  be  further  ex-
 tended?

 Some  Hon.  Members:  No  Sir.

 Mr.  Deputy-Speaker:  All  right.
 Five  minutes  for  each  member.

 Shri  C.  K.  Bhattacharyya  (Raiganj):
 Mr.  Deputy-Speaker,  Sir,  when  we
 deal  with  this  Resolution,  we  have
 got  to  judge  it  in  the  background.
 The  Constitution  of  Pakistan  makes
 it  a  theocratic  State,  ang  East  Pak-
 istan  is  a  part  of  that  State.  So,
 there  has  been  some  _  incongruity
 from  the  very  beginning,  East  Bengal
 or  East  Pakistan  jg  8  part  of  Pakistan
 and  a  theocratic  State  js  plunged  into
 the  midst  of  the  Indian  State  which
 is  so  secular.  This  itself  creates  an
 incongruity  which  nature  does  not
 tolerate,  This  should  have  been
 appreciated  from  the  very  beginning.
 It  is  something  like  a  dagger  plunged
 into  the  breast  of  a  secular  State,
 putting  a  theocratic  State  in  that  way.
 That  createq  a  problem,  and  the  in-
 congruity  which  I  referred  to  between
 theocratic  State  धातु  a  secular  State
 has  been  continuing  even  now.  We
 should  have  taken  the  warnings  at
 that  time  and  announced  before  the
 world  that  such  an  incongruity  can-
 not  continue.  We  diq  not  do  it,  and
 that  is  why  we  have  found  ourselves
 in  the  position  that  has  cropped  up.

 The  best  thing  would  have  been  if
 the  minority  communities  in  Pakistan
 could  fight  and  stay  there.  But  that
 is  possible  only  under  a  civilised
 government,  The  Government  of
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 Pakistan,  88  it  is  now,  has  forfeited
 the  claim  to  be  called  &  civilised
 government  They  are  suppressing
 Baluchs  in  their  own  State  80  ruth-
 lessly  that  even  today  there  is  a
 report  in  the  press  that  when  they
 have  protested  against  the  military
 rule,  they  have  been  bombed  from
 air  and  a  number  of  men  have  been
 killed.  If  that  is  so,  what  treatment
 can  these  minorities  expect  there?
 And  if  history  is  any  lesson,  history
 teaches  that  in  a  theocratic  State  the
 minorities  have  no  right  to  exist.
 They  are  wiped  out  today  or  to-
 morrow.  So,  the  position  will  be  that
 these  minorities  will  be  in  the
 difficulty  that  is  continuing  with  them
 and  so0Me  way  must  be  found  out
 for  them.

 What  I  wonder  is  whether  we  can-
 not  do  something  for  them,  as  Shri
 Chatterjee  was  suggesting  or  as  is
 already  suggested  in  the  Resolution.
 Take  the  cuse  of  South  Africa.  There
 they  have  introduced  apartheid.
 Those  six  million  Negroes  are  not
 ousted  or  killed;  they  are  being  se-
 gregated.  Even  against  that  the
 world  conscience  is  roused  ang  an
 embargo  has  been  put  against  send-
 ing  arms  to  South  Africa.  If  world
 conscience  could  do  that  in  favour  of
 6  million  Negroes,  why  can  world
 conscience  not  be  activiseg  to  func-
 tion  in  favour  of  9  million  minorities
 in  Pakistan?  That  is  the  question
 that  troubles  me.  Why  could  we  not
 do  it?  If  the  Negroes  could  have  the
 world  opinion  in  their  favour,  why
 could  we  not  have  the  opin‘on  of  the
 world  in  favour  of  the  minorities  of
 Pakistan?  There  are  6  million  there
 and  9  million  on  this  side.  This  is
 the  position.  In  this  position  we  shall
 have  to  try  to  bring  forward  such  a
 Measure  or  movement  in  which  we
 can  get  the  support  of  the  world  to
 Tesist  and  restrain  Pakistan  from
 what  it  is  doing  now.  But  so  long
 as  that  is  not  done,  as  I  have  said,
 these  minorities  have  no  future  there.
 They  must  be  given  whatever  pro-
 tection  we  could,  whatever  help  we
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 could  and  whatever  support  we  could
 from  this  side  of  India  so  that  they
 might  fing  a  place  in  society  and  live
 an  honourable  life  as  much  as  they
 can.
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 There  is  only  one  incident  that  I
 shall  mention.  The  trouble  last  time
 began  in  Khulna.  It  began  actually
 in  Chalna,  the  new  port  of  Pakistan.
 This  new  port  of  Pakistan  had  &
 stretch  of  villages  which  were  inha-
 bited  only  by  Hindus.  That  was  their
 problem.  They  wanted  to  get  the
 Hindus  out  of  that  area  where  the
 new  port  was  being  constructed,  but
 no  afrangement  could  be  made  to
 have  it  done.  The  last  riot  has  done
 the  business  and  terror  gangs  were
 set  on  and  the  entire  area  is  noW
 cleareq  of  the  Hindu  villagers.  That
 was  the  actual  intention  of  Pakistan
 and  they  have  done  it  in  this  way.

 Shri  Hem  Barua:  May  I  tell  you,
 Sir,  that  true  to  the  dictates  of  a
 theocratic  State,  Pakistan  is  worke
 ing  on  a  secret  unwritten  plan  to  ex-
 terminate  and  edge  out  the  minority
 communities  from  that  country.  This-
 problem  can  be  described  as  commu-
 nal  only  apparently,  but  in  a  deeper
 sense,  it  is  a  matter  that  is  actuated
 by  a  pre-planned  political  motive,  It
 is  this  aspect  of  the  problem  that  our
 Government  with  their  myopic  vision
 have  faileq  to  see,  realise  and  under-
 stand.

 I  do  not  want  to  recount  the  atro-
 cities  committed  by  Pakistan  on
 these  hapless  minorities,  but  I  would
 like  to  draw  the  Government's  at-
 tention  to  the  report  that  has  been
 prepared  by  Rev.  Kirkwood  which
 will  bring  to  light  the  depth  and
 dimension  of  the  problem.

 To  the  brutality  and  banality,  reign
 of  terror  ang  blood  instituted  by
 Pakistan,  they  have  added  a  new
 dimension,  When  the  terror-stricken
 migrants  want  to  flee  from  that  ac-
 cursed  land,  from  the  carnage  in
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 Fakistan,  they  are  being  barbarously
 fired  upon,  What  do  we  find?  Those
 of  them  who  have  reached  the  shore
 of  safety  in  this  country  are  battered,
 tattered  and  maimed  by  Pakistani
 bullets.

 But  what  have  our  Government
 done  to  help  these  hapless  victims  of
 communal  frenzy  in  Pakistan?  Un-
 fortunately,  except  issuing  statement
 to  the  effcci  that  they  have  cased  the
 condition,  of  migration,  Government
 have  not  done  anything  positive.  They
 have  not  taken  any  concrete  steps  to
 help  these  victims  of  communal
 frenzy  in  Pakistan,  Unfortu-
 nately,  our  leaders  have  forgot-
 ten  the  pledge  that  they  gave  to  the
 minorities  in  Pakistan  at  the  time  of
 partition.  I  would  ask  of  them:  Why
 give  pledges  if  you  cannot  honour
 them?

 Should  we  forget  that  Pakistan  has
 been  piling  humilittions  after  humi-
 liat'ons  on  a  nation  of  440  million  and
 our  Government  have  submitted  to
 these  insults  and  injuries  like  a  pac-
 ket  of  peanuts?)  Excepting  looking  at
 thie  tragic  spectacle  like  spectators  in
 a  footbal]  field,  this  bunch  of  insip'd
 men  in  the  Government  have  not
 done  anything.  They  have  never
 thought  in  terms  of  retaliation,  Why?
 Beccuse  they  876  mortally  afraid  of
 doing  anything  that  might  anger  Field
 Marshal  Ayub  Khan.  I  want  to
 know:  Is  the  Field  Marshal  not  al-
 Teady  angry?  Has  he  not  torn  to
 Plcces  all  the  solemn  agreements  in-
 eluding  the  Nehru--Liaquat  Pact  that
 is  today  dead  as  mutton?  Has  he  not
 done  his  damnedest  best  to  calumnise
 India,  malign  us  and  kick  us  as  hard
 as  possible?  Is  not  his  letter  in  reply
 te  the  hon.  Prime  Minister's  letter  a
 testimony  of  anger?

 I  do  not  want  to  speculate  on  the
 outcome  of  the  Home  Ministers’  Con-
 ference,  but  the  very  fact  that  Gene-
 ral  Ayub  Khan  has  very  cleverly
 Mnked  up  the  question  of  illegal
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 Pakistani  infiltrants  into  Assam  and
 other  States  in  ihe  east  with  the
 question  of  this  huge  exodus  of
 peopie  from  Pakistan  to  this  coun-
 trv  Lecause  of  atrocities  in  Pakistan
 shows  once  again  that  we  have  slip-
 ped  on  the  banana  peel  of  Pakistani
 dipnlumacy.  That  is  our  fate.  What
 will  happen  is  that  this  would  slow
 down  the  process  of  sending  out  the
 iwegal  Pakistan:  infiltrants;  in  the
 meanwhile  more  will  come  and  very
 soon  Assam  will  be  converted  into
 anotuer  Kashmir.

 5.26  hrs.

 (Surmmati  Renu  CHAKRAVaARTTY  in  the
 Chair)

 Shri  Raghunath  Sitzh  (Varanasi):
 Never.  You  aré  mistaken.  That  will
 never  be  done.

 Shri  Hem  Barua:  I  will  welcome
 that.  Do  not  forget  that  General
 Ayub  Khan  has  his  eyes  not  only  on
 Kashmir  but  also  on  Assam,  Only  last
 evening  in  his  Broadcast,  General
 Ayub  Khan  haz  made  3  pointeg  re-
 ference  to  this  item  in  the  agenda.  It
 ig  quite  strange.  How  can  it  be?

 What  happened,  do  you  know,  when
 Pakistan  proved  intransigent,  possibly
 jess  intransigent  than  what  she  is  to-
 day?  This  is  what  Gandhiji  said  on
 the  26th  Septembcr,  947.  I  would  like
 to  quote  from  what  Gandhiji  said.
 This  is  what  he  said:—

 “If  Pakistan  persistently  refuses
 to  see  its  proved  error  and  con-
 tinues  to  minimise  it  the  Indian
 Government  would  have  to  go  to
 war  agairist  it.”

 If  Gandhiji,  the  greatest  apostle  of
 peace  and  non-violence,  could  say  I'ke
 this,  why  is  it  that  our  Government
 cannot  adopt  any  strong  measures  and
 think  in  terms  of  retaliation  against
 Pakistan?  I  do  not  say  that  they
 should  go  to  war  against  Pakistan.
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 Pakistan  has  closed  down  our  Assist-
 ant  High  Commissioner’s  Office  in
 Rajshahi,  but  what  have  our  Govern=-
 ment  done?  Our  Government  have
 specialised  in  one  thing  only.  They
 have  specialiseq  in  writing  fine  Eng-
 lish  prose  to  Pakistam  as  if  Pakistan
 is  a  beautiful  woman  or  a  pretty  girl
 to  woo.  Pakistan  has  closed  gown
 our  Assistant  Hgh  Commissioner's
 Office  in  Rajshahi,  but  hag  our  Gov-
 ernment  ever  thought  of  closing  down
 the  Pakistan  Deputy  High  Commis-
 sioner’s  Office  in  Calcutta  or  the  Pak-
 istan  Assistant  High  Commissioner's
 ‘Office  in  Shillong  although  we  know
 fully  well  that  these  two  offices  are
 engaged  in  organising  a  network  of
 spies  and  saboteurs  in  this  country
 and  inc  ling  pro-Pakistani  elements  in
 those  areas.

 Mr.  Chairman;  The  hon.  Member's
 time  is  up.

 Shri  Hem  Barua:  I  have  an  amend-
 ment  and,  at  the  same  time,  I  am  the
 spokesman  of  my  party.

 Mr.  Chairman:  I  am  informed  that
 each  hon.  Member  wil)  get  only  five
 minutes.  I  have  given  the  hon,  Mem-
 ber  six  minutes.

 Shri  Hem  Barua:  Two  more  minut-
 es,

 Have  they  ever  thought  of  closing
 down  these  offices?  My  information  is
 that  certain  personne]  of  the  Pakistan
 Deputy  High  Commission’s  Office  in
 Calcutta  are  inciting  the  pro-Pakistani
 elements  im  West  Bengal.  They  ask
 them  to  be  ready  for  the  ‘zero  hour’
 meaning  the  moment  when  Pakistan
 would  attack  India.  That  is  what
 they  have  done.  Unfortunately,  what
 happens  is  that  our  Government  is
 compromising  with  national  dishonour
 and  betrayal,

 Frankly  speaking,  I  do  not  want
 Shri  Nehru  to  preside  over  the  liquida-
 tion  of  our  freedom.  But  the  trouble
 about  our  Prime  Mimister  is  that
 whenever  there  are  disputes  with
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 foreign  countries—our  disputes  with
 foreign  countries—whether  with  China
 or  Pakistan,  our  Prime  Minister  has  a
 tendency  to  conduct  himself  like  an
 ump're  in  a  cricket  match  rather  than
 as  the  Prime  Minister  of  a  nation
 whose  interests  are  involved.  You  say
 that  you  are  going  to  create  world
 opinion  in  order  to  compel  Pakistan
 to  allow  those  minorities  to  live  in
 peace  amd  security  in  Pakistan.  May
 I  tell,  you  that  you,  who  coulg  not
 create  a  sizable  world  opinion  over
 Kashmir,  although  our  case  there  is
 unassailable,  during  the  last  sixteen
 years,  when  you  talk  of  creating  pub-
 lic  opinion  to  compel  Pakistan  to
 allow  the  minorities  to  live  in  peace
 and  security  in  that  country,  it  is  a
 Tidiculous  proposition.  Try  to  create
 world  opinion  against  Pakistan.  Do
 not  try  to  change  Pakistani  hearts  be
 cause  they  cannot  be  changed,  Now,
 what  happens?  You  call  your  policies
 —the  policy  of  appeasement  |  would
 say—as  civilised  conduct  on  our  part,
 as  goodness.  But  this  unilateral  good-
 ness  on  our  part  is  interpreted  as
 cowardice  by  Pakistan.  Why  can’t
 you  introduce  some  element  of  manli-
 ness  into  your  foreign  policy?
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 At  the  same  time,  you  have  stated
 that  you  have  liberalised  the  migra-
 tion  rules.  I  can  show  one  by  one
 that  you  have  not  liberaliseq  them
 and  those  conditions  still  persist.

 Mr.  Chairman:  The  hon.
 should  conclude  now,

 Member

 Shri  Hem  Barua:  All  right.  Daily
 thousands  of  people  come  to  our  mig-
 ration  office  at  Dacca  at  the  risk  of
 their  lives.  But  what  happens  to
 them?  They  have  to  face  the  ordeal
 I  do  not  want  to  give  the  description
 of  al)  these  things.  But  I  would  say,
 why  is  it  that  our  Government  have
 not  so  far  demanded  extra  territory
 from  Pakistan  to  rehabilitate  those
 people  who  have  been  pushed  out  of
 their  country?  Sardar  Patel  did  it.  May
 I  know  whether  the  spirit  of  that  late
 lamented  soul,  the  great  soul  of  Sare
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 dar  Patel,  does  not  even  for  a  mo-
 ment  inspire  the  policies  of  this  Gov-
 ernment?

 डा०  राम  मनोहर  लोहिया  (फठखाब'द  )  :

 अध्यक्ष  महोदय,  बीस  दिन  से  यह  खबर  सारे

 देश  में  गूंज  रही  है  कि  पूर्वी  बंगाल  से  हिन्दू
 औरतों  का  एक  जहाज  ग्ररविस्तान  में  गुलामों
 की  तरह  बिकने  गया  ।  मामूली  मामूली  बातों

 लिये  यह  सरकार  खोज  किया  करती  है

 हवाई  जहाज  दौड़ा  कर,  लेकिन  इतनी  बड़ी

 बात  की  खोज  शब  तक  न  हों  पाई,  चाहे  खले

 चाहे  छिपे  तरीके  पर  ।  क्यों  एसा  हुआ  ?

 शायद  इसलिए  कि  अगर  यह  खबर  सच  निकली

 तो  फिर  भरमार  को  कोई  कठोर  कार्रवाई

 करनी  परे  प्रौढ़  न  करे  तो  उसकी  नपुंसकता
 साबित  नि  जाये  ।  भ्रमर  यह  खबर  झूठ  निकले

 तो  फिर  चारों  तरफ  लोगों  को  भड़काने  का

 जो  सिलसिला  चला  करता  है,  वह  न  चल
 सके  ।

 राज  बिलकुल  साफ  तौर  से  हिन्दुस्तान
 शौर  पाकिस्तान  की,  दोनों  की  सरकारें  कुंठा
 के  आधार  पर  खड़ी  हैं,  भड़काया  लेकिन  कुछ
 करो  मत  -  इसका  एक  उदाहरण  माननीय
 लाल  बहादुर  शास्त्री  जी  ने  दिया  था  जब

 उन्होंने  कहा  कि  पूंछ  के  विस्फोट  में  पाकिस्तानी

 जासूसों  का  हाथ  हें  /  मैं  समझता  हें  कि  कोई
 भी  बुद्धिमान  मंत्री  तब  तक  ऐसी  बात  अपने

 मह  से  नहीं  निकालता  जब  तक  वह  उन  ज  सूत्रों
 को  पकड़  नहीं  लेता,  अगर  सक  'भद कारा
 गहोंतो  1

 इस  सम्बन्ध  में  मैं  धर्म  निरपेक्ष  राज्य
 की  भी  बात  करूंगा  ।  बहुत  चर्चा  होती  हैं  कि

 हम  हिरनों  को  मुसलमानों  की  रक्षा  करनी

 चाहिये  क्योंकि  यहां  का  धर्म  निरपेक्ष  राज्य

 हैं।  भ्रमर  पाकिस्तान  का  धर्मं  सापेक्ष  मुस्लिम
 राज्य  है  वी  उसको  और  भी  या  कम  से  कम
 उतनी  र  मतों  करनी  ही  चाहिये  7  यह  बहस
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 मैं  समझता  हं  उठाना  फ़िजूल  हैं  ।  इसी  का
 बन  है  कि  हमारे  देश  में  प्रधान  मंत्री  के  म्‌ह
 से  ऐसी  बात  निकल  जाती  है  कि  पवित्र  बाल,

 मुए  मबारिक  की  चोरी  से  उनका  दिल  रोया
 और  सारा  राष्ट्र  रोया  ।  लेकिन  ऐसी  बात
 उनके  म्‌ह  से  नहीं  निकली  जब  उन्हे  बंगाल की
 खबर  मालूम  हुई  1  इससे  क्‍या  होता  है  ?
 मुसलमानों  पर  कोई  प्रभाव  नहीं  पड़ता  ।
 लेकिन  हिन्दुओं  की  कुंठा  बढ़  जाती  हैं  कि
 उनका  दुनिया  में  कोई  देश  नहीं  1  इस  तरह  की
 बातचीत  बिल्कुल  बन्द  हो  जानी  चाहिये  और

 एफ  ठीक  तरीके  से  नीति  का  अनुसरण  होना
 चाहिये  |

 लेकिन  होता  क्‍या  है  ?  हम  लोग  बीमारी
 तो  बड़े  भयंकर  कप  से  बता  देते  हैं  लेकिन
 इलाज  जब  बताते  हैं  तो  बड़ा  ही  मामूली
 बताते  हैं  ।  क्या  इलाज  बताये  गये  ?  कहा
 गया  कि  प्रचार  करा,  लोगों  को  आने  दो  खले
 तौर  से,  जो  उजड़  गये  हैं  उनको  बसों,
 संयुक्त  राष्ट्र  में  अर्जी  करो  ।  इसके  सिवाय
 यहां  कोर्ट  इलाज  नहीं  बताया  गया  |  यह
 इलाज  तो  ऐसा  है  जैसे  गठन  कट  रही  हो  तो
 कहा  जाये  $क  पैर  के  अंगूठे  की  मा/लिश  कर  दो
 या  मरहम  पट्टी  कर  दो  ।  इस  तरह  ते!  इलाज
 से  काम  नहीं  चलेगा  ।  शब  वक्‍त  शा  गया  है,
 मौका  झा  गया  है  जब  हिन्दुस्तान  और
 पाकिस्तान  की  सम्पूर्ण  बातचीत  विल्कुल  खुले
 दिमाग  से  होनी  चाहिये,  किसी  भो  बात  पर
 दिमाग  बन्द  नहीं  रहना  चाहिये  |  यह  मेरा

 पहला  इलाज  है  ।  अगर  इस  बातच/त  का
 कोई  नतीजा  नहीं  निकलता  तो  पाकिस्तान  में
 जो  भी  जनतंत्रीय  और  मानवतावादी  शक्तियाँ
 हैं  उनकी  मदद  होनी  चाहिये  चाहे  छिपे,  चाहे
 खुले  1  नगर  इससे  भी  काम  नहीं  चलता  है  तो
 तीसरी  बात  यह  है  कि  छापामार  लकड़ियों  का
 संगठन  होना  चाहिए  |  अगर  इससे  भी  बात
 नहीं  बनती  है  तो  मैं  तैयार  हुं  आखिरी  कदम
 उठाने  के  लिए।  लेकिन  एक  बात  साफ  कर
 देना  चाहता  हूं  हिन्दुस्तान  में  मुसलमानों
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 का  बाल  भी  बांका  नहीं  होना  चाहिये  -  जब
 लोंगों  को  गुस्सा  प्रिये  तो  मुसलमानों  वे!  घर
 मत  कलाओं,  चाहे  सरकार  के  घर  चला  लें
 क्योंकि  ठीक  नीति  चन्ना  करके  वह  इस  सारे
 मसले  का  हल  नहीं  ढूंढ  रही  है,  कुंठा  को
 बढ़ा  रही  है  1

 इस  सम्बन्ध  में  थोड़ा  सा  जन  संघ  से  भी
 मैं  कहना  चाहता  हूं  -  जो  कोई  भी  सबब  हों
 उन  संघ  और  मुसलमानों  के  बीच  में  दीवाल  है,
 ऊंची  दीवाल  है  शर  वह  दीवाल  बढ़ाई  भी
 जाती  है।  इसका  एक  सबब  यह  है  कि  पिछले
 सात  सौ  बरस  का  जो  इतिहास  है,  उसको

 हिन्दू  और  सलमान  दोनों  पचा  नहीं  पाये  हैं  1

 दूसरा  सबब  है  कि  कुछ  ऐसी  पार्टियां  हैं  जो
 इस  दीवाल  को  ऊंची  करके  अपने  वोटों  की
 हिफाजत  कर  लिया  करती  हैं  ।  लेकिन
 इसका  एक  तीसरा  सबब  भी  है  कि  जन  संघ
 की  खुद  की  अपनी  सोच  इस  किस्म  की  है  कि
 उससे  यह  दीवाल  कुछ  ऊंची  बनी  रह  जाती
 है  1  मैं  जन  संघ  को  परामर्श  देना  चाहता  हूं
 कि  वह  अपने  सोच  को  थोड़ा  बहुत  बदले  |
 एक  तरफ  हिन्दुस्तान  के  मुसलमानों  के  प्रति
 उदारता  और  प्रेम  को  बढ़ाये  और  दूसरी  तरफ
 यदि  ये  सब  खबरें  सही  हैं  जैसे  गुलामों  के
 जहाज  वाली  तो  पाकिस्तान  के  प्रात  चाहे
 सम्पूर्ण  नीति  लगा  करके,  कठोर  नीति  लगा
 करवे!  कदम  बढ़ाये  -  दो  तीन  चार  छः  दस
 दिन  से  मैं  उनको  आपसी  बातचीत  में  यह
 परामर्श  देता  रहा  हूं  और  शब  खले  देता  हूं  ।
 वे  भ्र पने  सोच  को  थोड़ा  बदलें  ग्रौर  बदल  करके
 इस  मार्ग  पर  बागे  बढ़ें  ।

 साथ  ही  मैं  यह  भी  कह  दूं  कि  यह  सुनहला
 मौका  है  उनके  लिए  ।  प्यार  यह  मौका  चूक
 जायेगा  तो  एक  तरफ  कहा  जायेगा  कि  सरकारी
 पार्टी  ने  भ्र पनी  चालाकी  के  कारण  देश  को
 बिगाड़ा  और  जन  संघ  ने  नादानी  के  कारण
 देवा  को  बिगाड़ा  ।

 ऐसे  कांग्रेसी  जो  व्याकुल  हो  रहे  हैं  शाण
 की  स्थिति  को  देख  कर,  उन  से  भी  मैं  नस,
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 निवेदन  करना  चाहता  हूं  कि  वे  भी  चलें,
 कुछ  करता  ढूंढें  ।  इतना  सही  है  कि  दिशाहीन
 तथा  नेतृत्वहीन  पुरकार  की  मातहती  में
 उनको  रास्ता  नहीं  ।मलेगा  ।  वह  रास्ता

 ढूढना  होगा  किसी  और  ढंग  से  ब्रोकर  इस
 सम्बन्ध  में

 एक  माननीय  सदस्य  :  श्राप कें  साथ
 चल  कर  ?

 डा०  राम  मनोहर  लोहिया  :  मेरे  साथ
 Wa,  म्  अपने  साथ  ले  लें  -  जो  .व्यावुश्न
 कांग्रेसी  है  उन  से  मैं  कह  रहा  हूं,  सब  कांग्रेसियों
 से  नहीं  ।

 इस  सम्बन्ध  में  मैं  शेख  श्रब्दुत्ला  की

 रिहाई  के  बारे  में  भी  कहना  चाहता  हूं
 शायद  मैं  पहला  व्यक्ति  हुं  जो  पिछले  कईं  बरसों
 में  शेख  जी  की  रिहाई  की  बात  कर  रहा  हूं  ।
 लेकन  मैं  राज  यह  कहना  चाहता  हूं  कि
 मेन  अपना  १८“  गये  निभ।  दिया  और  अब  मैं  शेख
 जी  को  एक  सलाह  देना  चाहता  हूं  ।  पहले  भी
 मैंने  दी  थी  कि  वह  गह दी की  तरफ  निगाह  न  रखें,
 लागों  की  तरफ  निगाह  रखें,  काश्मीर  की  गयी
 का  देखना  बन्द  कर  दें,  हिन्दुस्तान  के  लोगों
 की  तरफ  देखें  ।  वह  कोशिश  करें  कि  कम्ब
 जो  भी  उनका  समय  बानो  रह  गया  है  उसमें
 बह  हिन्दू  मुस्लिम  और  हिन्द-पाकिस्तान  के
 णिद्ति  सुधारें  या  उसके  सम्बन्ध  में  कोई  आखिरी
 पं सला  हो  या  कोई  बात  उस  बारे  में  करें  ।

 मुझे  अफसोस  के  साथ  कहना  पड़ता  है  कि
 सरकारी  पार्टी  शेख  जी  की  रिहाई  वे!  मामले
 में  भ्र भी  तक  साफ  नहीं  है  ।  झगर  सुनाया
 साहब  &  प्रश्नों  का  कोई  नतीजा  [निकलता  है
 त्वं।  यही  कि  कांग्रेस  का  एक  गुट  नाखुश  है  बौर
 जिन्होंने  इस  रिहाई  को  करवाया  भी  है  वे  भी
 भौचक्का  रह  गये  हैं,  असमंजस  में  पड़  गये  हैं,
 प्रचार  में  पड़  गये  हैं,  जैसे  एकाएक  कोई
 चीज़  हो  गई  हो  ।  मैं  चेतावनी  देता  चाहता
 हूँ  कि  शेख  जी  की  रिहाई  भी  उस  नीति  का
 नतीजा  न  हो  जिसे  मैं  एक  टूटी  नीति  कहता  हूं.
 उस  दृष्टि  का  नतीजा  न  हो  जिस  को  मैंने



 973  Resolution  re:

 [डा०  राम  मनोहर  लोहिया]

 टूटी  दृष्टि  कहा  है  ।  फिर  क्या  परिणाम
 होगा  ?  शेख  जी  रिहा  हो  आयेंगे  ।  काश्मीर
 भी  हाथ  से  निकल  जायेगा,  ले।कन  कु  छ  मिलेगा
 नहीं  ।  हिन्दुस्तान  पिछले  १७  बरसों  से
 अभागा  रहा  है  कि  उसे  कदम  कदम  पर
 चीज़  छोड़नी  पड़ो  2,  वह  कभी  किसी  मसले
 को  हल  नहीं  कर  पाया  है,  किसी  चोट  को  ले
 नहीं  पाया  है  7  इसलिए  सही  दौर  सम्यक
 नीति  पर  चलने  को  आग  महान  ग्रा वश्य कता
 हैँ  t

 इस  सम्बन्ध  भें  शक  और  बाय  है  7  श्र:
 रघुनाथ  सिह  जो  का  यहां  यह  कहना  fa  पंदरह
 लाख  पाकिस्तानी  हिन्दुस्तान  में  'बुसरा
 HTT  उद्धत  डड  बरसों  में,  इस  पर  सोच
 विचार  होना  चाहिये  ।  सगर  यह  बात  सही
 है  तो  उन  की  सरकार  क्‍या  इतनी  निकम्मी
 नहीं  है  कि  वहू  एक  क्षण  भी  रहने  के
 काबिल  नहीं  रह  गई  है,  ज़रा  भी  उसको  शर्म
 हो  ता  ?  अगर  यह  बात  झूठ  है  तो  सरकारी
 पार्टी  के  मंत्री  को  ऐसे  शब्द  अपने  मुंह  से  नहीं
 निकालने  चाहियें  कि  पंद्रह  लाख  पाकिस्तानी
 घुसपैठ  कर  पाए  सतरह  वरस  में  या  पांच  बरस
 में  गौर  यह  सरकार  बैठी  रह  गई  ।  इस  तरह
 से  कुछ  और  भी  बातें  यहां  पर  कही  जाती  हैं  1
 जैसे  पह  कि  अगर  सब  हिन्दुओं  को,  जो
 आज  बंगाल  में  जुल्म  से  दबे  हुए  हैं,  यहां
 शाने  दिया  जायेगा  तो  ६०  लाख  ग्रामीणों
 को  यहां  पर  कैसे  देख  भाल  की  जा  सकेगी  ।
 मैं  यह  कह  देना  चाहता  हूं  कि  इस  तरह  के
 तके  फिजूल  हैं  |  हुम  हर  साल  ४०  या  ४५
 लाख  नई  ग्रा बादी  का  पेट  ग्राखिर  भरते  हैं
 वा  नहीं  |  हमारी  जनसंख्या  हर  साल  बढ़ती
 है  |  मान  लो  €०  लाख  ग्रामीण  प्पा  भी  गये
 --मैं  नहीं  चाहता  कि  वह  जायें,  मेरा  रास्ता
 तो  दूसरा  है,  मैंने  छापामारों  की  बात  की,
 गणतंत्र  की  बात  की,  भ्रामरी  कदम  उठाने
 की  बात  की,  लेकिन  तब  जब  पहले  हिन्दुस्तान
 शौर  पाकिस्तान  को  सम्पूर्ण  बात  चीत  हो  जाये,

 खुले  दिमाग  से  हो  जाये--प्रगट  उनको
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 कराना  भो  हो  तो  क्‍या  है  ।  २  लाख  ही  हमारी
 जनसंख्या  बढ़ती  है,  इससे  ज्यादा  तो  नहीं  1
 इस  तरह  के  सोचे  और  छोटे  तकों  को  दे  कर
 इतने  बड़े  मसले  को  खत्म  नहीं  कर  देना

 चाहिये  ।

 मैं  श्राप  को  याद  दिलाऊं  कि  पहले  भी
 मैं  आप  को  सलाह  दे  चुका  हूं  कि  अगर
 पाकिस्तान  और  हिन्दुस्तान  का  इतना  ज्यादा
 फर्क  है  ग्रल्पसंख्यकों  के  मामले  में  तो  सरकार

 एक  वेत  पत्र  क्‍यों  नहीं  निकालती  ।  बार
 बार  यह  कहा  जाता  है  कि  पाकिस्तान  से

 उजड़  कर  हिन्दू  co  लाख,  wo  लाख,  Yo
 लाख  या  ४०  लाख  की  तादाद  मे  यहां  दाये

 हैं  और  हिन्दुस्तान  से  मुसलमान  उजड़  कर
 गये  हैं  २  या  ४  लाख  |  यह  कहने  की  बात

 नहीँ  है,  यह  सरकार  के  इबत  पत्र  की  बात

 है  1  मैं  यह  नहीं  कह  रहा  हूं  कि  संयुक्त  राष्ट्र
 में  जाओ  या  दुनिया  में  यह  करो  बह  करो  ।

 एक  किताब,  बिल्कुल  संगठित,  सरकारी
 व्यवस्था  के  तौर  पर,  छपनी  चाहिये  जिससे
 कि  हिन्दुस्तान  की  सरकार  बौर  पाकिस्तान
 की  सरकार  का  फर्क  मालूम  हो  कि  प्रथम-
 संख्यकों  के  मामले  में  3न  की  नीति  कितनी
 प्लग  अलग  है  |  अगर  वह  किताब  जल्दी  नहीं
 छपता  है  तो  मेरे  मन  में  यह  शक  रह  जाता  है
 क  शायद  यह  मामला  इतना  गहरा,  इतने
 फर्क  का  नहीं  है  जितना  यह  लोग  बतलाया
 करते  हैं  ।  यह  किताब  फौरन  निकलनी

 चाहिये  ।  खाली  यहां  पर  चिल्ला  देने  से
 काम  नहीं  चलता  कि  दुनिया  के  लोग  हमारी
 बात  मानते  नहीं  और  ईग्लिस्तान  में  यह
 हो  रहा  है,  भ्रमरी का  में  यह  हो  रहा  है  और
 शायद  रूस  में  यह  होने  वाला  है  7  सब  कहते
 हैं  कक  जैसे  हिन्दुस्तान  वैसे  पाकिस्तान  ।

 इस  सम्बन्ध  में  मैं  एक  बात  बाप  के
 सामने  जरूर  कह दूं  1  नगर  भान  लो  पाकी-
 स्तान  २०  हजार  मर्द  और  औरतों  को  मार
 डालता  है  बौर  हिन्दुस्तान  खाली  Yoo  पा
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 १  हजार  को  मारता  है  तो  यह  हमारे  लिये

 बहुत  बड़े  फर्क  की  बात  होगी,  सरकार  के  लिये
 भी  होगी,  लेकिन  दुनिया  के  लोगों  के  लिए
 यह  इतना  बड़ा  फर्क  नहीं  होगा  ।  दुनिया  के
 लोग  मात्रा-भेद  को  देखने  नहीं  जायेंगे  ।

 वह  तो  यह  देखेंगे  कि  दोनों  ही  जगहों  के
 लोगों  ने  मार  पीट  की  है  1  इसलिये  जरा  हम
 अपना  श्वेत  पत्र  ठीक  तरह  से  निकालें  ।  सारी
 बात  कहें,  सच्ची  बात  कहें  ौर  उस  से  हिन्दु-
 स्‍तान  और  पाकिस्तान,  मैं  खाली  हिन्दुस्तान
 नहीं  कह  रहा  हूं,  हिन्दुस्तान  और  पाकिस्तान
 दोनों  जगहों  की  जनता  के  सामने  एक  महान्‌
 आदर्श  रक्खें  कि  किस  तरह  से  जीने  का
 अ्रधिकार  शायद  दुनिया  का  सब  से  बड़ा
 अधिकार  है  1  जीने  का  'अधिकार  ।  हिन्दुस्तान
 का  मुसलमान  जिये  और  पाकिस्तान  कॉ

 हिन्दू  जिये  |  मैं  इस  बात  को  बिल्कुल  ठुकराता
 हूं  कि  पाकिस्तान  के  हिन्दू  पाकिस्तान  के
 नागरिक  हैं  इसलिए  हमें  उन  की  परवाह  नहीं
 करनी  है  |  पाकिस्तान  का  हिन्दू  चाहे  जहां
 का  नागरिक  हो,  लेकिन  उस  की  रक्षा  करना

 इमारा  उतना  ही  कर्तव्य  है  जितना  f  हिन्दुस्तान
 के  हिन्दू  पा  मुसलमान  की  ।  तो  पह  तक  दे
 बेन  कि  कौन  कहां  का  नागरिक  है  यह  व्यर्थ

 ही  जाता  है  |  वह  मामले  को  बिगाड़  देता  है  |
 जीवन  का  पच्चीकार,  जीवन  की  सुरक्षा  हमें
 1 .। ह  को  देनी  है  1

 आखिर  में  मैं  यह  कहता  हूं  कि  प्रेरणा
 बड़ा  गहरा  छाया  हुजरा  है  ।  बहुत  गहरा  संघेरा
 लिया  हुआ  है,  लेकिन  शायद  पौ  फटने  वाली
 है,  ओर  इसलिये  हम  में  से  हर  एक  को  इस
 के  लायक  बनने  की  कोशिश  करनी  चाहिये  1
 ब्नहां  कहीं  हम  इस  पौ  वे!  लायक  अपने  को

 नहीं  बना  पाते  हैं,  हम  कोई  मामले  को  हक
 नहीं  कर  पायेंगे  ।  खाली  इच्छा  कर  लेने
 से  मामला  हल  नहीं  नि  करता  ।  इच्छा
 के  साथ  साथ  मार्ग  भी  ठीक  होना  चाहिये  ।
 ठीक  मार्ग  पर  चल  कर  कोशिश  करो  I
 मामला  हल  हो  जाय  शान्तिपूर्ण  तरीके  से,
 कौर  नहीं  तो  अगर  ग्रा खरी  कदम  उठाना
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 हो  तो  उस  को  भो  उठाय,  लेकिन  ठीक
 तरह  से  चलों  ।

 श्री  लाल  बहादुर  कास्त्रो  :  उपाध्यक्ष
 महोदय,  डा०  लोहिया  के  बाद  अंग्रेज़ी  में
 बोलना  मेरे  लिए  जरा  कठिन  काम  है  |  इस-
 लिए  मैंने  निश्चय  किया  कि  कभी  हिन्दी
 में  ही  बोल  1

 An  hon.  Member:  Your  English  is
 good.

 श्री  लाल  बहावुर  शास्त्री  :  डा०  लोहिया
 ने  पिछली  बार  कहा  था  इसलिये  मैंने  समझा
 कि  एक  बार  तो  कम  से  कम  शिकायत
 चे  ।

 डा०  राम  मनोहर  लोहिया  :  मैं  जरा
 श्रीमती  रेणू  चक्रवर्ती  से  मुहब्बत  कर  रहा
 था  दर्सालये  मैंने  श्री  शास्त्री  की  बात  नहीं
 सुनी  ।

 भी  लाल  बहादुर  शास्त्री  :  यह  बात
 शी  है  कि  जो  प्रस्ताव  इस  समय  श्री  त्रिविध
 कुमार  चौधरी  ने  रक्खा  है  उस  में  जो  भावनायें
 हैं,  कोन  ऐसा  है  जो  उन  से  सहमत  नहीं
 होगा  था  जो  उस  से  इत्तफाक  नहीं  करेगा  |
 इस  में  कोई  शक  नहीं  कि  पाकिस्तान  ने
 खास  तौर  से  पिछले  महीनों  में  इस  बात  की
 कोशिश  की  है  कि  भारत  में  झगड़े  पैदा
 हों,  यहां  बदअमनी  हो  प्रौढ़  जितना  कुछ
 'डिसभ्ाइंर  यथा  प्र व्यवस्था  हो  सकती  है,
 हो  ।  इसलिए  कि  पाकिस्तान  को  इस  बात
 की  फिक्र  रहती  है  कि  सिक्‍योरिटी  कौंसल
 में  जब  काश्मीर  का  मामला  दावे  तो  वह
 सिर्फ  यही  न  दिखलाये  कि  काश्मीर  में
 गड़बड़  है  बल्कि  वह  पह  भी  दिखलाना
 चाहता  था  कि  हिन्दुस्तान  में  मुसलमानों
 के  जान  माल  की  हिफाजत  नहीं  है,  उस  की
 रक्षा  नहीं  होती  है,  और  ऐसी  हालत  में
 सिक्‍योरिटी  कौंसिल  को  इस  मामले  में  दखल
 देना  चाहिये  ।  इसलिये  यह  बात  तो  बेकार
 कही  जाती  है,  बौर  पाकिस्तान  से  खास  तौर
 पर,  कि  जो  कलकत्ते  में  हुआ  उस  की  वजह
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 [श्री  लाल  बहादुर  शास्त्री]

 सै  खुलना  में,  ढाका  में  प्रौढ़  दूसरी  जगहों  में
 झगड़ें  हुए  ।  थोड़े  हो  दिन  पहले  जो  कुछ
 कलकते  में  या  खुलता  में  हुआ,  प्रगर  शाप
 जरा  उधर  ध्यान  दें,  कुछ  उस  पर  नजर
 डालें,  तो  शाप  देखेंगे  कि  जो  सब  से  बड़ा
 प्रॉरेगेन्डा  और  खतरनाक  प्रचार  पाकिस्तान
 की  तरफ  से  हुआ  वह  था  उस  रेलिक  के
 सिलसिले  में,  जबकि  मुए  मुसहफ़  काइमीर
 में  गायब  हुआ  बौर  उस  समय  पाकिस्तान
 से  इस  का  प्रचार  किया  गया,  ब्रॉडकास्ट  किया
 मया  |  वह  हा  था  २७  दिसम्बर  को,  गौर
 पह  राइट्स  वगेरह  बाद  में  ११,  १२.  ११
 ौर  १४  जनवरी  को  हुए  ।  उस  वक्‍त  इस
 बात  का  जबर्दस्त  प्रचार  किया  गया  पाकी-
 स्तान  की  तरफ  से  कि  इस  को  चुराने  वाला
 कोई  हिन्दू  है  ।  मैं  कोई  बहुत  सी  घटनायें
 ग्रुप  के  सामने  नहीं  रखना  चाहना,  लेकिन
 एक  यह  वात  इस  बात  को  साबित  करने  के

 लिए  काफी  है  कि  पाकिस्तान  का  तरां का
 क्या  है,  ढंग  कया  है,  गौर  इस  समय  वह  किस

 तरह  से  गलत  और  झूठे  प्रोपेगंडे  कौर  प्रचार
 कर  के  हिन्दुस्तान  में  गड़बड़ी  पैदा  करना
 चाहता  था  और  दुनिया  के  सामने  गलत
 नक्शा  पेश  करना  चाहता  था।  वह  तो  कहिये
 कि  थोड़े  ही  दिनों  के  बाद,  फौरन  ही  बाद  यह
 मालूम  हो  गया  कि  उस  रेलिक  के  खो  जाने
 की  जिम्मेदारी  किलो  गैर-मुसलिम  पर  नहीं
 है,  किसी  हिन्दू  पर  नहीं  है  ।  मगर  इतना
 प्रच/र  किया  गया  1  खास  तौर  पर  ढाका  में
 इस  का  प्रचार  किया  गया  ।  इस  में  पहले,
 मुझे  याद  नहीं  है  लेकिन  कुछ  जोड़ा  गया  कि
 इस  हज़रत बल  का  नाता  एक  नवाब  ढाका
 के  कुटुम्ब  से  है  कौर  उस  श्राइन  की  जिम्मे-
 दारी  पुराने  जमाने  में  उन  की  थी  ny  इस  तरह
 की  बातें  कह  कर  ढाका  के  लोगों  में  एक  गर्मी
 सदा  की  गई,  एक  जोश  पैदा  किया  गया  |  फिर
 ्य  उन्होंने  इस  बात  को  वहां  उठाया  तो  कुछ
 फना  बिगड़ती  गई,  वायुमंडल  बिगड़ता  गया  |
 पाकिस्तान  में  इस  कदर  गर्मी  पैदा  हुई,
 इतनी  प्राष्प्रशाधिकता  फैली,  इतना  कम्यून-
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 लिज्म  फैला  कि  उसे  उन  के  लिये  रोक  सकना
 पा  कम  कर  सकना  सम्भव  नहीं  रहा  |

 छह  उस  के  बाद  कुछ  घटनायें  चर्बी,
 कुछ  वाकयात  हुए  ।  लेकिन  मैं  नहीं  जानता
 कि  पिछले  पन्द्रह  या  सोलह  था  सत्तरह
 सालों  के  अन्दर  कहीं  भी  ऐसी  घटना  घटी

 हो  जो  इस  समय  ईस्ट  पाकिस्तान  में  है  t

 पहले  भी  झगड़े  हुए  हैं,  काफी  ईस्ट  बंगाल  के

 हिन्दुशओों  को  धक्का  लगा  है,  नुकसान  पहुंचा
 है,  मगर  ईस्ट  पाकिस्तान  में  पिछले  दिनों
 में  जो  हुआ  और  इस  समय  जो  रहा  है
 मैं  नहीं  समझता  कि  ऐसी  दुर्घटना,  ऐसी
 बातें,  इतना  बुरा  हाल  पहले  कभी  हुमा
 हो  1

 श्री  _बव्षददजा  (मुर्शिदाबाद)  :  वेस्ट
 बंगाल  दौर  जमशेदपुर  में  भी  तो  हो  रहा
 है ।

 श्री  लाल  बहादुर  शास्त्री  :  जी  हां,
 मैं  उस  से  इन्कार  नहीं  करूंगा,  लेकिन  फर्क
 शाप  को  देने  की  जरूरत  है  1  क्या  प्रकार  है,
 क्या  फर्क  है  |  मैं  इन्सिडेंट्स  में,  वाकयात  में,

 नहीं  जाता  a  भ्रमर  हमारे  देश  में  गल-
 तियां  होती  है  तो  मैं  उन  को  छिपाने
 शौर  दबाने  के  लिये  तैयार  नहीं  हूं  ।

 पह  भी  मैं  मानूंगा  कि  जम शदर  में  या  cco
 केला  में  या  रांची  में  या  सिंहभूम  में  ऐसी
 घटनाए  घटी  हैं  जिनके  लिए  कि  हमें  जबर-
 मस्त  प्रपोज  गौर  शर्म  भी  है  मगर  फर्क
 इस  में  यह  देखना  चाहिये  कि  गवर्नमेंट  क्या
 करती  है  और  गवर्नमेंट  की  क्या  जिम्मेदारी

 है  चाहें  हमारे  यहां  मरें  प्रौढ़  वहां  मरें  ?  मैं

 पूछता  |  कि  श्राप  अपने  दिल  पर  हाथ
 रख  कर  कहें  यह  माना  हम  से  ग्रलतियाँ

 हो  गई  होंगी  लेकिन  दिल  पर  हाथ  रखा
 कर  कहें  कि  भारत  सरकर  ने  या  हमारे
 सूबों  की  सरकारों  ने  उस  को  रोकने  में
 कोई  कमी  की  है  -  जब  ऐसे  विकसित  होते
 हैं  तो  मैं  यह  समानता  हूं  कि  एक  घंटे  था  दस
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 पिन!  के  प्रकार  उन्हें  नहों  रोक  सकते  क्योंकि
 बह  बड़  जाती  है।  उस  को  रोकने  में
 श्याम  लगता  है।  हमारे  यहां  जो  वाकया

 हुए  हैं  उन  को  रोकने  में  हमें  दो,  तीन  दिन
 लगे  हैं  |  दो,  तीन  दिन  के  भीतर  भीतर
 हम  ने  उन  इंसीडेन्ट्स  को  रोका  है  1  एक
 दिन  के  प्रकार,  दो  दिन  के  इन्दर  या  तीन
 दिन  के  दर  उन  को  दीका  है  कौर  सख्त
 कदम  उठा  कर  उन  को  हम  ने  अपने  वहाँ
 रोका  है  |  'तम  लोगों  ने  भी  उसमें  हमारा

 साथ  दिया  हूँ  '  अरब  मैं.  पूछता  हूं  कि  दिल
 पर  हाथ  रख  कर  जवाब  दें  कि  गवर्नर-

 बैट्स  में  यहां  की  ब्र  वहां  पाकिस्तान  की,
 दोनों  में  उन्हें  इस  बारे  में  कोई  फक  दिखाई
 होता  है  यहीं  ?

 क्रि  बदरुवदुजा  :  इंसोडेंट्स  होने  के
 बाद  मेंधर  ने  रोका  है  '

 श्री  लाल  बहादुर  शास्त्री:  जब  हज़ारों
 आदमी  पाकिस्तान  में  मारे  गये  और  हज़ारों
 वहां  से  लुट  पिट  कर  इधर  भ  छले  श्रा  रहे
 है  उस  को  होते  की  जिमेदारी  पाकिस्तान

 गवर्नर  मेंट  की  है  या  नहीं  ?

 श्री  बदरुववुजा  !  पहां  से  भी  हजारों
 गये  ।  यहां  भी  प्रचलित  पर  मुसीबतें  डाई
 गयीं,  यहां  भी  उन  पर  जुल्म  तोड  गये  ।
 जमशेदपुर  में  हजारों  दाइमी  कत्ल  हुए  ।
 बे नो साइड  पहां  भी  हो  रहा  है  1  उस  की
 तरफ  पी  गवर्नमेंट  घी  तवज्जह  होनी
 चाहिये  ny

 एक  माननीय  सदस्य  :  पाकिस्तान  को
 था  कर  बोलिये  ।  यहा  क्यों  बोलते  हैं  ?
 श्राप  पाकिस्तान  वालों  &  क्यों  नहीं  बोलते
 हैं.

 श्री  बंदरवव॒ुजा  ।  पाकिस्तान  से  बोलना
 पैरा  काम  नहीं  है  ny  हैं  तो  यहां  की  गवर्नमेंट
 है  ही  कह  सकता  हूं  i

 CHAITRA  14,  886  (SAKA)  Minorities  in  20
 East  Pakistan

 at  लाख  बहादुर  श्ञास्त्री  :  मगर  कोई

 हि  दुस् तानी  सलमान  गया  है  तो  वह  बात
 गलत  हैं  ।  गर  यहाँ  पर  दो  ढाई  लाख  या
 तीन  लाख  एक  स्बे  या  दो  सूबे  के  सदर
 पाकिस्तानी  सिटीजंस  हैं,  पाकिस्  नो  मूसल-
 मान  हैं  और  प्यार  उन  को  सरकार  जारा

 यहां  से  हटाया  जाता  है  ग्रोवर  उस  के  लिये
 कोई  साहब  यह  कहे  कि  हम  मुसलमानों  को
 हटा  रहे  हैं  तो  यह  बात  गलत  होगी
 प्रलबता  इंडियन  मुसलमानों  का  जहां  तक
 सवाल  है  उन  के  लिए  हज़ारों  उतनी  ही
 जिम्मेदारी  है  जितनी  कि  कित्ता  भी  एक
 भारतीय  नागरिक  के  लिये  गवर्नमेंट  की
 जिम्मेदारी  होती  है  ।  एक  भी  इंडियन  मसलन
 मान  नगर  हमारे  देश  से  उधर  जाता  है  तो

 हम  उस  की  जिम्मेदारी  लेते  हैं  और  हर  एक
 को  हम  वापिस  लेने  को  तैयार  हैं  |  उस  को
 फिर  बसाने  को  तैयार  हैं  लेकिन  अगर  उसे
 की  सिटिजनशिप  ही  सही  नहीं  है,  उस  की
 नागरिकता  ही  ठीक  नहीं  है,  प्यार  वह
 पाकिस्तानी  नागरिक  है,  तब  हमारे  पास
 इसके  सिवाय  और  कोई  चारा  नहीं  है  कि
 हम  उस  से  कहें  कि  जहां  के  तुम  नागरिक  हो
 बलों  तुम  जागी  ।  इसलिए  इस  को  भी
 देखिये  ।  उसे  भी  एक  ह॒द  तक  सम्ह  ला  गया
 है  t  गवर्नमेंट  और  हम  लोग  जानते  हैं  कि
 जनमत  क्‍या  हे  ।  पबलिक  ग्रोपीतियन  बौर
 जनमत  इस  बारे  में  क्या  कह  रहा  है  वह  हमें
 बाबूजी  पता  है  ।  पार्लियामेंट  के  कई  फैक्शंस
 को  इस  बारे  में  क्या  राय  है  वह  हमें  मालूम
 है  i  लेकिन  इन  सब  के  बावजूद  हमारी  भारत
 सरकार  ने  कौर  देश  सरकारों  ने  इस  बारे
 में  काफ़ी  रोकथाम  की  है  शौर  सम्भल  कर
 बले  की  कोशिश  की  है  ny  झगड़े  को  बनाया
 है  और  क  कम्यून  फिजा  पैदा  होने  नहीं
 दी  है  मगर  इस  के  बरअक्स  पाकिस्तान  में  इस
 से  उलटा  हो  रहा  है  i  भ्रमर  भाप  देखें  तो
 राज  इतने  दिन  बीत  जाने  के  बाद  भी  कोई
 भी  हिन्दू  इस  बात  की  हिम्मत  नहीं  करता  है
 कि  हू  ढाका  में  रह  सके  खुलना  में  रह  सके
 बा  मेमन सिह  में  रह  सके  आज  भी  पाकिस्तान



 ६") है.  4  Resolution  re:
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 में  हमारे  fe  zy  हाई  कमिश्नर  के  दफ्तर  में
 ४,  ६  या  ७  हजार  आदमियों  से  कम  नहीं
 भा  रहे  हैं  ।  यह  बढ़त  बड़ा  फर्क  और  प्रकार
 दोनों  जगह  हमें  देखना  चाहिये  ।  हम  को
 अपनी  ग़लती  माननी  चाहिये  और  पाकिस्तान
 को  अपनी  २  लती  माननी  चाहिये  t  गवाते-
 पेंटस  जिनके  कि  हाथ  में  रोकथाम  की  गुंजाइश
 है  वह  क्‍या  करती  हैं  यह  एक  सब  से  बडा
 सवाल  है  1  'सके  लिए  मेरा  कहना  यह  है  कि
 पाकिस्तान  गव नं मेट  ने  अपनी  जिम्मेदारी  को
 च्ह्दीं  निभाया  है  कौर  वह  यह  हालत  पैदा  कर
 दो  1  राज  हमें  यह  मालम  कर  के  भ्रफ़्योस
 होता  है  जबकि  पाकिस्तान  के  बड़-बड़े
 एिनिस्ट्स  यह  कहते  हैं  कि  भारत  तो  ईस्ट
 बल्तिस्तान  के  हिन्दुओं  को  भारत  चले  जाने
 कौ  दावत  दे  रहा  है  |  भारत  वहां
 के  रिन्दों  को  इधर  आने  के
 लिये  इनवीटेशन  दे  रहा  है  शौर  उनको  यहां
 बूला  रहा  हैं।  ब  इस  से  ज्यादा  ग़लत  बात
 शौर  क्‍या  हें।  सकती  है  ?  यहां  पर  तो  हिन्दी
 की  वह  कहावत  चरितार्थ  होती  है  कि  चोरी
 शौर  चोरी  पर  सीनाज़ोरी  ।  एक  तो  ग़लत
 कास  करना  कौर  ग़लत  काम  करने  के  बाद
 स  के  लिये  यह  कहना  कि  नहीं  हम  ने  तो
 सही  काम  किया  और  सच  काम  किया  a  wa
 ag  बिल्कुल  एक  सरासर  जबरदस्ती  कौर
 घाँघली  की  बात  है  |  क्या  इनवीटेशन  इस  तरह
 से  होता  है  ?  मैं  चाहूंगा  कि  श्राप  आंकड़े  उठा
 कर  देखें  कि  कितने  मुसलमान  यहां  से  पाकिस्तान
 पै  शौर  कितने  मुसलमान  वहां  से  वापिस
 लौट  कर  हिन्दुस्तान  में  जरा  गये  ?  पार्टीशन
 का  जमाना  था,  परेशानी  थी,  डर  था,  खौफ़
 था,  लाखों  यहां  से  भागे,  मेरे  पास  ठीक  फिगर्स
 तो  नहीं  हैं  लेकिन  यह  हकीकत  है  कि  बहुत
 बड़ी  संख्या  में  वहां  से  मुसलमान  लौट  कर
 भारत  में  आर  गए  झोर  यहां  फिर  से  बस  गये।
 वे  हिन्दुस्तान  में  बसे  ।  क़ायदे,  क़ानून  बने
 यए  जिसके  कि  अनुसार  उनको  फिर  से  भार-
 तौर  नागरिक  बनने  का  मौक़ा  दिया  गया  ।

 वह  फिर  से  भारतीय  नागरिक  बन  कर  यहाँ
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 बस  रहे  हैं  7  राज  उनकी  तादाद  काफ़ी  है
 लेकिन  यहां  से  हिन्दू  कितने  वापिस  पाकिस्तान
 लौट  कर  गये  हैं  यह  एक  सवाल  देखने  का  रह
 जाता  है  ।

 मैं  आप  से  यह  निवेदन  करना  चाहता  था
 कि  राज  जो  स्थिति  हमारे  और  पाकिस्तान
 के  बीच  में  है  वह  सवाल  हिन्दू-मुसलमान
 का  नहीं  है।  वह  किसी  कास्ट  का,  किसी  जाति-
 पांत  का  सवाल  नहीं  है  1  राज  हमारे  देश  में
 ४  करोड़  मुसलमान  बस  रहे  हैं  ।  ईराक़  के
 प्रेसीडेंट  श्रमी  हमारे  देश  में  आये  थे  ।  उनकी
 जब  यह  संख्या  सम्बन्धी  आंकड़े  बतलाये  गये
 तो  उनको  भी  ताज्जुब  हुआ  ।  उन्होंने  इस
 को  बार-बार  भ्र पने  भाषणों  में  दुहराया  t

 मैसूर,  बम्बई  जहां  भी  वह  गये  उन्होंने  इस
 चीज़  को  कहा  कि  भारत  में  यहां  पर  ५  करोड़
 &  ज्यादा  मुसलमान  हिफ़ाज़त  के  साथ  रहते

 हैं,  सहूलियत  के  साथ  रहते  हें  और  उनके  साथ
 किसी  तरह  का  गलत  या  नाजायज़  बर्ताव

 नहीं  होता  है  7  एक  तरफ़  तो  यह  हो  और  दूसरी
 तरफ़  इसका  बिल्कुल  उलट  हो  तो  दोनों  में
 फर्क  तो  फरना  ही  पड़ेंगी  ।  इसीलिये  मैंने
 बाप  से  कहा  कि  सवाल  यह  हिन्दू,  मुसलमान
 पा  किसी  जाति  बिरादरी  का  नहीं  है  ।  जहां
 तक  ईस्ट  पाकिस्तान  का  ताल्लुक  है  उस  का

 यह  फैसला  मालूम  होता  है  कि  वहां  से
 नान  मुसलमान  जितने  हैं  सब  निकाल  दिये
 जायें  ।  वह  एक  इस्लामिक  स्टेट  हैं।  एक
 इस्लामिक  स्टेट  के  नाते  वह  यह  सोचते  हों  कि

 यहां  इस्लाम  को  मानने  वाले  ही  रह  सकते

 हैं  कौर  गैर-इस्लामी  लोग  नहीं  रह  सकते

 हैं  लिहाज़ा,  हिन्दू  निकाले  जा  रहे  हैं,  ईसाई
 निकाले  जा  रहे  हैं  |  मैं  समझता  हूं  कि  करीब
 ३७  हज़ार  से  ऊपर  क्रिश्चियन  प्राय  हिन्दु-
 स्तान  में  जरा  गए  हैं  7  बद्धिस्ट्स  वहां  से  निकाले
 जा  रहे  हैं  |  आज  तो  हालत  यह  है  कि  उन  के
 लिये  यह  भी  मुमकिन  नहीं  है  कि  ३७  हजार
 शौर  ४०  हजार  श्रीमतियों  को  किस  तरीक़े
 पे  एक  साथ  यानी  दो,  तीन  या  चार  दिन  के
 इन्दर  माइग्रेशन  सार्टिफिकेट  मिल  जाय  >
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 यह  जो  हिल  ट्राइब्स  के  क्रिश्चियन  लोग

 हैं,  ईसाई  लोग  हें  उन्होंने  इस  का  भी  इंतज़ार

 नहीं  किया  ओर  वह  अपनी  जमीन  छोड़  कर
 चले  जाते  हें,  न  पैसा  ला  पाते  हैं,  न  कपड़ा
 उन  के  पास  है,  न  रहने  को  मकान  है,  यहां
 शाकर  अंधेरे  नें  घूमेंगे  जब  तक  कि  उनकों

 कोई  काम  न  मिल  जाय  |  ऐसी  स्थिति  में  कोन
 राज  इनवीटेशन  पर,  दावत  पर,  यहां  आता

 है  ?

 मैं  बतलाऊं  कि  गैरो  हिल्स  में  असम
 के  लगभग  co  हजार  आदमी  रेफ्यूजीज  को
 शकल  में  ग्रा  गए  हैं  और  वे  बगैर  माइग्रेशन
 सर्टिफिकेट  के  आ  गए  हैं  ।  जैसा  मैंने  श्राप  से

 कहा  वह  बेचारे  अपना  कुछ  भी  तो  साथ  में

 नहीं  लाने  पाते  हैं  । जमीन  छोड़  कर  चले  कराये

 हैं  ।  हजारों  किसान  ज़मीन  छोड़  कर  श्री  रहे
 हैं  ।  ज़मीन  किसान  को  सब  से  प्यारी  है  ।
 कौन  उन  को  छोड़  कर  जाने  को  तैयार  होगा
 ब  कि  यहां  शाने  पर  उसे  एक  वर्ष  या  छ  महीने
 परेशानी  की  हालत  में  रहना  पड़े  ?  जैसा  मैंने

 कहा  खाना  कपड़ा  भी  मुश्किल  हो,  ऐसी  स्थिति
 में  कौन  ग्राता  है  और  कौन  दावत  पर  कराता
 है  ?  इस  तरह  की  बात  कहना  जले  पर  निमक
 छिड़कना  है  कि  हम  ने  इनवीटेशन  दिया  है,
 दावत  दी  है  ौर  इस  रास्ते  रिफ्यूजी  बाते  हैं  t
 प्रॉसेस  की  बात  है  कि  राज  भी  पाकिस्तान
 की  भ्रथोरिटीज़  की  ब्रांखें  बन्द  हैं,  ईस्ट  पाकी-
 स्तान  नज़र  नहीं  डालता  हैं,  देखता  नहीं  हैं
 कि  कहां  क्‍या  हो  रहा  है।  एक  खुली  हुई
 प्रा ज़ादी  सी  वहां  है  जो  कि  लोगों  के  हाथों
 में  दे  दी गई  है  कि जिस  तरह  से  वे  चाहें  अपनी
 गवर्नर मेंट  को  चलायें  ।  बात  यह  है  कि  डैमो-
 क्रेजी  और  लोकतन्त्र  वहां  नाम  के  वास्ते
 हैं,  नाम  के  लिये  नैशनल  असेम्बली  है  और
 नाम  के  लिए  इसके  इलैक्शन  होते  हैं,  वहां  पर
 पाकिस्तान  की  असेम्बली  में  लीडर  ग्राफ  दी
 प्रोडक्शन  ने  जो  व्याख्यान  दिया  है  तथा
 जो  दूसरे  मेम्बरों  ने  नैशनल  असेम्बली  में
 दिया  है,  मैं  चाहता  हूं  कि  श्री  बारूदी जा
 साहब  मेहरबानी  करके  पढ़ें ,  «  «
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 Shri  Badrudduja:  What  am  I  to  do
 with  those  speeches?  J  am  concerned
 with  what  is  happening  in  India,  to
 my  community  (Interruptions)

 Shri  Raghunath  Singh:  What  about
 the  Hindus  in  East  Pakistan?  Are
 you  not  concerned  about  the  Hindus
 and  others  in  East  Pakistan?......
 (Interruptions)

 at  To  ना  ख़्याल  (जय नगर )  :  यहां
 पर  मुसलमान  औरतों  के  ऊपर  कोई  हाथ  नहीं
 उठाता  है  1

 श्री  कछवाय  :  इनका  दोष  नहीं  है।  इनका
 यह  खानदानी  गुण  है

 Mr.  Deputy-Speaker:  Order,  order.
 Shri  Badrudduja:  He  is  casting  a

 personal  reflection  on  me,
 Mr.  Deputy-Speaker:  You  are  un

 necessarily  interrupting  Mr.  Badrud-
 duja.

 Shri  Badrudduja:  I  want  your  pro-
 tection,  Sir.  He  asked  me  to  refer  to
 those  speeches.  I  am  not  concerned
 with  those  speeches,  there.  That  is  a
 foreign  Government  ang  I  have  noth-
 ing  to  do  with  that  Government.

 श्री  लाल  बहादुर  शास्त्री  :  मैं  तो  आप
 पर  हमला  नहीं  कर  रहा  था  ।  मैंने  तो  एक
 लफ्ज  भी  आपके  खिलाफ  नहीं  कहा  a  मैंने
 तो  सिर्फ  यह  कहा  है  कि  अगर  उन  स्पीशीज
 को  आप  पढ़ें  तो  ग्रंदाज़ा  हो  सकता  है  कि  पा-
 पिस्तान  में  डेमोक्रेसी  किस  हद  तक  है  |  कोई
 भी  पालिटिक्स  का  स्टूडेंट  या कोई  साधारण
 ग्रामीण  या  कोई  भी  मेम्बर  पार्लियामेंट  शौक
 से  पढ़ना  चाहेगा  कि  पा  स्तान  की  क्‍या
 पोजीशन  है  ।  बर्मा  में  क्या  है  उस  नाते
 मैंने  कहा  है|  गवर्नमेंट  का  जिक्र  मैंने  इसलिये
 किया  हूँ  कि  गवर्नमेंट  वहां  पर  जिम्मेदारी  कम

 महसूस  करती  है  ny  जो  डेमोक्रेटिक  गवनेमेंट
 होती  है  वह  तो  कई  मानो  में  बंधी  हुई  होती
 है  |  यहां  पर  वह  बंधी  हुई  है  लोगों  के  हाथ
 में,  जनता  चाहे  तो  उसको  वह  पांच  साल  के
 बाद  हटा  सकती  है  भ्रासानी  से  शौर  बीच  में
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 भी  प्यार  हटाना  चाहे  तो  हटा  सकती  है।
 नहों  पर  जिम्मेदारी  नहीं  है  शौर  जहाँ  पर
 एक  सेंट्रलाइज्ड  तरीके  की  गवर्नमेंट  है,  वहां  पर
 कया  होता  है  उसकी  आवाज़  उठाई  है  लीडर
 साफ  दी  अपोज़ीशन  ने  नेशनल  प्रपैम्बली
 में  पाकिस्तान  की  ।  उन्होंने  कहा  है  कि  वहां
 बर  एक  रोशनी  जो  भ्राज्ञादी  की  है  वह  बुझ
 रही  है,  लाइट  श्राफ  फ्रीडम  हज  वेंडिग  ट्राउट  |
 उन्होंने  खद  कहा  है  कि  वह  बुझ  रही  है  1  जब
 वहां  पर  पोलिटिकल  लीड  खुद  इस  तरह
 की  राय  रखते  हें  तो  हम  प्रा सानी  से  समझ
 सकते  हें  कि  जो  हाल।त  ईस्ट  पाकिस्तान  में  हुए
 बह  डेमोक्रेसी  की  वात  तो  दूर  रही,  उसको
 तो  हवा  में  फेस:  दिया  गया  है,  जो  ग्रा डि तरी
 राइट्स  सिटिज़न्ज़  के  होते  हैं,  व ेसाधारण  सधी-
 कार  भी  वहां  पर  किसी  को  नहीं  मिले  हैं  ।

 मैं  ज्यादा  वक्‍त  लेना  नहीं  चाहता  हूं  ।
 मै  इतना  कहना  चाहता  हू  कि  इस  समय  एक
 गढ़ा  सवाल  हमारे  सामने  है  |  जो  भाई  हमारे
 यहां  जायें,  साथी  जायें,  उनको  बसाने  का
 सवाल  हमारे  सामने  है  ।  उसके  बारे  में  मैं
 इतना  ही  कहना  चाहता  हूं  कि  हमारी  तमाम

 स्टेट  गवर्नंमेंट्स  ने  इसको  राष्ट्रीय  प्रश्न
 के  रूप  में  माना  है,  नेशनल  प्रॉबलम  माना
 है  |  इसके  लिए  हम  उनको  बधाई  देते  हैं  और
 ऐसा  करते  हुए  हमें  बड़ी  खुशी  होती  है  ।
 या  बिहार  बौर  क्‍या  उड़ीसा,  क्‍या  मध्य
 प्रदेश  ग्रोवर  क्‍या  उत्तर  प्रदेश  या  महाराष्ट्र
 या  जांघ,  सभी  सूबों  ने,  सभी  प्रदेशों  ने  भारत
 सरकार  को  लिखा  है  कि  वे  इनको  अपने  यहां
 बसाने  के  लिए  तैयार  हैं  -  किसी  ने  कहा  है
 कि  पचास  हज़ार  आदमी,  किसी  ने  कहा  2,
 पन्दरह  हजार  फैमिली,  किसी  ने  कहा  है  दस

 हजार  फैमिली,  बसाने  की  जिम्मेदारी
 लेने  को  तैयार  हैं।  पहला  जो  काम  हो  रहा
 है  अगले  दस  बारह  दिनों  के  प्रकार  वह  यह

 हो  रहा  है  कि  इत  तमाम  जगहों  पर  टैम्पोरेरी
 जम्प्स  बन  ज॑  लेंगे  क्योंकि  फौरन  राज  सब  को
 अपाल  में  साना  प्रसम्भव  है,  ना-मुम्किन
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 है  ।  उनको  तकलीफ  न  हो  इसलिए  उनको
 उन  टैम्पोरेरी  कैम्प्स  में  ला कर  रखा  जाएगा
 शौर  फिर  उसके  साथ-साथ  इस  बात  का
 इंतजाम  किया  जा  रहा  है  कि  प्र।जैक्ट्स  हैं,
 कहीं  डेम  का  बनना  है,  कहीं  नहरों  का  बनना
 है,  कहीं  सड़के  बन  रही  हैं,  छोटे-मोटे  कार-
 खाने  हैं,  उन  में  उनको  फौरन  काम  दिया  जाप
 कौर  फिर  वहां  पर  ला  कर  उनको  पक्के
 तरीके  पर  बसाया  जाय  ।  यह  जो  पैटर्न  है,
 पह  जो  ढंग  है  काम  का  यह  सही  है,  इससे
 श्राप  सहमत  होंगे  1  इस  काम  में  प्रदेशों  की
 सरकारों  ने  जो  मदद  को  है,  सहायता  की  है
 उसके  लिए  वे  हम  सभी  के  धन्यवाद  की  पाव
 हें  1

 जहां  तक  सर्टिफिकेट्स  वगैरह  की  वाल
 है,  इसको  कहने  में  मैं  अधिक  समय  नहीं
 लेना  चाहता  चुंकि  समय  बहुत  कम  रह
 गया  है  ।  मैं  दो-तीन  और  बातें  कहना  चाहता
 था  लेकिन  उनको  कहने  का  शब  समय  नहीं
 रहा  ।  माइग्रेशन  सर्टिफिकेट्स  के  बारे  में
 यह  कहने  की  ग्रह  ग्रावश्यकता  नहीं  है  कि  हमारी
 तरफ  से  कोई  बंधन  जिस  की  वजह  से  देर

 होती  हो,  नहीं  है  ।  इस  वक्‍त  जैसी  हालत  है
 उनको  देखते  हुए  यह  कहा  जा  सकता  है  कि
 लोग  वहां  रह  नहीं  सकते  हें  शौर  हजारों
 की  तादाद  में  रिफ्यूजी  की  शक्ल  में  लोग
 चले  श्मा  रहे  हैं,  कहीं  न  कहीं  से  जो  व्यक्ति
 बोर  क्रास  कर  लेते  हैं  वे  इधर  ञ्  जाते  हें  ।

 हमारा  जो  दफ्तर  वहां  हैं  उसके  ऊपर  बड़ा
 बोझा  पाया  है,  डिप्टी  हाई  कमिश्नर  के,  शौर
 एक  तरह  से  बाढ़  श्री  गई  है।  उस  दफ्तर  ने

 जहां  तक  हुआ,  उसका  मुकाबिला  किया  |
 दिक्‍कतें  रहीं,  शिकायतें  रहीं,  इससे  मै  इन्कार
 नहीं  करता  ।  लेकिन  फौरन  उसका  इंतजाम
 किया  गया,  चाहे  यहां  से  आदमी  भेजें  गये
 था  किसी  और  तरह  से  उनको  अधिकार
 दिया  गया  है  कि  यहां  से  पूछने  की  जरूरत
 नहीं  दै,  हमारी  सक्षम  की  जरूरत  नहीं  है,
 जो  स्टाफ  प्राणी  रखना  चाहते  हों,  रखें  ।
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 fora  स्वरूप  प्रभी  तक  १  लाख  ८५  हजार
 ३२४  ब्राह्माणों  के  लिये  माइग्रेशन  सिटी-
 कैट  दिये  गये  हैं।  इतने  प्राविधियों  को  कवर
 किया  जा  सका  है।  ग्रभो  जैसी  वहां  भीड़  रहती
 है,  हम  कोशिश  करते  है,  उसको  क्लीयर
 करने  की  ।  लेकिन  वहां  जगह  नहीं  रही  .  .

 श्री  त्यागी  (देहरादून)  :  एक  लाश
 ऋअंसिलोज़  या  प्राप्ति  ?

 शी  लाल  बहादुर  शास्त्री  :  सब  मिला  कर
 झ्रादमी  ।

 Shri  Hem  Barua:  Are  the  forms
 distributed  to  these  people  or  they
 were  already  given  the  migration  cer-
 tificates?  There  is  difference  between
 the  two.  The  forms  are  to  be  distri-
 buted  first.  They  have  to  fill  them  up;
 most  of  these  people  being  illiterate,
 they  have  to  engage  paid  writers.  It
 is  a  long  drawn-out  process.

 Shri  Lal  Bahadur  Shasiri:  They
 have  already  been  issucq  migration
 certificates—the  number  that  I  men-
 tioned.  It  is  correct  that  we  distri-
 bute  the  forms  also  beforehand  and
 they  ate  filled  later  on.

 Shri  Hem  Barua:  The  forms  are
 also  issued  only  on  two  days  in  a
 week—Tuesday  gnd  Saturday,

 Shri  Lal  Bahadur  Shastri:  It  is  true,
 but  the  pressure  is  80  much.  May  I
 inform  Mr,  Barua  that  there  is  no
 accommodation  at  all  in  the  Deputy
 Commissioner's  office?  The  number  is
 so  big:  the  staff  has  also  become  big-
 ger.  So,  we  want  some  other  accom-
 modation:  it  is  not  available  now.  It
 छ  in  these  conditions  that  our  staff
 are  working,

 Shri  Hem  Barua:  My  only  point  is
 that  the  intending  migrants  have  to
 face  a  lot  of  ordeal.  Think  of  the
 young  girls  from  the  mofussil  areas
 who  have  to  come  to  Dacca  and  then
 wait  ang  get  these  migration  certifi-
 cates.
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 Shri  Lal  Bahadur  Shastri:  |  do  not
 deny  the  ordeals.  There  is  no  other
 office.  Rajshahi  office  is  closed.  We
 are  trying  our  best  to  get  another
 office  so  that  we  may  give  the  neces
 sary  facilities  to  the  migrants.
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 लेकिन  उस  में  क  क्‍या  ?  जो  स्थिति  है  उस  में
 ह  मैं  मानता  हूं  कि  शिकायतें  हैं,  इसको  मैं
 छिपाना  नहीं  चाहता  लेकिन  इसके  बावजूद
 इतना  मानना  पड़ेगा  कि  हमारे  स्टाफ  ने  जिस

 मेहनत  से,  जिस  प्रेशर  में  वहां  काम  क्या
 है  पौर  जितनी  दिक्कतों  में,  जितनी  का
 नाइयों  में  काम  किया  जा  रहा  है,  उसके  लि
 उनकी  बनाई  तो  नहीं  हम  कर  सकते  हैं,  मैं
 उनकी  ता  गफ  ही  करना  चाहता  हैं  लेकिन
 इसके  माने  यह  नहीं  हैं  कि  वे  डाले  ही  जायें  1
 उनको  सावधान  रहना  है;  उनको  अपने  काम
 को  योग्यता  के  साथ  और  ग्रच्छी  तरह  से  अं  जाम
 देगा  है  1

 र्ल्ड  प्रोपिनियन  बनाने  के  बारे  में
 याय०  एन०  की  बात  थी  त्रिदिव  कुमार  चौधरी
 ने  कही  है  अपने  प्रस्ताव  में  |  मुझे  उस  बात  में
 कोई  भ्रांति  नहीं  है।  यह  सही  है  कि  दुनिया
 में  आवाज़  हमारी  इस  चीज़  में  उठनी  चाहिये,
 हमें  उठानी  चाहिये  -  यह  ठीक  बात  है  |  इस
 बार  कम  से  मम  मैंने  बहुत  से  भ्रखबारों  के
 कटिच  दुनिया  के  देखे  हें  प्रौढ़  खासा  उन्होंने
 इस  बातें  को  लिखा  है,  इस  पर  कॉमेंट्स
 किए  हैं।  खबरें  छपी  हैं  कि  किस  तरह  से  बढें
 स्केल  पर  माइग्रेशन  हो  रहा  है,  किस  मुसीबत
 में,  स्टेशन  की  हालत  में,  वें गेर  कपड़ों
 के  लोग  यहां  प्रा  रहे  हें  ग्रोवर  किस  तरह  से
 एक  धर्म  के  नाम  पर,  एक  भज्जी  के  नाम
 पर  एक  मुल्क  में  काम  हो  रहा  हैं,  इसको
 अलग  ग्रहण  देशों  के  अखबारों  ने  लिखा  है

 To  राम  मनोहर  लोहिया  :  ईसाइयों
 की  सबब  से  1

 शनी  लाल  बहादुर  शास्त्री  :  हां,  पह  भी
 कारण  है  |  ईसाइयों  की  वजह  में.  पह  भी
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 सही  है,  कुछ  एजेन्सोज़,  शायद  मुमकिन  है
 कि  इसाई  न  हों।  लेकिन  मैं  उन  पर  यह  भ्राक्षेप
 नहीं  करना  चाहता  |  मगर  वह  गये,  वह
 जाना  चाहते  थे  ।  उन्होंने  फिल्म्स  लो  हैं
 काफो  बड़े  पैमाने  पर  ।  हम  ने  उन  को  पूरी
 सहूलियत  दो  ग्रोवर  वह  खोजें  बाहर  भी  दिखलाई
 जायेंगी  और  दिखलाई  जा  रही  हैं।  फिर  भी
 मैं  यह  नहीं  कहता  कि  कोई  हमारा  प्रचार  काफी
 है  1  डाक्टर  लोहिया  ने  कहा,  और  कुछ  हमारे
 पैम्फ्लेट्स  भी  इस  पर  भ्रच्छे  निकले  हैं,  लेकिन
 जैसा  उन्होंने  कहा  एक  वाइट  पेपर  की  शक्ल
 में  कोई  चोट  नहीं  बनी  है  -  हम  जरूर  इस
 पर  विचार  करेंगे,  जो  कुछ  श्राप  ने  कहा,  और
 अगर  पालियामेंट  के  सामने  पूरा  विवरण  पेश
 किया  जा  सके,  और  वह  भी  सिर्फ  इन  वाकयात
 के  नहीं,  बल्कि  मैं  समझता  हूं,  जैसा  कि  डा०
 लोहिया  का  ख्याल  था,  पिछले  तमाम  सालों  में
 जिस  तरह  से  वाकयात  हुए,  जो  हालत  रही  है
 और  जो  इतिहास  रहा  है,  उस  को  साफ  साफ
 रखा  जाये,  तो  सारी  दुनिया  उसको  जान
 जायेगी।  यह  तो  वाइट  पेपर  की  खात  रही  L

 इसके  पहरावा  हम  यह  भी  चाहते  हैं  कि
 हमारे  यहां  से  कुछ  डेलिगेंशन्स  जायें  7  एक
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 करता  है,  क्‍या  उसका  लक्ष्य  है  और  क्‍या
 श्राब्जेक्टिव  है,  क्या  उस  की  नीति  है,  क्‍या
 पालिसी  है  |  मैं  विश्वास  करता  हूं  कि  इन
 डेलिगेशन ों  के  जाने  से  लाभ  कौर  फायदा.

 होगा  ।

 आखिर  में  मैं  इतना  ब्रोकर  कह  दूं  कि  जो
 प्रणब  देशों  में  जहाज़.  के  जाने  की  बात  थी
 जिस  में  लड़कियों  को  भेजने  की  बात  कही
 गई  थी,  पहले  तो  मैं  इस  पर  विश्वास  नहीं
 कर  सकता  कि  कोई  तब  देश  इस  तरह  की
 कार्रवाई  राज  के  जमाने  में  करने  को  तैयार

 होगा  ।  यह  एक  तरह  से  उन  पर  लांछन
 और  आक्षेप  होगा,  जों  हम  करना  नहीं
 चाहते  |  हमारे  हिन्दुस्तान  कौर  प्रणब  देवों
 में  अच्छा  मेल  है  बौर  बहुत  अच्छा  सम्बन्ध

 है  ।  लेकिन  फिर  भी  मैं  कह  दूं  कि  परसों

 हमारे  पास  खबर  आई  शाम  को,  जब  पीलिया-
 मेंट  में  बात  हुईं  इस  पर  तो  हम  ने  इस  की
 फिर  पूछ  ताछ  की,  कि  पह  खबर  बिल्कुल
 गलत  है  शौर  निराधार  है  डा०  लोहिया  ने
 भी  उस  दिन  कहा  था  कि  ग़ालिबन  यह  बात

 सही  नहीं  होगी  ।  उन  की  बात  ठीक  हुई  कौर

 ऐसी  बात  नहीं  हुई  है  ।

 Shri  A.  C.  Guha  (Barasat):  It  may
 तो  बहुत  जल्द  हमारा  डेलिगेशन  जाने  वाला.  not  be  a  shipload,  but  may  we  know
 है  ।  उन  को  हम  खास  तौर  से  अफ्रीका  के  whether  any  gir]  has  been  sent  eb-
 देशों  में  भेज  रहे  हैं  7  वहां  पर  कुछ  थोड़ी  सी.

 TOA?

 सेल्फ  डिटोनेशन  के  नाम  पर  काश्मीर  के  क्रि  लाल  बहावुर  शास्त्री  :  यहां  पर  जो
 बारे  में  बदगुमानी  है  -  इसलिये  ज्यादा  छिप  लोड  को  बात  कही  गई  थी  वह  गलत  है
 झावइ्यक  है  कि  हमारे  लोग  वहां  जायें,  झ्र गर  “एनी  गले”  की  बात  है  तो  हम  शौर
 जिम्मेदार  लोग,  जो  कि  वहां  जा  कर  जो  बाप  मिल  कर  बात  कर  लेंगे  ।
 सही  हालात  हैं  उन  को  बतायें  |  कुछ  लोग
 हम  साउथ  ईस्ट  एशिया  में  भेजना  चाहते  हैं  ।
 हम  चाहते  हैं  कि  हमारे  पालियामेंट  मेम्बरों
 का  भी  डे/लगेशन  जाये  ।  हम  एक नद ों
 डेलिगेशन  और  भेजना  चाहते  हैं  ।  इसलिये
 खास  तौर  पर  हम  यह  करना  चाहते  हैं  कि  जो
 गलत  हवा  दुनिया  में  पाकिस्तान  ने  फैला
 दो  है  उसे  हम  कारें  कौर  सही  बात  को  दुनिया
 भर  जाने  ।  दुनिया  जाने  कि  हिन्दुस्तान  क्‍या

 Shri  Hem  Barua;  Why  you  too  are
 talking  about  girls?

 Shri  Lal  Bahadur  Shastri:  I  can
 invite  you  also  to  take  part  in  the  dis-
 cussion.

 इसलिये  पह  बात  सही  नहीं  है  मैं  चाहता
 था  कि  यह  मौका  मिला  है  तो  इसे  साफ/क'र
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 te  मैं  धधक  समय  नहीं  लेना  चाहता।
 टाइम  भी  खत्म  हो  गया  ।  मैं  हाउस  को
 इतना  बतलाना  चाहता  चूंकि  इस  प्रस्ताव
 को  एक  संसाधन  रूप  में,  ग्रमेंडड  रूप  में
 मानने  के  लिये  मैं  तैयार  हूं  क्योंकि  मैं  यह
 नहीं  चाहता  कि  जिस  वात  पर  हम  सब  की
 हाय  एक  है,  मैं  कोई  ऐसी  चीज़  करूं  जो  श्राप
 को  राय  के  खिलाफ  हो  1

 I  request  Shri  Tridib  Kumar  Chau-
 dhuri  to  accept  the  amendment  sug-
 gesteq  by  Shri  Raghunath  Singh.  I
 have  also  made  partial]  changes  in  the
 main  body  of  the  resolution.  I  hope
 he  will  be  good  enough  to  accept  it.

 Shri  Tyagi:  It  must  be  unanimous.

 Shri  Lal  Bahadur  Shastri:  I  shall
 read  out  the  amended  resolution:

 “This  House  ig  of  the  opinion
 that  in  view  of  the  insecurity  of
 the  life,  property  and  honour  of
 the  minority  communities  living  in
 the  Eastern  Wing  of  Pakistan  and
 general  genial  of  all  human  rights
 to  them  in  that  part  of  Pakistan,
 the  Government  of  India  should
 in  addition  to  relaxing  restrictions
 in  migration  of  people  belonging
 to  the  minority  communities  from
 East  Pakistan  to  Indian  Union  also
 ‘consider  steps  for  enlisting  the
 world  opinion.”

 Shri  Muthyal  Rao  (Mahbubnagar):
 Bhri  Badrudduja  ig  going  away.  He
 does  not  want  to  participate
 (Interruption).

 Mir,  Deputy-Speaker:  How  can  I
 Prevent  him  from  going?

 श्री  नाथपाई  (राजापुर)  :  इस  में  क्या
 बात  है  ?  उन  को  जाने  का  प्राधिकार  है  |

 श्री  Wo  प्र०  शर्मा  (बक्सर)  :  यहां  पर
 रैस्ट्रिक्शन्स  का  सवाल  नहीं  है,  ह  यू मन  राइट्स
 का  सवाल  है।

 CHAITRA  14,  886  (SAKA)  Minorities  in
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 डा०  राम  मनोहर  लोहिया  :  प्रत्यक्ष
 महोदय,  मुझे  माननीय  शास्त्री  जी  को  बयान
 दे  देने  दीजिये  कि  उन  की  बात  पतली  होते
 हुए  भी  भाषा  जानदार  थी  ।  हर  एक  पति

 मातृ  भाषा  में  बोले  तो  कितना  अच्छा  हो  *
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 एक  माननीय  सदस्य  :  श्राप  ने  एक  बार
 पसन्द  तो  कर  लिया  शास्त्री  जी  को  ।

 डा०  'राम  मनोहर  लोहिया
 [पतली  थी  लेकिन  जानदार  थी  ।

 भाषा

 Shri  Tridib  Kumar  Chaudhuri:  Sir,
 I  am  glad  that  the  Government  has
 accepted  the  spirit  of  the  resolution
 ang  the  hon,  Minister  has  made  it
 clear  that  from  now  onwards,  deter-
 mined  efforts  will  be  made  to  enlist
 world  opinion  agaimst  the  atrocities
 perpetraicq  by  the  present  Govern-
 ment  of  Pakistan  against  the  human
 rights  of  the  minorities.  Sir,  I  would
 not  take  much  of  the  time  of  the
 House,  but  I  may  say  that  even  if  we
 do  al]  those  things  which  the  hon.
 Minister  just  now  indicated  that  the
 Government  would  be  doing,  we  would
 be  stil]  lagging  behind  Pakistan,  The
 Pakistan  Government,  even  while  ac-
 cepting  our  Prime  Minister's  proposal
 of  the  conference  of  the  Home  Minis-
 ters  of  the  two  countries,  in  their
 Official  publications  and  statements
 have  twisted  as  if  our  Prime  Minister
 had  suggested  that  in  Pakistan  the
 meeting  at  ministerial  leve]  wil]  be
 held  only  to  discuss  the  root  of  com-
 muna]  disturbances  in  India.  That  is
 the  spirit  in  which  the  proposal  of  the
 Home  Ministers’  Conference  hag  been
 accepteq  in  Pakistan,

 I  am  reading  this  from  the  Dawn
 of  the  28th  March.  Lest  it  should  be
 thought  that  Dawn  does  not  represent
 fully  the  Government's  viewpoint,
 here  is  one  statement  from  Khan
 Abdul  Sabur,  the  Central  Communica.
 tions  Minister  and  the  leader  of  the
 House  in  the  National  Assembly,  who
 was  also,  as  the  Government  might  be
 knowing,  very  active  in  Khulna  be-
 fore  the  Khulna  riots  took  place,
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 (Shri  Tridib  Kumar  Chaudhuri]
 There,  he  said—he  just  appeared  to
 our  Government—that  “India  should
 come  to  the  projecteq  ministerial  con-
 ference  table  in  a  spirit  of  co-operation
 to  find  a  permanent  solution  to  the
 communal  riots  in  India  and  eviction
 of  Muslims  from  Assam  and  Tipperah.

 Shri  Hem  Barua:  That  is  what  Gen.
 Ayub  Khan  also  stateg  in  his  radio
 broadcast  last  evening.

 Shri  Tridib  Kumar  Chaudhuri:  That
 is  the  spirit  in  which  Pakistan  has
 accepted  the  proposal  of  our  Prime
 Minister.  I  may  also  inform  the  House
 that  already  a  Government  spokes-
 man,  the  Parliamentary  Secretary  of
 External  Affairs  Department  in  the
 Pakistan  Government,  has  tolq  the
 Pakistan  National  Assembly—this  was
 on  the  27th  March—

 “The  Pakistan  Government  is
 giving  serious  thought  to  the  de-
 s'rability  of  taking  up  the  question
 of  systematic  eviction  of  Indian
 Muslims  in  the  Uniteq  Nations.”

 He  said:

 “The  world  has  already  been
 informally  apprised  of  the  plight
 of  Indian  Muslims  through  the
 United  Nations.  The  matter  was
 brought  to  the  attention  of  the
 world  organisation  by  the  former
 Foreign  Minister  on  October  3,
 1962,  The  attention  of  the  U.N.
 to  forcible  eviction  of  Indian
 Muslim;  was  drawn  during  the
 general  gebate  in  the  General  As-
 sembly  on  October  30,  1963,  The
 Foreign  Minister  had  again,  in
 Januiry  this  year,  raised  this
 matter  in  the  course  of  his  address
 to  the  Security  Council  on  Febru-
 ary  7th.  The  President  had  also
 addressed  in  January  this  year  to
 many  heads  of  States  and  Govern-
 ments  in  which  he  pointed  out  the
 plight  of  Indian  Muslims.”

 That  is  how  the  Pakistan  Government
 hag  been  moving  the  heads  of  differ-

 APRIL  3,  984  Minorities  ia
 East  Pakistan

 9I3¢

 ent  governments  on  ministeria]  level,
 on  Presidentia]  leve]  and  also  through
 the  United  Nations  to  builq  up  world
 opinion  against  India.  On  30th  March
 Mr.  Bhutto  himself  stressed  that  Kash-
 mir  was  the  root  cause  of  all  troubles.
 between  Indig  ang  Pakistan  and  it
 gave  rise  to  all  other  troubles,  He
 said  that  all  other  disputes  wil]  not  be
 solved  on  a  permanent  basig  unless  a
 fasting  solution  of  this  dispute  was
 found.

 Therefore,  so  long  as  the  Kashmir
 dispute  is  there,  so  long  as  the  Kash-
 mir  problem  is  there,  they  would  net
 allow  our  people  to  have  rest.  Let  the
 Government  bear  this  in  mind.  After
 all  the  assurances  that  the  hon.  Min-
 ister  has  just  now  read  out.  [  have
 no  objection  in  accepting  the  amend-
 ment  that  he  has  proposed  and  making
 the  resolution  unanimously  acceptable.

 Mr.  Deputy-Speaker:  Is  Shri  Raghu-
 nath  Singh  prepared  to  accept  the
 amendment  suggested  by  the  hon.
 Minister?

 Shri  Raghunath  Singh:  Yes.

 Mr.  Deputy-Speaker:  Then  I  shall
 first  dispose  of  the  other  three  amend-
 ments.  Is  Shri  Hem  Barua  pressing
 his  amendment?

 Shri  Hem  Barua:  No,  Sir;  I  would
 like  to  withdraw  my  amendment.

 Mr.  Deputy-Speaker:  Has  the  hon.
 Member  leave  of  the  House  to  with-
 draw  his  amendment?

 The  amendment  was,  by  leave,  with-
 drawn.

 Mr.  Deputy-Speaker:  Shri  Muker—
 jee  is  not  here.  I  shall  put  it  to  the
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 That  in  the  resolution,—
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 The  question  is;

 add  at  the  end—

 “and  particularly  among  Afro-"
 Asian  countries  which  shoulg  be
 clearly  apprised  of  the  role  of
 colonialism  in  this  regard.”  (3)

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  Shri  H.  P.

 Chatterjee  is  not  here.  I  shall  put
 his  amendment  also  to  the  vote  of  the
 House.  The  question  is:

 That  in  the  resolution —
 add  at  the  end—

 “and  before  other  international
 forums  especially  those  of  the
 Afro-A3ian  group  of  countries.”(4)

 _The  motion  wag  negatived

 Mr.  Deputy-Speaker:  Now  I  shall
 put  the  amendment  of  Shri  Raghunath
 Singh  as  modified  by  the  hon.  Minis-
 ter.  The  question  is:

 That  in  the  resolution,—

 for  the  words  “in  addition  to
 removing  all  restrictions  on  the
 migration  of  people  belonging  to
 the  minority  communities  from
 East  Pakistan  to  the  Indian  Union,
 also  take  steps  to  raise  the  issue
 of  the  democratic  ang  human
 Tights  of  the  minorities  in  the
 forum  of  the  United  Nations  under
 appropriate  articles  of  the  U.N.
 Charter”,

 substitute—

 “in  addition  to  relaxing  restric-
 tions  in  migration  of  people  be-
 longing  to  the  minority  communi-
 ties  from  East  Pakistan  'to  Indian
 Union  also  consider  steps  for
 enlisting  the  world  opinion.”

 The  motion  was  adopted.

 CHAITRA  14,  886  (SAKA)  Resolution  re.  9336
 Education  of  the

 handicapped
 Mr.  Deputy-Speaker:  |  hope  Shri

 Tridib  Kumar  Chaudhuri  accepts  the
 changes  made  by  the  hon.  Minister
 in  the  body  of  the  resolution,

 Shri  Tridib  Kumar  Chaudhuri:  Yes.
 Mr.  Deputy-Speaker:  I  shall  now

 put  the  resolution,  as  amended,  to  the
 vote  of  the  House.  The  question  is:

 “This  House  is  of  the  opinion
 that  in  view  of  the  insecurity  of
 the  life,  property  and  honour  of
 the  minority  communities  living
 in  the  Eastern  Wing  of  Pakistan
 and  general  denial  of  all  human
 rights  to  them  in  that  part  of
 Pakistan,  the  Government  of  India
 shou'd  in  addition  to  relaxing  res-
 trictions  in  migration  of  people
 belonging  to  the  minority  com-
 munities  from  East  Pakistan  to
 Indian  Union  also  consider  stepa
 for  enlisting  the  world  opinion.”

 The  motion  was  adopted.
 Some  hon.  Members:  Unanimously.
 Shri  Raghunath  Singh:  The  whole

 Communist  Bloc  is  absent;  it  should
 be  noted.

 6.25  hrs,

 RESOLUTION  RE.  EDUCATION  OF
 THE  HANDICAPPED

 Shrimati  Savitri  (Banda):
 Sir,  I  beg  to  move;

 Nigam

 “This  House  is  of  opinion  that
 the  Government  should  appoint  a
 Committee  of  Members  of  Parlia-
 ment  and  experts  to  suggest  ways
 and  means  for  making  the  educa-
 tion  of  the  handicapped  such  as
 the  blind,  deag  and  dumb,  men-
 tally  retarded  and  physically  crip-
 pled,  compulsory  by  1970.”

 Sir,  some  of  the  hon.  Members  may
 be  quite  inquisitive  to  know  why  I
 have  selected  such  qa  subject  for  my
 resolution.  First  of  all,  I  think  that
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 [Shrimaii  Savitri  Nigam]
 this  subject  is  of  very  great  national
 -importance,  not  only  on  humanitarian
 grounds  but  also  because  of  its  eco-
 nomic  and  social  significance  and
 importance.  Sometimes  we  wonder
 why  in  spite  of  such  heavy  invest-
 ments  during  the  three  Five  Year
 Plans  the  desired  results  could  not  be
 achieved.  We  point  out  our  fingers
 in  several  directions,  but  we  altoge-
 ther  forget  and  neglect  the  greatest
 drain  on  our  economy  caused  by  these
 millions  of  crippled  people  who  have
 been  totally  neglected  and  who  are
 totally  dependent  on  others  al!  through
 their  life.  They  consume  everything

 -and  they  do  not  produce  anything.

 Mr.  Harward  Rusk,  President  of
 the  International  Society  for  Rehabi-
 litation  and  Education  of  the  Handi-
 eapped,  who  is  considered  to  be  a
 world  authority  on  this  particular
 problem,  has  said  on  the  basis  of  his
 wide  experience,  that  the  word
 “handicapped”  could  be  removed  from
 the  dictionary,  provided  we  can  give
 them  a  litt!e  care,  a  few  tools  as  well
 85  opportunities  to  work.  An  exami-
 nation  of  the  problem  of  the  handi-
 capped,  the  crippled  and  the  disabled
 bas  revealed  their  importance  in  our
 international  economy.  As  long  as
 these  millions  of  crippled  people  are
 not  educated  and  rehabilitated,  they
 will  remain  8  dead-weight  on  our
 economy;  all  their  life  they  will  con-
 sume  everything  but  will  not  produce
 anything.

 Unfortunately,  a  census  has  not  been
 taken  to  determine  the  accurate
 figures  of  these  crippled  and  disabled
 people.  I  had  written  to  the  Educa-
 tion  Ministry  asking  for  some  infor-
 mation.  They  have  given  me  a  point-
 ‘blank  refusal,  saying  that  they  have
 not  got  the  accurate  figure.  It  is  un-
 fortunate  that  no  survey  has  been
 undertaken  to  determine  at  least  their
 approximate  number.  From  some
 selected  documents  I  have  come  to  this
 conclusion  that  their  percentage  in
 USA  is  0°3  and  in  the  United  King-
 dom  it  is  9°7,  If  we  take  the  same
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 percentage,  then  our  number  will  be
 more  than  two  crores.  I  would  also
 like  to  emphasise  here  that  the  medi-
 eal  facilities  are  much  more.  They
 have  got  much  more  faci‘ities,  many
 more  organised  institutions  where  the
 diseases  which  cause  these  handicaps
 are  cured  very  easily.  We  are  no-
 where  jn  that  respect.  It  is  g  great
 pity  that  out  of  these  two  crores,  only
 a  couple  of  thousands  have  been  reha-
 bilitated  in  our  country  so  far.  It  is
 a  pity  that  the  number  of  institutions
 in  this  country  is  only  250.  This
 figure  was  given  to  me  by  the  Ministry
 of  Education.  The  progress  which  has
 been  made  in  this  direction  is,  I
 should  say,  that  of  a  snail.  I  would
 like  to  emphasise  this  fact  that  I  do
 not  want  to  blame  anybody—ncither
 the  Education  Ministry  nor  any  parti-
 cular  authority.  I  only  say  that  the
 unfortunate  brethren  of  ours  have
 been  neglected  by  everybody—by  the
 society,  by  the  social  workers  and  by
 the  nation  itself.

 It  is  shocking  that  during  the  last
 three  Five  Year  Plans  very  little  prog-
 ress  has  been  made  in  the  direction
 of  both  education  and  rehabilitation  of
 these  people.  It  is  not  a  question  of
 only  2  crores  of  people;  it  is  a  ques-
 tion  of  2  crores  of  families.  Because,
 if  a  crippled  child  is  born  in  a  family,
 the  whole  family  is  thrown  into  the
 grip  of  misery.  So,  this  question
 re’ates  to  a  couple  of  crores  of  people.
 What  I  would  like  to  emphasise  here
 is,  by  rehabilitating  these  2  crores  of
 people,  in  fact  we  would  be  rehabili-
 tating  about  l0  crores  of  people,
 because  the  families  of  all  those  who
 have  got  such  children  would  be
 suffering  from  misery.  Unfortunately,
 these  millions  of  people  have  been
 neglected  by  us  so  far.

 Even  if  we  leave  aside  the  humani-
 tarian  view,  for  a  developing  nation
 like  ours,  where  we  have  to  count
 every  thread  of  our  resources  of  man-
 power  very  carefully  in  order  to  keep
 the  nation  going  and  progressing  at
 the  speed  at  which  it  has  been  planned
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 for,  this  problem  requires  our  urgent
 attention.  It  cries  out  for  organised
 action.  We  can  no  longer  be  content
 with  the  small  efforts  on  our  behalf.
 ‘The  huge  man-power  which  has  been
 rotting  away  must  be  rescued  from
 the  limited  and  purposeless  method
 ef  maudlin  sympathy  and  religious
 and  humanitarian  hypocrisy,  The
 obstacles  have  been  severe,  There  is
 complete  ignorance  from  top  to  bottom
 prevailing  in  our  country  as  to  how
 the  encrmous  man-power  could  be
 fruitfully  sed,  if  proper  care  and
 attention  be  given  to  them.  Here  I
 would  like  to  quote  the  example  of  a
 handicapped  sadhu,  who  has  been
 rotting  for  the  last  five  years  in  the
 Cheshire  home  ig  now  earning  Re,  75
 per  month  after  only  four  months  of
 training.

 af}  बिगड़ो  :  (हिंसार)  कोरम  नहीं  है  1

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  resume  her  seat.  The
 bell  is  being  rung...  Now  there  is
 quorum.  She  may  resume  her  speech,

 Shrimati  Savitri  Nigam:  We  can-
 not  afford  to  waste  these  powers  any
 longer.  Profligacy  is  not  only  a  sin,
 it  is  a  national  suicide.  The  physi-
 cally  handicapped  have  suffered  not
 only  of  their  inferior  position  in  the
 society  but  also  because  of  lack  of  any
 organised  attempt  to  improve  their
 Position  in  our  country.  The  develop-
 ment  of  a  rational  approach  to  the
 problem  of  physically  handicapped
 began  with  an  entirely  new  concept
 of  their  role  in  our  economy  and  in
 our  national  life.  The  new  concept  is
 one  which  realises  the  tremendous
 Productive  potentialities  in  every  indi-
 vidual  regardless  of  his  physical
 defect.

 The  magnitude  of  the  problem  is
 such  that  it  requires  the  co-operation
 and  advice  of  all  the  voluntary  and
 social  workers  and  voluntary  agencies
 to  take  up  a  leading  part  in  educating
 and  rehabilitating  the  handicapped
 people.  I  would  appeal  to  all  the
 Social  workers  and  voluntary  agencies
 to  pay  their  attention  to  this  prob-

 76  (Ai)  LSD—7,

 CHAITRA  14,  886  (SAKA)  Education  of  the  9740
 handicapped

 lem.  I  would  also  appeal  to  the  Edu-
 cation  Ministry  to  give  the  fullest  co-
 operation  to  the  voluntary  agencies
 and  to  voluntary  workers  because  it
 is  a  technical  work  of  a  difficult  nature,
 If  only  the  Education  Ministry  will
 give  encouragement  to.  the  voluntary
 workers  and  agencies,  I  am  sure,  many
 more  voluntary  workers  and  agencies
 would  be  coming  forward  to  take  up
 this  humanitarian  work  and  work  of
 very  great  economic  and  social  signi-
 ficance.

 I  may  also  mention  that  this  work
 requires  very  heavy  expenditure
 because  we  have  not  got  the  trained
 personne]  in  our  country.  We  have
 to  train  the  personnel  and  these  poor,
 handicapped  people  also  require  extra
 tare.  The  money  could  not  be  collect-
 ed  simply  by  donations.  [  would
 appeal  to  the  Education  Ministry  not
 to  let  the  work  of  the  voluntary
 agencies  be  hampered  by  the  lack  of
 sufficient  money.  They  should  make
 it  a  point  to  contribute  to  and  help
 the  voluntary  agencies  which  work  in
 the  fleld  of  social  work  and  which
 take  up  this  work.

 I  am  sorry  to  mention  that  some-
 times  these  voluntary  agencies  get
 step-motherly  treatment.  People  in
 authority  feel  that  they  are  obliging
 the  voluntary  agencies  when  they
 five  grants  to  these  voluntary  agen-
 cies.  In  fact,  they  must  be  grateful
 to  the  voluntary  agencies  who  in  spite
 of  many  difficulties  and  drawbacks  go
 ahead  and  get  along  with  this  difficult
 work  and  do  the  work  which  ought
 to  have  been  done  by  the  Education
 Ministry  and  the  Government,

 I  would  also  like  to  mention  that
 even  when  the  grants  are  given  by
 the  various  departments,  they  are  not
 given  in  time,  At  the  end  of  the  year
 they  are  given.  So,  it  becomes  very
 difficult  for  the  voluntary  agencies  to
 spend  that  money.

 There  is  lack  of  co-operation.  I
 would  not  blame  anybody  because
 there  is  lack  of  knowledge.  There  is
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 very  great  ignorance  prevailing  and
 people  do  not  understand  that  the
 work  which  they  do  or  for  which
 they  give  their  support  is  of  such  a
 great  importance.  They  do  not  know
 that  the  life  of  those  people  who  are
 just  a  burden  on  society  could  be
 made  useful]  and  fruitful.  That  is  why
 this  sort  of  negligence  and  lack  of  co-
 operation  is  prevailing.

 Therefore,  first  of  all,  I  would
 appeal  to  the  hon.  Education  Minister
 who  is  a  great  humanist.  In  fact,
 because  of  his  coming  to  the  Ministry,
 new  hopes  have  been  raised  in  our
 hearts  and  we  know  that  now  revolu-
 tionary  progres;  will  be  made  because
 of  his  interference  and  his  interven-
 tion  that  sort  of  cold  attitude  which
 has  always  been  there  will  ‘be  remov-
 ed  and  the  ice  which  has  always  been
 blocking  the  path  of  these  handicap-
 ped  people  will  melt.  I  would  request
 the  hon,  Education  Minister  to  start  a
 sort  of  refresher  course  not  only  for
 the  social  and  voluntary  workers  but
 also  for  those  officers  who  are  work-
 ing  in  the  Education  Ministry  so  that
 they  may  know  what  the  meaning  of
 occupationa]  therapy  is.

 It  is  a  pity—I  do  not  want  to  men-
 tion  it  because  all  those,  wherever
 they  are  are  my  borthers;  but  because
 [  would  like  justice  to  be  done  toa
 these  unfortunate,  handicapped  per-
 sons,  I  would  mention  it—that  some-
 times  those  persons  have  to  disburse
 the  grants  who  do  not  know’  the
 meaning  of  occupational  therapy.  They
 do  not  understand  the  prob'em.  So,  IT
 would  request  the  hon,  Minister  to
 appoint  advisers  who  have  been  work-
 ing  in  this  line  and  who  are  experts.
 There  is  no  dearth  of  such  people  who
 are  experts  im  this  line.  They  should
 be  appointed  as  advisers.  There  should
 be  an  adviser  for  the  blind,  an  adviser
 for  the  deaf—separate  advisers.  Then
 only  the  work  will  make  progress.

 There  is  no  first-hand  knowledge
 available.  So,  I  would  also  request
 that  more  seminars  and  conferences
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 should  be  held  so  that  first-hand
 knowledge  may  be  available  and  a
 few  deicgations  should  be  sent  abroad.
 iv  see  how  wonderfui  work  has  been
 done  in  other  countries.

 Shri  Nambiar  (Tiruchirapalli):  So
 that  more  money  could  be  spent.

 Shrimati  Savitri  Nigam:  I  would.
 like  to  mention  that  I  have  seen  it  and
 because  I  have  seen  this  work  in  other
 countries  ]  have  been  more  interested
 in  it  and  have  come  to  the  conclusion
 that  just  as  they  have  done  in  USA—
 whatever  they  are  spending  on  the
 care  and  rehabilituiion  of  these  people
 they  are  realising  from  the  incomes  of
 these  people  in  the  form  of  income-
 tax,  house  and  property  tax—and  have
 rehabilitated  their  handicapped  fully
 and  have  solved  their  nroblem,  why
 could  we  not  solve  our  problem?

 The  time  at  my  disposal  is  very
 short.  I  will  quickly  mention  some
 of  the  points.  There  is  the  National
 Advisory  Council.  There  has  been  an
 indiscriminate  condemnation  of  vari-
 ous  Councils,  Ags  far  as  this  Council
 is  concerned,  I  would  like  to  say  this.
 Council]  has  been  doing  good  work.
 But  the  only  point  against  this  Council
 is  that  it  meets  once  a  year,  I  would:
 request  the  Minister  to  say  that  this
 Council  should  meet  more  frequently
 and  this  Council  should  also  be  repre-
 sented  by,  not  only  the  officers,  but
 various  organisations  which  have  been
 working  in  this  line.  Only  then,  this
 very  important  body  which  has  done:
 a  useful  work  will  serve  its  purpose.

 I  would  also  like  to  emphasise  that.
 the  recommendations  of  this  Council
 have  not  been  implemented  every
 time.  Only  35  per  cent  of  the  recom-
 mendations  have  been  accepted  and
 implemented  so  far.  I  would  request
 that  all  the  recommendations  made  by
 this  Council  should  be  religiously
 imp'emented.  I  would  like  to  tell  you
 how  the  purpose  of  the  various  rerom-
 mendations  is  defeated  by  quoting
 only  one  example.  This  Council  recom—
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 mended  that  70  per  cent  grant  should
 be  given  for  the  construction  of  build-
 ings  which  are  meant  for  the  educa-
 tion  of  the  handicapped,  The  ceiling
 was  fixed  at  Rs.  ]  lakhs.  Now  the
 eciling  has  been  fixed  at  Rs,  30,000
 only.  In  these  hard  days  not  even  a
 two-roomed  tenement  can  be  built
 with  Rs.  30,000,  How  could  8  big
 building  be  constructed  with
 Rs.  30,0007  In  this  way,  the  recom-
 mendations  made  by  the  Council  are
 defeated.  I  would  again  request  that
 the  recommendations  made  by  this
 Council  should  be  religiously  imple-
 mented  and  only  then  can  any  prog-
 ress  be  made.

 Now,  about  scholarships,  they  have
 becn  given  but  to  my  —  great  disap-
 pointment  I  would  like  to  mention
 that  these  scholarships  have  not  gone
 to  those  who  are  Jetting  education
 in  the  institutions  which  are  meant
 for  the  handicapped,  These  scho-
 larships  are  being  given  to  the  peo-
 ple  who  are  already  rehabilitated  and
 are  studying  in  M.A.  or  B.A.  or  In-
 termediate  and  who  have  got  a  little
 handicap,  On  the  pretext  of  that
 little  handicap  which  has  not  been
 any  drawback  for  them,  they  are
 being  given  al]  the  scholarships,  No
 scholarship  has  been  given  io  any
 handicapped  who  is  studying  in  the
 institution  meant  for  the  handicap-
 ped.  I  may  quote  one  example  and
 an  inquiry  could  be  made  into  that.
 In  the  Occupational  Therapy  Institute
 of  New  Delhi,  no  scholarship  has  been
 given  to  any  child.  There  are  more
 than  25  per  cent  of  children  whose
 Parents  cannot  pay  for  their  food
 even,  Those  children  have  not  been
 fiven  scholarships.  The  reason  iS
 that  in  the  Scholarships  Committee
 which  disburses  these  scholarships,
 there  is  no  expert  who  is  working  in
 this  line,  There  is  no  voluntary
 worker,  Only  a  few  officers  sit  and
 distribute  the  schoiarships.  I  do
 not  know  what  are  the  criteria  or  the
 basis  on  which  the  scholarships  are
 granted.  I  think  people  who  are
 working  in  this  line  should  be  consi-
 lered,
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 I  would  also  like  to  mention  one
 thing  more,  I  wanted  some  informa-~
 tion  in  952  and  I  was  told  that  there
 were  240  jnstitutions.  Now,  the  latest
 information  which  I  got  from  the
 Education  Ministry  is  that  the  num-
 ber  of  institutions  ai  present  is  250,
 During  the  last  all  these  more  than
 l0  years,  the  number  of  instituticns
 has  increased  by  only  10,  So,  I  would
 not  like  to  repeat  and  emphasize  the
 same  factor  that  We  are  moving  at  a
 snail’s  pace,

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  conclude  now,

 Shrimati  Savitri  Nigam:  I  will  take
 full  half  an  hour.  It  is  such  an  im-
 portant  subject.  I  have  not  yet  given
 any  suggestions  which  I  want  to  give
 regarding  the  betterment  of  these  ur-
 fortunate  people.  I  will  quickly  give
 the  suggestions,

 I  would  request  the  hon,  Education
 Minister  to  bring  all  the  influence  on
 the  Home  Ministry  to  include  these
 unfortunate  people  in  the  next  census
 Teport.  We  need  not  wait  for  ten
 years.  Lf  we  want  to  bring  in  a
 planned  development,  planned  reha-
 bilitation  work,  we  must  have  sample
 surveys  made  in  the  rural  areas  and
 in  the  urban  areas  to  determine  their
 actual  number.  Another  =  point
 which  I  would  like  to  emphasise  is
 that  educational,  training  and  rcha-
 bilitation  facilities  shculd  be  provided
 at  least  in  every  State.  One  model
 institute  should  be  started  in  every
 State.  Free  supply  of  orthopaedic
 appliances  as  also  other  equipment
 and  books  to  the  handicapped  should
 be  given  in  the  institutions  where  the
 handicapped  people  are  studying.
 Liberal  facilities  should  also  be  given
 to  the  handicapped  for  travelling.

 In  every  district  ineadquarter,  a  free
 vocational  guidance  centre  should  be
 opened.  I  would  like  ito  point  out
 that  the  life  of  the  blind  people  is
 also  very  pathetic.  In  the  First  Five
 Year  Plan  it  was  decided  thai  a  model
 centre  for  the  deaf,  dumb  and  bhnd
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 people  would  be  established  in  Delhi.
 But  it  was  brought  over  to  the
 Second  Five  Year  Plan,  because
 the  scheme  could  not  be  implemented
 in  the  First  Five  Year  Plan.  Now,  it
 has  been  brought  over  to  the  Third
 Plan.  Three  years  have  already  pas-
 sed  during  the  Third  Plan  period,
 and  still,  the  model  centre  could  not
 be  established  in  Delhi.  Now,  I  am
 sure  it  will  be  brought  over  io  the
 Fourth  Plan  unless  the  hon,  Minister
 puts  his  foot  down  on  this  delay.  I
 would  request  him  to  see  that  at  least
 one  model  centre  is  established  in
 every  State  during  the  Third  Pian,
 for  the  blind,  deaf  and  dumb  and  for
 the  orthopaedically  handicapped.
 This  should  be  kept  as  the  minimum
 target.  Only  then,  we  shall  be  able
 to  do  not  real  justice  but  a  little
 justice  to  these  unfortunate  brethren
 of  ours.

 I  would  also  like  to  emphasise  that
 the  award  of  scholarships  for  the
 needy  should  be  given  in  the  techni-
 ca]  institutions  of  the  handicapped.
 Shelter  and  protection  homes  should
 be  provided  to  those  people  wno  have
 got  no  guardians  or  who  have  _  lost
 their  parents,

 Compulsory  and  free  facilities  of
 testing  of  the  mental  and  physical
 potentialities  of  the  handicapped  for
 suitability  for  industrial,  office  and
 household  work  should  be  made
 available  in  every  district  headquarter.

 In  the  employment  exchanges,  we
 know  that  there  is  provision  for  the
 handicapped.  But  because  there  is
 no  provision  for  providing  them
 training  no  progress  has  been  made  50
 far.  Even  as  scholarships  are  being
 given  to  the  normal  people  by  the
 employment  exchanges,  a  similar  type
 of  scholarships  should  be  given  to
 these  handicapped  people  also  who
 seek  employment  there,  If  that  is
 done,  great  progress  can  be  made,  and
 the  purpose  for  which  these  empisy-
 ment  exchanges  have  been  opened
 would  be  really  served,
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 The  plight  of  the  blind  is  almost
 the  same  as  the  plight  of  the  deaf  and
 the  dumb.  They  are  being  given
 training  in  the  Dehra  Dun  School,
 but  they  are  not  being  rehabilitated.
 They  wander  here  and  there  for  the
 sake  of  employment.  There  is  no
 Quidance  clinic  for  them  even  in  this
 capital  city  of  ours,  4  would  request
 that  such  guidance  clinics  should  be
 opened  where  these  blind,  deaf,  dumb
 and  orthopaedically  handicapped  peo-
 ple  could  at  Jeast  get  sufficient  infor-
 mation,  Unless  these  vocational
 Buidance  clinics  are  opened’  every-
 where,  at  least  at  the  State  and  dis-
 trict  levels,  the  fate  of  the  handi-
 capped  would  not  be  changed.

 Compulsory  registration  of  these
 handicapped  is  also  a  ‘must’.  Legisla-
 tion  should  be  enacted,  and  according
 to  that  enactment  it  should  be  made
 obligatory  on  the  part  of  every  muni-
 cipality  to  register  every  crippled
 child  that  is  born  in  its  area  and  every
 crippled  person  noticed  in  that  town
 or  city,  Only  then  we  shall  be  able  to
 know  the  real  number  and  also  the
 nature  of  their  handicap.

 I  know,  Sir,  that  you  are  looking
 at  the  clock,  but  please  give  me  the
 full  half  an  hour  which  you  had  pro-
 mised  earlier.

 Mr.  Deputy-Speaker:  Tne  hon.
 Member  should  try  to  conclude.
 Otherwise,  there  would  not  be  any
 time  left  for  the  hon,  Minister  to  re-
 ply,

 Shrimati  Savitri  Nigam:  The
 House  will  sit  till  5.30  p.m.  I  am  sure
 that  there  are  other  hon.  Members
 who  also  would  like  to  speak  and  they
 would  also  like  to  take  some  time.
 So,  I  suggest  that  we  can  sit  a  little
 longer,  because  this  is  a  subject  of
 such  great  importance.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  try  to  conclude  in
 minute  or  two.
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 Shrimati  Savitri  Nigam:  I  shall
 take  only  two  more  minutes  and  then
 I  shall  conclude.

 The  most  important  problem  which
 in  my  opinion  could  be  solved  by
 the  Education  Ministry  is  this,  If
 by  an  enactment  or  by  advice,  we
 could  make  it  compulsory  on  the
 part  of  all  employers  to  reserve  at
 least  4  or  5  per  cent  of  the  vacancies
 in  their  establishments  for  the  handi-
 eapped,  the  employment  problem  will
 also  be  solved.  If  we  can  have
 workshops  for  these  handicapped
 people,  I  am  sure  all  the  workshops  in
 the  country  can  be  made  self-support-
 ing  without  any  delay.  So,  if  the  hon.
 Education  Minister  decides  to  really
 solve  this  problem,  the  first  thing  to
 be  done  would  be  to  establish  such
 workshops,  where  these  handicapped
 People  can  be  trained  as  apprentices,
 so  that  they  can  be  found  suitable  em-
 ployment  in  industries.

 Lastly,  I  would  like  to  read  two
 or  three  lines  from  this  book,  and  that
 will  be  the  end  of  my  speech:

 “It  was  Balzac  who  said  that
 most  of  us  are  ordinary  people
 seeking  extraordinary  destinies.
 The  physically  handicapped  are
 extraordinary  in  that  they  seek
 but  an  ordinary  destiny.  This  then
 is  their  challenge  to  us.  Give  us
 the  opportunity  to  realise  that
 destiny!”

 Thank  you  very  much.

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 “This  House  ig  of  opinion  that
 the  Government  should  appoint
 a  Committee  of  Members  of  Par-
 liament  and  experts  to  suggest
 ways  and  meang  for  making  the
 education  of  the  handicapped  such
 ag  the  blind,  deaf  and  dumb,  men-
 tally  retardeq  and  physically  crip-
 pled,  compulsory  by  1970.""
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 Shri  Sidheshwar  Prasad  (Nalanda):
 I  beg  to  move:

 That  for  the  original  resolution,  the
 following  be  substituted,  namely:—

 “This  House  is  of  opinion  that
 the  Government  should  appoint  a
 Committee  of  Members  of  Parlia-
 ment  ang  educationists  to  suggest
 ‘ways  and  means  for  making  situa-
 ble  education  and  training  to  the
 handicapped,  such  as  the  blind,
 deaf  and  dumb,  or  otherwise  men-
 tally  or  physically  abnormal]  and
 weak,  compulsory  by  1990,  so  that
 they  cease  to  be  a  burden  to  the
 society.”

 Mr.  Deputy-Speaker:  The  resolu-
 tion  and  the  amendment  are  before  the
 House.

 One  hour  is  the  time  allotted.

 Shrimati  Savitri  Nigam:  One  and  8
 half  hours.

 Mr.  Deputy-Speaker:  One  hour.

 Shrimati  Savitri  Nigam:  I  would
 request  that  it  may  be  made  l4  hours.

 Mr,  Deputy-Speaker:  We  have  al-
 lotted  only  one  hour,  How  much
 time  does  the  hon.  Minister  want?

 The  Minister  of  Education  (Shri  M.
 0,  Chagla):  Fifteen  minutes.  I  shall
 try  to  be  as  brief  as  possible.

 Mr.  Deputy-Speaker:  Then,  three
 or  four  Members  may  have  a  chance.
 Five  minutes  each.

 श्री  सिद्धेश्वर  प्रसाद  :  उपाध्यक्ष  महोदय
 श्रीमती  सावित्री  निगम  ने  जो  महत्वपूर्ण
 प्रस्ताव  सदन  के  समक्ष  प्रस्तुत  किया  हूँ  कौर
 उस  के  सम्बन्ध  में  उन्होंने  जो  सुझाव  दिये

 हैं  उन्हें  में  ने बहुत  ध्यान  से  सुना  -  उन  के
 प्रस्ताव  के  सम्बन्ध  में  मेरा  जो  संशोधन  है
 वह  भी  सदन्‌  के  सामने  है  ।  इस  में  कोई
 शक  नहीं  है  कि  हमारे  देश  में  अंधे,  बहरे,
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 गूंगे  और  शारीरिक  तथा  मानसिक  रूप  से
 रोगग्रस्त  व्यक्तियों  की  संख्या  काफी  हूँ।
 समेकित  मेरा  तय  ल  है  कि  दुनिया  के  अन्य
 देशों  में  r  इस  संख्या  से  कम  नहीं  है।
 प्रतिशत:  उन  का  कम  नहीं  ह  अगर  हम
 एस,  समझते  हें  कि  चूंकि  हमारा  देश  गरीब  है
 इसलिए  इस  प्रकार  के  व्यक्तियों  की  संख्या

 हमारे  देश  में  क  फी  है,  अमरीका  जैसे  अमीर
 देश  में  उन  को  संख्या  कम  हैं  तो  यह  समझना
 गलती  हूँ।  इसलिए  में  इस  सम्बन्ध  में  इस
 प्रस्ताव  के  प्रस्तावक  क  तय  न  भ्रम रिक!  के

 एक  बहुत  बडे  विरूपाक्ष  नोबल  पुस्तक  र  विजेता
 एलेक्सी  चौरेल  की  किताब  समैन  दी  अननोन
 की  शौर  झाक़ष्ट  करना  चाहत  हूं  खप
 कित  व  में  उस  प्रसिद्ध  लेखक  ने  इस  बात  की
 ग्रोवर  हमारा  एयर  आकर्षित  फिया  है  बिल

 वस्तुतः  ग्रमरीकः  जैसे  देश  में  शारीरिक  और
 मानसिक  दृष्टि  से  भी  कमजोर  व्यक्तियों  की
 संख्या  जिस  प्रकार  से  बढ़ती  ज  रही  है  वह
 बड़ी  चिन्ता  की  बत  हैं  ।

 इस  के  साथ  ही  सथ  यह  भी  एक  बहुत
 ही  महत्वपूर्ण  सोचने  विचार  की  बत  हैं
 कि  जब  अमरीका,  इंगलैंड  या  दूसरे  धनी  देश
 इस  समस्या  का  समाधान  परी  तरह  से  नहीं
 खोज  पाये  हैं  तब  हमारा  यह  गरीब  देश  कैसे
 एसी  समस्या  का  स  मना  इस  निश्चित  समय
 में,  जैसा  कि  प्रीत  वक  ने  कहा  है,  १६७०
 तक  कैसे  हमारा  देश  इस  का  समाधान  ढढ
 सकता  हैं  यह  भी  विचारने  की  बात  है  ।

 प्रभी  हमारे  संविधान  में  एक  बत  कही
 गई  है  -  यह  स्वीकार  किया  गया  है  कि  ६
 से  १६  वर्ष  के  बच्चों  को  हम  ग्रीवा  शिक्षा
 देने  की  व्यवस्था  करेंगे।  जब  इस  संवैधानिक
 दायित्व  की  हम  पूर्ति  नहीं  कर  रहे  हैं  तब  कैसे
 सम्भव  है  कि  हमारे  देश  में  जिसके  लिए  कि
 यह  बताया  गया  है  कि  >  करोड़  से  ऊपर
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 ऐसे  अपाहिज  लूले,  लंगड़े  लोगों  की  संख्या
 है  तो  उनकी  व्यवस्था  हम  कैसे  वार  सकेंगे  ?

 इसलिए  मैंने  यह  सुझाव  दिया  है  कि  यह  काम
 १६६०  तक  होना  चाहिए  हॉलाकि  मुझे
 इस  में  भी  संदेह  है  कि  इतने  वर्षों  के  बाद  भी

 ऐसा  हो  सकेगा  |  लेकिन  इस  में  कोई  संदेह
 नहीं  है  कि  यह  एक  बड़ा  महत्वपूर्ण  प्रश्न  है
 और  हमारा  ध्यान  इस  ओर  जाना  चाहिए  ।
 किसी  भी  परिवार  में  कोई  दस  तरह  से  संधा,
 लूला,  लंगड़ा  या  बहरा,  शारीरक  या  मान-
 सिवा  दुष्टि  से  कोई  कमज़ोर  बच्चा  उत्पन्न

 होता  है  तो  उस  परिवार  का  बोझ  बढ़  जाता

 है  और  उस  परिवार  की  समस्या  का  समाधान
 करने  Heat  दशा  जितना  भी  मदद  की
 जाय  वह  ठीक  ही  होगी  ।  लेकिन  इसी  के
 साथ  साथ  मैं  इन  बान  की  तरफ  भी  इस
 सदन  का  ध्यान  ब्लाफपित  करना  चाहता
 हूं  कि  इनके  शिक्षण  की  व्यवस्था  ऐसी  होनी
 चाहिये,  अंधे,  लगे,  लंगड़े,  शारीरिक  या
 मानसिक  दृष्टि  से  कमजोर  व्यक्तियों  के
 शिक्षण  की  हम  एसी  व्यवस्था  करे  जिससे

 वह  हमारे  समाज  के  लिये  बोझ  न  हों  ।

 ऐसी  हमारी  शिक्षा  की  व्यवस्था  होनी  चाहिए  ।
 अगर  शिक्षित  करने  के  बाद  भी  उनके  लिए
 हम  काफी  रुपया  पैसा  खर्च  करते  हैं,  उसके
 बाद  भी  प्यार  सरकार  या  समाज  को  उनका
 बोझ  उठाना  पड़ता  है  तो  यह  उचित  नहीं
 होगा  ।  इसलिए  उनकी  शिक्षा  इस  प्रकार  की

 होनी  चाहिए  जिसमें  कि  वह  स्वावलम्बी

 हो  सके  हांलाकि  यह  कहना  कठिन  है  कि
 जिनके  प्रति  प्रकृति  ने  खुद  उदारता  नहीं  दिख-
 ल  ई  उन  के  प्रप्ति  झगर  सरक  र,  कौर  सम  ज
 की  तरफ  से  उदारता  दिखलाई  भी  जती

 है  तो  उसमें  हम  कहां  तक  सफल  हो  सकते

 #  ?  इसलिए  मैंने  जो  संशोधन  पेश  किया  है
 मेरा  अनुमान  है  कि  राशन  उसे  स्वीकार  करेगा
 शौर  प्रस्तावक  महोदया  भी  मेरे  संशोधन
 को  स्वीकार  कर  लेंगी  |  इन  शब्दों  के  साथ
 में  धन्यवाद  दीवार  झपना  भाषण  रामा प्त
 करता  हूँ  |
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 शनी  कछवाय  (देवास)  उपाध्यक्ष
 महोदय,  श्रीमती  सावित्री  निगम  ने  सदन
 के  सामने  यह  जो  प्रस्ताव  पेश  किया  है  उसका
 स्वागत  व  समर्थन  बहता  हूं  ।  इसमें  जो  दो,

 'चार  बातें  मुझे  कहनी  हैं  वे  बड़ी  महत्व
 की  हैं  |

 हमारे  देश  के  इन्दर  ऐसे  लूले,  लंगड़े
 अपाहिज,  बहरे,  प्यारे  कौर  मानसिक  दृष्टि  से
 भी  रोगग्रस्त  ब्य वित  काफ़ी  संख्या  में  होवे
 यह  हमारा  बहुत  बड़ा  दुर्भाग्य  है  ।  इस  तरह
 के  प्राणिज  और  अपंग  लोगों'को  शिक्षा  देने
 की  रचित  व्यवस्था  हनी  ही  चाहिए  ।
 लेकिन  यह  बीमर्णिं  ब्ामतर  पर  बनी
 क्षेत्रों  में हुधा  करती  है  उनके  ऊपर  हमें  विचार
 करना  चाहिए  ।  यह  बीमारी  श्रश्चिक्तर  उन
 गरीब  तबकों  में  होती  है  जोकि  शब्रधिकतर
 पिछड़े  और  सब  तरह  से  प्रविवाश्ति  होते
 हैं  ।  यह  ऐसे  गरीब  क्षेत्रों  में  हुआ  करती  हैं
 जहां  दि  गरीब  माता,  पिता  बालकों  के  जन्म  लेते
 समय  उनका  इलाज  कराना  तो  दूर  रहा  उनको
 ठीक  से  न  तो  खिला  सकते  हैं  और  न  ही
 नलों  कपड़ा  इरादी  पहना  सकते  हैं।  उनके
 वहां  दरिद्रता  का  घोर  सम्राज्य  छाया  रहता
 'है  और  वह  अपने  बच्चों  का  पेट  तक  नहीं
 भर  सकते  हैं।  इसलिए  उनकी  श्रमिक  अवस्था
 को  बेहतर  करने  के  उपाय  सोच  जायें  और
 उनको  पेट  भरने  के  साथ  साथ  उनको  बिना

 शुल्क  शिक्षा  देने  की  भी  समूचित  व्यवस्था
 की  जानी  चाहिये  ।  उनको  अधिक  से  भ्र धिक
 अधिकार  देने  चाहिएं,  सभी  संभव  सहूलियतें
 व  प्रोत्साहन  देने  चाहिएं  ताकि  वह  भविष्य
 में  प्रिया  जीवन  अच्छा  बना  सकें  ।

 उनको  अच्छी  शिक्षा  दिलाने  के  साथ
 साथ  उनको  बाद  में  सरकारी  महकामों  में
 नौकरियां  देने  की  व्यवस्था  होनी  चाहिए  ।
 चाह  वह  रंधे  होवे,  अपंग  होनें  गंगे  होवें  प्रथा
 बहने,  उचित  शिक्षण  मिलने  पर  राब  का
 उपयोग  हमारे  यहां  हों  सकता  है  t  मैं  पिछली

 -बार  सभी  जब  ग्वालियर  गया  था  तो  मैंने
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 वहाँ  नेत्रहीनों  की  एक  शाला  या  विद्यालय
 चलता  हुआ  देखा  ।  वह  बड़ा  अच्छा  कौर
 उपयोगी  कम  कर  रहा  है  लेकिन  उसमें
 सन् पार  द्वारा  जितनी  सहायता  देनी  चाहिए.
 जितनी  झ्राथिक  सहायता  देनी  चाहिए  बह  उस
 विद्यालय  को  नहीं  दी  जा  रही  है  t  वहां  से
 वे  नेत्रहीन  व्यक्ति  अच्छी  तथा  उपयोगी  शिक्षा
 पाकर  निकलते  हैं  और  वे  अपनी  तरह  से
 समाज  की  सेवा  करते  हैं  -  इसी  तरह  से  यहां
 दिल्ली  में  भी  एक  संघ  विद्यालय  है  जहां  कि
 उन  लोगों  को  संगीत  सिखाया  जाता  है  ।
 वे  लोग  बड़ा  ही  बरच्छा  और  मधुर  गाते  हैं  ।
 लेकिन  जितनी  सहूलियत  और  जितना  खर्चा
 उनको  देता  चाहिए  उतना  खर्च  व  सहूलियतें
 उन  को  नहीं  मिलती  हैं  -  इसलिए  इस  ओर
 विशेष  ध्यान  देना  चाहिए  ताकि  भविष्य  में
 इस  तरह  के  लोग  अच्छी  व  उपयोगी  शिक्षा

 ऐसी  संस्थापकों  व  विद्यालयों  द्वारा  ग्रहण  करके
 समाज  के  लिये  उपयोगी  सिद्ध  हो  सके  और
 देश  व  समाज  के  हित  में  वे  अपने  को  बरच्छा
 उपयोगी  नागरिक  सिद्ध  कर  सके  ।

 साथ  ही  साथ  इस  बात  का  भी  ध्यान
 रखा  जाय  कि  आखिर  यह  बीमारी  होती
 क्यों  है  ?  इस  तरह  के  रोगों  में  लोग  ग्रस्त
 न  हों  सकें  और  वे  सभी  दृष्टियों  से  पूर्ण  स्वस्थ
 बने  रह  सके  शासन  को  इस  झोर  भी  गम्भीरता-

 पुर्वक  देखना  चाहिए  और  उपाय  करना

 चाहिए  ।  मगर  बालक  के  जन्मते  ही  भ्रर्थात्‌
 बाल्यकाल  में  ही  उसे  सम्हाला  जाय  ताकि

 इस  तरह  की  प्रेक्षकों  बीमारियां  जोकि  हो
 जाया  करती  हैं  वे  न  हो  सके  तो  यह  चीज़
 किसी  क़दर  चैक  की  जा  सकती  है  ।

 मैं  चाहता  हूं  कि  यह  बिल  जो  श्रीमती
 सावधानी  निगम  पेश  कर  रही  हैं  वे  उसे  वापिस
 न  लें  और  जिस  शान  के  साथ  उन्होंने  इसे
 रखा  है  उसी  शान  के  साथ  इस  पर  वे  दृढ़
 बनी  रहें  और  इसे  वापिस  न  लें  ।  ऐसा  न  हो
 कि  शिक्षा  मंत्री  ज़रा  शाख  दिखा  दें  या  जरा
 मीठा  बोल  दें  शौर  चट  से  इसे  वापिस  ले  लें  ।
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 ऐसा  नहीं  होना  चाहिए  शौर  नगर  वे  इसे
 आपस  नहीं  लेती  हैं  तभी  मैं  समझूंगा  कि
 उनकी  शान  है  झन्पथा  नहीं  |

 उपाय  महोदय  माननीय  सदस्य
 का  समय  समाप्त  हो  गया  है  ।

 शो  sora:  मैं  सिक  एक  बात  और
 कह  कर  अपना  स्थान  कहेगा  ।
 मैं  समझता  हूं  कि  इस  विषय  में  आपकों  ज्यादा
 ध्यान  दे  कर  और  बड़े  गौर  के  साथ  जागें

 बढ़ना  चाहिये  |  ज्यादा  से  ज्यादा  इस  तरह  के

 स्कूल  और  कालेज  सभी  प्रांतों  में  खुलने
 चाहियें,  शिक्षालय  खुलने  चाहियें  ताकि
 ज्यादा  से  ज्यादा  लोग  लाभ  उठा  सड़क  और
 निकट  भविष्य  में  सारी  सराभा  हल  हो
 सके  |

 17°00  hrs.

 al  शिव  नारायण  [बासी )  जो
 प्रस्ताव  यहां  रखा  गया  है,  उत्तरी  मैं  सियेन
 करने  के  लिए  खड़ा  हुजरा  हूं  ।  यह  बहुत  ही
 सुन्दर  प्रस्ताव  है  1  जिन  लोगों  की  जवान
 न  हो,  कान  न  हो,  आख  न  रहे.  उनको
 सरकार  की  तरफ  से  तथा  सोसाइटी
 को  तरफ  से  प्रत्येक  सहायता  मिलती  चाहिये  |
 हर  किसी  की  यह  ड्यूटी  है  और  हर  डसी  को
 ऐसे  लोगों  की  मदद  करनी  चाहिये  ।  मैं
 आपको  बतलाना  चाहता  हूं  कि  इस  काम  के
 लिए,  इन  अन्यों  लोगों  की  Feast  के  लिए
 झ्रापफे  पास  पैसा  वहां  से  आ  सकता  हैं  ।
 देश  के  भ्रन्दर  लाखों  सेठ  साहूकारों  के  एस
 धर्मादा  पता  होता  है  1  बह  cep  मे  है  1
 इस  पैसे  को  श्राप  ले  सकते  हैं  और  इनकी
 अलाई  पर  खर्च  कर  सकते  हैं।  यह  पैसा  उन्होंने
 किसानों  से,  गरीबों  से  ले  रखा  है  1  इस  तरह
 से  करोड़ों  गया  मापकों  मिल  सकता  हैं  ।
 इस  पैसे  को  सच  करने  के  लिए  और  कौन  सा
 इससे  अधिक  परिजन  काम  हो  सकता  है।
 और  कौन  सा  सेव।  का  कार्य  हो  सकता  है  ।
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 सेवा  की  भावना  प्राय  देश  में  पैदा  करें  |
 फारेन  करीब  में  इनके  लिए  स्कूल  हैं  शौर
 इन  लोगो  को  वहां  पर  अच्छी  ट्रेनिंग  दी  जाती
 है।  इसका  कारण  क्‍या  है  ?  जो  साइको लो-
 लीजिए  हैं  उनका  यहँ  कथन  है  कि  प्यार
 किसी  का  पैर  नहीं  हैँ  शरीर  वह  रंगहीन  हो
 गया  है  तो  जो  शक्ति  है,  वहीं  उसके  मस्तिष्क
 में  आ  जाती  है  ।  हाथ  की  यामी  हुई  तो  उसके
 बजाय  शक्ति  अन्य  झा  जाती  है।  (इंटरप्शंज )
 एक  अच्छी  बात  बता  कहा  हूं  बौर  आपको

 चाहिये  कि  आप  सुनें  ।  मेरे  मित्र  जो  यहां
 बैठे  हैं  ब॑  बेहोशी  में  बैठ  हैं।  एक  उत्तम  बात

 कही  जाये  ते।  उसको  भी  वे  सुनने  को  तैयार

 नहीं  हैं  -  यह  जो  काम  है,  इसको  बड़ी
 जिम्मेदारी  से  करने  की  ग्रावश्यकता  है  ॥
 मैंने  गवर्नमेंट  को  प्वाइंट  आउट  किया  है  कि
 बोसे  उसको  उस  काम  के  लिए  पैसा  मिल
 सकता  है।  जन  संघ  के  एक  भाई  ग्राम  बोल
 रहे  थे  ।  उत  से  भो  मै  कहता  चिह्नित  हूं  कि  के
 ध्यान  से  सुने  ।  बेहुत  क्मेर  व्यक्ति  बनते  हैं
 बड़े  बड़े  प ंजी पतियों  के  पास  जे  पैसा  हैं,  उसकी
 आर  मैंने  इशारा  किया  है  ।  सेवा  की  भावना
 ले  कार  हमें  जौर  उनको  आगे  बढ़ना  हैं  t  वें
 हमारे  साथ  आयें  और  हम  दांतों  गाने  बढ़ें  ।

 Those  who  will  join,  we  will  joim
 hands,  but  otherwise  we  will  mareh

 on,  3@  बड़ा  पवित्र  काम  है  1  गवर्नमेंट  भी
 इस  मे  मदद  दे,  पैसा  दे  ।  बाहर  के  जो  मिशन
 हैं,  दुनिया  के  जो  भिशन  हैं,  वे  बड़ा  अच्छा
 Kia  करते  हैं,  बड़ी  ऐसे  लोगों  की  सेवा  करते
 हैं  -  बड़े  बड़े  अच्छे  आर्टिस्ट्स  इन  हैंडीकंप्ड,
 इन  अपंग  लोगों  में  से  निकलते  हैं  -  जो  लड़का
 कान  से  बहरा  हो  जाता  है,  वह  बहुत  बढ़िया
 तबला  बजा  सकता  है,  अच्छा  गाना  गा  सकता
 a a

 श्री  बो०  चे  शर्मा'  (गुरदासपुर)  :
 लंगड़ा  हो  गया  तो  ?
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 att  शिव  नारायण  :  तो  वह  पालिमेंट
 का  मेम्बर  हो  सकता  है।  उसको  ज़बान  तेज
 हो  सकती  दौर  वह  शर्मा  जी  कों  ठीक  कर
 सकता  हैं  |

 जो  प्रेक्टिकल  चीज़  है,  वह  मैं  प्राकार
 बता  रहा  हूं,  जो  आंखों  देखी  चीज़  है  वह  मैं
 आपको  बता  रहा  हूं  ।  गवर्नमेंट  से  मैं  कहुंगा
 कि  यह  बहुत  पवित्र  चीज़  है  शिक्षा  संस्थायें

 हमारे  यहां  जो  हैं,  वे  बड़ी  पवित्न  संस्थायें  हैं  ।
 इस  देश  में  अगर  ईमानदारी  और  भ्रानेस्टी

 है  तो  शिक्षा  संस्थाओं  में  ही  है,  उन  में  वह  ग्राज
 भी  बाकी  है  1  बड़े  बड़े  प्रोफेसर्स  और  बड़े  बड़े
 विद्वान  लोग  वहां  पर  हैं।  ऐसी  पवित्र
 संस्थाओं  से  हमें  बड़ी  बड़ी  ग्माशायें  हैं  |  हमारे
 मंत्री  जो  एजुकेशन  के  हैं,  वहीं  भी  बहुत  योग्य

 हैं,  बहुत  जेंटल  हैं  ।  उन  से  मैं  तराशा  करता

 हूं  कि  वह  इस  काम  में  भ्र पना  बहुत  ही  सुन्दर
 सहयोग  देंगे,  बहुत  ही  अच्छा  काम  करेंगे  |
 यदि  उन्होंने  ऐसा  किया  ्तो  समाज  का  बहुत
 बड़ा  कल्याण  वह  कर  जायेंगे  ।  उनका  नाम
 रहेगा,  समाज  उनको  हमेशा  याद  करेगा  |
 साथ  ही  साथ  देश  का  कल्याण  होगा  |

 इन  शब्दों  के  साथ  मैं  इस  प्रस्ताव  का
 समर्थन  करता  हूं  ।

 Shri  Dinen  Bhattacharya
 pore):
 question.

 (Seram-
 Sir,  I  want  to  put  only  one

 Mr.  Deputy-Speaker:  Yes.

 Shri  Dinen  Bhattacharya:  2  know
 of  a  case  of  a  blind  graduate  in  Bir-
 bhum.  I  have  just  now  forgotten  the
 name  of  that  person,—but  I  can  give
 it  to  the  hon.  Minister  if  he  wants  it.
 That  graduate  wrote  to  the  West  Ben-
 gal  Government  and  also  the  Central
 Government,  and  he  was  trying  to
 secure  a  job  for  the  last  two  or  three
 years,  From  the  Centre  he  was  sent
 to  the  local  authority  in  the  Birbhum
 district  to  provide  him  with  a  suitable
 Job,  but  wherever  he  goes—whether  it
 is  a  private  employer  or  a  school  com-
 mittee—he  is  refused  employment.  So,
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 my  humble  suggestion  to  the  Educa-
 tion  Minister  is  that  those  blind  pcr-
 sons  who  have  got  a  little  education.
 must  be  provided  with  suitable  jobs,
 and  an  attempt  must  be  made  so  that
 such  deaf  and  dumb  people  also  get
 jobs.

 श्री  श्वेत  ला०  चौधरी  (महुआ)  :  यह
 जो  प्रस्ताव  माननीय  सदस्या  ने  रखा  है  यह
 बहुत  सुन्दर  हूँ  ग्लौच  इस  पर  कई  माननीय  सदस्य
 बं,लना  चाहते  हैं  ।  मैं  भी  बदलने  चाहता  हूं
 और  मुझे  राज  तक  बोलने  का  मौका  नहीं
 मिला  है  |

 उपाध्यक्ष  महोदय  :  आर्डर,  ब्राड  ।

 Shri  M.  C.  Chagla:  Mr.  Deputy-
 Speaker,  Sir

 श्री  कछवाय  :  हिन्दी  में  बोलिये  ।

 Mr.  Deputy-Speaker:  His  Hindi  is
 as  good  as  mine!

 Shri  M.  C.  Chagla:  Mr.  Deputy-
 Speaker,  Sir,  may  I  in  the  first  place
 compliment  the  hon.  Lady  Member  on
 the  very  noble  cause  she  has  espoused,
 and  espoused  with  such  eloquence.  I
 had  the  occasion  very  recently  to  go
 to  the  institution  which  she  is  run-
 ning,  in  which  she  is  very  much  inter-
 ested.  and  [  found  it  was  a  splendid
 institution  extremely  well  run.

 There  can  be  no  doubt,  as  far  as  the
 policy  of  the  Government  is  concern-
 ed,  that  it  must  fully  support  these
 physically  handicapped  people.  There
 was  a  time  in  history  when  people
 thought  that  nothing  could  be  done
 for  those  physically  handicapped,
 blind,  deaf  and  others,  and  that  the
 people  who  are  disabled  should  be  left
 to  themselves.  AJ]  those  ideas  have
 changed  and  the  view  today  is  that
 there  is  no  person,  however  physical-
 ly  handicapped,  who  cannot  be  train-
 ed  and  cquipped  to  become  a  useful
 member  of  society.  Therefore,  these
 unfortunate  people  need  not  live  the
 life  of  hopelessness  and  futility.
 Therefore,  I  agree  that  it  is  the  duty
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 of  the  Government  and  the  society  to
 help  these  people  as  far  as  possible

 But  as  the  hon.  lady  Member
 knows—I  know  it  much  too  painful-
 ly—there  are  many  desirable  things
 which  we  cannot  achieve.  They  are
 not  practical,  they  are  not  realistic.
 The  hon.  lady  Member  wants  all  these
 children  to  be  educated  by  the  year
 1970,  Does  she  realise  what  that
 means?

 Shri  Nambiar:  She  only  wants  that
 a  committee  be  appointed  now  to  go
 into  this.

 Shri  M.  C.  Chagla:  I  am  only  point-
 ing  out  how  difficult  the  achievement
 of  this  particular  object  is.

 Shri  Shinkre  (Marmagao):  The
 resolution  does  not  mention  only  chil-
 dren;  I  think  it  speaks  about  every-
 body.

 Shri  M.  C,  Chagla:  As  you  know,
 under  article  45  of  the  Constitution,
 all  children  between  l]  and  l4  years
 have  to  get  compulsory  education,
 and  our  estimates  show  that  the  latest
 we  can  achieve  that  will  be  980  or
 98l.  That  is  with  regard  to  normal
 children,

 Look  at  the  difficulties  we  have
 with  regard  to  handicapped  children.
 In  the  first  place,  we  need  a  lot  of
 equipment.  It  will  be  some  time  be-
 fore  we  get  equipment  even  for  the
 existing  institutions,  Then  we  have
 got  to  train  an  adequate  number  of
 teachers,  And,  finally,  as  things  are
 today,  most  of  these  institutions  are
 either  in  towns  or  cities  or  near  towns
 or  cities  and  we  cannot  reach  the  vil-
 lages.  Therefore,  a  concerted  at-
 tempt  is  necessary  before  we  reach
 the  villages  to  help  them  in  this
 cause,

 But,  Sir,  we  have  not  been  idle.
 I  will  tell  you  what  has  been  done  so
 far.  We  have  at  present  about  09
 schools  and  other  establishments  for
 the  blind  in  the  country  with  a  total

 enrolment  of  about  5000.  We  have
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 68  schools  for  the  deaf  with  a  total
 enrolment  of  about  4000.  We  have
 23  schools  for  or:hopaedically  handi-
 capped  children,  We  have  about  2
 schools  for  mentally  deficient  children.
 I  sympathise  with  the  hon.  Mem-
 ber  for  her  complaint  that  we
 have  got  no  proper  figures  of
 these  children.  Last  time  the  census
 was  taken  of  these  was  in  1931,  We
 have  made  a  representation  to  the
 registrar  of  census  that  in  the  future
 census  figures  should  be  collected  of
 these  unfortunate  disabled  people.  But
 roughly  we  have  got  these  figures,
 They  are  4,47,000  blind,  2,23,500  deaf
 and  4,47,000  orthopaedically  handicap-
 ped.  With  regard  to  mentally  defi-
 cient  children,  they  must  run  to  the
 figure  of  5  lakhs  or  8  lakhs.

 I  quite  agree  with  the  hon,  lady
 Member  that  the  economic  and  social
 significance  of  this  large  number  of
 people  not  being  useful  to  society  is
 tnemendous.  My  hon.  friend  over
 there  talked  about  somebody  who
 could  not  get  a  job,  but  we  have  a
 tremendous  unemployment  problem
 on  our  hands.  It  is  not  these  people
 alone  who  are  unemployed,  but  there
 are  millions  who  are  unemployed.
 Therefore,  to  say  that  we  should  get
 all  these  people  not  only  rehabilitated
 but  employed  is  a  task  which  no
 government  can  face  at  the  present
 moment.

 Really,  what  should  be  done  today
 js,  as  the  hon.  lady  Member  mentioned
 it,  instead  of  talking  of  compulsion,
 we  must  give  full  support  to  volun-
 tary  organisations.  There  are  many
 voluntary  organisations  which  are  do-
 ing  this  noble  work,  and  T  assure  the
 hon,  lady  Member  that  the  Ministry
 will  give  all  possible  assistance  to
 voluntary  organisations  that  it  can.
 The  hon,  lady  Member  said  that  the
 Ministry  of  Education  wags  showing  8
 step-motherly  treatment  to  this  parti-
 cular  cause,  I  assure  her  that,  as  far
 as  I  am  concerned,  mv  treatment  will
 be  not  step-motherly  but  the  treat-
 ment  of  a  natural  mother.
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 She  also  complained  about  grants
 not  being  given  in  time.  On  the  ques-
 tion  of  grants  we  are  governed  and
 regulated  by  the  rules  laid  down  by
 the  Finance  Department.  Very  cften
 the  grants  are  delayed  because  the
 utilisation  of  the  previous  grant  has
 not  been  properly  proved,  the  audited
 accounts  are  to  be  seen;  utilisation
 certificates  are  to  be  scnt  before  we

 ‘ean  give  another  grant  for  the  next
 year  to  the  institution.  I  have  known
 many  a  case  where  the  institutions
 complain  and  ask:  why  have  you  not

 .sanctioned  the  grant  this  year?  But
 they  forget  that  they  have  not  satis-
 fied  the  Ministry  about  what  they  have
 done  with  the  previous  grant.  Real-
 ly,  that  is  the  difficulty  about  grants.

 Then  the  hon,  !ady  Member  said  that
 proper  advisers  should  be  appointed  to
 advise  the  Ministry.  But  she  forgets
 that  there  is  g  National  Advisory
 Council  on  which  she  herself  is  a  mem-
 ber.  We  shall  look  forward  to  her  to
 give  us  the  best  advice  possible  in  this
 task.

 Shrimatj  Savitri  Nigam:  I  meant  the
 experts  in  the  Ministry  itself  for  day-
 to-day  work,

 Shri  M.  C.  Chagla:  I  look  upon  the
 hon,  lady  Member  as  an  expert  her-
 self.  I  have  seen  the  fine  work  she  is
 doing  and  I  assure  her  that  any  advice
 given  by  her  will  be  sympathetically
 listened  to  and,  as  far  as  possible,  car-
 Tied  out.

 I  was  benefited  by  what  she  sald
 about  the  special  advisory  council
 meeting  quite  often.  I  will  also  look
 into  the  complaints  that  some  of  the

 ‘recommendations  have  not  been  imp-
 lemented.

 Then  she  talked  about  scholarships.
 May  I  give  you  the  figures  about
 scholarships?  We  are  giving  scholar-
 ships  to  physically  handicapped  stu-
 dents  for  higher  education  or  technical
 of  supervisory  training.  During  1963-

 64  we  have  awarded  54  scholarships.
 ‘During  the  current  financial  year  we
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 propose  to  award  1,500  scholarships.
 But  her  suggestion  that  scholarships should  be  given  to  children  who  are  in
 these  institutions  certainly  deserves
 consideration.  I  will  certainly  see  what
 can  be  done  to  either  increase  the
 number  of  scholarships  or  to  divert
 some  of  the  scholarships  to  the  stu-
 dents  who  are  really  working  in  these
 institutions.

 Now,  may  I  also  point  out  what  we
 Propose  to  do,  what  we  are  doing  and
 what  we  have  done  in  the  past  several
 years?  We  have  already  set  up  a
 comprehensive  national  centre  for  the
 blind  at  Dehra  Dun  and  a  training centre  for  the  adult  deaf  at  Hydera-
 bad.  We  are  Proposing  to  set  up  two
 schools  for  mentally-deficient  children, a  training  centre  for  adult  blind  in  the
 South,  a  training  centre  for  adult  deaf
 in  the  north  and  a  central  rehabilita-
 tion  centre  for  the  orthopaedically
 handicapped  in  Delhi  or  Chandigarh
 during  the  next  financial  year,  So, you  wil]  see  that  this  is  a  case  where
 there  is  no  necessity  for  the  appoint-
 ment  of  a  commiitee.  We  have  an
 important  national  council,  We  make
 it  as  representative  as  possible  and
 that  council  can  advise  us  from  time
 to  time.

 With  regard  to  that  part  of  the
 Resolution  which  wants  this  target  to
 be  achieveg  by  ‘1970,  it  is  absolutely
 not  practicable.  Therefore  the  mbst
 that  Government  can  do  is  to  give
 ful]  support  to  this  cause  and  to  show
 every  sympathy  for  that  cause.  I
 assure  the  hon,  lady  Member  that
 any  suggestions  coming  from  her  or
 from  others  who  are  interested  in
 this  cause  will  be  sympathetically
 listened  to.

 Mr.  Deputy-Speaker:
 Savitri  Nigam.

 Shrimati

 Shri  Shinkre:  If  she  is  withdraw-
 ing  it,  there  is  no  need  of  a  speech.

 Shrimati  Savitri  Nigam:  Mr.
 Deputy-Speaker,  Sir,  I  am  extremely
 grateful  to  the  hon.  Education  Minis-
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 ter  for  his  noble  assurance  and  I  am
 quite  sure  that  if  he  gives  sympathetic
 consideration  to  this  problem,  there
 will  be  no  difficulty  in  making  a  head-
 way  in  this  direction.

 One  hon.  Member  made  a  reference
 to  one  blind  person  who  is  unemploy-
 ed.  I  can  quote  several  examples  of
 very  highly  qualified  blind  people
 who  were  already  in  service  and  who
 became  blind  during  the  tenure  of
 service;  even  then  they  have  not  been
 given  a  job  though  it  has  been  made
 clear  by  a  Resolution  in  952  by  the
 Home  Ministry  that  people  who  are
 in  the  administrative  job  and  have
 the  ability  to  perform  that  job,  if
 they  become  blind  during  the  tenure
 of  service,  they  will  be  given  that
 job.  I  have  got  at  least  200  cases  of
 such  people  who  became  bling  during
 service;  still,  they  have  not  been
 given  any  job  and  they  are  unem-
 ployed.  So,  such  are  the  difficulties
 of  the  blind.

 I  would  also  like  to  put  forward
 one  suggestion.  If  a  special  enquiry
 could  be  made  or  a  special  national
 welfare  board  for  the  handicapped
 could  be  formeq  on  the  pattern  of  the
 Social  Welfare  Board  which  could
 focus  all  its  attention  on  and  devote
 all  its  time  to  solving  the  problem  of
 the  blind,  deaf,  dumb  and  orthopaedi-
 cally  handicapped,  the  job  of  the  hon.
 Minister  snd  the  Education  Ministry
 would  heeome  much  lighter  ang  much
 easier  and  specific  work  in  a  planned
 way  would  be  done.

 I  could  not  mention  the  training  of
 the  personnel.  There  are  no  training
 schools  where  these  personnel  could
 be  trained.  If  it  could  be  made  obli-
 gatory  ‘on  the  part  of  the  people  who
 make  the  prospectus  for  the  course
 in  medical  colleges  that  the  rehabili-
 tation  anq  education  of  the  handi-
 capped  should  also  be  included,  it
 would  make  a  tremendous  difference
 and  improvement.  Unfortunately,  our
 doctors  do  not  know  anything  about
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 physiotherapy;  many  of  them  do  not
 know  about  occupational  therapy.  If
 these  two  things  coulg  be  included  at
 least  in  the  syllabus  of  some  medical
 colleges,  things  will  be  much  im-.
 proved.

 Shri  Chandrabhan  Singh  (Bilas-
 pur):  A  medical  student  is  told  all
 those  things.

 Shrimati  Savitri  Nigam:  I  am  sure,
 occupational  therapy  is  not  being.
 taught  in  medical  colleges.  This  is  a
 confirmed  statement  and  I  can  chal-
 lenge  the  hon.  Member.  Except  for
 two  or  three  schools,  in  ordinary
 medical  colleges  occupational  therapy’
 is  not  being  taught.

 Shri  Chandrabhan  Singh:  I  have-
 been  teaching  for  the  last  25  years  and
 I  know  what  is  taught  in  medical:
 colleges.

 Shri  Nambiar:  Wc  have  to  believe
 a  doctor-teacher.

 Shrimati  Savitri  Nigam:  I  would:
 also  like  to  say  that  keeping  in  view
 the  assurance  given  by  the  hon.
 Minister  and  the  difficulties  described,
 I  do  not  want  to  press  my  Resolution.
 But  I  would  like  to  submit  that
 enough  time  has  not  been  given  for
 this  Resolution.  Many  hon.  Members
 were  very  keen  to  speak  on  this
 Resolution.  Specially  when  such  sub-
 jects  of  national  importance  are
 involved,  some  more  time  should  be
 given  so  that  the  attention  of  the-
 entire  nation  is  focussed  on  such  pro-
 blems  which  require  the  co-operation:
 ang  the  help  of  each  and  every  indi-
 vidual  who  is  capable  enough  to  give
 his  help.

 With  these  words,  I  wish  to  with-
 draw  the  Resolution.

 Mr.  Deputy-Speaker:  Is  Shri
 Sidheshwar  Prasad  also  withdraw-
 ing  his  amendment?
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 Shri  Sidheshwar  Prasad:  Yes.

 Mr.  Deputy-Speaker:  Has  the  hon.
 Member,  Shri  Sidheshwar  Prasad,  the
 leave  of  the  House  to  withdraw  his
 amendment?

 Some  Hon.  Members:  Yes.

 The  amendment  was,  by  leave,  with-
 drawn.

 Mr,  Deputy-Speaker:  Has  the  hon.
 Member,  Shrimati  Savitri  Nigam,  the
 leave  of  the  House  to  withdraw  her
 Resolution?

 Some  Hon.  Members:  Yes.

 The  Resolution  was,  by  leave,  with-
 drawn.

 W721  hrs.

 RESOLUTION  RE,  PEOPLE'S  PRO-
 CURATOR

 Dr.  L.  M.  Singhvi  (Jodhpur):  I
 beg  to  move  the  following  Resolu-
 tion:

 “This  House  is  of  opinion  (a)
 that  an  Officer  of  Parliament  to
 be  known  as  the  People’s  Pro-
 curator  (Lok  Ayukta),  broadly
 analogous  to  the  institution  of
 Ombudsman  in  Sweden,  Denmark
 and  New  Zealand,  be  appointed,
 under  suitable  legislation  for  the
 purpose  of  providing  effective  and
 impartial  investigating  machinery
 for  public  grievances,  for  eradi-
 cating  corrutpion  at  all  levels,  for
 redressing  administrative  wrongs
 @md  excesses,  for  securing  the
 liberties  of  citizens,  and  generally
 for  strengthening  the  basic  foun-
 dations  of  parliamentary  demo-
 tracy  as  a  system  of  government;

 (b)  that  the  People’s  Procu-
 rator  should  be  a  person  of  known
 legal  ability  and  outstanding
 integrity  and  should  be  appointed
 by  the  President  of  India  on  the
 recommendat‘on  of  both  Houses
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 of  Parliament.  The  term  of  each
 Procurator  shall  be  conterminous
 with  that  of  each  Parliament  and
 a  Procurator  shall  not  be  eligible
 for  re-appointment  as  such  and
 shall  not  accept  any  office  of  trust
 or  profit  at  the  disposal  or  in  the
 dispensation  of  the  Central  Gov-
 ernment  or  any  State  Government
 for  at  least  ten  years  after  his
 laying  down  the  office  of  of  Pro-
 eurator,  The  Procurator  shall  be
 removable  only  in  accordance
 with  the  procedure  laid  down  in
 article  +124(4)  of  the  Constitution.

 (c)  that  broadly  the  People’s
 Procurator  or  Lok  Ayukta  should
 have  the  following  powers  and
 functions  :—'

 (i)  The  Procurator  shall  have
 the  power  to  investigate  any
 decision  or  recommendation
 made  or  any  act  done  or  omit-
 ted,  relating  to  a  matter  of
 administration  affecting  any
 person  or  body  of  persons  in  or
 by  any  of  the  Ministries  and
 departments  or  by  any  Minister,
 Officer,  employee  or  member
 thereof  in  the  exerec’se  of  any
 power  or  function  conferred
 on  him  by  any  Statutes,  rules
 or  directives.  The  Procurator
 shall  make  general  and  specific
 recommendations  to  the  Gov-
 ernment  ang  shall  suggest  ac-
 tion  against  those,  who  in  the
 execution  of  their  officia)]  duties,
 have  through  partialitv.  favour-
 itism  or  any  other  cause  or
 consideration,  comm’‘tteq  any
 unlawful  act  or  neglected  to
 perform  their  duties  proverly;

 Gi)  The  Procurator  maw  make
 any  such  investigation  either  on
 a  complaint  made  to  h'm  in  ac-
 cordance  with  requirements  to
 be  detailed  in  a  suitvhle  enart-
 ment  or  on  his  own  motion;

 (ii)  Without  limiting  the  fore-
 going  provisions  the  Procurator
 shall  also  investigate  anv  peti-
 tion  that  may  be  referred  to  it
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 by  either  House  of  Parliament
 or  any  Committee  thereof  sub-
 ject  to  the  directives  of  the
 referring  House  or  Committee
 and  shal]  submit  his  report
 thereon;

 (iv)  The  powers  of  the  Pro-
 curator  shal]  be  exercised  in
 accordance  with  the  principles
 and  directives  laid  down  in  a
 motion  to  be  passed  by  the
 House  of  the  People  and  ap-
 proved  by  the  Council  of  States
 from  time  to  time;

 (v)  If  any  question  arises
 whether  the  Procurator  has  any
 jurisdiction  to  investigate  any
 ease  or  class  of  cases,  the  Pro-
 curator  may,  if  he  thinks  fit
 apply  to  the  Supreme  Court  for
 an  advisory  opinion  in  the  mat-
 ter:

 (vi)  The  Precurator  shall  have
 power  to  summon  any  docu-
 ments  or  persons  and  chal]  have
 power  to  examine  any  person
 on  oath;

 “(wii)  The  Procurator  shall  in
 each  year  make  at  least  one
 comprehensive  report  to  Parlia-
 ment  on  the  exercise  of  his
 functions;

 (viii)  The  People’s  Procura-
 tors,  with  analogous  powers  and
 functions  should  also  be  ap-
 pointed  in  all  the  constituent
 States  of  the  Indian  Union,  and
 that  necessary  steps  shoulq  be
 taken  expeditiously  in  order
 suitably  to  amend  the  Cons-
 titution  and  to  enact  legislation
 for  effectuating  the  afforesaid
 purposes.”

 Sir,  while  speaking  on  the  subject
 of  such  a  great  importance,  I  would
 submit  that  I  speak  with  profound
 humility  and  with  complete  open-
 mindedness.  At  the  same  time,  I
 should  like  to  submit  that  the
 rationable  of  my  Resolution  is  embed-
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 ded  in  the  profound  conviction  that
 there  is  great  need  today  for  regulating.
 the  exerci.e  of  administrative  discre-
 tion  and  that  there  is  great  need  today
 for  an  institution  for  the  redress  of
 the  common  man’s  grievances.  The
 twentieth  century  is  often  described
 as  a  century  of  the  common  man.
 And  yet  in  this  twentieth  century,  in
 our  own  democratic  country,  we  find
 procedural  ang  institutional  obstacles
 to  the  ventilation  of  the  common
 man’s  grievances  and  to  their  re-
 dresses.

 In  moving  this  Resolution  I  do  not
 wish  to  point  any  accusing  finger  at
 anyone.  It  is  not  my  intention  to
 censure  the  civil  service  for  its
 sins  of  omission  or  commission.
 It  is  not  my  purpose  to  im-
 pugn  the  motives  which  impel
 politicians  to  act  in  a  particular
 manner.  My  main  purpose  is  to  focus
 attention  of  this  august  House  to  the
 central  problems  of  a  democrat'c
 society  in  which  the  maintenance  of
 tule  of  law  is  by  far  the  most  impor-
 tant  consideration  and  in  which  the
 redress  of  a  commion  man’s  grievance
 ig  the  sheet-anchor  for  the  existence
 of  a  democratic  society  itself.  We
 have,  therefore,  to  devise  effective
 means  and  to  put  into  operation  ade-
 quate  measures  so  that  the  grievances
 ‘of  the  common  man  may  be  heard,
 dealt  with  and  redressed  notwith-
 standing  the  predilections  of  the
 administration,  notwithstanding  the
 prejudices  of  the  politicians  and  not-
 withstanding  the  procedural  obstacles
 in  the  way  of  redressing  such  grie-
 vances.  a:

 I  should  like  to  cite  before  this
 august  House  what  Pascal  in  a  very
 memorable  sentence  has  said.  He  says:

 “Justice  without  power  is  un-
 availing.  Power  without  justice
 jg  tyrannical.  We  must,  there-
 fore,  combine  justice  and  power
 making  what  is  just  strong  and
 what  is  strong  just.”
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 It  is  this  king  of  thinking,  it  is  this
 motivation,  which  has  persuaded  me
 to  bring  this  Resolution  before  this
 august  House  ang  ]  am  sure  when  the
 hon.  Members  of  this  House  parti-
 cipate  in  th’s  discussion  and  when
 the  hon.  Ministers  of  the  Government
 of  India  intervene  in  this  debate,  they
 would  give  me  at  least  the  credit  for
 not  having  been  motivated  by  any
 consideration  of  seeking  to  censure  or
 to  condemn  anyone  as  such.

 There  have  been  several  studies
 made  of  the  various  institutions  for
 redress  of  public  grievances.  Indeed,
 even  at  present,  there  are  several
 procedures  in  vogue  which  can  be
 resorted  to  by  a  common  citizen  for
 the  redress  of  his  grievances.  Quite
 often,  an  aggrieved  citizen  may  pub-
 lish  in  the  press  the  cause  of  his
 grievance.  He  may  resort  to  writing
 to  his  representatives  in  the  legi-
 slature  of  the  State  or  in  the  national
 Parliament.  He  may  represent  to  the
 administration  itself,  and  if  he  is  so
 lucky,  he  may  even  contrive  an  access
 to  the  Minister  concerned.  But  there
 would  be  no  denying  the  fact  that
 these  opportunities  are  of  a  highly
 restricted  character.  These  oppor-
 tunities  are  of  a  highly  insufficient
 character.  It  is  because  of  the  in-
 sufficiency  of  the  existing  procedures
 for  the  redress  of  grievances  against
 administrative  injustices  that  the
 institution  of  Ombudsman  as  it  is
 popularly  known  in  the  Scandinavian
 countries  was  devised.

 The  dictionary  meaning  of  the  term
 ‘Ombud’  is  ‘public  duty’.  And  the
 term  ‘Ombudsman’  means  a  solicitor
 in  pursuance  of  public  duty.  The
 Ombudsman  in  Sweden  is  an  aP-
 Pointee  of  Parliament,  and  he  goes
 into  the  grievances  of  the  common
 citizen  on  behalf  of  Parliament,  lay-
 ing  the  report  of  his  work  during  the
 year  before  Parliament.  A  s'milar
 Pattern  hag  been  followed  in  Den-
 mark,  Finland  and  Norway  with
 variations  to  suit  their  own  local
 conditions.  Tt  is  heartening  and
 gratifying  that  the  institution  of
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 Ombudsman  was  brought  into  exis-
 tence  even  in  New  Zealand  which  felt
 that  perhaps  such  an  institution  alone
 could  answer  the  central  problem  of
 modern  administration  vis-a-vis  the
 common  c.tizen.

 I  am  reminded  of  a  memorable
 observation  once  made  by  Lord
 Denning.  He  said  that  just  as  the
 pick  and  the  shovel  had  become  inade-
 quate  tools  for  modern  scientific  agri-
 culture,  ]  kewise,  writs  of  certiorari
 mandamus  and  prohibition  haq  become
 inadequate  in  the  modern  context  of
 governmental  operations  and  citizen's
 rights.

 The  judicial  procedure  existing  in
 our  country  guarantees  certain  Fun-
 damental  Rights,  and  indeed,  our
 Constitution  goes  further  and  guaran-
 tees  even  the  remedy  of  invok’ng  the
 jurisdiction  of  courts  of  law  for  effec-
 tuating  those  rights.  But  I  am  afraid
 that  the  ancient  writs  are  not  avail-
 able  generally  to  the  common  citizens
 because  of  procedura]  obstacles,  be-
 cause  of  the  high  cost  of  litigation
 and  because  of  the  complexities  of
 legal  procedure.  I  am  sure  the  House
 would  appreciate  that  even  when  a
 common  cit'zen  has  a  perfectly  good
 ease,  he  js  not  alwavs  able  to  succeed”
 in  a  court  of  law,  and  that  is  because
 of  the  complexity  of  legal  procedure,
 because  of  the  formal  character
 of  jJegaal  procedure  and  _  because
 of  the  nature  of  evidence  that  is
 required.  Therefore,  it  is  difficult
 to  depend  merely  on  the  existing”
 procedure  of  jurisdiction  with  which
 our  courts  have  been  invested.

 In  the  same  day,  I  would  respect-
 fully  submit  that  the  procedure  of
 wr'ting  to  Members  of  Parliament,
 or  Members  of  Parliament  writing  to
 Ministers  ar  Members  of  Parliament
 raising  certain  questions  in  Parlia-
 ment,  jis  also  highly  inadequate  and
 constricted.  We  cannot.  by  our  rules
 of  procedure  raise  specific  auestions;
 we  cannot.  because  of  our  customary
 practices,  raise  questions  of  local  or”
 parochial  importance  only  in  this”
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 House,  and  therefore,  such  questions
 as  We  May  agitate  in  this  House  are
 only  of  general  policy.  That  is  only
 right  because  this  House  cannot  al-
 ways  afford,  it,  both  because  of  the
 paucity  of  tume  and  the  inappropriate-
 ness  of  this  forum  being  used  for
 vent  lating  local  or  specific  grievances.
 And  yet  those  grievances  remain,  and
 yet  those  grievances  stare  us  in  the
 face  today,  until]  the  momentum  of
 those  grievances  has  risen  very  high,
 until  the  tempo  of  discontent  has
 gone  deep  down  in  the  marrows  of
 our  public  consciousness  in  this  coun-
 try.  Is  is  not  time,  then,  to  think  of
 devising  adequate  and_  efficac‘ous
 means  of  ensuring  that  the  citizen's
 grievances,  the  citizen's  causes  bf  dis-
 content,  may  be  dealt  with  in  an  ap-
 propritte  manner  by  some  machinery
 on  behalf  of  this  Parliament  and  on
 behalf  of  the  legislatures  of  various
 States?

 After  all,  the  raison  d'ctre  for  the
 existence  of  democracy  itself  is  that
 it  is  a  better  svstem  suited  to  snlv-
 ing  people’s  problems:  and  if  this
 svstem  has  ceased  to  be  conducive,
 in  the  context  of  the  complexity  of
 modern  life.  to  the  solution  of  peoplc’s
 problems,  it  is  time  we  reviewed  the
 whole  tradition  and  the  existing  pro-
 eedure.

 I  should  like,  in  the  first  instance,
 to  submit  that  there  are  two  ways
 open  before  this  House  and  the  Gov-
 ernment  of  this  country  which  is
 responsible  to  this  House.  Either  we

 ‘have  to  resort  to  a  svstem  of  ad-
 ministrative  tribunals  in  this  country
 with  a  Conseil  d’  Etat,  like  the  French
 model.  sitting  at  the  apex;  in  the
 alternative,  we  have  to  adont  the
 institution  of  Ombudsman.  with  such
 variations  as  mav  be  suitable  for  the
 exigencies  of  political  anq  adminis-
 trative  life  in  our  country.

 The  famous  report  submitted  by
 Sir  John  Whvyatt.  entitled  “A  Report
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 by  Justice—The  Citizen  and  the
 Administration—The  redress  of  grie-
 vances”  deal:  with  these  problems  in
 the  context  of  British  conditions,
 which  is  equally  applicable  to  the
 conditions  obta.ning  in  our  country.
 In  concluding  Chapter  3,  the  Report
 saya:

 “And  in  regard  to  both  the
 judicial  and  the  advisory  func-
 tions  of  the  Conseil  d’  Etat,  it  is
 important  to  bear  in  mind  the
 fact,  emphasised  by  a  leading
 English  authority  on  the  Conseil
 d@’  Etat,  that  its  successful  work-
 ing  depends  on  the  corporate
 unity  of  its  judicial  and  advisory
 sections,  for  which  there  is  no
 real  parallel  in  the  English  dic-
 hotomy  of  an  Executive  under
 Ministers  responsible  to  FParlia-
 ment  on  the  one  hand  and  an
 independent  judiciary  on  the
 other."

 To  this  d'chotomy  the  Indian  system
 of  government  is  also  dovetailed,  be-
 cause  we  have  largely  followed  in
 this  respect  the  svstem  prevailing  in
 Gt.  Britain.  Therefore,  if  we  cannot
 achieve,  as  Gt.  Britain,  unity  of  the
 judicial  and  advisory  functions  which
 are  available  to  the  Conseil  d’  Etat  in
 France,  the  only  alternative  which
 remains  before  us  is  to  consider  the
 possibility  of  adopting  the  institution
 of  Ombudsman  in  our  country.

 It  is  time  we  attempted  a  detailed
 study  of  the  administrative  problems
 of  this  country.  It  is  time  we  had  a
 commission  like  the  Frank  Committee
 in  Gt.  Britain  to  go  into  all  the
 various  aspects  of  administrative  pro-
 blems  in  this  country.  It  is  time
 Government  gave  some  _—  specific,
 coherent  thought  to  the  possibility  of
 bringing  into  existence  a  uniform
 administrative  procedure  code  for  the
 whole  country.  T  am  sorry  that  in
 all  these  years  there  has  been  very
 little  creative  thinking  in  the  field  of
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 administrative  reforms  and  jn  the
 field  of  implementation  of  certain
 policies  with  respect  to  administra-
 tion.  It  is  time  that  this  Parliament
 enjoins  upon  the  Government  to  give
 specific  and  coherent  attention  to
 these  centra]  problems  of  a  demovcra-
 tic  society  which  wishes  to  flourish
 under  the  rule  of  law.
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 Mr,  Deputy-Speaker:  The  hon.
 Member  may  continue  on  the  next
 non-official  Resolutiong  days.

 7.36  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Saturday  April
 4,  964/Chaitra  15,  886  (Saka).
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